Monday, August 19, 1968
Sravana 28, 1890 (Saka)

Fourth Series Vol.XIX-No.18

LOK SABHA
DEBATES

(Fifth Session)

(Vol. XIX contains Nos. 11-20)

LOK SABHA SCRETARIAT
NEW DELHI
Price : Re. 1.00



CONTENTS

No. 18—Monday, August 19, 1968/Sravana 28, 1890 (SAKA)

Oral Answers to Questions— COLUMNS

*Starred Questions Nos. 513, 514, 517, 519 to 521, 527, 529,
533,534 and 538 . . . 2419—53

Short Notice Question No. 6 . . . . 2453—59

Written Answers to Questions—
Starred Questions Nos. 511, 512, 515, 516, 518, 522 to 526,
528, 530 to 532, 535to 537,
539 and 540 . . . 2459—73

Unstarred Questions Nos. 4156 to 4165, 4167 to 4200, 4202 to
4246, 4248 to 4262, 4264 to 4278,
4280 to 4288, 4290 to 4310, 4312

to 4380, 4382 to 4420 . . 24732659
Papers laid on the Table . . . 2659—62
Lokpal and Lokayukt Bill—
Motion re. Appomtment of a Ra;ya Sabha Member to Joint

Committee . . . . 2662

Judges (Inquiry) Bill . . . 2662—87
Clauses 6, 7and 1 .. . 2674
Motion to Pass, as amended . . . . . 2687

Shri Y. B. Chavan . . . . . . 2668—72
Shri Lobo Prabhu . . . . . . 2674

Shri H. N. Mukerjee . . . . . . 2674—77

Shri Abdul Ghani Dar . . . . . 2677—83

Shri Srinibas Misra . . . . . . 2683—85

Shri K. Narayana Rao .. 2685—86

Demands for Supplementary Grants (Ra.llways), 1968-69 . 2688—2714

Shri Ramavtar Shashtri . . . . . . 2688—94

Shri Sheo Narain . . . . . . . 2694—96

Shri D. N. Patodia . . . . . . . 2696—98

Shri Deorao S. Patil . . . . . . . 2698—2700

Shri Srinibas Misra . . . . . . . 2700—02

*The sign + marked above the name of a Member indicates that the ques-
tion was actually asked on the floor of the House by that Member.



(i)

COLUMNKS

Shri Onkar Lal Berwa. . . . . . . 2702—05
Shri Sarjoo Pandey . . . . . . . 2705—06
Shri Onkarlal Bohra . . . . . . 2706—07
Shri Maharaj Singh Bharatl . . . . . 2707—08
Shri C. M. Poonacha . . . . . . 2708—13

Motion re. statements of Deputy Prime Minister on his son’s

business connections . . . . . . . 2714—2840
Shri Madhu leaye . . . . . . . 2720—33
Shri Morarji Desai . . . . . . . 2739—46
Shri M. R. Masani - . - . - . . . . 2750—52
Shri Shantilal Shah . . . . . . 2752—60
Shri S. A. Dange . . . . . . . 2760—64
Shri J. B. Kripalani . . . . . . 2764—68
Shrimati Tarkeshwari Sinha. . . . . . 2768—175
Shri P. Ramamurti- . . . . . . . 2776—81
Shri Prakash Vir Shastri . . . . . . 2781—86
Shri Thirumala Rao . . . . . . 2786—89
Shri Atal Bihari Vajpayee . . . . . 2789—%4
Shrimati Sucheta Kripalani . . . . 2795—2800
Shri Surendranath Dwivedy . . . . 2800—04
Shri Dinesh Singh . . . . . 2804—05
Shri Rajaram . . . . 2805—06
Shri Raghunath Reddl . . . . 2806—07

Shrimati Indira Gandhi ' . . . 2807—11



2419

LOK SABHA DEBATES

2420

LOK SABHA

August 19, 1968/Sravana 28,
1890 (Saka)

Monday,

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

“DISPOSAL OF SMUGGLED NYLON
YARN"

*514. SHRI SITARAM KESRI: Wil
the Minister of FINANCE be pleased to
state :

. (a) whether it is a fact that nylon yarn
worth about Rs. 1 crore seized by the
Custom authorities is being given to the
State Trading Corporation against  its
licences; and

(b) if so, how the State Trading Cor-
poration proposes to dispose it of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) A proposal to sell stocks
of confiscated nylon yarn to State Trading
Corporation against its licences is under
consideration.

(b) Does not arise.

o darm wed ey S, &
Al AERA ¥ AT AT §, TG TF
7R &@q7 § Hiw wew afgwiwE ¥
1 FO% '9 &1 Sfes faqq a=
%3 FT F 3 F fear Afww 1 o
TATES WTE5H AThe 7 g AT I F Tei
W AT @ IT § FAAT 49T 9w} g
fr ag faw ofi wr & 7 awr & A
g & S Fa § fr o 1 w1
wqq 1 Wfres 719 T 1 fear w@w
38 7 & fpat Fr fafrgk ?

st wor Wx G (A AT 9w
TR WA F AFE §—1965, 1966,
1967 X 1968 ¥F HAIH Ivq aF
302 A ¥4 FI ATTAT AW 9FIT
WY I SE A ¥ 3.1 A9 wAG W
AN g faF @y A 4.2 ME
1 A fasy ) a7 g A
fr weNa gzeq ¥ w@r F6r @@y
AT § ARA U Agl Ag fawr
a1 feeg srw A9 g ogwr AfEA
T F1 A T 3 § 59w afus-
AT AW A7 a1 qgfedww § & av
i @ fEwT aedwT 4 ®ar
g1 § WX IW Y ST EH A AR
s &Y A 9 I |

t d@aom §/ 0 | g 99
g fF fmw ¥ fasw o aga smar
I § g AW A A o e
forq 7 912 ¥ AT A9 FY YA T
T a9 wax & 7 g ww aw
F AIw T FWR? ST F g
AT FRE qSAT & 4 TYAT AV 99 F FUT
25 TCHE ZF WA § AR T F AT 100
qdz mag #< § o9 & Fror wigw
7 agT AT w@T § ) Ar 9w
gar wear e fow @ wfae
Fq 1 AT AT T I FH g1 aifE
WY F A F A@Ed A faRw ¥

‘S 6 FAT WA FT AZET TR

F74 ¥ fag & 99 7 9 9WQ A
AqTT F AT FT ATA SRS AT
¥ R T F QIR G A QT X
I FTATT 7

ot o X 9w =, B Al
AF E I AW F A FEr ook
Jqw ¥ A7 §B & FwAT & 1 AfwA
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g 7g ¢ fF faadt gk ae fae
HAT B W 1 @Y gT ARAN DA
1 fraar am o s @ gEd @
qr #1 ey 9@ faar o 5@ &
FIT N FT JTIEFAT § | T A
F AN @I T AFAW AW B
TR 3 7 glagd & sroawd
g1
SHRI LOBO PRABHU : Sir, smuggling

arises because of a steep difference be-

tween the internal and external prices. As
far ag the prices of nylon are concerned

T understand it is Rs. 14 per kilogram on

import and about Rs. 100 per kilogram on

sale. It is a very large gap which must
tempt smuggling. I would like to stress
that nylon is a poor man’s cloth. It does
not want washing, laundry and it lasts
ten to twelve times the life of cotton. In
those circumstances, it iS g poor man’s
cloth. I would like to know from Gov-
ernment what is the duty on nylon thet

makes it raise the price from Rs. 14 to a

sale price of Rs. 100? Secondly, would

Government consider the poor man, the

common man’s need and reduce the duty?

SHRI K. C. PANT : Sir, the question
is based on the premise that nylon is a
poor man’s cloth. I do not agree with
that premise.

SHRI LOBO PHABHU : Let him an-
swer the other pary of my question.
st A : FAT WAL WERA A
W qFE AT ATZAA TE@ T AHE
feu & waew F amy TE s
& 2T, T IFS AT I FT AV IR
g, WX gar fray wfqma agene
T WA ITAT & AT IF T wwATAT
it , = v oo § 7

st 3oy A G5 : TT FT ARTAT
AT AgT qEFT § 1 AT
T IEF TS T

=l gFW 9T FSAW : § T AT

=eat g, a8 W S fov A w+v
T TgT AT § 3/ O F AT gy
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T I I ¥ FIR FIW Iorw § ?
AT T TAR AW | A WY FA1T Qiaw
& ag o fow ew F dA P & 9w
AW {7 ITT g SAF § 997 naw
AEE F AT @ I W IR FY
S § ? afz g, A ewR Y g
grgey ® F19 ¥ wfgaew wmy &7
fancfear g ?

M P AA A : GEIX X FE
FTH IB & TFA F A A &
ferg @itz aTT AT A" T 98 IR,
I F JATCH AR | v v § R
FTFTYFER PBCATCE. . ...

st sEw fagr amdd : ¥ ¥
FIT FTH IBIY & ?

St g T T : ST FIE AT
FIH AT FFA § NG Y N IF 9T
Y fa=re fvar s

st gww W wwAm : T e
TE 9T a9 FT AT AT § I I TG
97 § TgT T WAT § AT A I
srar &, gEfAC ag @ gam anm
% ¥ 4 fa¥ g9 F fAu ;47 939 B¢
g7

&t FoO T O ;g AT {IT SRS
&, 39 €Y gt 79 §, e qeFdr
ot T &, TEfaT % " e A R
g
CHEMICAL FACTORY IN MADHYA PRADESH

+
*517. SHRI NATHU RAM AHIR-
WAR :

SHRI ONKAR LAL BERWA :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the
Madhya Pradesh Government propose to

. establish a Chemical Factory in the State;

(b) if so, whether Centre’s approval for
the same has been obtained and whether
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any assistance is proposed to be given by
the Central Government; and

(c) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) to (c). The Madhya Pradesh Gov-
ernment had some time back submitted
proposal for the manufacture of caustic
soda, chlorine, BHC and Lindane. They
were examined and the State Government
requested to furnish some clarifications

and additional information. These are
awaited.
st atqow afg@w - # HAT

AgRT ¥ SAaT Trgar § fF 7o w2
IFRX X T GAAT FeET ATHC F
faarT ¥ forg Fa {7 AT 37 F fAorg
Fq % g s ¢
SHRI RAGHU RAMAIAH : Actually,
the proposal was rejected some time back.
Then they urged fresh grounds. We are
reconsidering it.
= ArgTw afgar : gw o foi
9 qF 71 s !
MR. SPEAKER : He said that they are

re-considering it. He has answered the

question already.

ALL INDIA MAYORs’ COUNCIL MEETING IN
New DEeLHI

-+

*520. SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR :
SHRI ANBUCHEZHIAN :

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether a meeting of the Execu-
tive. Committee of the All India Council
of Mayors was held in New Delhi on the
25th July, 1968;

(b) whether they have demanded more
financial assistance from the Centre for
devélopment projects of big cities;

(c) if so, other recommendations made
by the Council; and

SRAVANA 28, 1890 (SAKA)
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(d) the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes, Sir.

(b) and (c). A Statement containing
the resolutions passed by the Council is
laid on the Table of the Sabha,

(d) No formal reference in the matter
has been made by the All India Council
of Mayors to the Government of India
so far.

STATEMENT

The 14th meeting of the Executive Com-
mittee of the All India Council of Mayors
held in Delhi on the 25th and 26th July,
1916;, adopted the following Resolu-
tiods :—

1. Resolved that more assistance by way
of subsidy and loan should be given by
the Central and State Governments to the
Municipal Corporations for Slum Clear-
ance.

2. Resolved that considering the tight
financial position of the Municipal Corpo-
rations and their inability to spare yearly
expenditure running into crores of rupees

“for a period of number of years on the

implementation of the development plans,
the Executive Committee of the All India
Council of Mayors, urges upon the Central
Government to give a liberal subsidy om
the lines of the subsidy given for the Slum
Clearance Schemes.

The Executive Committee further re-
quests the Government of India to render
all possible help to the Municipal Corpo-
rations in obtaining necessary. help from
the International bodies like the World
Bank and the Intermational Development
Authority for the implementation of their
respective plans. '

Resolved also that the Executive Com-
mittee while reiterating Resolution No. 18
of the Council passed at its 7th meeting
held at Trivandrum on the 20th and 2ist
September, 1967, urges upon the Central
Government to expedite the setting up of
a Statutory Commission on the lines of
the University Grants Commission to
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examine and consider the needs of all the
Corporations and to arrange disbursement
of grants on rational end equitable lines
for development of newly annexed areas,
drainage, water supply, education, educa-
tional buildings, open air theatres, swim-
ming pools, health and maternity services
etc. included in these plants.

3. Resolved that considering the tight
financial position of the Municipal Cor-
porations and their inability to  provide
funds in view of their comprehensive pro-
grammes for providing other amenities like
hospitals, gardens, recreational centres,
maternity homes, housing etc. the Execu-
tive Committee of the All India Council
of Mayors urges upon the Central and
State’ Governments that major arterial
roads with parking spaces, foot-paths,
truck termini and other similar facilities
proposed in the Development Plans of the
respective Corporations be  expeditiously
constructed by the Government and the
cost. shared by the Central and the State
Governments.

4. Resolved that the Central Govern-
ment be requested to impress upon the
State Governments to immediately hand
over-to the Municipal Corporations the
sites earmarked for schools in their res-
pective limits leaving the formalities of
obtaining sanction and payment of com-
pensation to be completed later on.

Resolved further that in the interests of
education  the Central and State Govern-
memnts be requested to transfer the school
sites to the Municipal Corporations at
nominal cost and not at the prevailing
market rates.

5. Resolved thag the Executive Com-
mittee of the All India Council of Mayors,
while- reiterating Resolution No. 16 adopt-
ed at the Third meeting of the Council
held at Madras on the 28th and 29th
December, 1963, urges upon the State and
Central Governments to give sufficient sub-
sndm and Toans to develop various pro-
jects’ ‘undertaken by the Corporations for
impioving Urban Community life viz.,
Slum Clearance, Housing Sewerage Treat-
ment “Plants, Mechanised Compost Plant,
Gas -Generation and Distribution Plants,
Water Supply Projects etc. and also readily
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make the y foreign ex-
change facilities to the Municipal Corpo-.
rations in India for execution of such pro-
jects.

6. Resolyed that the formula of sharing
the cost of overbridge proper within the
+ Railway limits for a width upto 24’ or
width of level-crossing whichever is more
plys two foct-paths (each 6’ wide) in areas
within or close to cities or towns and for a.
the Municipal Corporation on 50-50-
length required to cross the railway track
being old and antiquated and not in keep-
ing with the increased volume of traffic in
the Corporation cities due to phenomenal
increase in their population and industrial
growth. Executive Committee of the All
India Council of Mayor, urges upon the
Central Government (Union Ministry of
Railways) to share the cost of construction
and maintenance of the entire over-bridge
proper including the approach roads with
the Municipal Corporations on 50-50
basis or in the alternative to bear cent-
percent cost of the over-bridge proper
leaving the Municipal Corporations to bear
the cost of the approach roads in full. .

7. Resolved that the Executive Com-
mittee of the All India Council of Mayors,
urges upon the Central Government to.pay
to the Municipal Corporations taxes in-
respect of their properties at the rates
fixed from time to time and not at the
rates prevailing before 1st April, 1937.

8. Resolved that the Executive Com-
mittee of the All India Council of Mayors
views with grave concern the discrimina-
tory treatment metted out to the Munici.
pal Corporations in the matter- of grants
in respect.of .primary, middle and.higher..
secondary education.

Whereas the State Governments sanc- -
tioned '90% to 95% grant to the sehools -
run by private agencies, the grants given -
to the Municipal Corporations were memi- -
nal and whereas the sole responsibility for-
imparting primary education was that of
the, Municipal Corporation, the  major
portion of the education cess levied by the
State Governments was retained by them
and only a small portion of it was given
to the Corporations.
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‘This meeting of the Executive Com-
mittee of the All India Council of Mayors,
therefore, urges upon the Central and
State Governments to reimburse at least
50% of the expenditure incurred by the
Municipal Corporations on primary educa-
tion and at least 95% of the expenditure
incurred on middle and higher secondary
education.

9. Resolved that the Central and State
Governments be requested to implement
the recommendations of the Committee on
Augmentation of Financial Resources of
Urban Local Bodies and the Rural Urban
Relationship Committee.

SHRI CHENGALRAYA NAIDU: Sir,
in view of the very bad state of affairs in
providing civil amenities and also the im-
plementation of development plans due to
their not having enough funds, will the
Government set up a Municipal Finance
Commission to go into these matters and
aflot funds for impl ting the develop
ment plans as per the resolutions they have
passed ?

1

SHRI B. S. MURTHY : As has
stated, no formal reference about the
solutions has been made to the Minis!
by the Council of Mayors. If they
forwarded, we will look into the matter,
and as we have always been doing, we
shall go to the rescue of the municipalities
as far as it is given to us.

54%

SHRI CENGALRAYA NAIDU: They
bhave clearly passed a Resolution and have
requested the Government to help them in
implementing their development plans, etc.
They have also asked for some other finan-
cial assistance to improve tourism  and
ather things. Will the Government con-
sider at least now to help them financially
by setting up a Municipal Finance Cor-
poration to allot funds ?

Secondly, at present, the State Govern-
ment and the Central Government are not
paying or paying less, house-tax and pro-
perty tax compared to the other people.
Will the Government instruct the Central
and State Governments to pay the same
amount as the individuals are paying to the
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municipalities so that they can augment
their resources for development works ?

SHRI B. S, MURTHY : There are &
number of Resolutions passed by the Coun-
cil of Mayors and they concern a number
of Ministries at the Centre. As the
hon. Member said, they also want the Cen-
tral Government to pay them taxes on pro-
perties within the jurisdiction of the muni-
cipalities. As far as tourism and other
things are concerned, I must state that the
Council of Mayors should take up these
Resolutions with each Ministry at the Cen-
tre and then settle the things.

s §N WATE TVET : I § UF
gaTa ag « faar v @ fr awr owi
wfafaes sorem ar gfafaew
fafee & s=T WA wfew 9= g,
Fafegl ®1 maT AT @AY @
F Tifgd—3q fawg 9T 37 ferarwm
g AT, T Rede F famgam g W
ST agan § o3 fawa & s
§ 7 i frm @, wifF aga &
gl § sa<-fasiw F1 W 937 gan
g fo7 ¥ ifes # aga ferra Y
2

wareqy a1 afia frdre st (&
we  amw fag) o owgw ¥
Wieger 9 g, faF ek 7 @
R F T gaT g §, AEe AW
F o W X ggr W@ faar &, AfET
agd &) Al F A A g AWY A
g T4 2 FFF & | 9@t a® 50
qR< 91 IBW F AN &, AFAA
g ® wew g aifed fF A
F T8 &1 T @Y &, GO G A
7T § | EW AW AR § 7 gw omg
sgefaw T4 9@ ) enar qar w1

| g R2q 1 A & foF d9 Tew-

#7 dqrT 4Y 1 AfFT Bag qa T
grwmdmm wwdw i fs @
FT FATS T ATE AE HA § |
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ST TRAH T TR
*527. S MLITAT 2

stoRw T
N wew fagd awddt

a7 dDfemm wR WA w7 a-
T T FO FG

(F) 71 75 &= § f& faoot &
GG FT A 1. 03 ®o iy frex g qam
IS TG 9F AT R F A T
T 93 faw @ ar;

@) AN aTifFaa |
TS TR F G177 0 1. 06 To FfT
faee X faar mar & aur 3 @ A qE
afg 7 F i@ 9 i foea-aes
F T T T E;

(w) wrm 9 fAw gRr @R
1 T safa 7 fra faama e 0
QT AT R F A FTAA 1. 03
@ s fae ¥ 77 9T 1. 06 To 9T
faex o ;R

(@) afe g, @ Swa@r W T
sfafem a1 & fad 1 srfawrd iy
TR quT 39 faeg AT FHAEY AW
Ty

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : ()
Yes, Sir. The selling price of petrol in

Hyderabad (Andhra Pradesh) prior to
1-7-1968 was Rs. 1.03 per litre.

(b) This price was enhanced by the oil
companies to Rs. 1.06 per litre from
-1-7-1968 due to the increase in the sales
tax imposed by the State Government.

(c) and (d). Do not arise,

Nt W@ W dEE wgid,
F S =g g 6o AW e
faera e 3 F 10 T I q@gET
e’
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SHRI RAGHU RAMAIAH : This parti-
cular increase is due to the increase in
the sales-tax. Of course, railway freight is
added. When there is an increase in the
railway freight and that is added, that, of
course, increases the price.

SHRI K. N. TIWARY : His question is
whether the price increase is due to the
demurrage paid¢ by the Oil Corporation.

SHRI RAGHU RAMAIAH : Demurrage
is not taken into account.

MR. SPEAKER : The railway freight is
taken into consideration.

H{ WA W [l ARRE
T ] IO FG@ 5w wwfal
& T F FTC0 a9y fRAr W 7
SHRI RAGHU RAMAIAH : No, Sir.

=t e fagrdt awady @ = AR
TR fedt ymes §1 3| S
J] 7 fAR w6 & 5 o Tl
FIIE TG W TE w1 W aw few
g ? afe feoel yoEe S T am
IIE AY T I G A FE ey
]

THE MINISTER OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI ASOKA MEHTA): I do
not know how this arises out of the main
question. Of course, the price of petrol
would rise as soon as the sales tax om it
is raised. If the Delhi Administration wants
to increase the sales tax on petrol, matu-
rally the price of petrol will increase. We
do not give advice to people to do amy-
thing.

SHRI ATAL BIHARI VAJPAYEE:
Will there be objection from the Central
Government ?

SHRI ASOKA MEHTA : If the sales tax
is increased, automatically the price will go
up. It is not for me to decide whether
sales tax should be increased or not...

SHRI PASHABHAI PATEL : Is it true
that 80 per cent of the price of petrol goes
in taxes and only 20 per cent is the actual
cost of the petrol, and if so, what are
Government doing for the poor man of
India who depends on petrol ?
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SHRI ASOKA MEHTA : As the hon.
Member knows, there is a very heavy duty
on this product.

SHRI LOBO PRABHU: Is it fair to
the common man who uses bus transport ?

AN HON. MEMBER : He will say that
the common man does not use petrol.

SHRI DHIRESWAR KALITA : Govern-
ment have instituted a committee under
the chairmanship of Shri Shantilal Shah
regarding the pricing of oil. May I know the
terms of reference of this committee ?

SHRI ASOKA MEHTA : A committee
has been appointed. I think the terms of
reference were already placed before the
House. ..

SHRI DHIRESWAR KALITA :
were not placed before the House.

They

SHRI ASOKA MEHTA : If the hon.
Member writes to me, we shall send him
a copy of the terms of reference.

=t gt I WA T Fr AT
9 oA & 99 & faw Qft & sear
R &7 e F Agw & foF e
R wER A A=z F fod foaar &=
—H T W F ar 7 1 fvig frar
T g ?

SHRI ASOKA MEHTA : Taxes go to
the State exchequer or to the Central ex-
chequer. They do not come to me.

CENTRAL GOVERNMENT COOPERATIVE
HoUSE BUILDING SOCIETIES IN DELHI

*529. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the reasons for which no land has
so far been allotted to the Central Govern-
ment Cooperative House Building Societies
in Delhi in spite of the fact that huge
.amounts representing the cost of the land
have already been deposited by  these
‘Societies with the Government;

(b) when the land will be allotted (o

>
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(c) whether interest on the money depo-

- sited with Government will be paid to the

societies till such time as the land is not
actually made available; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
acquisition of the land proposed to be
allotted to the Central Goyernment Em-
ployees for their House Building Coopera-
tive Societies was delayed due to  legal
difficulties.

(b) The possession of the land in Rohtak
Road and Pritampura area is expected to
be handed over after demarcation at site
shortly. In Shahdara "area, steps are be-
ing taken to finalise the acquisition pro-
ceedings.

(c) and (d). No interest is paid in
such cases. The amount received from
the societies is utilised for the payment of
compensation for the land acquired.

ft wra fag dtgw o fo @Y
J @H W Y E, T IR AT Y
TIT Y & 797 Y oA 2 F N e
T & quT I B S o g d—
I F o § a4 faware w3
wme? B

Teqn qan afent frdvew St
(st aeq ATy fag) @ AW FAR F
I qTE ¥ F1E AGT ATE § AT TE—
aH 97 TG & | TV FEEES ¥ -
JATE F GET T FAAE , FHATE
QIS 98 STHT FTAT 9T, a1 997
FaRafe N WA R s@ a@
IET I G fear smar @ wreeg
T F I Famar @ § e oS
TR N #§ I EET & T FT F
£ 1 X WA A7 FAe Ffed
a7 gufrent ofg@g & @& TR F
N T A FAT qLQqT &4 AT A
I 1T G & A AW A F A A
g, 39 feafa & g ®e &1 d@aT g
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IF AT T9AT &, AT G 9@ qHA
€ o foma ¥ wrew 30 gf @,
™ ¥ Ffafem alk #E For T
g

q‘tw’a‘tm T s”ro o To
foeelt & mﬁ? rﬁ q faeger a1-

s gt & | wnW 10 @l &
T BT ITEARIFT @91 10 FAT T
I g | e 10 §IET A 230 F-
Ffes AR foeW S| aiiy
g IR e s AT ST &
W g, I ¥ FAN 5 FreAfed
dEvEET § aar e fem g o @y
#F ww agw § f fealt Fee-
Afeq dwdiw & g9 feaar wan

IGF I AT FI W@ ¢ AR e
‘FEMYfed OEEN X WEW &Y
7 &< faar & frey 10 @= § AR
o o To F AWML F1 THIfAT=
T ¥ fAU o9 ;O FEAE T Q@
&

SHRI B. S. MURTHY : All the co-
operative societies have been divided into
four categories : (i) House-building co-
operative societies in whose favour notifica-
tions either under section 4 or under sec-
tions 4 and 6 both of the Land Acquisition
Act, 1894 had been issued before 13th
November, 1959; (ii) House-building co-
operative societies which had themselves
purchased land before 13th  November,
1959; (iii) House-building societies which
had been dispossessed of their land by ac-
quisition of 3,000 acres of land for schemes
of general housing of the Ministry of
Works, Housing, Supply and Urban Deve-
lopment; (iv) House-building co-operative
societies which have merely asked for ac-
quisition or allotment of land, and these are
further divided into two categories; namely
(a) associations/societies which were re-
gistered before 13th November, 1959 and

(b) societies which were later on regis-
tered.

SHRI KANWAR LAL GUPTA: I did
not want this information. He  should
answer my question. I wanted to know
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the number of societies which had started
construction of buildings, and the total
amount deposited by them with Gowvern-
ment and how Government were going to
make the DDA run efficiently.

Nt weq Ame fag o oogwr A
gl ¥ grafed oiwe AR 9 A
& fe AT aaer S IR FrfER
H g8 & 39+ {73 7 AWy 9ae &
T AT E | A qE
qar g1 T1fgd fF o oo F oy
& g fafret @1 ff foe=e
WAL | = Ty § A Aw
i fer wifaay @R Afwedre Ta¥ T
¥ g & (wwwwm) fmwr w@w
T[T ST AG W K I A
& AR SEAfeRt A W oo A
@@ |
SHRI KANWAR LAL GUPTA: This
is really funny. If the Minister says that
he does not know about his own depart-
ment, then it is his fault. He must try to
find out. Otherwise, why is he here get-
ting about Rs. 4,000 ?

t&mmwf«z:é’roé’ro@
¥ e § RegQd & g § fr s
RN AT I | AT I g
T F I5[AT § AR wr & 5 fredr
I A TaE 99wy T S g
aﬁwf‘aﬁwfwﬁr&aﬁvﬁliwt‘r
TeHa FQ & faafex § alﬁwﬁ'
mwa| ..... (m)
A AfEde TR 9ET #1 9wl
i gam § & e fif e
fasa i sae goe [T qEar § AR
FW I T § | [ F | wo
Y Trfed i g W i Afawe
T Jifew

MR. SPEAKER : He has given a frank
answer.

SHRI MANUBHAI PATEL : Thero are
local persons who have formed  house-
building co-operative societies, but there
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are also persons from all over India who
want to settle down here and who have
formed the Tara Cooperative Society which
bas already deposited some amount with
Government, May I know when land will
be allotted to this cooperative society, and
if not, the reasons therefor ?

SHRI B. S. MURTHY : I have got some
figures to give. Out of 284 co-operative
housing societies registered in Delhi, 210
had ‘applied for the all t of land under
the scheme of large-scale acquisition, deve-
lopment and disposal of land in Delhi.

SHRI MANUBHAI PATEL : This is a
reply to the previous question, not tn
mine.

SHRI PILOO MODY : He is one ques-
tion behind !

SHRI B. S. MURTHY : I am coming to
that.

Officers of allotment were made to af the
210 Societies. These were accepted by 147
Societies. As far as the Tara Co-operative
Society is concerned, I think it is the latest
to enter the field. It is still asking us for
laad but we are not able to provide any
land so far.

SHRI MANUBHAI PATEL : When will
land be allotted ?

SHRI SATYA NARAYAN SINHA : We
are anxious to acquire land. As soon as
it is done, we shall allot the land.

SHRI TRIDIB KUMAR CHAUDHURI:
In regard to the previous answer by the
hon, Minister that he has no authority
under the statute to look into the affairs
of DDA, I think so far as the Act is con-
cemed, it gives him some power and he is
responsible. If he is not responsible, it is
mot as if the Statute does not give him
amy power.

SHRI SATYA NARAYAN SINHA :
That clause in regard to issue of directive
ia there everywhere. But the hon, Member
should understand that it is very rarely that
a directive is issued.

&t o Go avarfear : Fy A Y

T e faoelt § @ & ger ol

7 @3, &€ N g9 FW & fadr
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fea 73 3ad=w Aaw@y g
g 5 fo o wo AR Flmaifen
qEEtT #1 gt g a fean -
FTF N A QAT § AR qG q&E;w
Weg F1 ¥ =@ ¥ o7 feaw
23w AT IO &, 999 B9 & AT
sfas ?

st g aroww fag - T ¥ T
FYE wrreg g qTH g &0
OVERDRAFTING BY BIHAR GOVERNMENT

*533. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Bihar
Government have been still following the
overdrafting method since the promulgation
of the President’s Rule;

(b) if so, the amount of overdraft up
till now during the President’s Rule and
the specific reasons therefor;

(c) if not, when the over drafting was.
started by the Bihar Government and whe-
ther the Central Government advised the
then Bihar Government against it;

(d) if so, what was the reply of the thea
Bihar Government; and

(e) if no advice was given, the reasoms-
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) and (b). The Governmenat
of Bihar are currently not running any ua--
authorised overdraft on the Reserve Bank.

(c) and (d). The Government of Bihar
were in overdraft with the Reserve Bank
for the major part of last year and through-
out April and May this year. While seek-
ing assistance from the Centre to clear
the ovedraft in May, 1968, the ex-Chief
Minister of Bihar had recognised the need,
advocated by the Centre, for the avoidance
of unauthorised overdrafts on the Reserve:
Bank.

(e) Does not arise.
t fow 972 &1 : W WERA,
AT e w1 o foafaer & 3@
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fag # dfag TR F a1 ¥ F
& vEfs Tgr | FHE gEEa A,
TE AT AT | @ F Iy S §
fr a8 sha= gifes fawfaen agt
W F TE g1 &R fage A o=
FOM gEAT A IR FEG T
T WA F AT A A ogee &
oY 3 IF I TG FY FAGT T HT
T JA Hq av ?

oW W g A FEE
TEIR 1 47 dfag FY GR g, w0
TR FT G Nfq & fF a8 w91 T
g e | SR o= 9gr 9T S
FER 41 I9 98 W4T IS a A
RN

=t frm =z 71 : faER & g o
Aol § ot aaifag 9T aga
SEN § Y vEw, AwT PR Tl
T F a4y Y AT g fewwd
< & | e § S ST g
f* afz Ad I AR TEF  qoETET
F fag dur 7 @ AT I AAwEE
3 wfte & Frifaa fear o ot 3@ 9
IS G A 7 gEas ge Y

Iu-RuE "= qan faw Wt (st
Arresit k) - fo dF Y 9w
Y Ao g T &Y g € |

=t ®wo Ao fRart : F g S
area § f& dfag s & fray w1
e foor ok fog o & S®
a fam

st g = o ;e @ 30
FAT T4 I 7 30 ATY, 1968 FT
fgR g@R #1 f@ som e
IR FH FO F fol, R 4. 55 FA9
To FT ATYALE IAFAISHT 4T |
IgF AR AT T I 8. 11 AT F
Fragre ¥ @ ¥ o maw o
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SHRI NAMBIAR : In view of the fact
that non-Congress Governments like the
Kerala and Madras Governments have al-
ready granted dearness and other allowances
to their employees at rates applicable to
the Central Government employees, may 1
know whether Government would reconsi-
der the possibility and necessity of granting
the same rates of dearness allowance to the
Bihar Government employees ?

MR. SPEAKER : It does not arise.

=t %o WMo AT : T I AT TGN
g fv 9fF fogr s@R 3 g9 W%
F fr a1 SR WAAF ¥ I F &
T AT 9T, W foF 99 F) N
SgTRT AT 99T ?

=Y FOU I O : FG GH AT
FIT A ATHIAT LY g aWT ar as-
g T B

=it fawifer ot g St SR
fr fegmam &1 frw fra @ & feam
foramr shagTe faar @ 1 w7 ag A
e w A g &
Tt ST 1 7 § 98 30
F g™ ¥ § aR fafw @ g@ri
F I AT A AL g SAR AL
g, I @ fol A= @ FT ST A
AAEE FATTEAT g ! it faw
T@ St 7 g fr fod d% 1 A
T T FFaT & 1 AfeT aga @ faard
T NRT I T T I 9
7 E 1 0 ToE # Y, uw ST
A ST 3R S A R et @ e A
T BT G Y J9H 9 F A F
T W Q)T e s oSE & a9
Wz 3 foar | O gew § vew
S F1 ST F A F v fowwa
2?

st At @ S Fw AT
T Fga § 5 3§ garwa ar AW
2 T R W FE W T
Fa A
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TMREYT I TE FEAA T
IqUEA FATAE

*538. =t W SAW : WT G-
foraw it <o Sl Tg T4 FY FA
G fF o

(%) ¥ 20 FFW, 1968 FT
JAX T2 F AT I AEARAT §
I TR § YE™ Hall 7 W
9 M & MNREYR I9F FTEW
T I3uTEA w4,

(&) IF a9Tdg 9 I §HR
T qIEE, e s, R e
T @ AW TEEE g do-
I 5 W oSy A AIAR AT
s

(7) @ TR 7 WA & fAd
I fFm qoER @ aefad fed
W fEEt & 9, @ AW AW 9
= §;

(w) 71 #g Witew § f& 9=
FAT X NI S9F W a7 &
¥ UM =W G FECAT T AT;
T

(¥) afe &, avdafam sttt
¥ faeg 9@ TF T FEAET F TE
g?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE

(SHRI RAGHU RAMAIAH) : (a) Yes,
Sir.

(b) to (e). The information is being
collected and will be laid on the Table
of the Sabha.

Nt W9 wew : F g eEr
e § B g o T | fear
quT T HY GENTEAT & 7

SHRI RAGHURAMAIAH : As soon as
we get it, because detailed information is
required here.
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&t #ieg WA : 9 AWAr qgE
T & 1 20 I, 1968 A
9T Hlearsor F) ¥ IquET FHRIE
Fwam w7 off 99 aw oo
¥ FEET ¥ g FIEE S gaw
a7 &R I F e W agr AR
41 a9 f W R G AN NG
IR WAfew ok wEw g =t
JAF A N 9 | @R LT &
T v Ty, 99 5 oya welr
wEf 9 § q| T oA v
FTEERF faw @t § 1 79
A FEUAT T AR T AU w
A GEIAT T | § AT ATEab
g 5 wmg afmfal & faaw
T R T B FIEAE 3 ?
T v IgET afonmw Far fawer ?
SHRI RAGHURAMAIAH : This is only

one of the items in respect of which infor-
mation is asked. There are various other

"items such aes the amount spent by the

State Government, the Central Goyernment
District Administration etc. We are gather-
ing it, and as soon as we get it, it will be
laid on the Table of the House,

= Wiwg wAw : W T F qfEw
T #T IR TG ey v 7 <tf amr
R AT & A FEIET T 9
fagd wafim afiwfal & faemw
T FEAET T TE 9T {5 JTar qw-
@A W W AT fadw wwe fe
qr ?

MR. SPEAKER : About (d), it concerns
national flag,

SHRI RAGHURAMAIAH : Even on
that we are collecting information.

A sew fagrd aoRdt s
W, W TR # A Aged
afmfad 4 | T ST FEIAT T
ar TG wFTAT T, Ig UF IH FT
qI | AT AR FEUAT AT v
IT 1 FgAT wried R T wgEn o,
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AT I g G B, A qg W wEn
afgd AT Hedt wEey aETd Fai
g w47

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHR1I ASOKA MEHTA): We
have asked the Fertiliser Corporation of
India as to what happened and what they
did and why did they do. These are auto-
momous corporations, If you want informa-
tion we shall get information and give it to
‘you.

SHRI SURENDRANATH DWIVEDY :
Since the Minister wag present there, let us
know whether the national flag was hoisted
or not.

SHRI ASOKA MEHTA : I think no flag
was hoisted by the Prime Minister of any
of us. Whether a flag was flying or not,
1 have no recollection.

‘MR. SPEAKER : The question list is
over. There is one question—S511 which
‘Mr. Somani and Mr. Amin are authorised
‘%0 ask. But both of them are absent.

SHRI VASUDEVAN NAIR : If a Mem-
ber is present in the House now, though
he was not present earlier, he can be al-
lowed to put his question. I have a ques-
tion, No. 521.

MR. SPEAKER: You may put your
question.

CENTRAL ASSISTANCE FOR FLoODS IN
KERALA

+
*521. SHRI VASUDEVAN NAIR :
SHRI MANGALATHUMADOM:

Will the Minister of FINANCE be pleas-
ed to state:

(a) whether the State Government of
Kerala have asked for some special finan-
cial assistance for the heavy flood relief
measures in the State; and

(b) if so, the quantum thereof and the
response from the Centre to the request ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) Yes, Sir.

(b) The State Government had worked
out their requirement of funds fer flood
relief expenditure at Rs. 3.69 crores.

An officer of the Ministry of Finance
has visited the State to assess the situation
in consultation with the State Government.
In the light of his recommendations, a ceil-
ing of Rs. 3.00 crores has been adopted
for expenditure on various relief measures,
including loans to cultivators and repairs
to public properties damaged by the floods,
for purposes of sharing by the Centre.

An amount of Rs. 1 crore has already
been advanced to the State Government in
order to keep them in funds. The release
of further ista will be regulated in
the light of the progress of expenditure
on various items of relief.

SHRI VASUDEVAN NAIR: I could
not follow the reply to the first part, as the
hon. Minister was not loud or clear.

MR. SPEAKER : It was repeated three
times. If it is repeated a fourth time, it is
not going to help you. So, you ask what-
ever you want.

SHRI VASUDEVAN NAIR: We
absolutely in the wilderness.

are

SHRI NAMBIAR : Rs. 2.5 crores is to
be sanctioned for flood relief in Kerala.
Only Rs. 1 crore had been sanctioned so
far. When is it likely to sanction the
remaining Rs. 1.5 crores ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : The hon, Member
does not seem to have understood or fol-
lowed the answer. The Kerala Govern-
ment had d their ts  at
Rs. 3.6 crores. An officer of the Central
Government went there and there were dis-
cussions between him and the  Kerala
Government. As a result of these discus-
sions, the whole thing was assessed at Rs. 3
crores, towards which one crore has been
given in advance. When they .send ac-
counts for this further sums will be
released.

equir
Ieq
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SHRI VASUDEVAN NAIR: I would
like to know whether there are any stand-
ing rules or any precedents already laid
down as far as the assistance from the
Centre to the States is concerned  when
such calamities occur, and, if so, I would
like to know what are the rules laid down
and according to those rules, I would also
like to know what is the likely assistance
that Kerala is going to get.

SHRI JAGANNATH PAHADIA : " Ac-
<cording to the existing pattern of assistance,
75 per cent of the total expenditure on
relief and rehabilitation (50 per cent grant
and 25 per cent loan to the extent that
such expenditure is in excess of the Finance
Commission’s margin) is provided by the
Centre. The Central assistance is normally
provided in the. form of reimbursement
expeaditure to be usually met by the
State Government. But in those  cases
where the State Governments are in finan-
cral difficulties, ad hoc advance payments
may also be made to the States in order
to keep them in funds for carrying out
relief and rehabilitation measures.

SHRI VASUDEVAN NAIR: I would
like to know whether there is any provision
to assist the State when there is a large-
scale and serious damage to agriculture
and to crops like paddy crop, at least for
the cultivators, to have their next cultiva-
tion and, if so, what is the kind of assist-
ance that the Central Government proposes
to give to the State Governments ?

SHRI MORARJI DESAI: When the
State Governments ask, it is given accord-
ing to the rules; it all depends upon what
assistance is given, in what form it is given
and so on. 1 cannot give any figures
just now.

SHRI P. M. SOLANKI : What amount
has been given to Gujarat for flood relief ?

SHRI MORARIJI DESAI: Nothing has
been given so far.

SHRI P. N. SOLANKI : Does it mean
that only those States which shout  will
be given help? Gujarat is  suffering
greatly.

SHRI MORARJI DESAI: It will also
get assistance on the same lines.

SRAVANA 28, 1890 (SAK4)
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INDIAN DRUGS AND. PHARMACEUTICALS LYD.,
RISHIKESH UNIT
+
*513. SHRI YASHPAL SINGH :
SHRIMATI NIRLEP KAUR :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Antibiotics Factory of
the Indian Drugs and Pharmaceuticals Ltd.
at Rishikesh is not working according to
the schedule;

(b) if so, the reasons therefor; and

(c) the steps being taken to remove

_them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
to (c). It is behind schedule. The rea-
sons are late receipt of indigenous and
foreign equipment, process difficulties and
power failures in May and June, 1968.
Certain changes made by U.P, Electricity
Board in their system will prevent, it is
hoped, frequent power failures. As re-
gards process difficulties, the Russian Ex-
perts are suggesting modifications as re-
quired by the Contract. These are being
carried out.

ot awrave fag : @ oag w9 2 R
BRA AT A F TS WY g e
€ W AR I F T AT Iqww
T ) TwT AR qEfe Y e
q w4 gs ?

SHRI' RAGHU RAMAIAH : There was
lack of synchronisation because there was
delay in the arrival of the machinery, and
that delay leads to further delays which I
bhave already mentioned.

it o fg : F9 aF I A
SR afFr o= I SR T T
SY AT T & S9 & qifew g &
& g s ?

SHRI RAGHU RAMAIAH : The pro-

cess difficulties have been gone into very
recently by some of the Russian experts.
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They have suggested certain modifications
of the machinery and we have to get some
machinery from Soviet Union also and we
hope that will be done early.

HOUSES FOR CLaAss III aND IV EMPLOYEES
IN DELHY

*519. SHRI S. M. BANERJEE: Will
the Minister of WORKS, HOUSING AND
.SUPPLY be pleaséd to state :

(a) whether more houses are likely to
be constructed for class Il and IV Govern-
ment employees in Delhi during the Fourth
Plan;

(b) if so, their number; and

(c) to what extent it will meet the re-
quirement of these employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) to (c). Allotment of quarters is made
to the Central Government employees in
the general pool on the basis of pay range
and not class-wise. Depending upon the
availability of adequate financial resources,
about 7,500 residential units of types I,
I, and I are likely to be sanctioned for
construction during the 4th Plan period.

There will be about 15%
satisfaction.

SHRI S. M. BANERJEE : 1 would like
to know whether it is a fact that 60,000
to 75,000 Class IIT and Class IV employees
are still on the list waiting for accommo-
dation and, if it is true, what steps have
been taken- to provide them with accom-
modation ?

additional

SHRI IQBAL SINGH : As far as the
total number of units in Delhi is concerned,
it is 40,000 and the total number of people
waiting for all types of houses—Types I to
VIII—is about 60,000. In Types I to III,
there is satisfaction to the following extnet:
Type 1, 49 per cent; Type IL 34 per cent;
Type I, 30 per cent. That is why we
have taken up the work of oconstructing
more houses in Type I and Type III

‘SHRI S. M. BANERJEE : A sort of
assurance was given in this House that
quarters for Class III and Class 1V em-
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ployees would be constructed nearer to
their place of duty. I would like to know
what is the position and whether a final
declsxmhasbeentakentoﬂnseﬁeamd
if so, with what results.

SHRI IQBAL SINGH: We are  con-
structing these Type I and Type IO
quarters in the Minto Road and DIZ aveas
which are nearer to the place of their work.

SHRI S. M. BANERJEE : Thank you.

SHRI M. L. SONDHI: The Class HI
and Class IV employees at present are be-
ing housed in places which have no elec-
tricity. Recently, I have brought to the
notice of the Minister that somewhere even
water supply has been cut off. Is there
going to be any long-term plan which can
see to it that these people who are essen-
tially running the offices of the Govern-
ment of India are given not only houses
but houses with proper amenities like
water and electricity ? There are still so
many places where none of these essential
amenities are available.

SHRI IQBAL SINGH : Except in Rama-
krishna Puram where in sectors 8, 9 and
12 there are some houses without electri-
city, as far as water supply is concerned
there is water supply in all houses though
it is restricted. If there is any informa-
tion with the hon. Member regarding any
other houses he may pass it on to us and
we will look into it.

SHRI M. L. SONDHI: What about
quarters on Panchkuin Road and also be-
hind Prime Minister’s house (Interruption)?

s 7 W= gwi : Wl AR A
avit Tg FaEr F F09 60,000
/W = w1 g 1 § o Qe
2T g Ak NfF I ga FT
wWEIE am W g o
AqRE F 1967-68 F R AW F
frat 7F 98 § AT 1966-67
q fraq a4@ A7 q@ 7g W Fqd
fr f7a wqqE & 1966-67 W
1967—ea,wwﬁawga 60,000
WA FT 20 A F AFA A TREA ?
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st ywaw fog ;9 @ A
W 9@ T O A § a -
<Xt gq fealaw frey sndw &w 9
Y THT Q@ TG

i AR w7 qAf : aAy wEREY,
q99 A 9 §arq w1 qqva gA7 AW
[T A A[Ey & oW fAg 77 W E
ff A W & | A wEw
WImI AL a8, =
A ¥ A @ & A A oY 78 A
Frar § @1 ¥ faar Svar & 5 FE
A TG & | T A qway Afeq
faay & @z WY 3T F AT T
A fRT FE A agi 3 gu g 1 A WY
#a7 a1 & % d19 T FqvET o1 TE
AR o WY W wERT g Wi F
I F qUF AR AG | ATALqY
e A7 Sfug 7
MR. SPEAKER : By way of a supple-
mentary he cannot ask for all these de-
tails. If he puts a question then they have
to collect the information asked for and
come prepared. Ag a supplementary he
cannot put such a big question.

st wgrow fag Wi s
T & I uF wfAAr ¥ §Y gEdew
g @R fag fF e dFv< T7w FT s
@ & AT AT I ¥ v @A g1 @
& 98 ag 9° W & S AwF gzeT
IEITU & T FT I A FAHY TT AL
1< far @ v a9 v @ gr & sy
¥ M- ATY §, A0 Fo g A AT
IqE WY g qF ¥ M F T
o7 THY § AHT 97 BT R FA-
I, qaF qW Ty AR arsfEd
qT I9T AT AW & FHT F@T 9T
THEIT ¥ 979 574 fRET AL T Ero ando
STo Tfven § gt fF STTg @t g1 @Y
g agr 97 39 F fag F-5¢ wiwww
BR-BIE AFE T F X § AT
Y § AR AT F ATDF Tg T
LAO LSS/68—2
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e FE A T @ BN
s ?

st gpaw fag Y g, s
fﬁftfrgﬂté\’o anfo i!o&f(lﬂ'i.
B gl FHafEt ¥ fag aem
A FY AT F G § 1 Iy
2 AT 3 FAEF TT TAH A AL
AN FY EEAT FX AT W

ot gae gAo Wt : o W
FET T AR § qar Ireara fmr
AT a1 fF ST S0 & o AR §
¥ AW ¥ fAg N AFW TR
WET R FAA H QA A JWE
TR A A FS hAev gar § ?

=t gra fag : ot Y G TEE
TNT TG § T AT &Y FAY & N
g

S gEAER FOA™ : 3@ 9NN
Tga T ARk § TE FHafon
¥ qrF qEE AG § a1 ¥ FTH QN
FIAE 99 & @ awm § AW
feaqd ag fao> 10-15 T 20 ¥
¥ @Y 9§ ¥R 3T TEEAT § g9
FET I aXwT Fvar @ faoR
FETAIA AT o &Y A W
IeIamd Arge e Faw e
FIT qg B AT I TFA GG
g AFA IT FAAF@ F AW U
T HX IAFT Ig WfAw wr AW ¥
Rk | fqare w4601

=t gewrw fag : 98 O A W@
i TFRAT

=l FaTo® U : faet § ared
AT w7 RO & 9 FHfen &
FAET § I FY ASAY SF TR AG
Y & | A T waAT AgRw 1 W
fafgar o6 & oy 7 faav § 1 w@
qT faoelt ¥ 7@ Y A § 1 T W
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e o ¥ 7 & A AWE glamd
% qg E | FM WAl ARG Ig M
7 gFq § fx < afow oI § ST
IT FAEST A W A a6 I ;G
oE I ! | ag W oag g
qgT ¥ FAE G 9T gQ § IAE
gt 9T 19T AN faurelt 781 & 7 I+
YT FF AT I FES F1 4l
qHEE AG FW E
st gFam fag : = % fase
¥ q@t F7 FAT § I WA aF 7T
1 AT 2739 21 & 99 7 M A |
g OF AH CAAAT FT oW
Fa-xa gh fefew free o €
-3y gH 9AF 1 SATET ag1 Y FfAw
FA§ | T 7€ FY St & FF e
AR gAAE S A |
SHRI NAMBIAR : In view of the fact
that a large number of employees, their
number running into thousands, are yet to
be housed, may I know whether the Gov-
ernment have assessed the possibility of
constructing houses for them, if so, by what

period do they propose to house all these
employees ? .

SHRI IQBAL SINGH : In the present
context it is not possible to say that. I
have given the figures in the Fourth Plan.

Erasdiscacd Lot i
w1 g

*534. sY TEATY WAl : FT
fawr ot a8 T &7 I T R

(%) 7ar fagre TFIT & JT-
afgg FRO FHafal ¥ FdE T
9T AME AT FT A FA G A
Tew & fAg 11§ 15 1%, 1968
% ITH ZFATA 1 4T;

(9) #Fn 7THT 7w AT
% fr zg wtr &Y gfa & fed ey
afafrar ganfn & sravawar wt;
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() =tz g, o @ o< wfq.=d
feam g7 &4 QX N gw ] A

() 5 a7 1 =raeaT T@ F
FIHR F1 71 FfeATEAT AW o Y
§ T ® 39 wfemEl 9T Fg o
ST g AT R g, AV ?

foret siaTem § 39 wWat (St swr
wgfym) : (%) st E 0 fagie T
F A yafad T JAE, 1968
¥ ¥ 9T TR g, I "iaf § ¢F
aiT ag ot 5 Iy frert @ wgmE
w9 *T qT g9 T q@T & AT fed
5 & 37 g F TG R
frort i wEgmE W A EA F @
AT

(&) &t (). 3 fagiT gawe
¥ saafat AR - et &
FEAIR AT WA fEEl F FA-
Tifeql #1 ¥y TFER F FAw. i
1 frad X AgTEaS M IQ @
AZATE FAT HAT @ A §AY gu
TS &xFR F1 qfaas 10,50 FQOF
W #r FfafEa @9 7 a0\ ISHT
Qx|

(%) T T A qaman g v sy
F faeftz ga 72 € FroraT AR
TaY IF @ 1 AfafeEw Qg I
I+ fag Ffev &1

oft THEaT wRAY : I AEET
T T IFRT @ g 1 e Iy
g w113 25 o q% g7 Al
T geame # o 1 e N qR fegE
¥F goomfag FHAQ fomd fage &
srcreafa FHEG Wt mfea § deg
WAT 9 NTEA FLA AT @ § 1o
¥ S ST g f5 owm oA ww
T & 5 % wow TR ¥
T I AW qgi F somfay sHafi
FY wgr€ wer 2 femy @ silT T R
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feam g &t I wgt & Gar wfvg w<&
fear § & 997 a9 & A §9 TRl
g ?

H wmE™M agifywmr : FE AT
TR T 9 Ff@l ¥ fog wgme
RN RN @AY, AT
afsr & a9 A § & O
fega & I 39 @

Y e wedr o fagr et
wefa wEa # A@ET I Wl R
AT wg & FHOIfEl Y feawal v
g e amowr FEe § 1 SR
AT FT TGT ITHT Fl6ATZAT FT €14
T@AT ATYSHT FH9 § | T AT g8 W
g § f& fedy A & 25 ade
Y 99 g3 §9 939 | 959 99 @Y °r
a9 g "t AP { WY 4y wgy AV fF
ITxr it & wfq g &wt Y gt
grdwm sgwm § o oSw
EARET FT 31§ AT IF | T 7
FF AT IART WEATE WAT IOAT
T 9T FT Fq AT F FHCHGA AF
et #1 ofcww 7 7

Ig-na A&t aar faw wav (s
AT ) - Tl e FE
2 @ 9u% AW 7z 7@ & fF oa
HIT T agT FT I8 9T 9T AQ |
agi faadt gAY § SUF Y @Y
gu & fear smem, sed saver € fan
ST o
SHRI CHENGALRAYA NAIDU : Is it

a fact that the Central Government has
given some assistance to some States which

Oral Answers

the Central Government or the Finance'

Minister favoured where they have in-
creased the D.A. and brought it on a par
with the Central Government rates, and to
some other States though they have raised
the D.A. and brought it on a par with
Central Government rates they have not
been given any assistance ? If that is so,
may I know' why there is this discrimina-
tion ?
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SHRI MORARJI DESAI: The Centrul
Government has made no discrimination to
any State. The Central Government has
not given assistance to any State for this
purpose.

st wew fagrt awd ;o avr 4
Fg1 T § f& fagre & st |1
AT 3 ¥ 407 fagiR T F1 A JrAr
& 98F WA @ T q@T QAT |
FAT I T HAY AEST FTIG AT @
fe fagr wow & wywifal ¥ @9 7
FH F & fT 9 31 R AT
AT THIE ¥ a9 W § AR
a1 39 gaiat 9 fawz fear @ @
foas &9 ¥ 9 &) 91 7% A -
aifal & 78 § o9 afg W
& 7

@ Aot WE : Teee @
W AT T A AW qW
R 9EH |

SHRI S. M. BANERJEE : I would like
to know whether the hon. Minister is aware
that about 5,000 State Governmeat em-
ployees, including those of Bihar, are
demonstrating. .. . (Interruption).

MR. SPEAKER : How does it relate to
this? Any way, it is good that instead of
raising it after the Question Hour you are
raising it now. .

SHRI S. M. BANERJEE : The Stats
Government employees of Bihar are also
there. They wanted to demonstrate before
Parliament and meet their representatives,
but unfortunately this House, which is
supposed to be the Lok Sabha, the House
of the People, has been converted into
the House of Shri Y. B. Chavan and the
police and they have not beea permitted
to do so. It is a shame... (Interruption).

MR. SPEAKER: No, no. That bas
nothing to do with this question.

SHRI S. M. BANERIJEE : On a point of
personal explanation, Sir.

MR. SPEAKER : You can ask a sup-
plementary.
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SHRI S. M. BANERJEE: My supple-
mentary is whether the hon. Minister is
awaro that 5,000 State Government em-
ployees, including the State Government
employees of Bihar, are demonstrating to-
day. They wanted to demonstrate before
Parliament and meet the Members of
Parliament. 1 have got their appeal. But
they have not been permitted on  the
ground. .. (Interruption).

MR. SPEAKER : Reasons are not neces-
mry.

SHRI S. M. BANERJEE : They have
been asked to go to Krishi Bhavan and
have not been permitted to come up to
Parliament House. They are not demons-
trating against the food policy. I want
to know whether the hon. Deputy Prime
Minister and the Minister of Finance will
grant them an interview or make a state-
ment here and now about their demands.

SHRI MORARIJT DESAI : Nobody has
asked me for an interview.

SHRI S. M. BANERJEE : There is no
question of asking; they have not been per-
mitted.

SHORT NOTICE QUESTION
+

INCREASED RATE OF INTEREST ON BORROW-
INGS OF WORLD BANK

+

S. N. Q. 6. SHRI D. N. PATODIA :
SHRI SHIVA CHANDRA JHA :
SHRI ONKAR LAL BERWA :

Will the Minister of FINANCE be
pleased to state :

‘(a) whether Government are aware that
the World Bank has increased the rate of
interest on barrowings to 6.5 per cent with
effect from the 2nd August, 1968;

‘(b) if so, whether this increase will be
applicable on all borrowings, past and
future, or it will be applicable to new
borrowings only;

(c) what will be the effect on India’s
liabilities by this decision of the World
Bank;

(d) whether India was consulted by the
World Bank before taking this decision;
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(¢) if so, whether Government gave
their consent to this increass; and

(f) whether Government propose to re-
quest the World Bank to review this deci-
sion ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The new rate will be applicable to
all loans approved by the Board of Direc-
tors of the World Bank on or after 2nd
August, 1968. However, in respect of a
few past loans to some member countries
the interest rates applicable were indicated
as those prevailing at the time of commit-
ment out of these loans for specific pro-
jects. The portions of such past loans
drawn while the new rate prevails will
attract the new rate.

(c) The higher interest rate ig not likely
to produce any substantial impact as far
as India is concerned since a bulk of the
lending to India by the Bank group comes
from LD.A. the soft lending effiliate of
the World Bank.

(d) and (e). Decisions on lending rates
are taken by the Board of Directors of the
Bakn in the light of the cost of borrowing
in international money markets. Views
of India and other developing countries
expressed by the Directors representing them
that there was need to keep the increase
to the minimum extent possible were con-
sidered by the Board.

(f) No, Sir. The Government have been
of the view that the soft loan affiliate of
the World Bank viz.,, LD.A. (the Inter-
national Development Association) should
be strengthened and should be of increasing
assistance to developing countries. As far
as the World Bank is concerned, its lending
rates must reflect trends in World Capital
markets from which it has to borrow.

SHRI D. N. PATODIA: The hon.
Minister said that only a portion of the
past loans will attract the new rates. May
I know the volume of our loans which
would attract the new rates?

SHRI MORARIJI DESAI: I cannot say
about all the loans taken by all the coun-
tries. I said that we are not going to be
affected very much.
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SHRI D. N. PATODIA : I would like
to know the extent to which we are
affected.

SHRI MORARIJI DESAI : Only on those
parts of due loan carrying variable interest
which are already proving to be a burden
to pay the higher rates. In our case we
have drawn all such earlier loans.

SHRI D, N, PATODIA : Do the Govern-
ment realise that compared to foreign loans
which are already proving to be a burden
apart from their interests which are also
proving to be a great burden on us,
foreign capita]l investment in the form of
share capital participation is very much
more attractive because, in that cese, firstly
there is no problem of any payment of the
loan back and, secondly, you have to send
the dividend back only if there is a profit ?
If so, will the Government think in terms
of relaxing the rules further by which
foreign assistance in the form of capital
participation is more attracted to this coun-
try ?

SHRI MORARIJI DESAI : That can be a
relative consideration about it. To  say
that those who participate in share capital
take less interest is not true, because pro-
fits go to 10 to 12 per cent and that also
is taken away; that has to be repatriated.
And if they sell away their share capital,
we cannot prevent them from doing  it.
Therefore, it is not true to say that. Wher-
ever it is practicable and profitable we
encourage it. Where this is  profitable,
we take this. * If it is not profitable, we
do not take it.

SHRI D. N, PATODIA : The point is
that in the case of foreign capital partici-
pation there is no repayment or capital re-
patriation unless there is a profit. You
have to remit only if there is a profit. There-
fore, I do not know how the Minister can
make that statement.

SHRI D. N, PATODIA : The point is
will invest without profits, not the foreigners
in any case.

=t frawx W1 : W AEET,

7o 3% A § U TH § 7% 37 § A%
THT | 78 audwr &% § ok gy
fr o &4 & w1y ot § g
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frrer T &, qafog g AW fegw
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MRFmaRgIT g Ay FIwA
Tga @ amseEe @@ § o9
Iq FY TEW gl § ¢ fraw dW
¥ § W 39 9T @ AR aR
frqy o/ ¥ & o g aXhw
FT gFAT § 3T TS THY qF A IT 6
Fawarg?

=ft sreroolt ek - @ O A
@9 g gee ARG A § 9%
g

st siteT W R7av: TE A AR
®: qWde 3T AW #Y & § @ fF
g FA & BE WA X, T
TEIAMNAT TR, WHFINF
AR I & Y A 9% F oE AT
§ IR v fadw § @ sEEg
T ? R I JGT I A FITAT
FrE AR FET g o¥w FfeT ag
TS O WY § T9 A AT agEd §
Far ? 9 A aY oy { v fadw
faar ?

g grn i ag A e o

ot ST STer WAt : 4 ST ST
L 1 S
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ot Rl ¥ ;. gEaTAATY TeEw
w war gt @ R qerET s s e
g 7 @ oz feom agmn R g W@
AR @A | H91 5: ¥ 97 ©:
foqr &1 59§ 95T Fai ¥ &Y s ?
....... (w)mm
a 15, 20, 30 AT 35 9ET AF

g g

SHRI P. GOPALAN : In view of the
fact that the aid that we are receiving
from the World Bank has gone down sub-
stantially receatly because of the increased
repayment liabilities, which comes to' about
40 per cent of the loans we are  now
getting from the World Bank and parti-
cularly because of the fact that the in-
crease in the World Bank interest has con-
siderably added to the burden of our re-
payment liabilities, I would like to know
whether the government would think in
terms of declaring a moratorium on all
foreign debts to save our economy from
going to the dogs.

SHRI MORARJI DESAl: Moratorium
on repayment ? It would be a dishonour-
able act on the part of India, if it does
like that.

SHRI NAMBIAR : Not for ever; only
for a period of 4-5 years.

SHRI S. S. KOTHARI : In spite of what
the Deputy Prime Minister has stated cer-
lier, an interest of 6.5 per cent for inter-
national development of under-developed
countries is excessive; there is no doubt
about it. In view of this, has the World
Bank sent the balance sheet of its affairs
to the Government of India to show what
are its profits ? Has it ever been studied
in the context whether there is any justifi-
cation for going on increasing the rate of
interest, in view of the profits, when
development loans should actually be on
an interest of 2 per cent or 2.5 per cent?
This is actually exploitation of under
developed economies and there can be no
two opinions about it.

SHRI MORARIJI DESAI: I only hope
that he mekes this suggestion to his clients.
(Interruptions)
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&t sz fagrd weRdt ;e
TR, a7 ¥ TS Y& 1 RN\
FY T FaTE TE FAT IT-TUA Feft I Y
Ifwa gmmy § 7

SHRI MORARJI DESAI: Looking to
world conditions, 1 cannot qomsider them
abnormal. ’

SHRI H. N. MUKERJEE : The increase
in the lending rate is the highest so far.
Besides, we are in difficulty on account of
the fact that debt servicing obligations nor-
mally should not be more than 10 per cent
of export earnings while in our case it is
nearly 20 per cent. Therefore, since there
has already been wasteful use of foreign
credit for importing eluminium, alloy steel
and certain other items which are not neces-
sary, may I know if Governmeny is doing
some rethinking about borrowing policy and
contemplating postponing the idea of bor-
rowing because if and when the Fourth
Plan gets going we shall need project aid
and, therefore, we should not waste our
resources in non-project aid and our bor-
rowings should decrease ?

SHRI MORARJI DESAI: The non-
project aid is taken in order to see that
the industries run—those industries which
are already put up—and for things which
have got to be imported and which cannot
be supplied from here. It is only confined
to that, We are now also trying to see
that all that does not become more and
more necessary. Rethinking is going on
every few month. It is not only every year
but every few months we rethink about it.
Where we require, we have got to take.
It is not that they are calling and giving
us. It is we who are taking because we
require it.

ft mgraw faz wreht : fam w5
A F 77 ATAAT ATEAT, AT A FTATAT
fe gfrar #1 g 71 Ty gm oA
% THzZ T S Sy AFY & oA
T% F1 3T 77 qPEAT AT & @ w
a7 w1 feerls frar aman 2, wifw
sfrar €1 grem £ ¥ g g wE
& A ARr @ gAfAd Ay &9
=g 7§, 39 ¥ fred e 3 9wy
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¥ ¢ wvaew A § @ ag @
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SHRI HANUMANTHALIYA : Is there a
permanent representative of the Govern-
ment of India on the Board of Directors
of this Bank and has he accorded conseat
or has he objected to this increase of rate
of interest? Did he consult the Finance
Minister on the subject ?

SHRI MORARIJI DESAI: He did con-
vey our view that it should not be raised,
but ultimately they disagreed.

WRITTEN ANSWERS TO QUESTIONS
TARAPUR - ATOMIC POWER PLANT

*$11. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether it is a fact that owing to
the delay in the commissioning of Tarapur
Atomic Power Plant, Gujarat Government
propose to stagger supply of power to in-
dustries during the next fair season; and

(b) tho extent to which power supply
in Gujarat lags behind the actual require-
ments and what share of Tarapur power is
likoly to be given to Gujsrat on the com-
missioning of the project ?

SRAVANA 28, 1890 (SAKA)

Written Answers 2460

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) The present power shortage in
Gujarat is estimated at about 130 MW.
Maharashtra and Gujarat are expected to
reccive the power from Tarapur in the
ratio of 50 : 50 each having 190 MW of
power on commissioning of the 2 generating
units at Tarapur.

DISTRIBUTION OF CENTRAL FINANCIAL
RESOURCES TO STATES

*512. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have made a
fresh review of the general principles re-
garding the distribution of Ceatral financial
resources to States;

(b) whether the problem of bifurcation
of the authority of distribution of financial
aids between the Planning Commission and
the Finance Commission has also  been
reviewed and whether it is  considered
desirable to constitute a single statutory
agency for holding the issue of financial
aid to the States; and

(c) if so, the conclusions arrived at and
the underlying reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) to (c)
The Fifth Finance Commission has been
constituted to make recommendations in
regard to the distribution of the proceeds
of the divisible Central Taxes and Duties
as also the principles which should govern
the payment of Grants-in-aid to States and
the sums to be paid to them for meeting
their 4th Plan requirements during the
period 1969-74.

Separately the Planning Commission are
examining, in consultation with the State
Governments, the principles whish should
govern the distribution of Central assist-
ance to States for Plan Schemes.

As regards the general question of the
Ceatre-States” financial relationship, includ-
ing the respective " roles of the Finance
Commission and the Planning Commission
the matter is being examined in all its
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espevs by the Administrative Reforms
Commission.

INDIAN DRUGS AND PHARMACEUTICALS
Lp.

*515. SHRI K. M. KOUSHIK : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that efforts are
being made to manufacture antibiotics in
the Indian Drugs and Pharmaceuticals Ltd.,
Rishikesh entirely from the  indigenous
material; and .

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a)
Yoo, Sir.

(b) The work is in progress in the labo-
ratory and the pilot plant.

APPOINTMENT OF DIRECTORS IN
COMMERCIAL BANKS

*$16. SHRI R. K. AMIN: Will the
Minister of FINANCE be pleased to state:

(a) the number of persons who bave
beon appointed ag Directors in ths com-
ssercial banks in India since the 1st April,
1967 eo far; and

(b) the details of their qualifications and
experience ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) and (b). Information in
_respect of all the commercial banks func-
tioning in India is not readily available.
Particulars in respect of the directors of
commercial banks having deposits of Rs. 10
erores and over is being collected and will
be laid on the Table of the House in due
course.

AGRICULTURAL CREDIT CORPORATION

*518. DR. RANEN SEN: Wwill the
Minister of FINANCE be pleased to state:

(a) whether the West Bengal Govern-
ment have informed ' the Centre that the
proposal to set up a centrally sponsored
Agricultural Credit Corporation in the
Swts was not acceptable to them;
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(b) if so, the reasons advanced by the
State Government for opposing tht pro-
posal; and

(¢) Government’s position in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) The State Government seem to ap-
prehend that the establishment of an
Agricultural Credit Corporation might in-
hibit the growth of the cooperative move-
ment in their State.

(c) Tt is understood that the matter is
being reconsidered by the State Govern-
ment on the basis of certain recent discus-
sions between the representatives of the
Central and State Governments.

BHAKRA ELECTRICITY
RATES

REVISION IN

*522. SHRI HARDAYAL DEVGUN :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any decision has been taken
on the request of the Punjab Government
to revise the rates of Bhakra Electricity
supplied by Punjab to Delhi and Nangal
Fertilizers Factory; and

(b) if so, the nature thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a).
Revised rate for supply of power to the
Nangal Fertiliser Factory is under negotia-
tion. As regards the rates for Delhi, the
matter is under examination by the Bhakra
Management Board.

(b) Does not arise.

REMODELLING OF FLATS IN NORTH AND
SOUTH AVENUES

%523, SHRI VISHWA NATH PAN-
DEY : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that Govern-
ment have sanctioned money for remodel-
ling the flats occupied by Members of
Parliament in the North and South Ave-
pues, New Delhi;
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.

(b) the total amount of expenditure

involved in the scheme; and

(c) when the scheme will be brought into
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Mumru

*525. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FINANCE

operation and when it will be completed ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : (a) and (b). A sum of Rs. 22.41
lakhs has been sanctioned by Government
for addition of one bed room each with
attached W. C. in 224 flaty in North and
South Avenues.

(¢) The work in regard to South Avenue
flats has commenced and the work in re-
gard to North Avenue flats is likely to
begin shortly. The time for completion
of the work is a little more than a year
from the date of a award of the work,

DELIVERY or ROAD ROLLERs BY UNITED
PROVINCES COMMERCIAL CORPORATION

*524. SHRI P. VISWAMBHARAN:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have accepted
the offer made by the United Provinces
Commercial Corporation in the last week
of March, 1968 to deliver the outstanding
road-rollers in instalments; and

(b) the number of road-rollers delivered
since that offer was made ? -

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGA-
NATH RAO) : (a) In February, 1968, the
Government expressed their willingness to
accept supplies of outstanding road-rollers
in instalments as offered by M/s. United
Provinces Commercial Corporation (P)
Ltd. subject to their furnishing security by
depositing certain shares and giving the
prescribed undertaking. However, keeping
in view the nature and the intrinsic value
of the securities offered by the Company
in March, 1968 and their omission to make
any deliveries, the Government could not
avail of the proposed offer.

(b) The firm have not supplied any road-
roller sincc November, 1967 when they
first offered to recommence supplies,

be bl d to state :

(a) the number of assessments made
under the Income Tax Act where conse-
queatial tax effect (directly or indirectly)
aggregates to Rs. 1 lakh or more, com-
pleted in the months of January, February
and March of the last year when such
assessments were to become time-barred
(in the five years from the last day of the
Assessment Year) for the assessment
vears from 1959-60 to 1963-64;

(b) out the assessments of Income-Tax
referred to in part (a) above, how many
assessments were for common assessees for
more than one year;

(c) how many of theso assessments had
to be reopened under Section 34 of the
Income Tax Act, 1922 or Section 147 of
the Income Tax Act 1961; and

(d) how many arc et p
in default .in the matter of payment of
taxes in respect of these assessments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) :

(a) 1959-60 346
1960-61 636
1961-62 1,036
1962-63 1,532
1963-64 Figurea not readily avail-
able,
(b) 1959-60 132
1960-61 244
1961-62 402
1962-63 426
1963-64 Figures not readily avail-
able,

(¢) and (d). The information for the
assessment years 1959-60 to 1963-64 is not
readily available, but the consolidated
figures for the assessment years 1958-59
to 1962-63, corrected upto 31-7-67, waere
as under :—

(c)
(d)

135
11,782
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DAMODAR VALLEY CORPORATION

*528. SHRI INDRAJIT GUPTA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :



2467  Written Answers

(a) whether the proposal for splitting
up and dismembering the Damodar Velley
Corporation is still being pursued by
Government;

(b) if not, the reasons for making con-
struction of the Tenughat Dam, the sole
responsibility of a State Government; and

(c) action taken, if any, to utilise the
services of allegedly surplus employees of
the Damodar Valley Corporation in other
developmeat projects ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The proposal for the reorgamisation of
the Damodar Valley Corporation on a
functional basis is still under considera-
tion.

(b) The Tenughat Dam does not
serve any of the three main objects of the
Corporation namely, irrigation, power and
flood control. The Tenughat Dam is in-
tended to store water primarily for in-
dustrial and domestic use. The site of
the Dam being situated in the Bihar ter-
ritory, the State Government are executing
the Tenughat Dam Project with the com-
currence of the Damodar Valley Corpora-
tion.

(c) The Damodar Valley Corporation
has established contacts with the various
Employment Exchanges and has also
been negotiating with different organisa-
tions for absorption of surplus personnel.

DEVELOPMENT OF PARks IN R. K. PURAM,
New DeLHr

*530. SHRI BAL RAJ MADHOK:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that very few
parks and playgrounds have been deve-
loped so far in Ramakrishna Puram, New
Delhi;

(b) whether it is also a fact that the
Delbi Municipal Corporation is prepared
to develop parks if park sites are transfer-
red to it; and

(c) if so, how many park sites have
been transferred to the Delhi Municipal
Corporation 50 far and how many more
sites will be transferred in the next six
months ?

SRAVANA 28, 1890 (SAKA)
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THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : (a) Community lawns as per the
master plan for Ramakrishna Puram have
been provided. But the Regiopal Park
between Sectors VI and VII which includes
the provision for a stadium, playgrounds,
etc. has not so far been developed.

(b) and (c). The question of transfer of
32 acres of land to the Dethi Municipal
Corporation for development as a Park
between Hauz Khas and Ramakrishna-
puram is under consideration of this Minis-
uy in consultation with the Ministry of
Health, Family Planning and Urban Deve-
lopment.

DRILLING IN PORT CANNING
*531, SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the Oil and
Natural Gas Commission took more than
two years to drill four thousand meters in
Port Canning; and

(b) if so, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHR! ASOKA MEHTA): (a)
Yes, Sir.

(b) Mainly the reasons were :

(i) Prolonged suspenmsion of drilling
due to design difficulties present-
ed by the Blow-out preventors;

(ii) Obstruction caused by a stuck up
in the well;

(iii) The existence of alternating high
and low pressure zones in the for-
mation; and

(iv) The imperative need to undertake
cementing jobs- to seal off low
pressure zones.

HEeALTH CENTERS  WITHOUT
DOCTORS

*532. SHRI BABURAO PATEL : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN, DEVELOP-
MENT be pleased to state :

(a) the number of Primary Health Cea-
tres in the rural afeas which were without

PRIMARY
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Doctors as on the 31st March, 1968 and
the total number of patients treated at these
Centres during the year ending the 31st
March, 1968;

(b) the steps taken to persuade the
doctors to go to the rural areas and parti-
culars of the pay and amenities offered to
them;

(c) the number of unemployed Doctors
registered in the Employment Exchanges
as on the 31st March, 1968.

(d) whether any personal approach or
personal letter written by the Minister has
been made to each of them with a view
to persuade him to take up rural work;
and

(e) if not, why is this not being done ?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA; NARA-
YAN SINHA) : (a) 605 primary health
centres were without doctor on the 31st
March, 1968. Information about the total
number of patients treated at these Centres
during the year 1967-68 is being collected
and will be laid on the table of the Sabha.

(b) A statement is laid on the table of
the Sabha. Particulars of pay, allowdnces
and incentives, etc., given to Medical Offi-
cers employed in primary health centres
are being collected and will be laid on the
table of the Sabha.

(c) The information is being collected
and will be laid on the table of the Sabha.

(d) and (e). Exhortations to doctors to
serve in rural areas have been made by the
Ministers in their speeches et various
forums. Individual approaches are not
feasible.

Statement

The following steps are being taken or
proposed to be taken by the Governments
of the States/Union Territories to over-
come the shortage of doctors in rural areas :

(1) Formation of unified cadres for
Dectors working in rural as well
as urban erems.

AUGUST 19, 1968
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(2) Provision of a total package of
incentives such a¢ grant of rural
allowance, transport facilitics, free
furnished quarters, protected water
supply etc.

Improvement of physical facilities
of the Primary Health Centres,
particularly in respect of buildings,
residential quartets essential diag-
mostic facilities including the pro-
vision of laboratory services and
medical stores.

Re-employment of medical officers
after retirement,

Some states have also offered scholar-
ships/stipends to the medical students for
binding them for gervice in rural areas for
a certain number of years. The medical
colleges are also being brought in close re-
lationship with the rural health services.
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M/s. Bnome.

*sss.‘é‘m MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

(a) whether the Supreme Court has
heard the appeal/petition filed by Messrs
Bird and Co. against the decision of the
Board of Revenue in its appellate capacity
reducing the fine imposed by the Customs
authority;

(b) whether any proceedings have since
been initiated by Government for getting
the original fine restored or enhanced;
and

(c) if not, whether the proceeding will
not become time-barred as a result of this
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) The appeal filed by M/s.
Bird & Co. (P) Ltd. in the Supereme Court
against the orders o.f the Central Board of
Excise & Customs has not yet come up for
hearing.

(b) and (c). In exercise of the powers
vested in the Central Government under
section 131(3) of the Customs Act, 1962,
proceedings to revise the appellate orders
of the Central Board of Excise & Customs
in the case relating to the export of jute
carpet backing cloth, have been initiated.
As required under section 131(4)(b) of the
Customs Act, 1962, show cause notices have
been served on the concerned parties within
the prescribed time-limit and hence the
question of the proceedings becomihg time-
barred does not arise,

FOREIGN EXCHANGE TO SPORTS TEAM
FOR MEexico OLYMPIC GAMES

*537. SHRI R, K. SINHA: Will the
Minister of FINANCE be pleased to state :
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(a) the total foreign exchange sanctioned
towards the expenses of the sports team for
the Mexico Olympic Games;

(b) whether the team has been asked
to tour other countries to carn a part of
the foreign exchange to be spent; and

(c) if so the details thereof ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). Certain
preliminary proposals have been ‘received.
Final proposals are still ited

1 M.Ps. VISITS ABROAD

¥539. SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the names and number of Members
of Parliament who were allowed to go to
foreign countries either on their own
account, Government’s account or on invi-
tation from the countries visited, along with
the purpose of their visits during the last
six months;

(b) the amount of foreign  exchange
spent on them; and

(c) how far they were successful in their-
missions ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). A
statement is laid on the Table of the House
civing the names of the Members of Par-
liament who proceeded abroad during the
six months ending July, 1968. The state-
ment gives details of countries visited to-
gether with the purpose. [Placed in Lib-
rary. Sce No. LT-1956/68]. Total foreign
exchange spent is estimated at Rs. 80,000/-
roundly.

(c) Generally these visits are of study
purposes and cannot be judged in terms of
success or failure,

DEPARTMENTAL CIRCULARS RE FIXATION
oF PAay or LDCs/UDCs/STENOS

*540. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) whetrer it is a fact that the Home
Ministry issued a circular regarding the



2473 Written Answers AUGUST

fixation of pay of L.D.Cs./U.D.Cs. Steno-
graphers, who joined Government offices
after passing UPSC Examination;

(>b) whether any similar circular is re-
quired to be issued by his Ministry in this
connection;

(c) if so, whether there was any lacuna
in the circular of the Ministry of Home
Affairs; and

(d) if so, when a revised, circular is pro-
posed to be issued ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) Yes, Sir.

(b) No, Sir.

(c) No lacuna in the above circular has
come to notice.

(d) Does not arise.

UNCTAD HosteL, CurRzoN Roap, NEw
DeLH1

4156. SHRI BABURAO PATEL: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the total cost of the Curzon Road
Hostel built on the occasion of the
UNCTAD Conference with the names of
contractors and the value and description
of contracts each got;

(b) the date when the foundation stone
was laid and the date by which the bulid-
ing was completed.

(c) the cost, of furnishing the Hostel and
the names of the furnishing contractors with
the amount of business each got;

(d) whether it is a fact that the roof
has already begun to leak at many places,
the walls have become damp and a thousand
cracks have appeared in the plaster;

(e) whether the Engineer in charge of
concréte reinforcement work had protested
in writing about the rush with which the
slab work was being done by the contrac-
tor under pressure from the Ministry; and

(f) the expected life of this hostel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
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(a) Total anticipated cost of constroction
including furnishing etc. is Rs. 1,40,19,299
approx. A statement showing the names
of contractors, etc is laid on the Table of
the House. ([Placed in Library. See No.
LT-1757/68].

(b) The work was commenced on
19-3-67 and completed on 31-1-68.

(c) Rs. 11,94,416. The names of fur-
nishing contractors, etc, are shown in the
statement referred to in reply to part (a)
of the Question.

(d) It is not correct that the roof of the
building has already begun leaking in
nany places. Only some surface cracks in
the plaster at the junction of the R.C.C.
columpn and brick partition walls developed
due to shrinkage of brick works, This occur-
red as sufficient time for curing of brick
works could not be given before plasteging
was commenced. These cracks are not
structurally harmful to the building and
they get sealed up at the time of annual
white-washing.

(e) No.
(f) 70 to 80 years.

IDLE PRODUCTION CAPACITY IN FORBIGN

On. REFINERIES

4157. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the amount of annual idle produc-
tion capacity which is not being utilized
in the case of foreign oil refineries Com-
pany-wise;

(b) whether this idle capacity can be
utilized to produce and transport the pro-
ducts to areas where it is needed with addi-
tional benefit to the country;

(c) if not, the reasons therefor;

(d) whether large quantities of finished
petroleum products are being imported at
huge Costs every year while this production
capacity within our control remains idle;
and

(e¢) the exact amount of forcign exchange
required for importing the shortfall in
products like kerosens oil, lubricants, evia-
tion gasolene and other refined products ?
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THB MINISTER OF STATE IN THRE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) The recognised capacities are being
utilized. Burmah Shell and Esso refineries
have claimed having excess capacities,
which have not been assessed.

(b) and (c). The recognized capacities
are adequate to meet the present require-
ments of most of the refined products and
in fact throw up surpluses which have to
be exported.

(d) The production and demand patterns
of pertroleum products do not usually
match and thereby certain products are
surplus to requirements while others are in
deficit. Tho deficit is made good by im-
ports.

(e) Petroleim products valued at
Rs. 39.01 crores were imported into India
during 1967 out of which about Rs, 29
crores related to products such as lubri-
cating oils, aviation gasolene, etc. not pro-
duced in the refineries in India.

VIOLATION OF INCOME-TAx Acr BY DmRecC-
TORS OF COMPANIES

4158. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state :

(a) the names of the Directors and Sec-
retaries of the Digvijay Spinning and

SRAVANA 28, 1890 (SAKA).
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Weaving Company Ltd. and Devidayal Tube
Industries Ltd. prosecuted for violation of
the provisions of the Income-Tax Act;

(b) the nature of their offences, amount
of tax involved in each case and the section
of the Act under which the prosecution has
been filed; and

(c) the reasons why criminal steps have
been taken when civil proceedings could
have been used ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Prosecutions have
been launched against the following Direc-
tors and Secretaries of the two compa-
nies :—

(1) M/s. Digvijay Spinning & Weaving

Co. Ltd.

Shri Surech T. Kilachand—Director.
Shri Rajnikant A. Kilachand—Director.
Shri T. R. Kilachand—Director.

Shri V. A. Inamdar—Secretary.

(2) M/s. Devidayal Tube Industries

Ltd.
Shri Amirchand T. Gupta—Managing
Director.

-

Shri N. K. Oza—Secretary.
Shri Bipin Chinai—Secretary.

. ©®) : -
Amount S?ctl‘g:
of tax of
Nature of offence imvolved Act.
(1) M/s. Digvijay Spinning and Weaving Co. Ltd.
Failure to deposit within the prescribed time -
the tax deducted at source from salaries paid
to the employees . . Rs. 65,729 276(d)
(2) M/s. Devidayal Tube Industries Ltd.
Failure to deposit within the prescribed time the
tax deducted at source from :
(i) salaries paid to employees Rs. 35,555 276(E)
(if) dividends paid to shareholders Rs. 3,47,451 476(e)
Failure to file the return in respect to dividends
declared :. . . . . 276(b)
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(¢) The Income-tax Act specifically pre-
vides for criminal prosecution to deter em-
ployers from retaining with them amounts
which should be paid to the Government
within the prescribed time.

SMUGGLING OF WATCHES

"4159. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state :

(a) the number and estimated value of
smuggled watches seized, yearwise, during
the last 5 years;

(b) the names of ports where the watches
have usually been seized;

(¢) the number of Watches smuggled
through aeroplanes during the last five
years and the names of the Air-lines to
whom the aeroplanes belonged;

(d) the amount collected year by year
by auctioning the above watches;

(¢) the penalties levied annually im res-
pect of the smuggled watches;

(f) the number of crimiaal prosecutions
filed during the last 5 years and the names
of six big smugglers convicted as a result
thereof; and

(g) practical steps taken by Govern-
ment to prevent smuggling- of foreign
watches ? °

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) the number and
the approximate value of watches seized
as smuggled during the last five years are
as under :—

AUGUST 19, 1968

No. Approxi-
Year of mate
watches  value
(Rs. lakhs)
1963 91,467 76 67
1964 93,089 6437
1965 83,012 68 -88
1966 . . 59,066 57-95
1967 . . o 1,92,283 206 -51
(b) Ports where watches have usually

been seized ere Bombay, Calcutta, Madras,
Nagapattinam, Goa and Pondicherry.
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(c) to (1). The information is being
collected and will be laid on the Table of
the Sabha. :

(g) Among the important steps taken
by Government to check smuggling, in-
cluding smuggling of foreign watches are
systematic collection of intelligence and
follow up of information, rummaging of
suspected vessels and aircrafts, patrols on
sea and in coastal and other vulnerable
areas, watch over known smugglers and
suspect passengers/parcels etc., intelligent
check of baggage, strengthening of preven-
tive organisation, re-deployment of the
‘staﬁ on preventive duties and launching
of prosecution in suitable cases in addi-
tion to departmental adjudication.
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CaMMON POWER GRID IN MAHARASHTRA

4162. SHRI DEORAO PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 5197 on

the 21st December, 1967 and state:

(a) the progress made in the establish-
ment of a 132 KV doublecircuit line
from Paras to Khaperkheda and a 220 KV
double-circuit line. from Nasik to Kalwa
to operate the constituent power systems
in Maharashtra State as a common grid;
and

(b) the steps taken by Government for
improving the regular supply of power
for agriculture and other uses in Mahara-
shtra State, especially in the Vidarbha
region ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER _(SHRI SIDDESHWAR PRA-
SAD) : (a) The 132 KV double<circuit
line from Paras to Khaperkheda has been
completed and commissioned in March,
1968. The 220 KV doublecircuit line
from Nasik to Kalwa is under erection and
is expected to be completed by December,
1968.

(b) A 62.5 MW thermal generating unit
is expected to be commissioned at Bhu-
saval during 1968-69. The Maharashtra
State Electricity Board has also program-
med to iastal 2X30 MW units at Purli,
2x120 MW units at Koradi and
2X140 MW units at Nasik during the
Fourth Five Year Plan for improving
further the supply of power specially in
the Vidarbha Region.

Loss IN MAHARASHTRA  ELECTRICITY
BOARD

4163. SHRI DEORAO PATIL: Will
the Minister of IRRIGATION AND
POWER 'be pleased to state :

(a) the accumulated deficit of the
Maharashtra State Electricity Board as en
the 31st March, 1968; and
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(b) the measures sugguested by Govern-
ment to prevent the loss ?

THE DEPUTY MINISTER IN THE:
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD) : (a) The accounts of the Maha-
rashtra State Electricity Board for the year
ended 31st March, 1968, have yet to be
audited. As indicated in -reply to Unstarred
Question No, 4173 on 14th Dec. 1967, the
accumulated deficit of Maharashtra State
Electricity Board stood at Rs. 439.63 lakhs
as on 31st March, 1967.

(b) In order to minimise losses and
improve returns, certain tariff increases
have been made by the Board. Steps have
also been taken by the Board to ensure
optimum utilisation of stores, reduction in
overheads and better utilisation of existing
potential capacities of plants.

MANUFACTURE OF SODIUM NITRATE BY

FERTILIZER CORPORATION OF INDIA LTD.

4164. SHRI K. M. KOUSHIK : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the cost of the sodium nitrate being

manufactured by the Fertilizer Corpora-
tion of India Ltd.; and
(b) how does the said cost compare

with the cost of Chilean salt peter and the
cost of the sodium nitrate now being ob-
tained from the rupee currency area ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI K. RAGHU RAMAIAH):
(a) The Fertilizer Corporation of India
Ltd. are not manufacturing sodium nitrate.

(b) Does not arise.
GIRL STUDENTS IN FIRsT YEAR OF M.B.B.S.
COURSE

4165. SHRI S. M. BANERJEE: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state the number of
girl students who applied for admission to
first year course of MBBS, the number of
such students who got admission and the
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number of those who could not get admis-
sion ia each Medical College in the
country in the year from 1965 to 1968,
respectively ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : A state-
ment based on the availgble information
showing the number of women students
admitted in different medical colleges in
the country from 1965 to 1968 is laid on
the Table of the House. [Placed in Library.
See No. LT—1758/68]. Information re-
garding the number of women students
who applied for admission during these
years is not readily available.

INpouE TAX PAYMENT BY FILM STARS

4167. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased to
state :

(a) whether the Income Tax assessments
of Shri Raj Kapoor and Shri Devanand,
film stars, have been completed for the
last five years and if so, the amount of tax
levied in each assessment;

(b) whether the assessees have paid the
income tax and whether they have appealed
against any particular assessment and if
so, the details thereof; and

(c) whether arrears of previous Income-
tax are due from these assessees and, if so,
the details and amounts of such outstanding
taxes ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The in-
formation is being collected and will be
laid on the Table of the House as early
as possible.

FLooDps IN TRIPURA

4168. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of IRRIGA-
TION AND POWER be pleased to refer
to the reply given to Unstarred Question
No. 1551, on the 29th July, 1968 and
state :

(a) the details of the flood relief works
carried out under the Third Five Year Plan
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in 1967-68 and 1968-69 so far, indicating
the cost of each work;

(b) the loss and damage by the floods
in Tripura during the last 3 years as com-
pared to the figures of this year; and

(c) the details of the flood control
works proposed to be taken up in Tripura
1his year and details of the flood control
schemes, if any, proposed to be included
in the State’s Fourth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The requisite informa-
tion is awaited from the Tripura Adminis-
tration.

INcoMt-TAX DUEs FROM FILM  PEOPLE

4169. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to
state :

(a) the number and names of Film
Poople from whom arrears of Income-Tax
of more than rupees one lakh was due
up to the 31st March, 1968;

(b) the reasons for the accumulation
of these arrears; and

(c) the action taken by Government to
Tecover. the outstanding arrears and the
progress so far achieved in this regard ?

-THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The in-
formation is being collected from the con-
cerned Commissioners of Income-tax and
will be laid on the Table of the House as
early as possible,

Housmeg SCH.EMa IN GUJARAT

4170. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that a housing
scheme was implemented by the Depart-
ment of Social Welfare in Gujarat;

(b) if so, the names of the villages
where houses have been built so far under
the above scheme; :
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(c) the reasons for not undertaking’ or
completing the houses in other villages;
and .

(d) the expenditure incurred on this
scheme so far ?

‘THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) to (d). The State
Government has two housing schemes for
the Scheduled Castes and Scheduled
Tribes viz. (i) subsidies for construction
of houses by Scheduled Castes and Sche-
duled Tribes; and (ii) grants-in-aid to local
bodies to the State Governments for hous-
ing of sweepers and scavangers under the
Centrally sponsored scheme; this supple-
ments the Slum Clearance Scheme and the
Low Income Group Housing scheme for
the Ministry of Works, Housing and Supply.
The schemes are not operated village-wise
but for the benefit of selected beneficiaries
belong to the Scheduled Castes and Sche-
The total expenditure in-
curred on the schemes is Rs. 23.53 lakhs
during the III Plan period, Rs. 9.27 lakhs
for 1966-67; the expenditure tentatively
booked for 1967-68 is Rs. 17.50 lakhs.

TRIBAL COLONIES IN GUJARAT

4171. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether it is fact that Government
propose to construct more tribal colonies
in Gujarat;

(b) the number and names of tribal
colonies under construction and the acreage
of land given to each person; and

(c) the progress made in respect of
tribal colonies in Panchmahal district in
Gujarat ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) to (c). There
is no scheme in the Backward Classes
Sector for the construction of tribal colo-
nies as such in Gujarat. Subsidised Hous-
ing Schemes are, however, in operation.
During the III Plan period, 551 tena-
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ments were constructed for Halpatis at a
cost of Rs. 15.15 lakhs. The actual ex-
penditure for the construction of houses
during 1966-67 was Rs. 1.27 lakhs for
802 families of Halpatis. Rs. 5.00 lakhs
were allocated for the housing of 500
families of Halpatis for the year 1967-68.
Besides, outlays for Housing Societies for
the Scheduled Castes, Scheduled Tribes
and Other Backward Classes have also
been made in the State Sector of Back-
ward Classes Welfare and the expendi-
ture in this regard was Rs. 5.47 lakhs for
1966-67 and the anticipated expendim.r'e
for 1967-68 Rs. 3.50 lakhs. - A further
sum of Rs. 2.00 lakhs has been made
available for providing housing facilities
for the Halpatis under a pilot scheme.

DEVELOPMENT WORKS UNDERTAKEN IN
PANCHMAHAL DISTRICT FOR THE WELFARE
oF TriBAL PEOPLE

4172. SHRT NARENDRA SINGH
MAHIDA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) the development works undertaken
by Government in the Panchmahal Dis-
trict of Gujarat, which has a considerable
tribal population, during the period from
1962 to 1967:

(b) the amount spent during the abowe
period, year-wise; ‘and

(c) if the reply to part (a) above be
in the negative, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) to (c). The de-
tails are being collected from the State
Government and will be laid on the Table
of the House when received.

CHEAP ELECTRICITY FOR AGRICULTURAL
PURPOSES IN GUJARAT

4173. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether Government propose to
give financial assistance to the Gujarat
State in 1968 to increase the quantum of
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power in the State for utilising cheup
electricity for a agriculturdl purposes;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). No earmarked
Central Assistance is proposed to be given
to Gujarat State for power . development
mainly to provide cheap electricity for
agricultural ' purposes. However,  Gujarat
State has provided an outlay of 85.53 crores
including Rs, 29.7 crores Central Assis-
tance’ on Plan Schemes during 1968-69.
Out of this, Rs. 16.5 crores are proposed
to be. spent on power development
schemes. The power generation schemes now
under execution in the State are expected
to yield a total benefit of 634 MW progres-
sively during the next few years.

MEDIUM AND MAJOR IRRIGATION PRro-
JECTS IN GUJARAT STATE

4174. SHRT NARENDRA  SINGH
MAHIDA ;: Will the Minister of TRRI-
GATION AND POWER be pleased to
state :

(a) whether any financial aid is pro-
posed to be provided in the Fourth Five
Year Plan to implement any major and
medium irrigation projects in Gujarat
State; and

(b) if so, the names of the projects
that are under contemplation in the Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Fourth
Five Year Plan has yet to be finalised.
However, one major irrigation project viz.
Ukai, is receiving 100 per cent earmarked
Central loan assistance from 1967-68 on-
wards. The other major and medium irri-
gation projects in the State are at present
being assisted indirectly through the Mis-
cellaneous Development loans, which are
sanctioned for the State Plan as a whole.

EMBAzzLEMENT OF FuNDs BY DIRECTOR,
HEALTH  SERVICES. CHANDIGARH

4175. SHRI SHRI CHAND GOYAL :
Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have received
some complaints that the Director of

Health Service, of the Union Territory
of Chandigarh has embazzled funds to the

tune of several lakhs of rupees;

(b) whether it is fact that he has pur-
chased equip for Dentistry Depart-
mment which is to commence several years
later; )

(c) whether it is also a fact that he
got an import license for importing equip-
ment and medicines for his own clinic
which he has sold to the department
wnder his charge at double the price:

(d) whether any investigations
be¢n made in the matter; and

have

(e) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

"MENT (SHRI B. S. MURTHY): (a)
‘No.
‘(b) No.

€c) to (e). The matter is being investi-
pated.

CoasTaL TRADE

4176. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
‘CHEMICALS be pleased to state :

(a) whether it is a fact that even
ithough coastal trade in the country has
been reserved for Indian shipping it is
not being implemented by the foreign oil
‘companies in India who are utilising
foreign tankers for this purpose;

(b) whether the agreements entered in-
‘to by Government with these foreign com-
panies are defective in the sense that no
specific reservation has been made to bind
‘the companies to utilise the Indian tankers
for coastal trade;

(c) if so, the reasons for not making
such reservations in the agreements;

- (d) when these agreements will termi-
mate; and
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(e) whether Government propose to
amend the existing agreements to ensure
that Indian tankers are given their due
share of coastal trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU - RAMAIAH) :

(a) Under the existing instructions, no

foreign flag vessels can be utilised for
the coastal trade of petroleum products
without a certificate having been granted
by the Director General of Shipping,
Bombay, to the effect that Indian flag
vessels are not available for the desired
coastal movement. The Reserve Bank
also has instructions not to release foreign
exchange in the absence of such a certi-
ficate from the Director General of Ship-

ping.

(b) to (e). Do not arise in view of
the answer to (a) above.
BHARTIYA ADAMJATI SEVAK SANGH
4177. SMT. SUSEELA GOPALAN :
SHRI SATYANARAYAN
SINGH :
- SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :
Will the Minister of SOCIAL WEL-
FARE be pleased to state :

.(a) the activities of the life members
of the Bhartiya Adamjati Sevak  Sangh,
New Delhi;

(b) whether Shri Bidker who is a life
ber of the Sanghis also a Di of
Nasik District Co-operative Bank;

(c) whether this is a part of the acti-
vities of the life members; and

(d) if not, the reasons for his associa-
tion with this Bank ?

THE DEPUTY MINISTER IN A THE
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MINISTRY OF:
PETROLEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) The Life Mem-
bers of the Bharatiya Adimjati Sevak
Sangh are required to serve the weaker
sections of the society such as Scheduled
Tribes etc. who need the services and
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assistance of devoted men and women
who are prepared to serve them in a

spirit of dedication in accordance with the

. aims of the Sangh.

(b) Yes, Sir.

(c) and (d). Under the bye-laws
governing the Life Membership Scheme,
there is no restriction on the taking up
of other activities which are allied to the
welfare of backward communities.

AMENITIES TO LIFE MEMBERS OF BHAR-
TIYA ADAMJATI SEVAK SANGH

4178. SHRI

SINGH :

SATYANARAYAN

SHRI K. RAMANTI :
SHRI K. ANIRUDHAN :

SHRI K. M. ABRAHAM :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) amenities given to the life mem-
bers of the Bhartiya Adamjati Sevak
Sangh, New Delhi according to the rules
and regulation of the Sangh;

(b) names of the persons to whom
such amenities have been given for the
last five years;

. (c) whether cases have come to the
notice of Government about misuse of
amounts given as amenities;

(d) whether Government have investi-
gated into the matter: .

(e) if so, the finding thereof; and

(f) the action taken on the finding ?

~ THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MINISTRY OF
PETROLEUM AND CHEMICALS (SHRI
MUTHYAL RAO): (a) Senior Life
Members are entitled to receive an hono-
rarium of Rs. 450/- p.m. and junior Life
Members Rs, 325/- p.m.
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(b) The following persons have enjoyed
the amenities admissible to Life Members
for the last five years :

Shri
Shri
Shri
Shri
Shri
Shri

N. V. Bapat.
Narayaniji.

D. M. Bidker.
V. Raghaviah,
B. R. Munda.
J. K. Dindod.
Shri Natwar Thakor,
Shri M. R. Ghate.
9. Shri G. P. Masram,

10. Shri T. Sambaiya.
11. Shri J. H. Chinchalker,

12. Shri Chunnilal Maharaj.
13. Late Shri Dharamdev Shastri.

Pl ol i

© N W

(c) No, Sir.
(d) to (f). Do not arise.

INDIa's BALANCE OF PAYMENTs PosITION

4179. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the
balance of payments position of India is
still adverse;

(b) if so. reasons therefor and the
steps contemplated by Government to
counteract it; and

(c) if not, what has been the total
Indian exports and imports within the last
five months, month-wise and how much
bhas been visible and how much invisible
during the same period, month-wise ? '

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
balance of payments position continues
to be difficult, though compared to last
year there are favourable indications. Im-
ports during January-June 1968, show
a reduction from those during Jamm'y
June, 1967 and exports show an increase,
though trade deficit continues to be large.
Month-wise figures are given below :—
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(Rs. Crores)
Imports Exports *

January, 1968 . . . . . 1373 105-5
February, 1968 . . . . 140-5 919
March, 1968 . . 227-8 989
April, 1968 . . . . . 188-9 103-8
May, 1968 . . . . . . 176 7 107 -4
June, 1968 . . 1549 969
Total Jan.—June 1968 1026 -1 604 -4
Total Jan.—June 1967 11375 5749

Data on invisibles are not available.
However, as against an improvement in
foreign exchange reserves of Rs. 6 crores
during January to June, 1967, the im-
provement during January to June, 1968
has been Rs. 43.4 crores. Government
have taken a number of steps towards,
and continue to emphasise, export promo-
tion and import substitution.

EXPENDITURE ON PRIME MINISTER’S VISIT
T0 CHANDRAPURA POWER PROJECT -

4180. SHRI INDRAJIT GUPTA:.

Will the. Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact, as reported in
the Statesman of the 9th/10th July, 1968
that Prime Minister’s visit to the Chandra-
pura Power project cost the Damodar
Valley/Corporation a sum of Rs. 5 lakhs;

(i) Erection of pandal, public address equipment arrangements
(ii) Barricades and other safety amngements . . .

(#i) Catering . . .

(iv) Temporary telephom . .
(v) Invitation cards, photographs .
(vi) Marble plaque at Power House .

(vii) Transport for press reporters

ToTAL .

MEETING OF THE PRIME MINISTER WITR
WORKERS' REPRESENTATIVES OF CHANDRA-
PURA Power ProJECT

4181. SHRI JYOTIRMOY BASU:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(b) if so, the items involved in this
expenditure; and

(c) if the reply to part (a) above be in
the negative, the actual expenditure in-
curred and heads thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) Does not arise.

(c) The Damodar Valley Corporation
incurred  an expenditure of Rs. 61,395 in
respect of the arrangements made for the
inauguration of the third unit of the
Chandrapura Thermal Power Station
which coincided with the celebrations of
the 20th anniversary of the Damodar
Valley Corporation.. . The details of the
expenditure incurred are as follows: —

Rs.
22,106
. . 12,700
. . . . . 15,401
. 2,500
5,678
1,010
2,000

61,395

(a) whether the Prime Minister sought
a meeting with the Workers’ representa-
tives of Chandrapura Power Project when
she went to Chandrapura recently;

(b) if so, whether the problem of sur-
plus hands was placed before her; and
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(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (c). Do not arise.
RECALL OF DEPUTATIONISTS

4182. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FINANCE
be pleased to state :

(a) whether any decision has been
taken on Recommendation No. 48, parti-
cularly in regard to item (4) “thereof, in
respect of liberalisation of rules govern-
ing permanent absorption and long tenure
of deputationists from various Central
Services and Government Deppartments
and whether it has been implemented; and

(b) whether Government propose to
issue instructions to all Government
partments and Central Services to suspend
orders for recall of their deputationists till
such time as a decision is taken on the
recommendation referred in part (a)
above ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) ; (a) Presumably the
Honble Member is referring to Recom-
mendation No. 48 in the Report of the
Administrative Reforms Commission on
“Public Sector Undertakings”. Government
have not yet taken a final decision on this
recommendation.

(b) No, Sir.

AT RAm A o atay § s
R & wdafa

4183. = WAvET maw : ¥
wareeq, qf AR fadiew o T faw
el g TN I IO FGT F

(%) 7 =g w= § f5 qomfa
AR Ffgfet awt & v, T FR
& afafq & wa ) fagfar & famr
& e Ffuwfal @ g =T@F
siardt Iaa afafaw, 1951 #
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g 229 ¥ FUE TEE TR &4,
forar aiar, I9X W F AwA AWl §
e ot w3 @ §;

(@) afx g, @ =@ TR &=
sfafs N yemam qft & gewm
FAFA g T FAER A Qe

¥ fad g ¥ |1 FEAEY FA@
fa faam @
(7) 1966 ¥ @, 1960 W,

1967 ¥ AT 1968 & 3 aF, AAE
TR ga #1 qfv frarfean owe
4;

(7) e sfawfal & =@t
# gw afr #t Tt ¥ e e
Ffifa @ &;

(3‘) Tdo No THo ﬁﬁ:{l’,q’ao <o
THo WETH fag &R ato o IJwm
¥ mmret § fren-feadt e
o gd & IR

(¥) 1965 ¥ 1968 & &q TF
amt 7 faar gws wfv At F
AMA-HY AT F FAE AR NAF
wfw &1 qea frq-feaar a1 ?

e, afiar frdew qar oy
fawm damm § 9u- wA@ (s o o
qfa) : (F) ¥ (). T T F&ER
%@aﬁmt{’f&aﬂtmaﬁ@
AT qed AT & XA )

OFFICIAL DELBGATIONS TO Various COUN-
TRIES

4184. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE - be
pleased to state :

(a) the details of various official dele-
gations which went abroad during the
period from January to June, 1968 and
the purpose for which these delegations
visited foreign .countries;

(b) the, details of the personnel and the

total foreign exchange expended by these
delegations;
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(¢) whether the Prime Minister has, in
her recent circular, to the Ministers ex-
pressed dismay over the increased number
of official delegations going abroad under
one pretext or another; and

(d) whether Government propo?e to
lay a copy of that letter on the Table?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
information in respect of the delegations
sponsored by all the Ministries of the
Govt. of India except the Ministry of Ex-
ternal Affairs has already been furnished
on 29th July, 1968 in reply to Unstarred
Question No. 1485 asked by Shri Onkar
Lal Berwa, The details regarding the de-
legations sponsored by the Ministry of
External Affairs are given in the Annexure
laid on the Table of the House. [Placed
in Library. See No. LT-1759/68].

(c) No, Sir. The Prime Minister has
not addressed any circular to Ministers in
this matter.

(d) Does not arise.

anfig faasft &%, Fagw © W @
E Lo

4185. ot uwaw fog wwaE
7 fand it faa ot ag s =1
Wﬁﬁ:

(¥) S% Fwey @@ F @1 ™
TR ¥ 7o wdw faweft € g
@YW F FA7@ WM W 300 FMER
F v faoreft o e 7 arE"-
T w51 @ § AR g B
fw AT F aord e o <@t 5

(&) =1+, 1968 ¥ =1 fry Tm
faort w3 F FrEmt F fv fra A
T FT ATEEERAT gR HR FAT
w Faer faww afteg Y =@
afafaa s 71 7w o gt @, ol
g, Yy 79; IR

() v sfafea @ @@w O
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faarf aur fags watm § I
Hat (st feqdv wam) : (F) &
qU q1q faerelt ¥ F FlgAr gy
FraTgFATHT FY WL Faer
oy #Y qeader @@ & g fen o
W & | AT, 1968 ¥ W
1,35,500 MFEF 27 Fg7 3 T
=TT

(@) a4, 1968 @& =g fFg
g A georew afvel & fag s
28,000 WfeF = wfa o Faa N
v TEd § ) g @ § I
e faw fory &Y @ar far @
2 5 1968 ¥ o a wfa 7 35,000
MNfeF o7 3 39 F 97 1969 F
a7 aF 40,000 HEH =T FT A
FrATHaT qET |

() e e faww fom A
ag ¥ & f5 ¥@ W 1000 HifeF
z wfq faa & afas sw@ar SO
FA F @ § | IR a8 W T
¢ fr @ 1969 F a1 & I F g@Q
qF 9 g @ a9 3@ ¥ afaw
Fyaar G fear ST ERT | q@E
Fraer fawrg fom ¥ gfa P @ &
T ArEvEEATEl A T FA A
ITH 919 qatE AR § |

TAKING OF BARAK RIVER IN AssaM

4186. SHRI BEDABRATA BARUA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any step has been taken to
tame the river Barak in Cachar District
of Assam: and [

(b) the estimated cost of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Embankments
of about 122 Km length along the main
Barak river and about 240 Km in length
on its tributaries have been comstructed.
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The following alternative proposals for
a dam on the Barak river at Naraindhar
are also being examined :—

(i) A purely flood control project,

a dam about 150 ft. high,

cosung about Rs. 16 crores, to

control the maximum possible
flood.

(ii) A project with 3 dam about 180
ft. high for control of a 50 year
flood and for firm power gene-
ration of 76,000 KW at 100%
load factor at a cost of about
Rs. 36 crores.

(iii)) A dam of intermediate height
of about 162 ft.. to control the
maximum possible flood and for
firm power generation of 35,000
KW at 100% load factor, at a
cost of about Rs. 28 crores.

DEATH OF A YOUNG WOMAN AT Beyoy
CHAND HoOSPITAL, BURDWAN

4187. SHRI C. K. BHATTACHARYA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government’s attention has
been drawn to a report published in
Jugantar, Daily of Calcutta on the 23rd
July, 1968 that a young healthy woman
expired in the Family Planning Centre,
Bejoy Chand Hospital, Burdwan imme-
diately after ligation;

(b) whether her death occurred on the
operation table;

(c) whether an inquiry has been made;

(d) the precautions taken in such ope-
ration cases: and

. (¢) whether any death has occurred in
similar circumstances in any other case ?
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :

(a) Yes.

(b), (c) and (e). The information is
being collected and will be laid on the

Table of the Sabha as soon as it is avail-
able.
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(d) The precautions taken in such

cases are as follows :

(i) Pre-operative clinical investiga-
tion and screening are donec
before the operation is perform:-

(ii) The operation is performed
under suitable anaesthesia and
according to established proce-
dures and norms;

(iii) Usual post-operative nursing and
medical care are given as for
other abdominal operations; and

all precautions taken for abdomd-
nal surgery are also observed in
cases of tubectomy operations.

(iv)

DEATH OF DR. (Miss) UsSHA GANGADHA-
RAN IN ALL INDIA INSTITUTE OF MEDICAL
SCIENCES

4188. SHRI ONKAR LAL BBRWA:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the inquiry into the death
of Miss Usha Gangadharan a Doctor of
the All-India Institute of Medical Sciences,
New Delhi has since been completed; and

(b)-if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY): ()
and (b). Police investigation into the
death of Dr. Usha Gangadharan has not
yet been completed.

TRAINING OF BANKING PERSONNEL

4189. SHRI P. C. ADICHAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether the  high-level working
group appointed by the Reserve Bank
Governor to examine the question of train-
ing and development of higher banking
personnel in the context of the objectives
of social control of commercial banking
has submitted its report; )

(b) if so, the main recommdations
thereof; and

(c) the decision taken thereon ?
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THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJL DESAI) : (a) Yes, Sir.

2499

(b) The Working Group has suggested
a two-tier training structure for officers
of the commercial banks. The first tier
will consist of a central agency, viz. the
National Institute of Bank Management,
to translate national policies relating to
banking into meaningful training pro-
grammes and to function as the nucleus
of all training and development activities
in the banking sector. It will conduct
research into the general problems of bank
management with particular emphasis on
research for new opportunities for deve-
loping the banking service. The second
tier will consist of all other training ins-
titutions of commercial banks which pro-
vide training facilities for their junior
officers. The Working Group has recom-
mended that the activities of these training
institutions should be strengthened and
expanded to meet the training needs of a
large number of junior officers. The
proposed National Institute of Bank
Management will also provide assistance
and guidance to the individual banks for
proper organisation and- m: ment of
these institutions.

\

(c) Government are in general agree-
ment with these proposals. The question
of implementing the proposal for the set-
ting up of the Natiomal Institute of Bank
Management is to be examined by a com-
mittee to be appointed by the Governor
of the Reserve Bank. The Reserve Bank
will be taking further action to implement
the recommendations.
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INcLUsION OF ‘HEALTH' IN CONCURRENT

' LisT

4194: SHRI S. M. BANERJEE : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whéthcr steps are being taken to
bring ‘Health’ in the Concurrent List in
the Constitution;

(b) if so. when;. and
(¢) if not, thé reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

+MENT (SHRI B. S. MURTHY) : (a) to
(c). The Central Council of Health at their
meeting held in April 1963 passed a Reso-
lution recommending to the Government of
India that the constitutional provision - be
amended so as to put ‘Health’ in the Con-
current List. The Government of India are
in consultation with the State Governments
and the Union Territories on the subject.

COMPLETION OF MATA TiLA DAM

4195. SHRI S, M. BANERJEE: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Mata Tila Dam has
been finally completed;

(b) if so, whether the power station
has also been established; and

(c) if not, the reasons for the delay ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIQN AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Yes, Sir.

(c) Does not arise.

TRAINING TO STAFF FOR FAMILY
PLANNING PROGRAMME

4196. SHRI CHENGALRAYA
NAIDU:

SHRI N. P. LASKAR :
SHRI ANBUCHEZHIAN :

Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) ‘whether Government are proposing
to set up 46 State Family Planning Train-
ing Centres to train medical para-medical
and other Staff required for family plan-.
ning programme;

(b) if so, how many people will be
covered by each Centre;

(c) whether it is also a fact that a
scheme for training of dais has also been
formulated by Government.

. (d) if so, whether the scheme has been
circulated to State Governments for their
opinion; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY. OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRA SEKHAR) :
(a) Yes,

(b) A Training Centre has been pro-
vided for a population of 10 millions.

(c) Yes.

(d) Yes, it has been circulated to the
State Governments for implementation.

(e) The Scheme provides for the train-
ing of 75.000 Dais during 1967-68, 1968-69-
and 1969-70. Under the Scheme. a stipend
of Re. 1/- per day per Dai is paid subject
to a maximum of Rs, 30/- per trainee for
the entire course. The training course is
spread over six months and the trainee is
required to attend the training Centre once
a week. On completion of training, each
Dai receives a kit costing Rs. 50/-. Teach-
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ing equipment worth Rs. 500/- is provided
to each training Centre. Total cost of the
Scheme is borne by the Governmeat of
India, with contribution of Dais’ kits and
the teaching equipment from the UNICEF.

SMUGGLED GOODs SEIZED IN DELHI
4197. SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :

SHRI ANBUCHEZHIAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that smuggled
watches and Saris together with their sale
proceeds worth Rs. 45,000/- were seized
during several raids in Delhi on the 25th
July. 1968;

(b) if se. the details thereof; and

(c) in how many cases people have been
punished and in how many cases the ac-
tion has not been taken so far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). No
seizure of smuggled watches and saris was
effected in Delhi on 25th July, 1968. How-
ever, on 24th July, 1968 a shop in Con-
naught Circus, New Delbi was raided by
the customs officers and 443 watches of
foreign origin worth about Rs. 20,000/-
were seized.

On 25th July, 1968, three raids were
conducted in Sadar Bazar and Chandni
Chowk. Delhi, resulting in the seizure of
fountain pens, cigarette lighters, stamping
foils and refills for ball point pencils in all
value Rs. 5,700/- approximately.

All the cases are under investigation.

‘NON-PROJECT AID FOR FOREIGN COUNTRIES

4198. SHRI MANGALATHUMADAM:
‘Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 142 on the 22nd July,
1968 and state :

(a) the items covered by the non-
project aids given by the countries so far
for 1968-69;

(b) whether some project aids are be-
ing converted into non-project aids :
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() if so. the reasons therefor: and

(d) whether PL. 480 funds aid left
over have also been included in the non-
project aids ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Out of the total
aid commitments of $ 297.33 million by
the Consortium members for 1968-69,
$ 101.23 million would be in the form of’
debt relief. Against the balance amount
of $ 196.10 million, loan agreements have
been signed for $ 74 million. The items

covered/proposed to be covered are shown
in the statement laid on the table of the

House. [Placed in Library. Sece No. LT-
1759/68).

(b) No, Sir.
(c) Does not arise.
(d) No, Sir.

KERALA RURAL HOUSING SCHEMES

4199. SHRI MANGALATHUMADAM :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

- (a) the total amount allotted to the
Kerala Government for Rural Housing
Schemes so far;

(b) the amount spent so far by the
State Government; and

(c) the number of rural houses to be
constructed for Scheduled Castes people
out of this amount ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS. HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). Since the inception of the Vil-
lage Housing Projects Scheme in 1957 upto
the end of 1967-68, a sum of Rs. 105.24
lakhs was allocated to Kerala. On the basis
of expenditure reported by the State Gov-
ernment, Central assistance amounting to
Rs. 37.24 lakhs was released to them.

(c) upto the quarter ending the 30th
June, 1965 (the State Government has not
furnished the subsequent progress reports)
a total of 1,667 houses had been con-
structed in Kerala under the Village Hous-
ing Projects Scheme. It is a social housing
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scheme intended for the benefit of the
‘general public in rural areas withm_n dis-
tinction of caste or creed and no separate
statistics are maintained regarding the
number of beneficieries belonging to
Scheduled Castes. ’

EDUCATIONAL FACILITIES FOR CHILDREN OF
SCHFDULED CASTES/TRiBEs OF KERALA
LIVING IN DELHI

4200. SHRI MANGALATHUMADAM :
Will the Minister of SOCIAL WELFARE
be pleased to state : .

(a) whether it is a fact that the Sche-
duled Castes children of Kerala living in
Delhi and other Northern cities are not
given educational facilities on the plea that
these children are not in the respective
‘State Lists; and

(b) if so, the steps taken by Govern-
ment to prevent such refusals aad to pro-
vide adequate educational facilities to the
children of the Scheduled Castes and Sche-
duled Tribes of Kerala ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO): (a) In accordance
with the Constitution of India, lists of
Scheduled Castes are prescribed State-wise,
and not on an all-India basis. However,
there is no restriction oa eligible candidates
drawing scholarships from their parent
States even though they may pursue their
studies in another State or Union Territory.

(b) Does not arise.
Cuass I OFFIcERs oF LIC.

4202. SHRI HARDYAL DEVGUN:
Will the Minister of FINANCE be pleased
to state :

(a) whether any representatiop has
been made by Class I Officers of the Life
Insurance Corporation of India with regard
to the revision of Pay Scales. Dearness
Allowance, House Rent and improyement
in their service conditions: and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). Nego-
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tiations on the Charter of Demands are
going on between the Corporation and the
Federation of the Life Insurance Corpora-
tion of India Class I Officers’ Associations.

OFF-SHORE OIL DRILLING IN GULF oOF
CAMBAY WITH JAPANESE ASSISTANCE

4203. SHRI D. C. SHARMA :

SHRI CHENGALRAYA
NAIDU :

SHRI BENI SHANKER
SHARMA :

SHRI N. R. LASKAR :

SHRI ANBUCHEZHIAN :

SHRI YASHPAL SINGH :

SHRI VIRBHADRA SINGH :

SHRI B. N. SHASTRI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Experts from the Japanese
firm of Mitsubishi visited India towards
the end of July, 1968 for talks with the
Government of India about their offer to
help India in off-shore exploration in the
Gulf of Cambay;

(b) if so, the outcome of their visit;
and

(c) the stage at which the matter stands
at present ?. .

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
;ARE (SHRI RAGHURAMAIAH): (a)

o, Sir.

(b) and (c). Do not arise.
CONSTRUCTION OF BUND AT NARAINGARH

4204. SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Haryana Goverament
propose to construct a bund at Naraingarh
for irrigation purposes and for flood pro-
tection;

(b) whether Central assistance has been
sought for the purpose; and

(c) if so, the decision taken in
matter ?

the
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. "THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No.

(b) and (c). Do not arise.

ELECTROLYTIC PLANT IN FERTILIZERS AND
CHEMICALS, TRAVANCORE LtD.

4205. SHRI P. VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) when the Electrolytic Planf was
installed .in the Fertilisers and Chemicals,
Travancore Ltd.;

(b) how many units of this plant have
been sold already;

(c) how many more are proposed to
. be sold;

(d) why was the plant installed; and

(e) why the units of the plaat are be-
ing sold ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
“In 1960.

(b) Five units.

(c) None at present.

(d) To expand the ammonia produc-
tion and to modernise the plant.

(e) Due to the then prevmlmg power
shortage and b the prod of
electrolytic hydrogen is umeconomical as
compared to the naphtha gasification pro-
cess.

DisposAL OF INCOME TAX APPEALS BY
OFFICERS

4206. SHRT NARENDRA KUMAR
SALVE : Will the Minister of FINANCE
be pleased to state :

(a) Whether the Central Board of
Direct taxes has issued directives to the
Appellate A Commissioners  of
Income-tax to dispose of the appeals they
have heard before giving charge of their
offices on orders of transfers;

(b) Whether the Board also
the Appell A

where it does not accept the law laid
down by any particular High Court and
prefers appeals to the Supreme Court; and

advises
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(c) Whether the Board further advises
the Appellate Assistant Commissioners to
act on the circulars of Central Board of
Direct Taxes and disregard the law laid
down by the High Courts ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) Yes, Sir. The circulars are seat to
them for information oply.

(c) No, Sir.
INCOME TAX RE-ASSESSMENT CASES

4207. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FINANCE
be pleased to state :

(a) the number of cases, in the seven
Financial Years ending 31st March, 1967,
where proceedi of re initiated
under Section 34 of the Income Tax Act
of 1922 or Section 147 of the Income Tax
Act 1961 were either quashed or set aside
by the Income Tax Appellate Tribunal,
the High Courts and the Supreme Court,
Inter alia, on the ground that the assessee
had not failed to disclose fully and truly
all the primary facts necessary to be dis-
closed at the time of original assessment.

(b) theaction taken against the con-
cerned officers who  notwithstanding
absence of any defaults on the part of the
assessees reopened the assessmeats re-
ferred to in part (a) above; and

(c) the action taken to ascertain as to
whether the under-assessments referred to
in part (a) above were not due to negli-
gence of the officers who made original
assessmients ? ,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
benches of the Tribunal are located in
various parts of the country, Consider-
ing the very large number of orders passed
by them, it will entail enormous time and

labour to collect the information. The
results will not be commensurate with the
efforts involved.

The information asked for regarding the
orders under section 34/147 quashed or set
aside by the High Courts and the Supreme
Court is not readily available. It will be
collected and laid on the Table of the
House. '
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INCOMB TAX APPEALS

4208. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FINANCE
be pleased to state :

(2) the number of appeals filed in the
finamcial years ffom 1960-61 to  1966-67
under the various Acts for Direct Taxes
(operative and repealed) which are still
pending before

(i) Appellate  Assistant Commis-
sioner of Income-tax, and
(ii) Income Tax Tribunal; and

(b) the number of appeals filed prior
to the financial year 1960-61 under the
various Acts for Direct Taxes (operative
and repealed) still pending (i) beforo the
Appellate A Commi of
Income Tax, and (ii) Income Tax Tribu-
nal; and

(c) the assessment years to which the
appeals referred - to in part (b) above
pem!mg betoro the Appellate Assistant
Ke of I Tax and the Tri-
bunal relate to?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARIJI DESAI): (a) ¢o (c). The in- *

formation is not readily available. It is
being collected and will be laid on the
Table of the House.
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REFINING CAPACITY

4213. SHRI SITARAM KESRI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the total
refining capacity in the country is in excess
of the requirements;

(b) if so, the steps taken to dispose of

,the excess oil refined; and

(c) whether any scheme has also been
worked out for its export and, if s0, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Yes. Sir. It is desirable to have some
extra capacity to meet unforeseen needs.
But apart from utilising all crude locally
produced, only those quantities are im-
ported as would be required to meet cur-
rent cemands for major products, as far
as practicable.

(b) and (c). What is surplus to the
country’s requirements is exported by the
concerned oil companies. The surpluses in
some products arise not through excess
refining of crude oil but because of the
characteristics of the crude processed and
ceptain imbalances in the demands for in-
dividual products. At monthly Plan meet-
ings efforts are made to reduce the im-
balances between d d and producti
to the maximum extent possible.

REGIONAL IMBALANCES ARISING OUT OF
LoCATIONs OF FERTILIZER PLANTS

4214. SHRI SITARAM KESRI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the present
locations of Fertilizer Plantg have led to
regional imbalances;

(b) if so, the steps taken to correct the
imbalances; and °*
(c) whether a coal-based plant would

be set up in Bihar and if so, the probable
site ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
No, Sir.

(b) Does not arise.

(c) There is no proposal to set up a
coal based plant in Bihar at present.

ESJIMATES OF THE REQUIREMENTS OF
NITROGEN Gas
4215. SHRI SITARAM KESRI:
SHRI S. K. TAPURIAH :

Will the Minister of PETROLEUM
"AND CHEMICALS be pleased to state :
(a) whether it is a fact that the esti-
mates of the requirements of nitrogen for
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‘the period till the ead of the Fourth Plan
prepared by the Food and Agriculture
Ministry vary from those prepared by his
Ministry;

(b) if so, how are the actual require-
ments estimated and whether the differ-
ences have been resolved and if so, what
is the agreed estimate; and

(c) whether the -private oil firms also
have prepared estimates and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
and (b). This Ministry, which is concerned
with the production of fertilizers, does mot
make separate estimates of the require-
ments of nitrogen and is guided by the
estimates finalised by Food & Agriculture
Ministry and the Planning Commission.
The question of resolving differences does
rot therefore arise. The estimate of re-
quirement for 1970-71. for example, is
2.4 million tonnes of nitrogea,

(c) The Government are not aware of
estimates, if any, prepared by private oil
firms in regard to nitrogen.

HALDIA-BARAUNI PIPELINE

4216. SHRI INDRAJIT GUPTA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it has now been found that
there is no need to divert the Haldia-
Barauni pipeline in the Raniganj coalfield
area because of its alleged  interference
with the mining operations;

(b) if so, whether any explanation has
been called for from the Chief Inspector
of Mines on whose report diversion was
considered necessary;

(c) whether any compensation has,
meanwhile been paid to the colliery com-
panies concerned; and

(d) whether the report of the Vi(i.hm:c
Commission in this regard will be laid om
the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
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No, Sir. An Expert Commitice is how-
ever making a study and on receipt of its
report, the matter will be reviewed.

(b) Does not arise.

(c) No, Sir

(d) This will be coasidered after the
receipt and examination of the report.

STATR BANK OF SIKKM

4217. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred

Question No. 62 on the 22nd July, 1968

and state :

(a) whether commercial and trade rela-
Sons between India and Sikkim are
financed in any way by the State Bank of
India; and .

(b) if so, the considerations due to
which facilities have been given to a pri-
vate Indian bank to hold substantial inter-
ests and management control in the State
Bank of Sikkim ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The State Bank
of India at Gangtok (Sikkim) undertakes
wsual commercial banking functions and
assists trade and commerce in the mormal
‘way.

(b) Under the Indo-Sikkim Treaty,
1950, Sikkim enjoys autonomy in regard
to its internal affairs. The Sikkim Gov-
ernment is, therefore, free to grant facili-
ties to any Indian bank of their choice for
collaborating with the State Bank of
Sikkim. -

RBCRUITMENT PoOLICY OF CALCUTTA ELEC-
TRIC SUPPLY CORPORATION LD,

'4218. SHRI INDRAJIT GUPTA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether he is aware that the Cal-
cotta Electric Supply Corporation Ltd. is
Yfollowing a recruitment policy which fails
%0 abeorb loyed Indian engineers;

(b) whether it is a fact that qualified
engineering Graduates are offered low-
paid jobs as ordinary Inspectors and Fore-
men in the Calcutta Electric Supply Cor-
‘poration, while senior- posts are filled up
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by personal preferences without advertise-
ments, tests or interviews; and

(c) if so, whether Government will look
into the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR ~ PRA-
SAD): (a) The Calcutta Electric Supply
Corporation have reported that their
policy is to absorb only Indian engineers
in vacancies that occur in their establish-
ment from time to time.

(b) Senior posts are normally filled in
by promotion. Officers so promoted are
cither academically qualified or qualified
by virtue of their experience, Probationer
engineers are taken by direct recruitment
after interview. Applications are also
invited periodically through the Press for
appointments as Assistants in training and
candidates are selected after a written test
and an interview by a Selection” Com-
mittee which includes a represéitative of
the State Government. As the number of
posts is less than the number of applica-
tions, some qualified engineering graduates
have obtained posts as Foremen because
of prospects of eventual promoétion to the
officer cadre.

(c) The State Government have reported

that the Calcutta Electric Supply Corpora-
tion have the right to mmake appointments.

LoaNs FOR FAMILY PLANNING PROGRAMME

4219. SHRI N. R. DEOGHARE : will
the Minister of FINANCE be pleased to
state :

(a) the names of the foreign countries
from whom the Government are receiving
loans for Family Planning Programme; and

(b) the amount of loans sought to be
obtained from each country during 1968-
69 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) (i) A loan agree-
ment for $ 2.7 million was signed with the
U.S. Government on June 29, 1968 which
will be used to meet the dollar costs of
producing in India over 6000 vehicles re-

‘quired for the family planning programme.

(ii) Under the Yen Credit from Japan
a sum of a little under $0.4 million has
been allocated for the import of condoms.
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(b) There iy no programme for seeking
loan assistance from abroad for family
planning. The foreign exchange require-
ments of the family planning programme
will be covered in the usual way through
our foreign exchange resources including
available loans and grants from abroad.

AGREEMENTS WITH FOREIGN GOVERNMENTS

4220. SHRI N. R. DEOGHARE : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the agree-
ments with foreign Governments are treat-
ed as confidential to Members of Parlia-
ment;

(b) if not, whether it is a fact that a
request made by a Member of Parliament
to the Deputy Secretary in writing on the
12th July, 1968 for the supply of a copy
of an agreement signed with the Swedish
Government has not been complied with;

(c) whether such copies have been made
available to Members of Parliament on
request; and -

(d) in cases where such copies were not
made available to Members of Parliament
<m request, what were the overriding rea-
sons that prevented supply of ¢ach copies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) No.

(b) The desired copy of the Agreement
‘was sent to the concerned Member of Parlia-

meat on the 24th July, 1968 in response to
his letter dated the 12th July, 1968.

(c) Yes.
(d) Does not arise.

Houses BUulLT BY HINDUSTAN HousiNg
Factory IN DELHI

4221. SHRI BAL RAJ MADHOK : will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that Delhi Mun-
cipal Corporation quarters at Sargam Park
which were built with pre-stressed cement
blocks manufactured in the Hindustan
Housing Factory collapsed on the 4th Octo-
ber, 1967 involving a loss of over three

lakhs rupees;
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(b) whether it is also a fact that these
cement blocks were made out of defective
cement which has been allowed to get wet
due to negligence of the Store-keeper of
the Hindustan Housing Factory;

(c) whether it is also a fact that the
junior chemist and the kiln operator of
factory had reported about this matter;

(d) whether it is also a fact that the
management of the Hindustan Housing
Factory is victimising them for having given
evidence before a Committee set up by the
C.P.W.D. to look into the matter; and

(e) if so, what steps the Governmest
have taken or propose to take to bring the
really guilty men to book and save these
workers from victimisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
During the night between the 3rd and 4th
October, 1967, the frame work in one of
the blocks of 32 quarters under erection by
the Hindustan Housing Factory Limited at
Sangam Park collapsed resulting in damage
to some components and the derrick that
was used for erection purposes. The esti-
mated loss is Rs. 31,500/- only.

(b) and (c). A Junior Chemist, of the
Housing Factory deposed before the Tech-
nical Committee that the concrete used for
the work was of a very inferior quality.
But the Technical Committee, after taking
into account the failure pattern of columns
and the results reported by the Indian
Institute of Technology, Delhi, had come
to the conclusion that the concrete unsed
for the work was of the required quality.

(d) No.
(¢) Does not arise,

ALLOTMENT OF SCHOOL PLOT TO CHRISTIAN
MisSIONARY IN SECTOR XTI oF R.K. PuraM,
New DerLmx

4222. SHRI BAL RAJ MADHOK : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that the plot
reserved for school in sector XII of R.K.
Puram New Delhi has been given to a
Christian Missionary organisation for open-
ing a public school;

(b) whether it is also a fact that Gow-
ernment employees living in the area are
opposed to opening of a Missionary Public
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School there and that their preference is

for a Government  Higher  Secondary
School; and

(c) if so, why the land has been given
to the Missionary Organisation for a public
school ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes. Two contiguous plots, earmarked for
schools, have been allotted to the Congre-
gation of Irish Christian Brothers in India
for the establishment of a High School and
a Primary School as the branch of the St.
Coulmba’s School near New Delhi Post
Office.

(b) and (c). Yes. A representation from
some residents living in the area has been
received and this is being examined.

PRICE OF MACHINERY AND EQUIPMENT
PURCHASED FROM SOVIET UNION

4223. SHRI KAMESHWAR SINGH :
SHRI S. R. DAMANI :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the price of
machineries and equipments purchased by
the Oil and Natural Gas Commission from

the Soviet Union is costlier than that of
Czechoslovakia and Rumania; and

(b) if so, the reasons for not purchasing
them from Rumania and Czechoslovakia ?

THE MINISTER OF STATE. IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Drilling rigs and other equip-
ment are purchased from USSR, Rumania
and Czechoslovakia on technical considera-
tions only. So far idential items of machi-
nery, equipment have not been purchased
from these three countries and as such
price comparison is not feasible.

(b) Does mnot arise.

Heavy ACCUMULATION OF INVENTORY IN
O & NATURAL GAs COMMISSION

4'4224. SHRI KAMESHWAR SINGH :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government's attention has
been drawn towards the heavy accumula-
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tion of inventory in the Oil and Natural
Gas Commission; and
(b) if so, the value thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

(b) The value of inventory for the year
1966-67 stood at Rs, 26.74 crores. The
accounts for the year 1967-68 are under
compilation.

POLLUTION OF RIVER WATERS IN BIHAR

4225. SHRI BENI SHANKAR
SHARMA :
SHRI M. S. OBEROI :
SHRI D. C. SHARMA :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether his attention has been drawn
to the pollution of waters of rivers Some,
Daha, Damodar and Subarnarekha in Bibar
by several factories and mills;

(b) whether the Bihar Institute of Pub-
lic Health had made suggestions for the
setting up of effluent-treatment plants by
the factories on the river banks but to
no avail; and

(c) if so, the steps taken or proposed
‘to be taken to check the pollution of the
waters of these rivers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) to
(c). The required information has been
called for from the Government of Bihar
and will be laid on the Table of the Sabba
as soon as received.

aradT favawred: aw saifa
(rerorear)
4226. &' Qo WTo ATETH : HT

ey, afEr falea @ ¥R
fara it T I B} FoTEW 65 ¢

.
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AGRICULTURAL INCOME-TAX

4227. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have made any
final decision about levying of the general
agricultural income-tax;

(b) if se, the details thereof; and

(c) if not, which sector of the Indian
economy pays agricultural income tax, if
any, and what are its rates vis-a-vis general
Income-tax ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Planning Commission has suggested to the
State Governments that they should explore
the possibility of mobilising additional re-
sources from the rural sector through all
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possible measures, including taxation of
agricultural incomes. The matter is still
under consideration of the State Govern-
ments.

(c) In the States in which the agricul-
tural income tax has been levied, it is paid
by the agricultural sector. A statement
showing the current rates of agricultural
income-tax in the States in which it is
being levied and also the rates of the Cen-
tral Income Tax is laid on the Table of the
House. [Placed in Library. See No. LT-
1760/68].

PHYsICAL FiTNESs OF PEOPLE

4228. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of people and its per-
centage to the total population who are
physically fit from the point ¢f view of
military requirements;

(b) the defects noticed in the persons
who were declared physically unfit during
the course of recruitment at the, time of
Chinese and Pakistan Aggression in 1962
and 1965 respectively; and

(c) the steps taken so far by Govern-
ment to eradicate those defects among the
masses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) No
survey for this purpose has been under-
taken.

(b) The persons who were declared phy-
sically unfit were found to suffer from the
following defects :—

Malaria

Trachoma

Defective Vision
Otitis Media
Disordered Action of Heart
Varicose Veins
Haemorrhoids |
Goitre

Pyorrhoea

Physical Deformities
Poor Physique
Anaemia
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(c) National programmes for the control
of diseases and for improvement of the
nutritional status of the people are in ope-
ration in the country.

Price oF KEROSENE OIL

4229. SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the present
market price of kerosene oil is higher than
Government fixed price;

(b) if so, the reasons therefor and the
steps taken by Government thereto; and
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(c) if not, the total consumption of
kerosene in the country in general vis-a-vis
the total supply, and in Bihar in particular?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). No, Sir. The retail sclling price
of kerosene is fixed statutorily by each
State Government and suitable action, such
as prosecution, is taken by the State Govern-
ments whenever instances of over-charging
are moticed.

(c) The total supply and consumption of
kerosene in the country and separately for
Bihar are as follows :

(Figures in thousand tonnes)

India Bihar
Peri°d A oy L A N
Supply Consump- Supply Consump-
tion tion
Jamuary—June 1968 1,342 1,287 86 76
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RAIDS ON FIRMs OWNED BY SHRI ARVIND
KUMAR KILACHAND

4235. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

(a) whether Government’s attention has
been drawn to the report in the ‘Gujarat
Mitra’ of Surat of the 12th May, 1968,
in which an account of certain raids car-
ried out by the Enforcement Department of
his Ministry on the Offices and houses of
firms controlled by Shri Arvind Kumar
Kilachand, has been published;

(b) whether it is also a fact that docu-
ments/foreign currency involving Rs. 4
crores have been seized;
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(c) whether any other documeats have

been seized;

(d) whether these firms and offices be-
long to the same Kilachand Devchand
group to whom speculation losses of over
Rs. 56 lakhs were allowed by the Income
Tax Department in suspicious circumstances
more than 10 years ago; and

(e) if so, the further action taken in the
matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The newspaper
report has been obtained on receipt of the
question and has been seen.

(b) and (c). As a result of the search
conducted by the Enforcement Directorate,
some documents, and small amounts of
foreign exchange in the form of travellers’
cheques and currency notes which were
found on the premises were scized. In
another secarch by the Income-tax autho-
rities also, some documents have been
seized.

(d) No, Sir.

(¢) Investigations in the matter by the
Enforcement Directorate and by the Income
tax authoritics are in progress and the
necessary action under the appropriate laws
can be decided in the light of investigation
reports. .

COMMISSIONER FOR SCHEDULED CASTES
ANp SCHEDULED TRIBES

4236. SHRI P. R. THAKUR :
SHRI A. K. KISKU :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Com-
missioner for Scheduled Castes and Sche-
duled Tribes has been associated as a
permanent invitee, with the recently set up
Government Committes to review the per-
formance in the matter of recruitment of
Scheduled Castes and Scheduled Tribes in
the Central Services;

(b) if so, bow far this action is in con- .

sonance with the Government's' recent deci-
sion to do away with the combination of
constitutional and non. y and advi-
sory functions in the Commissioner which
resulted in tho reorganization of the set-up
of his office in June-July, 1967;
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(c) how the Commissioner is expected
to function independently after being asso-
ciated with a Government Committce to
take such decisions and actions; and

(d) whether the Commissioner has given
his consent to be associated with the Com-
mittee ?-

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCTIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) Yes, Sir.

(b) and (c). The very fact that the Com-
missioner was not made a member of the
Committee makes it explicit that he would
not be a party to the decisions taken by the
Committee. As an invitee, the Commis-
sioner merely has the option to attend such
meetings as he thinks fit, and to express
his opinions as an observer and critic; this
step merely enables the Commissioner to
express orally, and to greater cffect, what
he has hitherto done through correspopd-
ence. The Commissioner’s statutory func-
tions are thus in no way curtailed,

(d) An invitation will be sent to the
Commissioner to attend each meeting, The
Commissioner may or may not accept the
invitation. The question of prior consent
does not, therefore, arise.

OI1L REFINERIES TO BE SET UP IN PuBLIC
Secror

4237. SHRI R. K. SINHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the number of Oil Refineries to be
set up in the public sector by 1972 and
the total capacity of the public sector
refineries by that year; and’

(b) the likely regions where the new
refineries are to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIJAH) : (a)
and (b). One new oil refinery will be set
up in public sector at Haldia before 1972.
The total capacity of the public sector
refineries by 1972 is likely to be about
14.80 million tonnes.
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ANNUAL REPORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND SCHEDULED
TRIBES

4238. SHRI P. R. THAKUR :
SHRI A. K. KISKU :

Will the Minister of SOCIAL WEL-
FARE be pleased to stato :

(a) whether it is a fact that the Annual
Report of the Commissioner for Scheduled
Castes and Scheduled Tribes has discon-
tigued the long-standing practice of giving
statistics of Ministry-wise representation
of Scheduled Castes and Scheduled Tribes
vis-a-vis total number of employees in the
Central Government Service for the year
1964-65;

(b) if so, the reasons therefor; and

(c) whether the earlier practice would
be revived to help detecting the defaulting
sector ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
1EUM , AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) to (c). In view
of the status and functions prescribed for
the Commissioner under the Constitution,
Government do not interfere with his dis-
cretion in the manner of compilation of
his reports. The Commissioner’s Sixteenth
Report has highlighted employment statis-
tics for the Central Services as a whole,
far All-India Services and certain selected
cadres. Ministry-wise information has been
given in regard to cases of supersession.

FETE FREET AW F -
TR | e R €} Awgdd w
"
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OFFICIALS MIGRATING FROM PUBLIC SeCTOR
TO PRIVATE SECTOR

4243. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 7943 on the 22nd April, 1968

- and state :

(a) whether the information regarding
the officials who left Public Sector aad
joined Private Sector has since been col-
lected;

(b) if so, the destails thereof; and

(c) if not, the reasons faor the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). As
indicated in the reply given to Unstarred
Question No. 7943 on the 22nd April,
1968, it may not be possible to ascertain
whether the top level officials who. have
resigned from Public Sector Undertakings
have joined the Private Sector or mot
Infarmation since collected shows that 7
incumbents of top posts in Public Enter-
prises e.g. full time Chairmen and Manag-
ing Directors, have resigned during 1966-
67 and 1967-68.

(c) Does not arise.

INCOME-TAX ARREARS DUE FrROM
COMPANIES

4244, SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 7928 on the 22ad
April, 1968 and state :

(a) whether the information regarding
the Income-tax arrears due from the
various concerns has since beea collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay ?
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) and (b). The
information is being collected and will be
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1aid on the Table of the House as soon as
it is received.

(c) As the information required relates
to a number of assessees, whal are assessed
in different Commissioners’ charges, there
has been delay in receiving the requisite
data in respect of all the cases. The de-
lay is regretted.

UNDER-INVOICING OF EXPORTS

4245, SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 5149 on the 25th March,
1968 and state :

(a) whether the information regarding
Under-invoicing of exports by various firms
has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJL DESAI) : (a) Yes, o

(b) The details are given m the annex-
ure laid on the Table of the House. [Plac-
ed in Library. See No. LT-1761/68].

(c) Does not arise.
INCOME-TAX ARREARS DUE FROM MADRAS
‘STATE, INTER-STATE TRANSPORT OPERATORS

4246. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a large
number of inter-state Transport Operators
from Madras State have to pay arrears of
Income-tax;

(b) if so, the number of such Operators
and the amount involved in tax arrears;
and

(c) the steps taken to recover these
arrears ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
required information is being collected and
will be laid on the Table of the' House as
carly as possible.

DONATIONS RECEIVED BY PATRIOT & LNk

4248. SHRI S. K. TAPURIAH :
*  SHRI SHARDA NAND :
SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state :

*  (a) whether Government are aware that

the newspapers Patriot a daily, and the
Link a weekly, published from New
Delhi have been receiving large amount
of donations/contributions everv year;

" (b) if so, the amount cf donations and
contributions received by each of these
papers during each of the years since they
were established;

(c) whether the accounts of the donors
and contributors to these papers have been
checked with a view to ascertaining if the
said donations and contributions had been
accounted for purposes of taxation in the
respective years; and if so, the amounts
of taxes levied thereon;

(d) whether any of the amounts receiv-
ed as donations and contributions by the
said newspapers was found unaccounted in
the corresponding records of the donors
and contributors; and

(e) whether Government have amy
evidence to show that these donations and
contributions had been financed by some
foreign agents, and if so, the names and
details of such agents ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir. The
donations have been received in the years
mentioned in reply to part (b).

(b) Donations received by Patriot :
1963-64 .
1965-66 . . . .
1966-67 .
Donations rwuvod by Llnk
1960 . .
1962

. 1964 . . . . .
1965 . . . . .

T a?r

93,005
1,02,500
3,74,238

12,500
90,000

These amounts were

later transferred to
Patriot in 196566

1,96,500

1,00,000
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(c) and (d). Enquiries are being made
about the donors and at this stage it is
not possible to give further details.

(¢) The only information at presend
available is that in the case of ‘Patriof,
a donation of Rs. 50,000 had been made
by one Shri Deo Narayan Misra, Nepal
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CONSTRUCTION OF GAUHATI-SILIGURI
PIPELINE

4254. SHRI BHOGENDRA JHA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that imported
machinery used for the construction of
Gauhati-Siliguri pipeline was later sold to
the M/s. Dodsal (P) Ltd., Bombay;

(b) if so, the details thereof including
the_specifications, prices, both in terms of
foreign exchange at the present rate and
the amount actually received from the
M/s. Dodsal (P) Ltd., Bombay; and

(c) if not, whereabouts and details of
the aforesaid machinery ?

THE MINISTER OF STATE IN THE
MINISTIRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) to (c). The construction equipment
employed on the Gauhati-Siliguri Product
Pipeline project was either re-exported or
transferred by the conmtractor for use by
them on the Haldia-Barauni-Kanpur Pipe-
line project. After completion of construc-
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tion of some sections, a portion of the
construction equipment, which would have
ordinarily been exported, was sold by the
contractor to Dodsal Ltd., Bombay. These
details are not available but are being
ascertained, and will be laid on the Table
of the House,

BiHAR! OFFICERs IN PUBLIC UNDERTAKINGS
4255. SHRI BHOGENDRA JHA : Will

the Minister of PETROLEUM AND

CHEMICALS be pleased to state :

(a) the total number of Bihari Officers
and employees of Classes I, II and II in
the Undertakings directly or indirectly
under his Ministry in Bihar and their pro-
portion to the total number of these
classes of officers; and

(b) the total number and proportion of
such officers and employees from those
States, where such undertakings of his
Ministry are situated to the total number
‘of such officers and employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) and (b). The information is being
collected and will be laid on the Table of
the House in due course.

M/s. DopsAL (P). LTp. aND SHRI  KANTI
DEsAI

4256. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Shri Kanti
Desai was his honorary private secretary
while at the same time and during the
same period drawing Rs. 2,050 per month
from M/s. Dodsal (P) Ltd.; and .

(b) whether and to what extent during
this period M/s. Dodsal (P) Ltd. secured
orders,, made purchases and had other
business deals with the help of Shri Kanti
Desai ?

THE DEPUTY PRIME MINISTER
,AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The: answer is
in the affirmative. His role was of an
informal personal Private Secretary help-
ing me in respect of some social obliga-
tions, appointments for interviews and
public relations work.
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(b) No kind of business connection was
continued and after June, 1964, no orders
were secured and no purchases nor busi-
ness deals were made by Shri Kantilal
Desai for M/s. Dadsal (P) Ltd.
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A qger Y &Y AT A7 XA FH FAL
& fad f@ds & oo F7 I9AF AT F
TR FfoaE AT R AL -

(=) ¥ar aww= *1 fagdhr (37,
fgr) & &eftg farm afafa a0
ST FoTwdy (dvET) aty F i
&7 fadia 7 WY § au1 o7 g9 §
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&= § Fratfeag fear o ;) #m
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AT F =7 & FwifeT #9977/
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N IFFIA FT TET qFET |
saver Y 9T @ E

" ofraw AW w7

4258. =it WWeE AT : 741 Ta=nd
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(%) #ar afeww Fw 42T T wE
¥ fqrer qvaT Y qgafa g 71 T
2
(w) afk a&, & s sfa TR
AT &7 F (g I T 747 T
ALy FAFT AR WY
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(7)) F =14 Armafa & R
i wfeaw &1 727 F1 @7 F7A F g
TFTT 1 fa=am T4 guadty FEa
F g afer g s wr g ?

faag aur faaq watwa & I9-Rat
(sit fagraesaw) :(F) T AHT
F1 Higfa FiafiaqrFTAE L)

(@) A= T7FT FN IJAF A
T 1-7-1968 #1 famga foR @iz
FFwRoTTE

() = AT & SEAET S A
wsiferm w0 g femrmar 21 ofywd) S
az7 g F fau fFaAr 1o w7 g9
fFaT @ 98 T o) AT g
fagr o7 €1 FrawT 7 e, famrd
g7 % a0 graeea qqr fafaw =fwa
TEHT FT qI qi 1

DREDGING OF PAGLADIA RIVER TO CONTROL
FrLoops

4259. SHRI BEDABRATA BARUA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have taken
any decision on the proposal for dredging
Pagladia and other rivers in "Assam for
‘control of floods;

(b) whether there has been a decision
to dredge certain parts of the river -Brah-
maputra for the control of erosion; and

(c) whether the dredging operation will
start during this winter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
'SAD) : (a) to (¢). Dredging of the river-
bed of the Pagladiya or the Brahmaputra
for flood control is considered to be im-
practicable. However, it is proposed to
undertake experimental dredging at a few
places along the Brahmaputra to see the
feasibility of this as an anti-erosion mea-
sure. The specifications of the dredgers
have been finalised and the dredging work
will be started after the dredgers are pro-
cured and are in position.
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FOREIGN EXCHANGE FOR TOURISTS

4260. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FINANCE bs
pleased to state :

(a) the amount of foreign exchange
allotted to tourists to travel abroad during
1967-68; and ’

(b) the foreign exchange earned from
foreign tourists during the above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No foreign ex-
change is being released for travel abroad
for tourism as such. Where however tra-
vel abroad is justified for specific pur-
poses such as ‘Business’, ‘Medical treat-
ment’, ‘Studies’, etc. foreign exchange is
released on appropriate scales. The
foreign exchange allowed for travel abroad
during the financial year 1966-67 was
Rs. 14.7 crores. For the period April—
September, 1967 upto which data is avail-
able the amount is Rs, 7.3 crores.

(b) Data on tourist earnings are main-
tained calendar yearwise. The earning
estimated by the Department of Tourism
for the year 1967 is Rs. 25.23 crores,

PRIVATE NURsING HoMES

4261. SHRI SRADHAKAR SUPAKAR:
SHRIMATI TARA SAPRE:

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whethér some private nursing homes
in Delhi and other big cities charge exces-
sive fees for admission and tment;

(b) whether Government have any con-
trol over their functioning and on the
ceiling charges in these nursing homes;
and

(c) if not, whether Government
posed exercise any control ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Charges for treatment in some of the
private Nursing Homes may be considered
as high when compared to Government
hospitals,

pro-
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(b) and (c). In Delhi, Government
exercise control over Nursing Homes
under the Delhi Nursing Homes Registra-
tion Act, 1953, under which Nursing Homes
are required to maintain certain minimum
standards of service. No control over the
charges levied by the private nursing homes
is proposed.

QVERCROWDING IN DELHI HOSPITALS

4262. SHRI SRADHAKAR SUPAKAR:
SHRIMATI TARA SAPRE:
Will the Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is overcrowding in
the indoor wards of all hospitals in Delhi;
and

(b) the percentage of patients who are
admitted without any provision for beds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) About 20% in the Irwin Hospital
and about 24.3% in the Lady Hardinge
Medical College and Hospital are admitted
on an average in excess of the number of
beds which become available daily. Per-

centages in other institutions are not
known.

Laxmi COMMERCIAL BANK

4264. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Reserve
Bank of India has recently submitted a
report on the mala fides and mlsdeeds of
the Laxmi Commercial Bank;

(b) if so, the details thereof and the
action taken by Government thereon;

(c) whether it is also a fact that the
directors and top officers of the Laxmi
Commercial Bank have reduced the rate
of interest on advances in favour of cer-
tain officers; and

(d) if so, the names of the officers in-
volved in such cases ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) No, Sir.
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(b) Does not arise.

(c) and (d). It does not appear, on the
basis of information available with the
Government, that the Bank has reduced
the rates: of interest on advances to its
officers in general or to particular officers.

CONSTRUCTION OF BRIDGES OVER JAMUNA
RIvER IN HAgyana

4265. SHRI ABDUL GHANI DAR:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is any proposal under
consideration of Government to build
bridges over the-Jamuna river from Karnal
to Hodal in Haryana to connect the areas
of Haryana and U.P. and to construct
strong bunds in the Khadar areas to check
floods; -

(b) if so, the details thereof; and

(c) the number of bridges 'proposed to
be built in the near future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). No proposals have
been received from the Government of
Haryana and Uttar Pradesh in this regard.

STOCK OF LUBRICANTS LYING IN CALCUTTA

4266. SHRI ABDUL ‘GHANI DAR:
Will the Minister of PETROLEUM AND .
CHEMICALS be pleased to refer to the

reply given to U.S.Q. No. 1397 on the
29th July, 1968 and state :

(a) since when the stocks of lubricants
are lying exposed at Calcutta and the
quantity and amount thereof;

(b) the amount of loss suffered by the
Corporation on this account;

(c) from which countries the stocks

were imported and when; and

(d) the steps taken or proposed to be
taken to clear those stocks ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMIAH): (a)
1,841 drums of slow moving lubricants
worth about Rs, 7.90 lakhs were lying in
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Calcutta as on Ist July, 1968 for more
than 2 years. Except for certain grades
which are kept in covered accommodation,
1he rest are stored in the open which do
Tot require coverage.

(b) No loss has been suffered by the
Indian Oil Corporation. On the other
hand, the selling price has increased
following devaluation of the rupee.

(c) The stocks were imported from the
U.S.A. more than two years ago.

(d) These are \ slow-moving  stocks.
From July, 1967 to April, 1968 the Cor-
poration sold 2,281 drums.

Exrort OF Propucrs BY 1.O.C.

4267. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Indian
Oil Corporation has been exporting its
products to the foreign countries at very
_low rates during the last five years; and

(b) if so, whether any losses have been
incurred as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
No, Sir.

(b) Losses have been incurred on ex-

port of some of the products due to com-

‘ petition aad profits earned on other pro-
ducts.

REBATE TO DEALERS BY INDIAN OIL

CORPORATION

4268. SHRI ABDUL GHANI DAR:
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the Indian
Oil Corporation is allowing rebate to some
dealers and .if so, on what grounds;

(b) the names with full addresses of
such dealers and the percentage of rebate
to each dealer;

(c) how many dealers got special rebate
to each dealer;
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(c) how manydealers got special rebate
and how much orders they placed and
how much rebate they received and whe-
ther they lifted the whole quantity during
the last five years;
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(d) whether it is also"a fact that some
dealers failed to pay their dues and if so,
the names of those dealers with dues not
paid so far; ’

(e) whether Indian Oil Corporation filed
any case against amy dealer; and

(f) if so, in which Court and against
whom ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
to (f). The information asked for pertains
to the commercial dealings of the Indian
Oil Corporation with its dealers and cus-
tomers and its disclosure is not desirable
in the commercial interests of the Corpo-
ration.

House BuiLbiNg BY D.D.A.

4269. SHRI M. L. SONDHI : Will the
Minister of HEALTH. FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the Delhi
Development Authority has resources to
build 5.000 houses every year;

(b) if so, the reasons for which these
resources are not being utilised for the
purpose; and

(¢) whether
enquire into the working of the
Development Authority in view of
recent reports in the Press ?
~ THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.

(b) Question does not arise.

Government propose to
Delhi
the

(c) No such proposal is under consi-
deraticn at present.

Fe sitfaree fevaw Zign a1x-
qRTA (910 fefrdz
4270. 0 % WY@ S FW
faw @&t 8 wka, 1968 F IET
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999 HEq7 6702 F G & GG §
AZ T HIFAT FA 5 :
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(&) 3% (7). wREX ITEF FAR
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(@) s (1) : T o gu
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(@) afe =&, @ sa% ;T FO
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I qar fae w&9d 9T qu
FIIT T & o0 AT Fi AT
WE Fi |
SOCIAL CONTROL OVER GENERAL
' INSURANCE

4280. SHRI HIMATSINGKA :  Wwill
the Minister of FINANCE be pleased to
‘state :

(a) whether Government’s attention
has been drawn to the criticism of the
proposed legislation for social control over
General Insurance made at the 1
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Crisis IN PHARMACEUTICALS INDUSTRY

4281. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether. Government’s attention has
been drawn to the reported views of Mr.
Keith Roy, Head of the Orgamsauon of
Pharmaceutical Producers of Iadia in
Bombay to the effect that the problems
facing the pharmaceutical industry are
basically the creation of the 1963 ‘irra-
tional' price freeze which has plunged the
industry in a financial crisis;

meeting of the General Insurance Em-
ployees Association’ (Eastern Region);

(b) whether it is a fact that represen-
tations have been received against this
measure not only from the General Insur-
ance Companies but also from the workers
Associations;

{c) the main grounds on which the pro-
posed measure is opposed by the different
-organisations; and

(d) whether in view of this criticism
and opposition, Government propose to

-drop or modify the said measure ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI): (a) Copies of reso-
lutions adopted at the Annual General
Meetings of two associations namely, Divi-
sional Insurance Employees Association,
Jalpaiguri and Gauhati Division Insurance
Employees’ Association, Gauhati on 18th
April 1968 and 21st April, 1968 respec-
‘tively were received. These asked for na-
tionalisation of general insurance.

(b) and (c). No other representations

(b) if so, whether Government have
reviewed the cost of production structure
of pharmaceutical industry and if so, with
what results;

“(c) what is the nature and extent of
the financial stringency faced by this in-
dustry as a rtesult of the freeze in price
of pharmaceutical products without con-
trolling the price of raw material used
therefor; and

(d) the steps proposed by Government
to ensure regular supply of raw materials
of the industry at controlled prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Yes.

(b) Government had earlier requested
the Tariff Commission to examine the price
structure of a number of essential drugs
produced in the country and their formu-
lations. Their report is awaited.

(¢) It is not correct to say that the
industry is facing a Ainancial stringency
as Government do consider on merits ap-
lications for revision of prices on accouat

from workers’ associations have been
received against this e. Rep
tions from insurance cc Chambers P

of Commerce and a brokers’ association
have been received, but they contain main-
ly suggestions for modifications in the
Scheme of social control over general in-
surance as envisaged in the Insurance
(Amendment) Bill, 1968. )

(d) The suggestions made by the vari-
ous organisations are receiving attention.
The Bill has been referred to a Joint
Select Committee of both the Houses.

of increases in the cost of raw materials.
containers, packing materials and allow
increases wherever justified.

(d) The industry is included in the list
of priority industries for the purpose of
import of raw materials and spares, Sugar
required by the industry is being supplied
at controlled rates through the State Gov-
ernments. As regards the other raw
materials which are not subject to price
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control the question of ensuring at con-
trolled rates does not arise.

ECONOMIC RELATIONS BETWEEN INDIA
AND SOCIALIST COUNTRIES |,

4282. SHRI HIMATSINGKA : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the social-
ist countries” had not been even sounded
about the role they would be expected to
play in the implementation of the Fourth
Five Year Plan projects uptill June this
year;

(b) if so, whether this has created a
strong element of uncertainty over the
economic relations between India and the
socialist countries; and )

(c) whether the socialist countries have
since been appraised of what India would
expect of them in relation to the imple-
mentation of the Fourth Five Year Plan
and l_f not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Since the size
and content of the Fourth Five Year Plan
has not yet been decided, the exact require-
ments of aid for the Fourth Plan cannot
be assessed at this stage. It is therefore
premature to approach any country about
its aid for the Fourth Plan. However a,
sum of Rs. 250 crores had been indicated
in December, 1966 by the USSR for
schemes envisaged for the Fourth Plan.
Economic Co-operation Agreements have
also been signed after April, 1966 with
Yugoslavia, Hungary, Bulgaria and Ruma-
nia and credits are also available from
Poland and Czechoslovakia for utilisation
duriag the Fourth Plan period,

(b) Does not arise.
(c) Does not arise.

MODERNISATION OF FERTILIZER PLANTS

4283. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that most of
the fertilizer plants which have already
been set up are back-dated by over 5
years;
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(b) if so, the steps contemplated to en-
sure that the foreign collaborations da not
import into India obsolete and back-dated.
machinery;

(c) the steps being taken to modernise
and bring up-to-date the machinery in the
fertilizer plants already set up; and

(d) the estimated cost of modernising
all the fertilizer plants in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
No, Sir.

(b) Does not arise.

(c) and (d). Although steps are being
taken to improve the performance of the
existing plants; it is not correct to describe
them as modernisation or briaging up-to-
date. Addition of naphtha gasification
units at Sindri and Rourkela at a cest of
Rs. 1.12 crores and Rs. 3.63 crores respec-
tively, the Sindri Rationalisation scheme
(Rs. 22.96 crores) for eliminating the use
of low grade mineral gypsum and for
making other improvements and the Fourth
Stage Expansion of Alwaye (Rs. 4.99
crores) are instances to point.

PURCHASE OF BARRELs BY INDIAN OIL
‘CORPORATION .

4284. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the reply
given to Unstarred Question No. 73 on
the 22nd July, 1968 and state :

(a) the specific date from which M/s.
Hind Galvanising and Eagineering Co. (P)
Ltd. 1 d supplies of bal quantity
of barrels;

(b) the source from which the Indiam
Oil Corporation purchased barrels during
the interregnum period along with the total
number of barrels purchased from each
source and the rates at which these
barrels were purchased;

(c) whether the Indian Oil Cerpora-
tion incurred any extra expenditure for
the above purchases then agreed to by
M/s. Hind Galvanising and Engineering
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Co. (P) Lid. for the same number of
barrels; and

(d) if so, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
© (d). The information is being collected
and will be laid on the Table of the Sabha.

SuprLy oF BARRELS TO 1.0.C.

4285. SHRI SAMAR GUHA : Will the
Minister 'of PETROLEUM AND CHE-
MICALS be pleased to refer to the reply
given to Unstarred Question No. 74 on
the 22nd July, 1968 and state ;

(a) whether it is a fact that although
M/s. Suppliers Croporation were not

manufacturers of Oil barrels, yet it was the’

only firm who quoted against the Indian
Oil Corporation’s tender; and

(b) if so, how in the abseace of any
quotation from any other barrel fabrica-
tor, the Indian Oil Corporation 'could
place such a huge order of 21,000 barrels
with a non-manufacturing firm and whether
its capability to supply the requisite num-
ber of barrels was ascertained before
placing the order ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
and (b). The information is being collected
.and will be laid on the Table of the Sabha.

REPRESENTATIONS FROM PRIVATE HOSPITAL
MANAGEMENTS

4286. SHRI JAGANNATH RAO
JOSHI : Will the Minister of HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have received
any representations from the private Hos-
pital Managements to exclude the Hospi-
tal staff from the Industrial Disputes Act,
and

(b) if so, the reaction of Government
thereto ?

THE DEFUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a)
Yes.

(b) The matter is uader consideration.

fatt famm il g
wEG 1 fmin
4287. M FAT A A Far
@nrgy, iy fAales qar Wl
famg wefi ag adT F1 T F G F

(%) 317, 1968 7F freei fawmr
srfasre 3 frqy FR #1 fmiw e
fopam oore daTe 6 &K 39w & fraer
Far 1 amEfeq w7 fF W & AT
i el av famin F1 wvew g
T[FIE ; AT

(@) feeet fagmr wifudwz a1 31
oo 1969 a% feaa we fasfaa
O ¥IT AT i w9 w1 e
2 AT 31 9 1970 aF IFHT AT
FETa R ST A !
arra, qfare fawa g W
fawm WAt § Io-Re (S To Fo
afa): -

(%) 3T (@) . g== UFA FY ST
g ar w oww @ o™ A
Bl

faewis fara sifrmT gran ot

afeqai @M% FT=0

4288 s wag @A™ AW AT
TaTEqy, Ty fAawE e e fasa
HET qg FATT Fi BT H F

(%) 7ar 7 @= & fr faoeft fagmer
gtus gro w<r af@mar  F1 A
FIT FT FTH FqWAAF €T A AG
R AT

(&) 38 Ik & FFT ETq AT
FATET F( ST @I 8§ 7
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Ay, <Fm'< fraew war Frdia
fawra sama & oA (N wo go
wfa) :

(%) o (@). W F= qu<
w1 feedi fawm wifase gro «d)
frar s T

EXPANSION OF OIL REFINING CAPACITY

4290. SHRI PREM CHAND VERMA :
Will the Mirister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that a meeting
of the Oil Advisory Council was held
recently with a view to formulate plan
. for expansion of oil refining capacity in
the country; and

(b) if so, the decisions reached at the
meeting and plans approved ?

THE MINISTER OF STATE IN THE
MINISTRY "OF PETROLEUM AND
CHEMICALS AND .OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
A meeting of the Oil Advisory Commit-
tee was held on 20-7-1968 to discuss the
following matters :

(i) Demand figures for’ 1966
1967.

and

(ii) Estimates of demand for petro-
leum products from 1968 to
1975.

(iii) Expansion of refining capacity;
and

(iv) Estimate of coastal movement of
products during 1968 to 1975.

(b) The following decisions were taken
by the Committee :

(i) Based on the present cstimates
demand for Petroleum products,
a refining capacity ranging bet-
ween 30 to 32 million tonnes
would be necessary by 1975; but
the demands be revicwed cvery
six months.

A study of the refinery opera-
tions be made by an Expert ieam

(i)

AUGUST 19, 1968

Written Answers 2566
to devise measures for attaining
optimum balance of demand and
supply of naphtha and fuel oil,
ia particular; and

(iii) Additional refining capacities be

created having regard to the

availability of indigenous crude
oil, regional demands, avoidance
of long rail haulage or coastal
movement and the” gvailability of
excess built-in capacities of exist-
ing refineries. *

LIQUIDATION OF STERLING AREA

4291. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that there huve
been consultations between the Govern-
ments of India and U.K. about the future
of sterling area;

(b) whether it is also a fact that there
are suggestions from various quarters that
the sterling area should be liquidated; and

(c) if so, the nature of negotiations and
whether Government have expressed any
firm views on the matter; and

(d) the reaction of the UK. Govern-
ment thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) to (d). Suggestions of several kinds
have appeared from various quarters from
time to time concerning the future of the
sterling area. The Government of India
are in close touch with the UK. Govern-
ment in regard to the latter’s approach to
the questicn. The exchange of views
which are taking place, are. in their very
nature. confidential and the Government
are not in a position to disclose them.

ViISIT ABROAD OF DELEGATION OF HEALTH.
FAMILY PLANNING AND URBAN DEVELOP-
MENT MINISTRY

4292. SHRI PREM CHAND VERMA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Delegations. Minis-
ters, Officials or other experts who went



2567  Written Answers SRAVANA 28,

abroad on Government account at the
instance of his ministry during this year;

(b) the countries which were visited
in cach case and the duration of the visits;

(c) the amount spent on each visit as
also the foreign exchange involved; and

(d) the mnature of advantage that
acrued to Government as a result of each
visit and if any agreements were con-
cluded and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(d). The requisite information is  given
in the statement laid on the Table of the
House. ([Placed in Library. See No. LT-
1764/68].

SURVEY OF STAFF EMPLOYED IN IRRIGATION
AND POWER MINISTRY

4293. SHRI PREM CHAND VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any survey of the staff em-
ployed in his Ministry was made during
the year 1967-68.

(b) if so, how much surplus staff was
found, class-wise, and the policy in regard
thereto and whether it is proposed to re-
trench the staff or to absorb them other-
wise;
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(c) how many additional hands, class-
wise, were employed by his Ministry dur-
ing the period from the 1st April 1968
to the 30th June, 1968 and how many
.new posts of Gazetted officers were
created during the period; and

(d) the details of surplus staff working
with the Minister, Deputy Minister etc.
for which proper sanction has not been
obtained ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). No survey of the
staff employed in the Ministry of Irriga-
tion and Power was made by the Staff
Inspection Unit of the Ministry of Finance
during 1967-68. However, the following

posts were abolished, as a measure of
economy, during the year 1967-68 : —
Classifica- L No.
tion Designation of
of ;posts posts
Class I Deputy Director . 1
Class I1 Extra Assistant
Director . ' . 1
Class IIT Research Assistant . 2
Tracer 2
No. person was retrenched as the
persons affeccted were posted against
v ies available elsewhere.

(c) The following vacant posts were
filled during the period in question :—

Classification No.
of post Designatien of
posts
Class 11T S.A.S. Accountant . 1
) Lower Division Clerks 7
Class IV Peons 2

No new posts of Gazetted Officers were
created.

staff from the
Ministry s

(d) Some additional
sanctioned strength of the

attached to the Minister and the Deputy
Minister from time to time depending on
the exigencies of work. The details of the
staff so posted at present are given in the
ace ying tats t.
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Statement
Minister of State
sl " No.
No. Designation of
posts
(1) Technical Officer 1
(2) Junior Draftsman . 1
{3) Upper Division Clerk ) 1
4) Daftry . 1
Deputy Minister

Sl No.
No. Designation of
posts

(1) Stenographer .
(2) Lower Division Clerk
(3) Peons

1
1
2

gaa qaw ¥ fog smaf
ITEW
4294, 1 TaE Tag e ©
» o Fo fag :
w1 e, afe frdem @@
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(@) ™ mau § @ F A
FATE F F A g ?

areqa, wfa fadism qar
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afa) : (%) % (). 30 & g7 v
fafraT® ©: 371 & S0 SUHT0 ATl
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Uy & F & A7 a8 Y sl 9w @y
£ g ITHTO TN HHY F HICH GO AG
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4295. = g fag Wl ;A
fa= 7=t 73 FaW W IO F@
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TUET @19 & fAq a1 7 741 FHA-
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() s dv. i @1 7w ST
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fratwr, smarer aar qfa warem &
Se-wet (sl gwaw Tag) : (F) S
2 qurfy, fedg o wfeE
A (AT ERT F-AE) [ @
ITERTE AL
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HousING SCHEMES

4306. SHRI D. N. PATODIA : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that one of the
principal causes for the slow progress of
various Housing Schemes is the Ilow
PRIORITY given to these projects both by
the Centre and the States with the result
that even the allocations made for these
schemes were permitted to lapse;

(b) if so, the reasons thereof;

(c) what is the progress of utilisation
-of allocations during the current year and
what steps Government have taken to
ensure that the progress on this account is
not permitted to retard in future; and

(d) whether - Government propose to
introducing a formula by which minimum
of 10 per cent of the Central and State
Annual outlays is earmarked for Housing
and which is not permitted to be diverted
to other heads ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Housing schemes have been given low
priority in the National and State Plans.
Further, as these schemes are included in
the State sector, even the allocations mado
for these schemes are not fully utilised by
the State Governments.

(b) Competing cleims ‘of other develop-
ment prograiimes deserving higher priority.

(c) A provision of Rs. 13.15 crores has
been made in the Central budget for im-
plementation of social housing schemes
including slum clearance during the current
financial year. Against this, according to
the present indications, the States have so
far provided about Rs. 9.87 crores only in
their Annual Plans. Progress of utilisa-
tion of funds would be known only towards
the end of the financial year when
the expenditure statements are received
from the States. Unless the schemes are
re-classified as “Centrally sponsored” it is
difficult for the Central Government to
take any effective step to ensure maximum
utilisation of the allocated funds, The
State ,Governments are not in favour of
such re<classification.

(d) No. However, a recommendation
to this effect was made to the States by the
Conference of Housing Ministers held at
Madras in November, 1967. The said
recommendation has been communicated to
the States for appropriate action by them.

IRRIGATION PRrOJECTS AND FrLoOoD CoONTROL
SCHEMES OF ANDHRA PRADESH

4307. SHRI K. SURYANARAYANA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Central Government
are aware that the Government of Andhra
Pradesh. has passed a bill to collect about
30 crores of rupees from the farmers as
levy in the coastal District of West Goda-
vari. [East Godavari, Kistna and Guntur
to implement the irrigation projects and.
flood control schemes as recommended by
Mitra Committee;

(b) if so, the schemes proposed by them
and approved by the Central Govern-
ment; and
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(c) the Central assistance proposed to
begiven by Government for these
schemes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR FPRA-
SAD) : (a) Yes.

(b) The State Government had pro-
posed to implement the projects recom-
mended by the Mitra Committee in two
stages. In May 1967 they sent project
reports for the Stage I costing about
Rs. 10.6 crores and comprising the im-
provement of the Upputeru outlet to 15,000
cusecs; a flood detention reservoir across
Thammileru; improvements to the drains
in Krishna and Godavari deltas; extension
of the e:ustmg Rompeuru straight cut near
Vetap ; and widening of the Biccavole
drain,

The last two schemes are within the
powers of sanction of the State Govern-
ment. Some modifications have been sug-
gested in the Thammileru Project as fram-
ed by the State Government and the modi-
fied project report and the estimates are
awaited; the Upputeru Scheme and the
Delta drainage improvement scheme are
uader examination in the Central Water
and Power Commission.

(c) Central assistance will be made
available to the schemes when they are
sanctioned, by way of loans as admissible
to flood control schemes, to the extent pro-
vided in the annual Plans as approved by
the Planning Commission for the State.

METHOD OF PAYMENT OF LOANS DUE FROM
STATES

4308. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 248 on the 22nd July, 1968 and Un-
starred Question No. 1468 on the 29th
July, 1968 and state the method of repay-
ment agreed to by the Centre and the
States for the loans due to the Centre by
the States and for the payment of unsettl-
ed overdrafts ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : The repayment of
Central loans is arranged by the State
Governments in accordance with the terms
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and conditions prescribed at the time of
are determined with reference to the pur-
pose of each loan.

The State Governments are not expected
to run unauthorised overdrufts om the
Reserve Bank. Where such an  overdraft
persists, the Reserve Bank issues a notice
to the State Government calling upon it to
clear the overdraft within a period of three
weeks. The State Government concerned
has then to clear the overdraft by mobili-
sation of resources and/or by curtailment
of expenditure and/or by seeking tempo-
rary assistance from the Centre.

INDUSTRIAL RECESSION

4309. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

(a) whether a study has been made of
the effect of recent industrial recession;

(b) the industries which have suffered
most in production, sales and profits dur-
ing 1967; and

(c) the overall effect on the growth of
national economy ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The economic
situation, including trends in industrial
production, is kept under continuing
review.

(b) A statement listing some of the
industries in which there was significant

decline in production during 1967 is laid
on the Table of the House. [Placed in
Library. See No, Lt-1765/68]. Complete
information on sales and profits for the
year is not yet available.

(c) The industrial sector did not comn-
tribute to the expansion of national in-
come during the year. However, in view
of the sharp rise in agricultural output,
national income is estimated to be higher
in 1967-68 by about 9 per cent.

PropuUcTION CAPACITY OF REFINERIES
4310. SHRI D. N. PATODIA : Will the

Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether it is a fact that ‘at present
an imbalance persists in the production
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capacity of the different Refineries in India
and their commitment to meet regional
demand in the country in so far as the
refineries are concerned;

(b) if so, the details with regard to all
the Refineries; and

(¢) the steps being taken to ratiomalise
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
'CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :

(a) Yes, Sir, to some extent.

(b) and (c). The production at each
refinery depends on its throughput and
yield pattern, and these are not constant.
After meeting the requirements of a sup-
ply area, the surplus products of a refinery
are either moved to other supply areas by
tanker, rail or road or are exported, if
surplus to the country’s needs. These sur-
pluses differ productwise from month to
month depending on throughput, actual
demand and product yields. As demand
grows and Yefinery throughputs and pro-
duction match demand more closely, out
of zone movements and surpluses exported
will diminish or cease.

Aeq 3w ofcary FrdYem seanst
& EH

4312, =t Wo o fNfwx : =+
e, afar frtm ao wdw
fawm w= g8 FaTT HT T FG

(F) wem s3w #Y af@ar faem
Heanat w7 AU FWAHE F fow fA-
e frawi qar fafaaal & s @
YT Fifaw FEE fau o §;
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faaTo
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vl ¢ g e R R G ok W=
g
(0wl 7)
FEH W AT

196364 14.65 57.77 72.42
(aveafaw)
1964-65
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1965-66

 (awfaw)
1966—67
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1967—-68 26.84
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19.52 69.75 89.27
19.19 76.90 96.09

76.27 103.11
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(¥ TwET 7)
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1964—65 —
1965—66 6.00
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1967—68 16.20
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(F0z Tl &)
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1964-65 (arafas) 8.39
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1967-68 (®witfaa 16.08
aTAM)
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INSTALIATION OF AR CONDITIONERS IN e
HosprTALs

4319. SHRI JYOTIRMOY BASU : will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

the United Front Ministers in Writers’
Building, Calcutta for installation in hos-
pitals and operation theatres;

(b) the pumber which have actually
been installed in hospitals and operation
theatres; and

(c) the names of hospitals and dates of
installation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
to (c). The imformation is being collected
and will be laid on the Table of the
Sabha as early as possible.
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DISCRIMINATION AGAINST SCHEDULE
CASTES/TRIBES

4320. SHRI JYOTIRMOY BASU : Will
the Minister of SOCIAL WELPARB be
pleased to state :

(a) whether the Commissiomer for
Scheduled Castes and Scheduled Tribes, in’
his latest Report covering 1966-67, has
quoted many instances of continuing dis-
criminations against the Scheduled Castes
and Scheduled Tribes in various parts of
the country;

(b) whether the Commissioner has also
severely criticised the local authoritics for
their failure to take ecffective steps to
implement the provisions of the Untoucha-
bility (Offences) Act, 1955; and

(¢) if so, the action, if any, proposed
to be taken by Government on the recom-
mendations contained in the said Report
of the Commissioner for Scheduled Castes
and Scheduled Tribes ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO): (a) to (c). Com-
plete information in this regard i3 avail-
able in Chapter 10 of the sixtoemth report
of the Commissioner, which has already
been laid on the table of the House. It
may, however, be observed that im almost
all the cases listed in the Report, the Com-
missioner had himself initiated remedial
action.

OFFICIAL LIQUIDATOR OF HANGERFORD
INnvesTMENT Co.

4321. SHRI JYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state :

(a) whether Mr. N. S. Hoon, a British
citizen of Indian origin and Official Liqui-
dator of Hungerford Investment Co. Ltd.
has repatriated any amount from his
foreign accounts to the accounts in the
Indian Banks in the last three years to
meet his huge hotel bills and legal ex-
penses;

(b) the amount in sterling or rupee
which has been repatriated in this way;
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(c) whether his income from. dividends
accruing from stock of Indian companies
are freezed by these companies due to
heavy amounts borrowed from them by
him; and

(d) if no repatriation of foreign ex-
change has taken place, who is bearing
these. expenses in India and whether this
method is legal ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d). The
details are being collected and will be laid
on the Table of the House.

IDAMALAYAR SCHEME IN KERALA

4322. SHRI VASUDEVAN NAIR :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(2) whether Government have, process-
ed the Idamalayar Scheme in Kerala State
and have come to any firm decision; and

(b) if so, the nature of the decision
faflen thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Edamalayar Hydro-
clectric Project is still under detailed
investigation and examination and a final
decision regarding its implementation has
not yet been taken.

PricEs oF SYNTHETIC RuBBER

4323. SHRI VASUDEVAN NAIR :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there is any proposal under
the consideration of Government to increase
further the prices of synthetic  rubber;
and

(b) if so, the extent thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :

(a) No Sir.
{b) Does not arise.
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PRODUCTION ©F SYNTHETIC RUBBER
4324. SHRI VASUDEVAN NAIR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the production of synthetic rubber
in the country during the year 1967-68;

(b) the estimated productiom during the
year 1968-69: and

(c) the price of synthetic rubber fixed
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :

(a) 19,973 tonnes.

(b) 30,000 tonnes, being the annual
installed capacity, provided the demand
develops to that extent.

(c) The present prices for all the four
grades of synthetic rubber effective from
the 1st April, 1968, are as follows :—

Net
ex-works
packed
selling
price
including
all
selling
commis-
sion
* Rs.
. per kg.
1. Synthetic Rubber Grade 1500
and 1502 515
2. Oil extended synthetic rubbcr
Grade 1712 4-65
3. Synthetic Rubber Grade
1958 6-80

AREAS COVERED BY GOVERNMENT
Buwbings Erc.

4325. SHRI S. C. SAMANTA : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) the total area of buildings, quarters
and other kinds of constructions which the
Government of India own in Dethi and
New Delhi and the value thereof; and

(b) the total income earned yearly as
rent after deducting taxes etc. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). The required information,
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as far as the buildings under the controi
of this Ministry are concerned, is being
collected and would be laid on the Table
of the House,

DrrFERENT RATES FOR ELECTRICITY
CONSUMPTION

4326. SHRI S. C. SAMANTA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the reasons for which the consu-
mers are charged for electricity at diffe-
rent rates at different places, even though
the source of the electric power may be
the same; and

(b) the reasons for which charges for
industrial power are different in different
places and very more than 10 paise per
unit after deducting the subsidy and
rebate etc. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The reasons why
the consumers are charged for electricity
at different rates at different places and
recasons why charges for power supply to
industries are different at different places,
cven though the source of electric power
may be the same, are variations in the
capital cost of generating plant, in cost and
extent of transmission lines, in cost of
labour, in cost of transport facilities, in
local taxes and variations in the extent of
power development and integrated epera-
tion of the Grid. Only a portion of the
tariff of power supply to small industries
is subsidised to the extent of about 9
paise per unit on the basis of 50 : 50
between the Centre and the States. The
balance that is to be paid by the consu-
mers in different States depends upon the
tariff rates determined on the basis of
above considerations.

SALE OF SHARES BY LIFE INSURANCE
CORPORATION TO GOENKAS

4327. SHRI YASHPAL SINGH: Will
the Minister of FINANCE be pleased to
state

(a) whether Government have ordered
an inquiry into the sale of shares by the
Lifé Imsurance Corporatioh to the Goen-
kas; and
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(b) if so, the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) No separate
inquiry was ordered, but Government them-
selves have looked into the question relat-
ing to the sale by the Life Insurance Cor-
poration of some shares of Indian Irom &
Steel Company Ltd., during April-May
1968.

(b) The Life Insurance Corporation sold
a small part of its holding in the shares of
that company, as it felt that such a sale
at the prices then fuling would be bene-
ficial to the policy-holders.
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(') afzar, @ Fa1 STET FARY
*Y gafal, Ty, aar foe ari
FY IAfAFaT F JER 9T AYAT 9
sfegl 1 &Y 15 a9 ¥ Ffaw AFD
T ¥ § AEfeT FW F F Ao
Fare # #1 g # faac ;) ek

(%) afxaE, s faEm
ITOF T F FHAfEy anﬁa T%-
aFa, mﬁm%ﬁmz‘t
FAR F 3T AT FTARA FT Fev oaferm
FAFY?

fmtw, sTEm = qfa wawg §
Ie-wat (s gwar Fog) (F) & (7).
TR TS FA A FAET W
1 a8 FTATS ) 2T 1 F R IA
T FRRAT #Y aefea feg o
# ot wfes of@feagt 110 wam
FFHE | ZEY 2 F FET 110 AR
250 &qU wfoam & = f@feagi
T g FHAEL F7 e feq fFo s
g gFEl F1 qEET q@ FAATEr
F I Trafawar A7 ard F amaTe
97 formd o wfasrr & ¥ s fen
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AT, AR TR AN FARA F iy
T ¥ I & fog gfea =% fem
ITET 15 A9 Y AfaF qug A AT I
®© iyt wt wrafawar 3 & fag
#1§ geara e 48 )1 foam -
aifEt & grafasar #t arde sk
I 9EN ¥ § IIH) AET qF A9 F
arded & AN § grafawar & e
2

AT Wil W w1 AW
frez WEd w1 wE

4330. &t fragew et ;w0
Ferartor, srrarer vy g w=) 77 @R Y
T FA fF

(F) =v @R T 39 a0 FY CF
Hifa st @ & s« o9
Fraiet & gy = T fog o9 nfeg;

(&) =fe g, ar &g a5 THF-
T& | fraa safeg ¥ @ g § A
faa F=nfEl o1 agr TR A e
; ar

() *7T @R 7 @@ F @@
Fma & o} A gaaw frar @ &
fra T 9T Frateat @ 5 Wi
saaT IEE AfaF g @ € AR A
A F FIAT ATIES W AR AR &
I TG T I I 7

fawtor, uraw aw ofa swwa A
SuHdt (ot gww og) ¢ (F) T
g gy Afs a8 S @
21 gofy, @& FI@Q sHIfAE!
F w39 | foasT §18 FW §1 &
(e aF WA) Ao Fo TW
§ ggm WA Al @ AR
A BRI AW L, FE FHF
¥ frsz & Fgrawly arw S &1 fasea
ERH AR
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(W) Ao &o T FY WA
3¢ swtadi #t dom 25 34 W@
sl § s@ T ® 1,208
FaTry N FE A
T W 3 fge aw qW fEm
A ? fgu au § )1 fom it s
4 FA FT W Ao Fo W &
foq 7T § 9% dag § gaar fARwre
ara #% ates, adfag A ey I

(7) o 7@ fe $@ @@ §U
MR H qg 69T AE 6 190 F d eqA
¥ forre fegravit arw fagr o ( aafy,
afas gigems §a § o
A & | W@ O, aRfAw aqEe &
TR, I T F A F TqWiar FT
fameq s €1

g-awr afanem @R Ne-|aw
afeamw & waft ¢ fog et

4351. off foagew wrell : ww
frmtor, e @ qfe a=it 3 @
NEPNFGF

(%) 71 @R F7 fa=re aF-aar
. afqarag R TSy @t efvarew ¥
FfEl F qag waw ¥ fawe A
arfeg &0 w1 &, dur & Ul
w3, gasT AEY #X TH T qIC
farr ¥ wifEl & sy & e
mr §; AR

(&) afs &), g T ;W & 7

fawior, snam o= qfa wWawwo &
Io-Helt (i gFaAfag) @ (%) ok
(@). = 7 vy AR F
R A Tl § wifs @ 9w A
S F ¥ T § g e @R &
THIFTH g @9 fFer &R
[ sfeamg ¥ d@iw ¥ @9 #, @t
I EeaT &9 §, a5l I F W
¥ fasge 99 & fgraely 7% 33 &7
fawer @Y & ¥ &1 Tow AWt AR
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Aw-gur afgaeEt F afaerd )
SEN W qW 9§ deeT &
fore S g1 9T € S b s wm et
H 9 TR q aE FHE afa-
FH § | A ¥ fau wwE Iuwed
9 9, @ FHEIrE #1 I O
R FTHIG GF & FFM] T AT FT
fear smar § 1 regafa wEw, g wE
(waTea =maTag) &R A fawwr
FIAMID €T F @H F w9
BR-8R fawrg g« € 1 9 afrErd
% ¥ Frawgar 7 qfd ¥ Ay €

feweft & 939 gu A F F F &
¥ e frgmt aw sz @wa T
21 afes anden ¥ vy, g
afes gfastEs & & 9@ ¥ fa,
Y TEY F a9 7w ¥ fawey
%Y gt )

Amr CustoMs PooL

4332. SHRI E. K. NAYANAR : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the staff
of the Air Customs Pool are dissatisfied
with their service conditions, particularly
in regard to the payment of compensatory
and equipment allowance and holidays;
and

(b) if so, Government's reaction there-
to?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Some requests
from the staff of the Air Customs Pool
demanding certain concessions in the mat-
ter of weekly offs, enhancement of the
rates of compensatory and equipment
allowances etc. have been received.

(b) The Customs Study Team have
recently made some recommendations for
the improvement in the service conditions
of staff. These recommendations are under
consideration of the Government,

LoaNs POR CONSTRUCTION or Houses
4333. SHRI LOBO PRABHU: Will

the Minister of FINANCE be pleased to
state :
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(a) whether Government propose to'
amend the relevant statutes of the State
Bank and Scheduled Banks for granting
loans for the construction of houses with
a view to achieving a target of 7.50 lakhs
of houses as originally planned; and

(b) if so, the steps being taken in this
regard and if not. the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Long
term loans for financing housing pro-
grammes will not suit commercial banks in
view of the short term character of their
funds. It is not, therefore, desirable to
require the commercial banks to under-
take lending for house building purposes.

SCHEMES FOR CONSTRUCTION OF Houses

4334. SHRI LOBO PRABHU : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government have studied
the schemes .of subsidy and loans given
for housing purposes in UK. and USA.;
and

(b) if so, whether Government propose
o ,adopt -similar schemes for construction
of houses in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
and (b). No specific study has recently
been carried out. However, methods of
housing finance and allied activities in
to time with a view to adopting them in
this country to -the extent possible.

PrOGRESS IN PRIVATE SECTOR FERTILIZER
PROJECTS

433S, SHRI P. C. ADICHAN : Will the
Minister of PETROLEUM AND CHEMI-
‘CALS ‘be pleased to state :

(2) whether it is a fact that the pro-
gress in the private sector fertilizer projects
has been too slow:

¢b) .if so, how far each of the private
sector projects are behind the schedule;

(o) :whether some of the private sector
fertilizer projects are in the doldrum; amd
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(d) if so, the names thereof and whether
Government are thinking of taking them
over as the public sector concerns ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) and (b). The progress of some of the
fertilizer projects approved for establish-
ment in the private sector has been slow.
Five projects viz. Goa, Mangalore, Sheva
Nhova, Mirzapur and Expansion of Vizag
are not proceeding according to schedule.
The Goa, Mangalore and Sheva Nhova
projects were expected to be completed by
1970-71. They are behind schedule by 12
to 18 months, The prospects of comple-
tion of Mirzapur and Vizag expansion are
still uncertain.

(c) and (d). Two parties have with-
drawn their proposals for establishment of
fertilizer factories at Haldia and at Gazia-
bad, and Government have asked the Fer-
tilizer Corporation of India to prepare a
feasibility -report for locating a fectilizer
factory at Haldia.

Tax oN LoTTERIES AND HoORseE Races

4363. SHRI P. C. ADICHAN: Will the
Minister of FINANCE to pleased to state :

(a) whether it is a fact that no Tncomo-
tax, Gift-tax or other taxes aro levied om
the incomes from the lotteries and horse-
races;

(b) if so, the reasons therefor; and

(c) whether Government propose to
impose due taxes on such incomes ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) There is no
specific exemption provided in the Income
Tax Act in respect of income from
lotteries and from horse-races. As such,
the question whether in a particular .case
any income-tax is leviable on the receipts
from lotteries and horse-races will depend
upon the facts and circumstances of the
case. If the receipts are of the natare of
income, profits and gains, they will be sub-
jected to income-tax. If the receipts are
of a casual er men-recurring nature and
not (i) chargeable as capital gains, (ii)
arising from business or the exercise of &
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* profession or occupation or (iii) by way
of additional remuneration to an employee
they would be exempt u/s 4(3)(vii)/10-
(3) of the Income-tax Act 1922/1961.

Gift-tax is levied oa the domor and not
the donee. Prize-moneys given to winners
in lotteries and amounts distributed to
winners of bets in horse-races, cannot be
regarded as gifts and therefore they are
not liable to gift-tax in the hands of those
conducting the lotteries or horse-races.

(b) and (c). Do not arise.

GOVERNMENT ACCOMMODATION TO EM-

PLOYEES OF ACCOUNTANTS GENERAL,
JAPPUR & BHUBANBESWAR

4337. SHRI DHULESHWAR MEENA:
Will the Minister of FINANCE be pleased
to state :

(a) the number of employees in the
Offices of the Accountants General at
Jaipur and Bhubaneswar, separately, who
have been provided with Government resi-
deatial accommodation so far;

(b) the number of employees of the
said officea who are yet to be provided
with Government residential accommoda-
tion; and

(c) the steps taken by Government to
provide them with suitable residential
accommodation in the near future ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
information is being collected and will be
laid on the Table of the House, as soon
as available,

ALLOTMENT OF GRANTS ' TO RAJASTHAN
AND Omissa FOR MEDICAL EDUCATION AND
TRAINING

4338. SHRI DHULESHWAR MEENA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

-(a) the 'total amount granted to the
Governments of Rajasthan and Orissa
separately for Centrally sponsored schemes
under the Head “Medical Education and
Training” during 1967-68; and

(b) the manner in which the amount

was utilised by the States during the above
period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
The following amounts were sanctioned
during 1967-68 as grant-in-aid to the
Gover ts of Rajasth and Orissa for
Centrally Sponsored Schemes - under the
Head “Medical Education and Training™: —

Rajasthan—Rs. 5.75 lakhs.
Orissa—Rs. 3.00 lakhs.

(b) Central assistance was given to the
Government of Rajasthan for the establish-
.ment of a post-graduate department in the
S.M.S. Medical College, Jaipur and for
increasing the admission capacity of other
medical colleges in the State. Assistance
to the Government of Orissa was given for
the establishment of post graduate depart-
ments in the S.C.B, Medical College,
Cuttack.

CENTRAL ASSISTANCE TO Orissa For FrLoop
CONTROL SCHEMES

4339. SHRI DHULESHWAR MEENA:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the nature and extent of Central
assistance given to Orissa Government for
flood control schemes during 1967-68; .and

(b) the names of schemes for which
assistance was given ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) A sum of Rs. 45.00 lakhs was
sanctioned to the Government of Orissa
as Central loan assistance for their flood
control programme during 1967-68.

(b) The Central assistance is given for
the flood control and drainage works as a
whole undertaken by the State Government
during the year consisting of a large num-
ber of schemes for the construction -of

embankments, raising of marooned villages,
protection of towns, river training works,

etc. and not in respect of any gpecific
scheme,
SURVEY OF ATTAPPADI VALLBY
4340. SHRI E. K. NAYANAR: Will
the Minister of SOCIAL WELFARE be
pleased to refer to the reply givea to Un-
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‘starred Questioa No. 4211 on the
December, 1967 and state :

14th

(a) whether the Government have
received information about the Survey of
the Attappadi Valley, Palghat District,
Kerala State, for the purpose of drawing
up a scheme for the Welfare of tribal
people; and

(b) whether the cost of survey is being
met from the Attappadi Valley Develop-
ment Funds ? '

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) and (b). Accord-
ing to the information received from the
State Government, the survey has been
taken up for the purpose of preparing the
record of rights in respect of the holdings
of Scheduled Tribes at Attappady Valley.
The survey is not intended for drawing
up schemes for the welfare of Scheduled
Tribes. The cost of the survey is not
being met from the Attappady Valley Deve-
lopment Funds.

J. T. & W. T. RETURNS FILED BY SHRI
KANTI DESAT AND SHRIMATI PADMA DESAI

4341. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

(a) the details of the Income-tax and
Wealth-tax returns filed by Shri Kanti
Desai and Shrimati Padma Desai indivi-
dually and jointly as guardians of their
children for the last five years; and

(b) the details of both Income-tax and
Wealth-tax returns filed by Shri Kanti
Desai as Karta of Hindu Undivided Family
for the last five years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJA DESAI) : (a) and (b). The
information, is being collected and will be
laid on the Table of the House as soon as
‘it is received.

bmia. SuPPLY MISSION, WASHINGTON

4342. SHRI ISHAQ SAMBHALI: Will
tho Minister of WORKS, HOUSING AND
SUPPLY bo pleased to state :
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(a) whether any tenure bas been fixed
for the Director-General and Deputy-
Director-General, India Supply Mission
for their stay in Washingtom;

(b) if so, what is the tenure and if not,
the reasons therefor:

(c) whether it is a fact that the temure
of one of these two Officers has been or
is proposed to be extended; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes.

(b) The normal tenure of these posts
in the India Supply Mission, Washington,
is three years.

(¢) and (d). The normal tenure of one
of the officers viz. the Deputy Director-
General which was due to end on the 15th
October, 1967 has been extended upto 31st
of December 1968 in the exigencies of
public service and on compassionate
grounds.

PRODUCTION OF RAW PETROLEUM COKE
AT GUJARAT REFINERY

4343. SHRT VIRENDRA KUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) Whether the Study Group set up by
Department of Mines and Metals has re-
commended that steps should be takem to
produce raw petroleum coke at the Guja-
rat refinery in view of the increasing
demand for calcined petroleum coke in
the country with the expansion of the alu-
minium, calcium, carbide, steel and ferro-
manganese industries;

(b) whether the Group has also recom-
mended licensing of more unmits for cal-
cination of raw petroleum coke, in addi-

_tion to the plant at Gauhati; and

(¢) if so, whether there are any pro-
posals for setting up such calcination
plants in Gujarat, within the vicinity of
Gujarat Refinery and the extent of calci-
nation capacity proposed to be installed
there ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):

“(a) Yes, Sir.
(b) Yes, Sir.
(c) No, Sir, not at present.

DEVELOPMENT OF PETRO-CHEMICAL
INDUSTRIES

4344, SHRI GADILINGANA GOWD :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that due to the
lack of integrated planning on the part of
Government is not developing petro-chemi-
calmdustmsatthenmcofsemngnpd
various refineries, the country imported
substantial amount of petro-chemical pro-
ducts since the Independence;

(b) #f so, the reasons therefor and
whether Government propose to develop
petrochemical industries at the time of
setting up of refineries in future; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) and (b). Although some petrochemical
products were imported during the period,
it cannot be said that the imports were
avoidable or excessive in consideration of
the stats of development and availability
of the relevant feed stocks in the country.
Naphtha is the most important feed stock
and the development of petrochemical in-
dustries in the vicinity of any refinery
could be thought of only when there is a
certainty of the availability of the required
quantity of naphtha over a long period.
In the past the refineries were planned
mainly to meet the POL demand and it
is only after the demand for POL items
stabilised that effective naphtha surpluses
could be computed and plans evolved for
utilisation of naphtha surpluses for petro-
chemical industries. The possibility of
developing petrochemical industries side by
side with new refineries is now kept in
view.

(c) Does not arise.
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FOREIGN INVESTMENTS

4345. SHRI .GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) whether President Johnson's an-
nouncement of curbs on capital outflow
and foreign travel is going to affect the
inflow of investment into our country; and

(b) if so, how Government propose to
meet the situation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) These curbs are
not expected to reduce the flow of private
direct investment capital to the developing
countries, including India.

(b) Does not arise,

INSTALLATION oF PCOs atr C.GH.S.
DiSPENSARIES, DELHK

4346. SHRI YASHPAL SINGH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased -to state :

(a) whether Government propose to
instal Public Call Offices at C.G.H.S. Dis-
pensaries in low-paid Government colonies
in Delhi: and

(b) if so, when a decision is likely to
be taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a) No.

(b) Question - does not arise.
ALLOCATION OF FUNDs FOR ' VARIOUS
HoUSING SCHEMES ’
4347. SHRI D. D. JENA :-
SHRI G. C. NAIK :
SHRI MAHENDRA MAJHI :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) the basic principle regarding the
allocation of funds for conmstruction of
houses under various house-building
schemes;

(b) the amount of loan and aid given to
each State during various Plan periods
under the Middle and Low-income Group
House Building Schemes;
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(c) the amount earmarked separately
for Rural and urban areas; and

(d) whether the concerned States have
already spent the amounts given to them
within the specified periods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
The factors which are kept in view for
deciding allocations for Housing are the
needs of each State based on its ‘popula-
tion, extent of development already achiev-
ed past performance and capacity to
execute programmes, as also the amount of
funds which the State can provide for
housing in their annual plans within the
plan ceilings.

(b) to (d). Both the Low and the
Middle Income Group Housing Schemes
are primarily meant for urban areas. Loan
assistance for construction of houses in
rural areas is available under the Village
Housing Proyects Schane The Middle
Income Group E Sch is fi
wholly from loans advanced by the Life
Insurance Corporation of India, Under
the Low Income Group Housing Scheme,
both LIC. and Plan funds are utilised.
Details of assistance allotated to and uti-
lised by the various States under the Low
and Middle Income Group Housing Sche-
mes during different Plan periods are
shown in the statements (I and IT) laid
on the Table of\the Huose. [Placed in
Library. See No. LT-1766/68).

FOREIGN A

4348. SHRI G, C. NAIK :
SHRI MAHENDRA MAJHI :
SHRI D. D. JENA.
DR. RANEN SEN:

Will the Minister of FINANCE be
pleased to state :

(a) the countries from which Govern-
ment have received (i) Loan (ii) Grant
(ili) Subsidy (both in cash and kind) so.
far since the year 1950-51; and

(b) the amount of loan from each coun-
try and the percentage of interest thereon,
the condition if any, and the particulars
or specified, purposes of these loans, aid or
grant; and the amount repaid so far -as
principal and interest separately; and

AUGUST 19, 1968

Written Answers 2610

(c) schedule worked out for future
repayments ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Two
statements, the first showing countrywise
the amounts of loans received by the
Government of India and the . amounts
paid by way of repayment of principal
and interest and the second showing the
amounts of grants received by the Govern-
ment of India from 1950-51 to 1967-68
are laid on the Table of the House. [Plac-
ed in Library. See No. LT-1767/68].

The rates of interest payable to the
countries/authorities concerned vary from
source to source and in some cases from
loan to loan, They range from zero to
63% per annum,

Conditions governing the loans and
grants and the purposes for which they are

“available also differ from loan to loan and

from source to source and are detailed in
the relevant agreements, copies of which
are available in the Lok Sabha Library.
Broadly the loans have been taken in the
context of economic development and the
plans, for assisting development in various

sectors such as agriculture, irrigation,
power, port, communicati indus-
try etc.

(c) Repayments of the loars are made
in accordance with the amortization sche-
dules applicable to each individual loan
as given in the relevant agreements. The
last of the repayments will. be due in
year 2018.
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PrROMOTION IN THE C.P.W.D.

4356. SHRI M. L. SONDHI: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleaseqd to state :

(a) whether it is a fact that the
C.P.W.D. Engineers’ Association has been
agitating against the ad hoc promotions
and the Government have given it assur-
ances that in future promotions will be
done only by convening a regular Depart-
mental Promotion Committee;

(b) whether it is also a fact that ins-
pite of these assurances, promotions from
the rank of Assistant Engineers to Execu-
tive Engineers are again being coatem-
plated without convening the Departmental
Promotion Committee; and

(c) if so, the reasons for discontinuing
the convening of a regular Departmental
Promotion Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
"AND SUPPLY (SHRI IQBAL SINGH):
(a) The CPWD Engineers’ Association have
been representing that promotions should
not be made on an ad hoc basis but only
from selected lists prepared by duly con-
stituted DPCs. The Association has been
informed that meetings of the DPCs would
be convened as and when it is necessary
to prepare select lists for promotion of
officers. No assurance has, however, been
given that promotions would be made
only from the select lists prepared by
DPC.

(b) The question of convem.ng a meet-
ing of the DPC for preparing a select list
for promotion of Assistant Engineers
(Civil) to the grade of Executive Engi-
neers (Civil) is already under correspond-
ence with the UPSC from February 1968.
Certain difficulties have arisen in conven-
ing a meeting of the DPC at an early
.date. If there is inordinate delay in con-
vening a meeting of the DPC, Government
may have to make purely ad hoc promo-
tions from the rank of Assistant Engineers
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(Civil) to the rank of Executive Engi-
neers (Civil) so that Government work
may not suffer. The persons so promoted
are however liable to be reverted if their
names do not figure in the select list to
be prepared by the DPC.

(¢) Does not arise.

Hag et & wHEtH a Ay

& fod \EY
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frafor, v qar qf s A T
N g FEF
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FINANCE- COMPANIES OF DELHI

4358. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state

(a) whether Government are aware
that of late, certain finance companies of
Delhi have again started -their business of
accepting money from the public on an
annual interest of 12 per cent;

(b) whether these companies have been
properly registered and insured  against
default; and

(c) if not, the action Government pro-
pose to take to safeguard the interests of
the persons concerned ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) The non-bank-
ing companies do not require prior per-
mission to accept deposits from the public
30 long as they confrom to the directions
issued from time to time by the Reserve
Bank in this behalf. The existing direc-
tions prohibit acceptance of short-term
deposits and also lay down certain ceiling
and liquidity requirements. There are no
restrictions on the rate of interest that
non-banking companies can offer,

(b) Companies do not have to be se-
parately registered for the purpose of
accepting deposi The deposi with
them are not insured against default in
repayment.
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(c) Persons who deposit their monies
with such companies do so at their own
risk as such transactions are in the nature
of a contract between the depositors and
the companies, and in the event of default
in the repayment of deposits, the depositors
would have to have recourse to civil pro-
ceedings for recovery of amounts due to
them. The directions .issued by the Re-
serve Bank are primarily iatended to
introduce in due course some discipline
among the companies in the matter of ac-
ceptance of public deposits.

SMUGGLED GOODS SEIZED FROM A Drp-

LOMAT IN New DELHI
4359. SHRI D. N. PATODIA :

SHRI CHENGALRAYA NAIDU:
SHRI N. R, LASKAR :
SHRI C. K. CHAKRAPANI 1
SHRI P. GOPALAN :
SHRI MOHAMMED ISMAIL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that recently
the Delhi Customs Authorities intercepted
three packages addressed to a foreign dip-
lomdt in New Delhi and seized wrist

tches, television and transi sets, as
reported in the Patriot of 31st July, 1968;

(b) how many such cases of smuggling
have come to the notice of the Customs
Authorities where diplomats were involved
during the last two years; and

’(c) the steps taken against the diplo-
mats concerned?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :' (a) On 30th July,
1968 two packages addressed to a foreign
diplomat stationed in Delhi were opened
by the Customs Authorities and the pack-
ages were found to coatain, besides the
goods ordered by the diplomat, goods of
foreign origin such as wrist watches, watch
chains and straps, transistor radio, nylon
saris, transistorised television set, electric
adapter for T.V. Set, table time-piece and
mechanical lighters in all valued at about
Rs. 80,000/-,

(b) During the two years ending 31st
July, 1968 in all 12 cases of unauthorised
importation of foreign goods allegedly in-
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volving foreign diplomats have been
detected.

(c)‘Onlyinommwuthomlklty
of the diplomat established and he left
India.
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qa Y fawrelt o qeard

4360. oY v B3R : =
Fred sl faem weft g @ s gar
w4 fe

(%) T aiF @t & faalww aa
AP WX F FE wFeAl ¥ fag
fawrely ¥ F orarg § MEQTATIFET
¥ faareite & 9 @fa g, @ @i
9T & AEH TN FARF 347 i1
2

(@) Svdaw @a 7 oz amA &
Trarg § w@T AT AN F1E sqaw
T qr AT afc g, N @F FqIF
frarags @ ST @

() v ag 7= & f¥ 7 & fg
fawet 93 & e s@wW Safeg,
@ faset fFg IT g0 wend #v
Ja; @R

(w) = ag siys= & f5 qdf &R
gfeast dai & faaam faoe A
§ g I97 AT g AW @y 9¥ asgafa
FARTFTH 9 o9 7 £F Ted-
T #r S o A af g, AW
g Tgi fawre ¥ I ;A ?

feef mar fama waww & 99-
wat (s fagvawwm) ¢ (%) S,
g | ET 7 AT § e mET
T I § FRAYL TF 33 Fo
o AzAl # faafowr  ofwfom
ar |

(&) a9z ¥ 7ot WER aF 33
Fo dro- g F frafor gy T
TEF AT, 1969 ¥ 3w aF QU G4 F7

SRAVANA 28, 1890 (SAKA)

Written Answers 2620

FATFATE | HYT F A0&H g a% 33
Fo qto AgT TAH 7E &)

(7) R (9) : = & F fe=
frz ¥ faorelt & sl | A€ F aers
A F I Aleear STRIFT F ey
# fasreit 7t qww o @w & 0 fre
FleedT IUMIERIT ¥ waw 7 A
2 AT F I AW &, UF aY FARTETR-
qE@IF AT FMYT Al F fF Ak
AT F o9 w0 ¥ fF o
T & ¥ 1-7-68 ¥ gF IAT A=W
F g st wfenly G 7 ww faoreht
T T A= TG ZTTAT & 1 1-7-68
¥ 97 R S6F A 99 F@T gQ I
faar @ wew W) ow@r mr

[qeerem & @ o oo e
w&m LT-1768/68] |
FeCTRN ot & A
% afg

4361 = anvEe fAdt ¢ s
e ot A S o Ty @
‘FT F46 fF

(%) Fragas e e oo 2w &
ot foreit 7 gt & = Y 3t & aficormr-
EET G TAAR T Iqh W qgT W@
o g

(a) wragNraagfras ofeat
F goIr @i T N F T ONF
e Fafas F4 F age g
AT T T WA B &; AR

(7) ®=T O@F TRl W g
AW N A B AP AT TAF
farm g & Y 3 I AN F O
R # AT O F AT '
F1 faR O Gfa fraen F gfe
FEHE?

@Afeaw X WER qar aw
W WATwG § e wet (st
o) (7) ¥ (7). gEN @



2621  Written Answers

| A FE AR T 9@ 9T &
ST 0

s @ fom 7 ey
wferat & afrafras T

4362. W HFT A IO W
frade ag s # o v @ e

() =7 @R J §@Q da F
Il B et SR SRR
gﬁ:ammm%mm
TRl & @ F A § ghad st
& feenfogi Y safawar §;

(&) afc &, @ wv ShEw §hw
forr 3, wgres st afawtat
Froafad fax fafergy woff 0 @
T IR qT Ife e A g

(7) 1968 & =g A F TWA
sqgfaa ot & frar TrlteaTdl
FY AT T 4T; AR

(%) = g sfat o ag-
gfaa anfen onfadt & o ovarft
& W F A F T { -
HaE & G F IR FT AW T,
Qq, O & TRF 9@ 9T A FA
w1 5wE g !

JgE@  wor qay faw way (=
Mo W) ¢ (F) T oa|
¥ ITHAT FY TW T § qad AR
<y #3 fed 9§

(@) g

() srygfea sfifsnf it
F 50 IR = ¥ for oW
™ g\

() v &

CONSTRUCTION ON THEIN Dam

4363. SHRI INDER J. MALHOTRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :
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i

(a) whether the Central Water and
Power Commission has given technical
approval to the construction of Thein Dam
on River Ravi near Basohile in the State
of Jammu and Kashmir; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The project is still under
examination in the Central Water and
Power Commission.

(b) Does not arise.

WORKERS IN ELECTRICITY DEPARTMENT OF
New DerLmr MunicipAL COMMITTEE

4364. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that workers in
the Electricity department of the New
Delhi Municipal Committee are being
forced to work for more than 12 hours con-
tinuously in contravention of the labour
laws; and

(b) whether their overtime bills are
still lying pending for the last more than
four years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) No.

(b) No.

CHOWEKIDARS IN N.D.M.C.

- 4365. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the chowki-
dars posted at the New Delhi Municipal
Committee cattle ponds have to remain at
the site day and night; and

(b) whether the New Delhi Municipal
Committee has constructed any residential
accommodation for these chowkidars at
the sites ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and

"(b). There are 3 cattle ponds and 3 tem-
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porary movable Cattle Traps maintained by
the New Delhi Municipal Committee. The
Cattle Ponds are housed in Pucca and semi
pucca buildings while temporary movable
traps put up in different localities are made
of wooden ballies. No chowkidar has been
posted at the Cattle Ponds. Seven Chowki-
dars have, however, been put on the tem-
porary movable traps. Such of the tem-
porary traps are attended to by the 2
Chowkidars posted on duty during day and
night for 12 hours each. These chowkidars
have been provided with double fly chhol-
daries for -their stay during duty hours,
Each of thé chowkidars is also given one
day weekly rest rotation. The allotment
of residential accommodation to chowkidars
is done according to the turn of seniority
as usual. The temporary traps at present
put up are at Teen Murti area, Lodi Colony
and Kidwai Nagar.

COMPLAINT MADE BY SWARANKAR SANGH,
MEERUT AGAINST CERTAIN OFFICERS OF
CENTRAL ExCISE, MEERUT

4366. SHRI HARDAYAL DEVGUN :
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ed the residence of a silversmith of Meerut
and extorted money from him.

(b) to (d). ThHough after preliminary
enquiry the Assistant Collector of Central
‘Excise, Meerut, at one stage, proposed the
suspension of one of the officers and trans-
fer of another, he revised his opinion later
on regarding suspension. In the meantime,
considering the serious nature of the allega-
tions and as there were counter-allega-
tions also, the Collector of Central Excise,
Kanpur referred the case to the Special
Police Establishment for investigation. This
investigation is still in progress. Action, if
any, against the Central Excise Officers con-
cerned will be taken in the light of the
investigation report when received. Pending
this investigation, two of the officers have
been transferred out of Meerut.

O1iL FIND ON IRANIAN SHORE BY O.N.G.C.

4367. SHRI ONKAR LAL BERWA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) it is a fact that the Oil and

A ath

Will the Minister of FINANCE be pl d
to state :

(a) whether it is a fact that a complaint
was received by the Collector, Central
Excise, Kanpur from Swarankar Sangh,
Meerut in January, 1968 against three
Officers of the Central Excise, Meerut who
unauthorisedly raided the residence of a
silversmith of Meerut on the 10th October,
1967;

(b) whether it is also a fact that the
Assistant Collector, Central Excise, Meerut
made an enquiry into this complaint and-
recommended to the Collector the imme-
diate suspension of ome Officer and the
transfer of others;

(c) if so, why the action recommended
by the Assistant t Collector, Meerut has not
so far been taken against these Officers
even after the lapse of 7 months; and

(d) the action Government now propose
to take in that matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) A complaint
was received by the Collector of Central
Excise, Kanpur in January, 1968 from the
Swarankar Sangh, Meerut, alleging that
three officers of Central Excise had search-

Natural Gas Commission struck oil on
Tranian shore while conducting oil explora-
tion in collaboration with Philphine Pet.
Co.;

(b) whether it is also a fact that Iran
is demanding exosbitant amount for per-
mitting further exploration;

(c) if so, Government’s reaction thereto;
and

(d) the amount so far spent by the Oil
and Natural Gas Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Oil has been struck in the Iranian off-
shore area in the courss of exploration
jointly carried out by ONGC, Phillips
Petroleum Co. of US.A. and AGLP of
[taly.

(b) No, Sir,

(c) Does not arise.

(d) Upto the 30th June, 1968, the ONGC
have incurred expenditure of approximately
Rs. 15.60 crores. This figure includes cash
balances held abroad for expenditure,
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WATER SUPPLY SCHEME AT BARBIL, ORIssA

4368. SHRI G. C. NAIK :
SHRI MAHENDRA MAJHI :
SHRI D. AMAT :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 5361 on
the 21st December, 1967; and State :

(a) whether the detailed estimates etc.
regarding water supply scheme at Barbil,
Orissa have been prepared and finalised and
sent to Government in order to enable
them to take up the work immediately; and

(b) if not, how long will it

finalise it ?

THE' DEPUTY MINISTER IN THE
MINISTRY OF , HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a) and
(b). The detailed estimates amounting to
Rs. 27,551.00 for the construction of 2’
Hume Pipe Bridge in connection with the
proposed 14”” diameter pipe line crossing
the Railway track between Barajamda and
Barbil was prepared and sanctioned by the
South Eastern Railway Administration on
3-6-1968. The Executive  Engineer,
Rourkela, Public Health Division has since
deposited Rs, 26,639.00 on 11-7-68. The
Divisional Superintendent, Chakradharpur,
has been advised by the S. E. Railway to
take the work in hand after monsoons.

ferrem o G § aqw e
T AT

take to
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1963-64 1,92,29,109

1964-65 1,58,19,902

1965-66 1,58,36,039

1966-67 1,87,61,591

1967-68

1,86,30,279
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CENTRAL AID TO MYSORE STATE

4374. SHRI J. H, PATEL : Will the
Minister of FINANCE be pleased to state :

(a) the total quantum of Central aid
given to Mysore State during the last 20
years; and

(b) the total quantum of Central aid
given to other Southern States during the
same period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). A
statement showing the quantum of Central
assistance for the State Plans of Mysore
and the other three Southern States during

fa=d faaa dar=m | IT-wE the first three Five Year Plans and during
RRARRLA) § 9% the three years 1966-67 to 1968-69 is laid
(=t fegra o) ¢ (F) - feAfaf@d  on the Table of the House.

STATEMENT

Central Assistance for State Plans

(Rs. in Crores)

First* Second Third  1966-67° 1967-68  1968-69
State Plan Plan Plan
) ) 3) @ [©) ©6) [©)
1. Mysore . 47-00 6700  149-56 36-3 3600 36-90
2. Andhra Pradesh 6100 96-00 22225 613 6750 42-80
3. Kerala 24-00 3800 123-11 28-3 31-00 30-40
4. Madras 42-00 9500  186-27 40°1 38-00 4290

‘*The figures of Central assistance have been adjusted for purposes of comparability.
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REPAIR OF DREDGER AND LAUNCHES NEAR
CALCUTTA

4375. SHRIMATI ILA PALCHAU-
DHURI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the attention of the Gov-
ernment of India has been drawn to a re-
port published in the ‘Amrita Bazar Patrika’
dated the 28th July, 1968 that a number of
canals, nullahs, and lockgates are in urgent
need of excavation and a dredger and a
number of launches are lying idle for want
of repairs near Calcutta for a number of
years; and

(b) if so, the steps taken in
thereto ?

regard

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir,

(b) The State Government has rcported
that a priestman Grab Dredger, belonging
to the Irrigation and Waterways Depart-
ment of the West Bengal Government, was
handed over to the West Bengal Develop-
ment Corporation in September, 1964, for
their use in connection with the dredging
out of earth from Krishtopur Canal and
for utilising the same in forming the em-
bankment for the Dum-Dum Super highway.
While the dredger was in use with the Cor-
poration, the engine and other parts of the,
dredger were damaged, requiring major
repairs. The dredger was returned by the
Corporation in August, 1965. An estimate

of the repairs was prepared towards the .

end of 1965, but there was some delay in
revising and finalising it. The estimate
was finally sanctioned in March, 1968,
Quotations for the work have been called
and the repairs will be undertaken after the
monsoon. Although the dredger has been
kept berthed in Kristopur Canal, nav:ganon
in the canal has not been obstructed,

AGRICULTURAL REFINANCE CORPORATION

4376. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the Statewise assistance by the Ag-
ricultural Refinance Corporation since the

inception of the Corporation to the end of.

1967;
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(b) the basis- on which said assistance
has been given;

(c) the amount, if any, sanctioned and
drawn by Madhya Pradesh for any project
during the last 3 years; and

(d) if so, the details of each project ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A statement
showing the details of the schemes sanction-
ed by the Agricultural Refinance Corpora-
tion since its inception on the 1st July, 1963
till the 25th June, 1968 is laid on the Table
of the House. [Placed in Library. See
No. LT—1771/68].

(b) The Corporation entertains applica-
tions for medium and long term loan assis-
tance to implement economically feasible
schemes of agricutural development, in-
cluding fisheries, dairying, poultry farming
etc. :

(c) and (d). The Agricultural Refinance
Corporation has so far approved six schemes
in Madrya Pradesh. One of them ig for
the reclamation and development of 12,000
acres of land under the Chambal Project
involving a total outlay of Rs. 38.52 lakhs,
of which the Corporation’s commitment is
Rs. 28.89 lakhs. The other five approved
schemes relate to minor -irrigation in Sagar,
Shivpuri, Rewa, Raisen and Khargone dis-
tricts involving a total financial outlay of
Rs, 374.328 lakhs, of which the Corpora-
tion’s commitment is Rs. 336.895 lakhs.
As the schemes were sanctioned only re-
cently and as no appreciable progress has
been made at the primary level for imple-
menting the schemes, no reflnance has yet
been made available in these cases.

HEART FAILURES DUE TO USE OF STAINLESS
STEEL UTENSILS

4377. SHRI R. K. AMIN :
SHRI C. C. DESAT :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it ig a fact that as a result
of medical research, it has been proved that
use of utensils made from stainless steel
are causing heart failures a larger scale; and

(b) if so, Government’s reaction there~
to ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a) No
such research has come to the notice of
Government,

(b) Does not arise.
FOREIGN BANKS

4378. SHRI M. S. OBEROI: Will the
Minister of FINANCE be pleased to state :

(a) the steps taken for the Indianisation
of the foreign banks functioning in the
country; and

(b) whether the process of social con.
trol on the banks in the country will be
applied to these institutions also ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) In the last 14
years, considerable progress has been made
by foreign banks functioning in India in
Indianising their supervisory staff. The
Deputy Prime Minister has also recently
urged the foreign bankers to speed up the
process of Indianisation of their personnel
much more rapidly than hitherto and has
suggested that, barring the top executive,
other posts should gradually be filled in
by Indian nationals.

(b) Yes, Sir. The additional powers
proposed to be granted to the Reserve Bank
through the Banking Laws (Amendment)
Bill, 1968 can be exercised by the Reserve
Bank in relation to the foreign banks as
well. While the provisions in the Bill relat-
ing to the reconstitution of the boards of

- directors will not apply to the foreign banks
who have no such boards in India, they
have already, under the scheme of social
control, set up advisory boards to advise
them in the conduct of their Indian business,
‘The advisory boards constituted represent
varied interests and are expected to have an
effective voice in the conduct of the Indian
business of the foreign banks. The chief
executive officers of the foreign banks are
already professional bankers, as stipulated
in the scheme of social control,

TRIBAL SCHOLARSHIPS TO CERTAIN PERSONS
N RANCHI

4379. SHRI KARTIK ORAON: Will
the Minister of SOCIAL WELFARE be
pleased to state :
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(a) whether it is a fact that the follow-
ing persons of Ranchi, who though not
being members of the Scheduled Tribes,
were given tribal scholarships :

(i) Shrimati Sarojini Singh, B.Ed.
" W/o Shri Johan 1. P, Singh,
Accounts Officer of the office of
the Accountant General, Bihar.
(ii) Miss Maju Singh D/o. Shri John
ingh, A.O.

(iii) Miss Lucy Pillai D/o. Shri V, N.
E. Pillai of Ranch,

(iv) Miss Bano Pillai D/o
V. N. E. Pillai of Ranchi,

Shri

(b) if so, the action Government pro-
pose to take against the person who issued
tribal certificites to them and the persons
who recc ded their s; and

(c) the action_Government propose to
take to realise the amounts already dis-
bursed ‘to these people ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) to (c¢). The
details are being collected from the State
Government and will be laid on the table
of the House when received.

PUBLIC UNDERTAKINGS OF MINISTRY OF
IRRIGATION AND POWER
4380, SHRI KARTIK ORAON : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether all the Techincal Depart-
ments of all the public undertaking under
his Ministry are headed by non-technical
Secretaries;

(b) if so, the full justification thereof;
and

(c) if not, the public undertakings under
his Ministry which have technical heads or
the Chief Engineers of the Departments who
are also the Secretaries of the Departments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). The public undertak-
ings under the Ministry of Jrrigation ana
Power are: (i) The Damodar Valley
Corporation; and (ii) The National Pro-
jects Construction Corporation. In the
DVC the technical departments are : (a)
The Electricity Department; (b) Civil Engi-
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neering Department; and (c) Soil Conser-
vation Department. All these are headed
by technical officers. The Chairmn{l.
DVC and Secretary, DVC, are non-techni-
cal officers, as they have mostly to deal
with administrative and financial matters
apart from coordinating the . work of all
the departments of the Corporation. In
the National Projects Construction Corpo-
ration, all the -technical departments are
under the Chairman and Managing Direc-
tor, who is a technical officer. The heads
of technical units in the organisation are
all technical officers.

TREATMENT OF RAILWAY EMPLOYEES IN
C.G.H.S. DISPENSARIES

4382. SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any request has been recelv-
ed from the Ministry of Railways to allow
the Railway. employees ta get treatment for
themselves and their families from the
C.G.H.S. Dispensaries near their residences;

(b) if so, whether their request has beep
accepted keeping in view the fact that this
facility is allowed to the semi-Government
employees; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT) (SHRI B. S. MURTHY) : (a)
Yes.

" (b) and (c). The C.G.H, Scheme does
not cover Railway employees as the Rail-
ways have their own arrangements for ren-
dering medical care, It was however suggest-
ed to the Railways administration that those
Railway employees who are living in the
areas covered by the 14 C.G.H.S, Dispensa-
ries where the C.G.H. Scheme has been ex-
tended to the general public may avail of
the C.G.H.S. facilities on the same footing
as members of the general public,

CALcUTTA EBLECTRICITY SUPPLY CORPORA-
. TION

4383, SHRI JYOTIRMOY BASU : Will
the Minister of IRRIGATION AND
POWER be pleased to state ¢

(a) whether it is a fact that the lease
period of the Calcutta Electric Supply Cor-
poration, as reported to in the Press, has
been extended; and
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(b) if not, whether, a¢ required under
section 6(4) of Industry and Electricity
Act, 1910, the West Bengal State Electricity
Board has sent an intimation in writing to
the West Bengal State Government intending
to exercise the option of purchasing the
assets of the Calcstta Electricity Supply
Corporation Ltd., ecighteen months in
advance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). As indicated in the
statement laid on the Table of the House
in reply to Starred Question No, 30 on
22nd July, 1968, the West Bengal State
Government because of constraint of finan-
cial resources are not able for the present
to exercise their option of purchasing the
Calcutta Electric Supply Corporation by
1-1-1970. The licensee undertaking has
agreed to the variation of the conditions of
its licence so that the next date for exer-
cising the option falls on 1-1-1980 instead
of 1-1-1990 as would have been the case
under the existing conditions of the licence.
Under section 6(4) of the Indian Electricity
Act, 1910, the West Bengal State Electricity
Board had sent an intimation in writing to
the State Government of its intention to
exercise the option of purchasing the
undertaking provided funds to the extent of
Rs. 46.5 crores towards working funds,
payment of compensation etc., were ad-
vanced to the Board by the State Govern-
ment, The State Government has informed
the West Bengal State Electricity Board
that the funds required could not be made
available by the State Government and that
the question of exercising the option to
purchase the undertaking may not be pur-
sued for the present, if availability of funds
was considered a condition precedent to
the exercise of such option.
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PRODUCTION AND IMPORT OF NAPHTHA
AND AMMONIA ,

4385. SHRI NITIRAJ SINGH CHAU-
DHARY ; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) the total quantity of naphtha pro-
duced in the country during 1967-68 end
likely to be produced in 1971-72, 1975-76
and 1985-86;

(b) the total quantity and value of
naphtha imported during 1967-68 and
likely to be imported in 1971-72, 1975-76
and 1985-86; and

(c) the quantity and value of ammonia
likely to be imported in 1971-72, 1975-76
and 1985-86 for fertilizer manufacture in
the country-? v

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
Information is readily available by calen-
dar years aad has been given accordingly.
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The total quantity of light distillates, in-
cluding naphtha, produced during 1967
was 25,30,700 tonnes. Anticipated pro-
duction during 1971 and 1975 is 38,56,000
and 55,25,000 tonnes respectively. No
estimates of production' beyond 1975 have
been made so far.

(b) No imports of naphtha were made
during 1967 as naphtha is surplus in the
country at present. No' forecast of im-
ports of naphtha is possible, as these will
depend on the actual growth of demand
from time to time and the feasibility of
increasing naphtha production indigenously
through the technological changes now
under study.

(c) Only one proposal has been ap-
proved so far which envisages the import
of ia for the facture of ferti-

lizers; the imports envisaged are as
follows :
Year Quantity
(in tonnes)
1971-72 115,000 tonnes (Value :
$ 4-6 million)
1975-76 115,000 tonnes (value :
$ 4-6 million)
1985-86

Nil (since ammonia pro-
duction will be based
on indigenous naphtha)

OFFEr BY US. O FIRM FOR TRAINING
INDIAN TECHNICIANS

4386. SHRI B. N. SHASTRI : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether it is a fact that Govern-
ment have received an offer from a U.S.
oil firm to train Indian technicians in off-
shore oil exploration; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAHY: (a)
Yes, Sir.

(b) The American Company will train
six Oil & Natural Gas Commission Techni-
cians in two batches for a period of six
months. Oil & Natural Gas Commission
will bear the cost of travel to USA and
back while the Compaay will bear the
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«<osts of local transportation training and
living expenses. .

SALE OF D.D.A. FLATS ON HIRE-PURCHASE
BaAsis IN THE CAPITAL

4387. SHRI B. N. SHASTRI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

AN
(a) whether it is a fact that some flats
of the Delhi Development Authority will
be sold to the middle income and low
iacome group employees in the capital on
‘hire-purchase basis; and ’

(b) the economic cost of the various
‘types of flats ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.

(b) The cost per flat including pre-
mium for land is as under :—

(i) Cost of flat on 80 sq. yds. plot—
Rs. 15,000/-.

(ii) Cost of flat on 125 sq. yds. plot
—Rs. 22,500/-.

- (iii) Cost of flat on 150 sq. yds. plot
—Rs. 26,500/-.

“TAX ARREARS DUE FROM CINEMA OWNERS
OF DELHI

4388. SHRI ARJUN SINGH BHA-
DORIA ; Will the Minister of FINANCE
‘be pleased to refer to the reply given to
Unstarred Question No. 3615 on the 11th
March, 1968 and state :

(a) the progress since made in the in-
vestigations in the cases of Odeon and
Laxmi Palace Cinemas;

(b) when the investigations are likely
to be completed;

(c) whether any time limit has been
fixed for completing the investigations; and

(d) if not, the reasoms therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
"MORARIJI DESAI) : (a) Odeon Cinema :
The Commissioner of Income-tax has re-
ported that this case requires detailed en-

L 40 LSS|68
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quiries for the period relating to assess-
ment years 1961-62 to 1967-68. The in-
vestigations have already been started.
Laxmi Palace Cinema: The investigations
in the case are in the final stage.

(b) The investigations in the case of
Odeon Cinema are likely to take at least
six months, In the case of Laxmi Palace
Cinema, the enquiries are likely to be com-
pleted within two to three months.

(c) and (d). It is not possible to fix
any specific time-limit for the completion
of detailed investigations which depends on
various factors but an attempt is being
made to complete them as early as pos-
sible.

Tax EvasioN By FiLM PEOPLE

4389. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2746 on the 4th March, 1968
and state :

. (a) whether the i_nformation regarding
the Tax evasion by the film people has
since been collected; and

(b)‘ if so, the names of the film people
and what action has been takea by Gov-
ernment in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). A
statement giving the information required
in the Lok Sabha Unstarred Question
No. 862, dated the 16th November, 1967
(viz. the mames of Film People who have
income of more than one lakh during the
last five years and the steps taken to en-
force recovery of income-tax from them)
has been laid on the Table of the House
in March, 1968. The information relat-
ing to tax evasion by Film People is being
collected and will be laid on the Table of
the House as early as possible,

INCOME TAX ARREARS DUE FROM FILM
PEOPLE

4390. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased to
state :

(a) the’ total amount of Imcome Tax
arrears recoverable up to date (i) from
Film Stars. . (ii) Film Producers, Directors
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and Distributors, (iii) Film Music Direc-
tors and Film Financers; and

(b) the steps proposed to be taken by
Government to collect the arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
information is not readily available with
the Government. The collection of the in-
formation will involve considerable time
and labour which may not be commen-
surate with the results achieved.

If information is required for particular
assessees, the same could be furnished on
the names being given. All necessary
steps as provided under the Income Tax
Act are being taken to collect the taxes
due from all assessees.

DEVELOPMENT OF NARMADA BAsIN

4391. SHRI A. S. SAIGAL :
SHRI NITIRAJ SINGH CHAU-
.DHARY :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the total anticipated expenditure for
developing Narmada Basin for irrigation
and power;

(b) the share of Madhya Pradesh,
Maharashtra and Gujarat;

(c) how the above is proposed to be
financed; and

(d) claims of the above three States on
Narmada waters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) About Rs. 1,000 crores,

(b) Not yet determined.
{c) This question has not yet been con-
sidered by Government,

(d) The latest claims on Narmada
waters put forward by the three States
are :

Million acre ft.

Madhya Pradesh .. 360
Gujarat .. 235
Maharashtra .. 010
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RIGS AND OTHER MACHINERY IMPORTED
BY ON.G.C,

4392, SHRI A. S. SAIGAL :-
SHR] VALMIKI CHOU-
DHARY :

Will the Minister of PETROLEUM &
CHEMICALS be pleased to state :

(a) the total value ‘of rigs and machi-
nery imported by the Oil and Natural Gas
Commission so far with the names of the
countries from which imported;

(b) "the number out of these so far lying
unused and the reasons therefor; and

(c) whether the suppliers were at fault
for supplying defective machinery and
if so, whether they have been asked to re-
place the machinery or remedy the
defects and, if so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):

(a) to (c). The information is being
collected and will be laid on the Table of
the Sabha.

AREA IRRIGATED BY MAJOR AND MEDIUM
PROJECTS IN THE COUNTRY

4393. SHRI A. S. SAIGAL :
SHRI VALMIKI CHOU-
DHARY :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the area irrigated in each State sepa-
rately by major and medium projects
before Independence, in 1950-51
1966-67; and

(b) maximum area irrigated in
State separately in any year ?

THE DEPUTY MINISTER IN
MINISTRY OF IRRIGATION

Library. See No. LT-1772/68],
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QUALITY OF CRUDE OiL HANDLED BY
REFINERIES

4394. SHRI VALMIKI CHOUDHARY :
SHRI NITIRAJ SINGH CHAU-
DHARY :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the total quantity of crude handled
annually by each Refinery in the country,
separately;

(b) the quantity of petroleum slack or
petroleum waste obtained annually by
each Refinery after processing crude;

SRAVANA 28, 1890 (SAKA)
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(c) how the quantity of petroleum slack
is being used by each refinery, separately;
and

(d) the percentage of chemicals and
naphtha with their names that petroleom
slack coatains ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM. AND
CHEMICALS AND OF SOCIAL" WEL-
FARE (SHRI RAGHU RAMAIAH):

(a) During 1967 the following quanti-
ties of crude were processed by the follow-
ing refineries :

(Tonnes)

Assam Oil Company 527706
Burmah-Shell Refineries 3782,584
Esso Standard Refining Co. . 2522,334
Caltex Oil Refining India Ltd. .. 1328343
Gaubhati refinery . 810,944
Barauni Refinery 1561,797
Gujarat Refinery 1747,141
Cochin Refinery 2261,139
ToTAL . . . . 14451988

(b) No slack or waste is left after re-
fining.
(c) and (d). Do not arise.

VIOLATIONs oF THE DECISIONs oF D.D.A.
BY N.D.M.C.

4395. SHRI KANWAR LAL GUPTA :
Will the Minister 6f HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government are aware
that the New Delhi Municipal Committee
authorities are not abiding with the deci-
sions of the Delhi Development Authority;
and

(b) if so, the steps which Government
propose to take to enforce the decisions
of the Delhi Development Authority on
the New Delhi Municipal Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No,
Sir.

(b) Does not arise.

LAND OCCUPIED BY ALLOTTEES OF STALL
HOLDERS IN GOVERNMENT COLONIES IN
NEw DEeLur

4396. SHRI SHRI CHAND GOYAL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether the additional land occupi-
ed by the allottees of temporary stall
holders in Government colonies of Laxmi-
bai Nagar, Kidwai Nagar, Netaji Nagar,
Nauroji Nagar and Moti Bagh, New Delhi
belongs to Government or has been trans-
ferred to the New Delhi Municipal Com-
mittee along with temporary stalls;

(b) whether Government have recovered
damages/teh bazari from stall holders of
Laxmibai Nagar for the additional lands
g:;gied by them through the Collector of

(c) whether the New Delhi Municipal
Committee is also claiming damages/teh
bazari from the stall holders of Laxmibai
Nagar for the land for which Govemn-
ment recovered damages/teh bazarj through
collector of Delhi: and

(d) if so, the steps taken by Govern-
ment to protect the interests of the stall -
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holders of Laxmibai Nagar who are being
harassed by the New Delhi Municipal Com-
mittee through the Collector of Delhi for
recovery of damages/teh bazari ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
statement showing the present position is
laid on the Table of the House. [Placed
in Library. See No, LT-1773/68].

(b) There are onmly six stall-holders in
Laxmibai Nagar. The Collector was
advised to recover damages from the stall-
holders for the additional land ‘occupied
by them. However, they have paid dama-
ges direct to Government, :

(c) The New Delhi Municipal Com-
mittee are also reported to have demanded
the tehbazari from the six stall-holders for
the additional land occupied by them.
The stall-holders filed a suit but lost the
case. It is not known if the amount has
been recovered by the New Delhi Muni-
cipal Committee.

(d) The matter is under examination.

NAVAKETAN  Co-OPERATIVE  HousING
SOCIETY, JANTAR MANTAR, NEW DELHI

4397. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be please to state :

(a) whether it is a fact That Coopera-
tive House Building Society known as the
Navaketan Cooperative Housing Society
has been formed and is situated at 8,
Jantar Mantar Road, New Delhi.

(b) if so, the office-bearers
thereof;

(c) whether it is a fact that some
office-bearers of the Society are the same
persons who were also office-bearers of
the ALC.C. Staff Consumers Cooperative
Stores Limited:

(d) whether it is also a fact that about
two lakhs square yards of land was pur-
chased by this Society at Rs. 5 per square
vard but in the books it was mentioned as
Rs. 6.25 per square yard;

(e) whether it is also a fact that some
relevant papers, files and records of the
Society are missing; and

(f) if the replies to parts (c) to (e)
above be in the affiarmative, the action

present
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which Government have taken or propose
to take against the Society,

THE DEPUTY MINISTER IN -THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) to
(f).. The required information is being
collected and will be laid on the table of
the Sabha.

INcOME Tax EvasioN By FiLM ACTREss
ASHA PAREEKH

4398. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 9812-D on the 6th May, 1968 and
state :

(a) whether the question of prosecution
against Miss Asha Pareekh, Film Actress,
for evasion of income-tax has been con-
sidered by Government; and

(b) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). Prose-
cution has been launched under section
277 of the Income-tax Act, 1961 against
Miss Asha Pareekh for not disclosing her
correct income in respect of the assessment
years 1963-64 and 1964-65.

TaAx EVASION BY FILM STAR DiLip KUMAR

4399. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to state:

(a) whether any complaints have been
received by Government against Shri Dilip
Kumar regarding « 1 of i 3
and

(b) if so, the number of such com-
plaints and the action taken against him ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Two
complaints of general nature regarding tax
evasion by Shri Dilip Kumar had been
received. The concealed income relating
to the assessment year 1963-64 has been
included in the assessment of that year.
Penalty proceedings have been initiated
and a prosecution has also been Jaunched
for that year. The investigations for sub-
sequent years are in progress.
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FoREIGN EXCHANGE VIOLATIONS AND CoN-
CEALMENT OF INCOME BY FILM STARS

4400. SHRI K. N. PANDEY : Will the
Minister of FINANCE be pleased to state:

- (a) the number and dates of raids car-
ried out for suspected breaches of foreign
exchange regulations and alment of
income in respect of (i) Shri Raj Kapoor
(ii) Shri Devanand (iii) Shri Shammi
" Kapoor (iv) Shri Rajindra Kumar (v)
Shrimati Mala Sinha (vi) Shrimati Saira
Bano (vii) Shri Dilip Kumar (viii) Shri-
mati Vijyantimala (ix)y Miss Waheeda
Rehman (x) Shri Dharminder; and

(b) if so, the particulars of the articles
seized and evidence found and the action
taken thereon ?-

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Infor-
mation is being collected and will be laid
on the Table of the Sabha.

STRIKE BY WILLINGDON HoOsPITAL
WORKERS
4401. SHRI ONKAR LAL BERWA :
SHRI S. M. BANERJEE :
SHRI RAMAVATAR SHASTRI:
SHRI R. K. SINHA :
SHRI SITARAM KESRI :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that workers of

the Willingdon Hospital have gone on
strike;

(b) if so, what are their main demands;

(c) the action taken by Government in
the matter; and

(d) whether a Member of
also participated in this strike ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Some of the Class IV employees of the
Willingdon Hospital, New Delhi were
absenting themselves from duty from 30th
July to 15 August, 1968.

(b) and (c). A statement containing the
requisite information in this regard was

Parliament
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laid on the Table of the Sabha on the
19th February, 1968 in reply to Starred
Question No. 134,

Further, the Union has made allega-
tions about misbehaviour and mal-treat-
ment on the part of the management of
the Willingdon Hospital which have been
found to be baseless.

(d) Yes, according to a mews-paper re-

port.
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BUSINESS CONNECTIONs OF SHRI KANTI
: DEsat

4403."SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
refer to his statements on the 30th April
and 24th July, 1968 in regard to the
business connections on his son/Private
Secretary and state .

(a) when exactly did Shri Kanti Desai
terminate his employment with the Dodsal
(Private) Ltd., during the year 1964;

(b) whether between Jume, 1964 when
he “ceased to do any work for his com-
pany” and Ist April, 1968 on which the
new “terminal benefits” agreement came
into force, Shri Kanti Desai received any
payment from the said company; and

(c) if so, how much, what for and in
what capacity ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The terms of
employment required six months notice of
termination from either side, Shri Kantilal
Desai conveyed his intention of not doing
any business for the Dodsal (P) Ltd. in
June, 1964. It appears that after discus-
sion by mutual consent the period of notice
commenced from October, 1964.

(b) the answer is in the affirmative,

(c) the amount drawn as salary was
Rs. 2,050 per month and as commission
Rs, 26,259 for the financial year 1964-65,
in accordance with the terms of appoint-
ment as the Director of Sales, which legal-
ly ceased after the period of notice with
effect from the 1st April, 1965.

BoMBAY GENERAL TRADING CORPORATION
fPvt.) LtD.

4404."SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

(a) the details of Income-tax and
Wealth-tax returns of the Bombay General
Trading Corporation (Private) Ltd., and
of its directors in the last five years; and

(b) the detailed information on the
financial position of the said Corporation
for the same period filed by the Company
or collected by Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
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information is being collected ‘and will -be
laid on the Table of the House as soon as
it is received.

Messks DopsaL (P) L.

4405.‘613.1 MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state : ’

(a) whether Messrs. Dodsal (P) Lu.,
has filed the form No. 24 under Section
206 or any other form giving details of
the salary/designation etc., of employees
in managerial jobs where income-tax is
deducted by the companies on behalf of
Government under the Income-tax Act and
Rules with the Income-tax Department for
the period 1963-67 (both years inclusive);

(b) if so, the details of the information
which these forms contain in regard to
Shri Kanti Morarii Desai, Director of
Sales, Dodsal (P) Ltd., and

(c) whether Government propose to
lay a statement on the Table ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir. The
Company has filed forms No. 24 as re-
quired under Section 206 for the period
from 1962-63 to 1966-67 (both years in-
clusive).

(b) and (c). The information is given
in the statement laid on the Table of the
House. [Placed in Library. See No. LT-
1775/68]

OFFER BY M/s. BECHTEL CORPORATION OF
U.S.A. FOR SETTING UP FERTILIZER
FacToRIES

4406. SHRI G. C. DIXIT :
SHRI A. S. SAIGAL :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether M/s. Bechtel Corporation
of US.A., communicated to Government
in 1964 their intention to set up fertilizers
factories in India;

(b) whether it is also a fact that after
the Bechtel offer was known, fresh doubts
arose in the Government of India about
the purchase of known-how process from
M/s. Montocatini; and

(c) whether it is further a fact that after
the announcement by M/s. Mechtel Cor-
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poration, the Government of India dropped
the fertilizer project .at Korba ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) No, Sir. The Government of India
asked the Bechtel Corporation in Septem-
ber 1964 to undertake a feasibility study
for the production of about 1 million ton-
nes of Nitrogen. The Bechtel Corpora-
tion’s report received in Januvary, 1965 in-
dicated inter-alia the terms and conditions
on which they will participate in the pro-
gramme of establishing the requisite capa-
city.

(b) No, Sir.

(c) No, Sir. The Bechtel proposal was
rejected in May 1965 and the decision to
abandon the Korba project on economic
grounds was taken in July, 1965.

WEALTH Tax PAD BY FiLM PeoPLE

4407. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state :

(a) the number and names of the Film
people paying wealth-tax on wealth rang-
ing between Rs. 1 lakh to 5 lakhs; and

(b) the number of persons with their
names paying wealth-tax on wealth of
Rs. 5 lakhs and above ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
information required is not readily avail-
able and is being collected. The same
will be laid on the Table of the House as
soon as possible.

INCOME TAX ARREARS DUE FROM FILM
COMPANIES

4408. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased ‘to state :

° (a) the Income Tax arrears due on the
31st March, 1968 from the (1) Bombay
Film Laboratories (P) Ltd., Bombay, (2)
Paramount Films of India Ltd., (3) Uni-
versal Cine Traders (P) Ltd., (4) M/s.
Stearling Investment, (5) Twentieth Cen-
tury Fox Corporation (India) Private Ltd.,
«6) Sippy Films (P) Ltd., and (7) R. K.
Films (P) Ltd., Bombay; and
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(b) the names of those among the above
mentioned Film Companies against whom
steps have been taken by Government to
recover the arrears and the nautre of steps
taken in each case?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) and (b) The
information is being collected and will be
laid on the Table of the House as soon
as it is received.

UNTOUCHABILITY

4409. SHRI RABI RAY :
SHRI ANBU CHERJHIAN :
SHRI CHENGALRAY NAIDU :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the Com-
mittee on Untouchability and Economic
and Educational Devel of Scheduled
Castes headed by Mr. Elayaperumal has
suggested amendment of the Untouchabi-
lity (Offences) Act to provide minimum
punishment to those who practise untou-
chability; and i

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY- OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) and (b). The
final report of the Committee is awaited.
In its interim report, the Committee has
made the following suggestion :—

“The Committee is of the view that

unless a minimum senteace is made

Adat y by 1tahl o 'y d

the Act, the aims of justice would not

be met and the purpose of the social
legislation would not be served.”

ALLOWANCES AND FACILITIES FOR NURSING
STAFF OF GOVERNMENT HosPITALS

4410. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the details of allowances and facili-
ties the Nursing staff of the Central Gov-
ernment Hospitals in Delhi are at present
enjoying;

(b) the working hours of the Nurses in
these Hospitals both in the day and night
shifts;
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(c) the average number of beds in the
hospitals left in the charge of a nurse; and

(d) whether the aforesaid allowances
and conditions of service including facili-
ties are extended to the working nurses
of the Government Hospitals of the Union
Territory of Manipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
statement showing the various allowances
admissible to the different categories of
Nursing Staff employed at the Central
‘Government Hospitals in Delhi is laid on
the Table of the House. [Placed in
Library. See No. LT-1776/68]

(b) The Nursing Staff is put on 8 hours
shift duties both day and night at these
hospitals,

(c) The number varies from 10 to 15.
(d) No.

BUILDINGs IN M. S. BLOCK, HARINAGAR
° DELHI

4411. SHRI M. L. SONDHI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that M. S. Block,
Harinagar, Delhi was earmarked for reli-
gious buildings in the Delhi Municipal
Corporation Plan; ’

(b) whether it is also a ‘fact that one
Hindu Temple (pucca) and a Gurdwara
(pucca) are already existing there and
have been registered;

(c) if so, whether Government pro-
pose to regularise those residential build-
ings constructed in the remaining plots of
M.S. Block: and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) to
(d).  The information is being collected
and will be laid on the Table of the Sabha.

SMALL UNITs IN GENERAL INSURANCE

4412. SHRI M. L. SONDHI : Will the
Minister of FINANCE be pleased to state;
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(a) the cost ratio in fire, marine and
miscellaneous Departments of Indian In-
surers who have gross premium income
below Rs. 20 lakhs;

(b) the assessment of Government re-
garding the fulfilment of obligations by
units with gross premium income below
Rs. 20 lakhs: and

(c) what steps government have taken
to ensure proper encouragement of small
units in general insurance ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) A statement is
laid on the Table of the House giving the
Cost Ratios, namely the ratios, expressed
as a percentage, of the expenses of mana-
gement, including commission, to the net
premium income separately for Fire,
Marine and Miscellaneous departments
during 1966, which is the latest year for
which the figures are available [Placed in
Library. See No. LT-1777/68].

(b) As regards the ability of ‘small
units’ to fulfil their obligations, it depends
on the financial position of the individual
insurer and of the fortunes of business.

(c) Except in the matter of permissible
expenses of management to be incurred by
insurers vide Rule 17E of the Insurance
Rules, 1939, where smaller and younger
insurers (of less than 10 years age) are
allowed a bigger limit, all insurers regis-
tered under the Insurance Act are treated
alike,

LanD AND HOUSING PROBLEM OF DELHI

4413. SHRI M. L. SONDHI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government’s attention has
been drawn to the suggestions made by
Dr. Ashish Bose for tackling Delhi’s land
and housing problems on a scientific
basis;

(b) whether Government accept the
conclusion that the Delhi Development
Authority Scheme needs urgent changes in
order to control the ill-effects of land
speculation in Urban Delhi; and

(c) the date on which Dr. Ashish
Bose’s study was submitted for Govern-
ment’s consideration and the action takems
on it so far ?
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MINISTER IN THE
HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) : (a)
to (c). The report of the study made by
Dr. Ashish Bose, has yet to be finalised.

L. For

THE DEPUTY
MINISTRY OF

AREA ALLOTTED TO OIL INDIA
OiL  EXPLORATION

4414. SHRI B. N. SHASTRI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) the area allotted to Oil India Ltd.
for exploration and drilling; and ’

(b) the terms and conditions of the
mining licence granted to Oil India Ltd. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):

(a) Total area allotted to Qil India Ltd.,
is 4884.54 sq. km. out of which an area
of 3664.72 sa. km. has been relinquished
by them leaving a balance of 1219.82 sq.
km. area for exploration.

(b) The terms and conditions of the
mining lease are in the process of formal
execution by the State Government.
Meanwhile the areas to be covered under
mining lease continued to be operated
under letters of grant of mining leases.

ENQUIRIES AGAINST FiLM PEOPLE

4415. SHRI B. K. DASCHOWDHARY:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2782 on the 4th March,
1968 and state :

(a) the progress so far made in respect
of enquiries against Mr. M, R. Radha and
Miss Hema Malini of the film industry;

(b) if so, the details thereof; and

(c) il not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a)y to (c). The
information is being collected and will be
laid on the Table of the House, as early
as passible.

TAX ARREARS DUE FROM FILM PEOPLE

4416. SHRI ARJUN SINGH BHADO-
RIA Will the Minister of FINANCE be
pleased to state ;
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(a) the Income-tax arrears due on the

31st March, 1968 from the following filox
personalities :
. (1) Shri B. K. Adarsh (2) Shri Pooran
Chand Shah (Film Financiers) (3) Shri
Raj Kumar (Film Star) (4) Shri Ferqze
Khan (Film Star) (5) Shri R. D. Bansal
(Film Producer) (6) Shri Raghunath
Jhalani (Film Distributor) (7) Shri V. V.
Purie (Film Financier) (8) Sahani Enter-
prises (P) Ltd., (9) Shri N. N. Sippy (10)
Shakti Samanta Film Producer (11) Miss
Sharmilla Tagore (12) Shri S. D. Burman,.
Film music Director;

(b) the names of those against whom
steps have been taken to recover the
arrears and the nature of steps taken in
each case: and

(c) the names of those against whom
criminal prosecutions have been instituted
and the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The in-
formation . is being collected and will be
laid on the Table of the House as early
as nossible.

INcoME Tax PAYMENT BY FiM PeoPLE

4417. SHRI JUGAL MANDAL : Will
the Minister of FINANCE be pleased to
state :

(a) the annual incomes declared by the
following film assessees and the actual in-
comes taxed by the Income Tax Depart-
ment in the years from 1963 to 1967; (1)
Satyajit Ray, Producer (2) Shri S. D.
Narang (3) Shri R. Chandra (4) Shri Om
Parkash Jr. (5) Shri Mohan Sehgal (6)
Shri V. Shantaram (7) Shri J. B. Roongta
(8) Shri Roshan Lal Malhotra (9) Shri
Panna Lal Maheshwary (10) Shri Subodh
Mukerjee (11) Shri Nari Sippy (12) Shri
B. R. Chopra (13) Shri Yash Chopra (14)
Shri Shakti Samanta (15) Shri Bany
Talwar (16) Shri Ramanad Sagar and (17)
Shri G. P. Sippy;

(b) the names of those against whony
action was taken for false declarations and
the nature of action taken against each
with amounts of penalty, if levied; and

(c) the reasons in each case why action
as provided by law, was not taken against
them ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) to (c). The in-
formation has been called for from the
concerned Commissioners of Income-tax
and will be laid on the Table of the House
as early as possible. ~

REPAYMENT OF DEBTs TO JAPAN

4418. SHRI K. P. SINGH DEO: Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that India will
be paying more to Japan on account of
repayment of debts than the actual aid it
will receive during the year 1968-69;

(b)if so, the amount likely to be paid
by India as repayment of debts and the
amount of aid to be received from Japan
during the year 1968-69;

(¢) whether Government had sought re-
scheduling of the payment of debts; and

(d) if so, whether any agreement has
been made with the Government of Japan
in regard to the te-scheduling of the pay-
ment of debts by India ?

THE DEPUTY PRIME MINISTER
‘AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) and (b). So far,
Japan has offered to provide during
1968-69 total assistance, including debt
re-scheduling facility, of the order of $ 45
million (Rs. 33.75 crores). For the same
year, our debt servicing liability on account
of Yen credits is estimated ‘at $35.81 mil-
lion (Rs. 25.52 crores) towards repayment
of principal and payment of interest.

(c) and (d). For 1968-69, Japan has
agreed to provide debt re-scheduling faci-
lities to the extent of $16.83 million (Rs.
12.62 crores) only. Letters regarding this
have been exchanged with the Govern-
ment of Japan on 25th July 1968.

CONCESSION FOR SCHEDULED CASTES
STUDENTs MIGRANTS TO DELHI

4419. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be pleas-
ed 1o state :

(a) whether it is a fact that on the
recommendation of the Commissioner for
Scheduled Castes and Scheduled. Tribes,
the Delhi Administration decided long
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back to extend o the Scheduled Castes
students migration to Delhi from other
States the educational facilities/concessions
that are admissible to the Scheduled Castes
students belonging to Delhi;

(b) if so, whether the Delhi Adminis-
tration has since been following this policy
uniformly;

(c) whether such students from other
States are still being eflvised to approach
their respective State Governments for the
grant of facilities: and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) to (d). At the
pre-matric stage of education, the Delhi
Administration grant scholarships and sti-
pends to the Scheduled Castes and Sche-
duled Tribes students irrespective of their
domicile. Only those Scheduled Caste
and Scheduled Tribe stud who are bona-
fide residents of any Union Territory are
exempted from the payment of examina-
tion fees also, The extension of this con-
cession to all the other Scheduled Caste
and Scheduled Tribe students is under their
consideration,

At the post matric stage there is exemp-
tion from the payment of examination fees
only for those Scheduled Caste and Sche-
duled Tribe students who are bonafide
residents of any Union Territory. Appli-
cations for all other concessions/scholar-
ships are to be addressed to the Govern-
ment of the State to which the students
belongs. This requirement is in confor-
mity with the constitutional listing of the
Scheduled Castes and Scheduled Tribes
State-wise.

SocIAL SERVICE CADRE

4420. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be pleas-
ed to state :

(a) whether there were any proposals
or suggestions for raising a Countrywide
Social Service Cadre on the pattern of the
experiment of such a Cadre of the Social
Welfare Department of the erstwhile
Hyderabad State;

(b) if so, the result thereof: and
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(c) whether there is any fresh proposal
10 raise a special Cadre for this service ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a)No, Sir.

(b) Does not arise.
(c) No. Sir.

PAPERS LAID ON THE TABLE

12,08 Hirs.

RULEs FOR THE ASSESSMENT AND COLLEC-
TION OF TAX ON ADVERTISEMENTS NOT

BEING  ADVERTISEMENTS PUBLISHED IN
NEWSPAPERS BY THE NAGAR MAHAPALIKA,

ALLAHABAD, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
On behalf of Shri Satya Narain Sinha, I
beg to lay on the Table—

(1) A copy of the Rules for the assess-
ment and collection of tax on adver-
tisements not being advertisements
published in newspapers, by the
Nagar Mahapalika Allahabad, pub-
lished in Notification No. 180-B/XIC-
27MT-61 in Uttar Pradesh Gazette
dated the 9th February, 1968, under
sub-section (4) of section 540 of
the Uttar Pradesh Nagar Maha-
palika Adhiniyam. 1959, read with
clause (¢)(iv) of the Proclamation
dated the 25th February, 1968, as
varied by Proclamation dated the 15th
April, 1968, issued by the President
in relation to the State of Uttar Pra-
desh (Hindi and English versions).

(2) A statement showing reasons for
delay in laying the above Notification
(Hindi and English versions). [Placed
in Library. See No. LT-1752/68].

NOTIFICATIONS UNDER THE CUsTOMS ACT
AND THE CENTRAL EXCISEs AND SALT ACT,
ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : I beg to lay on the Table—
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(1) A copy each of the following
Notifications under section 159 of the
Custems Act, 1962 and section 58 of
the Central Excise and Salt Act,
1944 :—

(i) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Ninety-fourth Amendment
Rules, 1968, published in Notifi-
cation No. GSR. 1463 in
Gazette of India dated the 10th
August, 1968.

(ii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral)  Ninety-fifth Amendment
Rules, 1968, published in Notifi-
cation No. G.SR. 1464 in
Gazette of India dated the 10th
August, 1968.

(iii) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Ninety-sixth Amendment
Rules, 1968, published in Notifi-

cation No. GSR. 1465 in
Gazette of India dated the 10th
August, 1968.

(iv) The Customs and Central Excise
Duties Export Drawback (Gene-
ral) Ninety-seventh Amendment
Rules, 1968, published in Notifi-
cation No. G.SR, 1466 in
Gazette of India dated the 10th
August, 1968. [Placed in Library,
See No. LT-1753/68.]

(2) A copy each-of the following

Notifications under section 159 of the
Customs Act, 1962 :—

(i) G.SR. 1455 published in Gazette
" of India dated the 1st August,
1968.

(ii) G.S.R. 1467 published in Gazette
of India dated the 10th August,
1968.

(iii) G.S.R. 1468 published in Gazette
of India dated the 10th August,
1968.

(iv) G.S.R. 1469 published in Gazette
of India dated the 10th August,
1968.

G.S.R. 1470 published in Gazette
of India dated the 10th Augnst,
1968, containing corrigendum - to
G.S.R. 1212 dated the 29th-June,
1968.

(v

~
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(vi) GS.R. 1471 published in Gazette
of India dated the 10th August,
1968, containing corrigendum to
GSR. 1217 dated the 29th
June, 1968, [Placed in Library,
see No. LT-1754/68.]

(3) A copy each of the following
Uttar Pradesh Government Notifications
under sub-section (3) of section 3A of
the Uttar Pradesh Sales Tax Act, 1948,
read with clause (c)(iv) of the Pro-
clamation "dated the 25th February,
1968, as varied by Proclamation dated
the 15th April, 1968, issued by the Pre-
sident in relation to the State of Uttar
Pradesh (Hindi and English® ver-
sions) :—

(i) Notification No. ST-78-A/X-
902(9)-61, published in Uttar
Pradesh Gazette dated the Ist
February, 1968.

(ii) Notification No. ST-747/X-950-
(22)-67, published in Uttar Pra-
desh Gazette dated the 1st March,
1968.

(iii) Notification N, ST-247/X-500-
(12)-68, published in Uttar Pra-
desh Gazette dated the Ist April,
1968.

(iv) Notification  No, ST-1022/X-
902(8)-65, published in Uttar
Pradesh Gazette dated the 1st
April, 1968,

(v) Notification No, ST-1377/X-902-
(8)-65 published in Uttar Pradesh
Gazette dated the 1st April, 1968,

(vi) Notification  No, . ST-1920/X-
950(1)-64, published in Uttar
Pradesh Gazette dated the Ist
May, 1968.

(vii) Notification No. ST-1921/X-
950(1)-64 published in Uttar
Pradesh Gazette dated the 1Ist
May 1968. [Placed in Library,

See No, LT-1755/68.]

(4) A copy of the U.P. Sales Tax
(Amendment) Rules, 1968, published in
Notification No. ST-615/X-948(3)-1967
in Uttar Pradesh Gazette dated the 24th
February, 1968, under sub-section ()]
of section 24 of the Uttar Pradesh Sales
Tax Act, 1948, read with clause (c)
(iv) of the Proclamation dated the 25th
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February 1968 as varied by the Procla-
mation dated the 15th . April, 1968,
issued by the President in relation to
the State of Uttar Pradesh (Hindi and
English versions):.

(5) A statement showing reasons for
delay in laying the Notifications mention-
ed at items (3).and (4) above (Hindi
and English versions). [Placed in
Library, See No. LT-1755/68.]

LOKPAL AND LOKAYUKTAS BILL

MoOTION Re : APPOINTMENT OF RAJYA
SABHA MEMBER TO JOINT COMMITTERE

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 beg to move:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to
the Joint Committee on the Bill to make
provision for the appointment and fm‘:c-
tions of certain authorities for the in-
vestigation of administrative action taken
by or on behalf of the Govemmfnt or
certain public authorities in certain cases
and for matters connected thcrewith..m
the vacancy d by the resignation
of Shri Awadeshwar Prasad Sinha and
do communicate to this House the name
of the member so appointed by Rajya
Sabha to the Joint Committee.”

MR, SPEAKER : The question is :

“That this House do recommend 'to
Rajya Sabha that Rajya Sabha do appomt
a member of Rajya Sabha to the Jonft
Committee on the Bill to make provi-
sion for the appointment and funct{ons
of certain authorities for the investiga-
tion of administrative action taken by or
on behalf of the Government or certain
public authorities in certain cases and
for matters connected therewith, in the
vacancy caused by the resignation of
Shri Awadeshwar Prasad Sinha and ‘do
communicate to this House the name of
the member so appointed by Rajya
Sabha to the Joint Committee.”

The motion was adopted
12.10 Hrs,
JUDGES (INQUIRY) BILL—contd.
Clause 6 — contd. c

MR, SPEAKER : We shall now take up
further clause-by-clause consideration of
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the Judges (Inquiry) Bill. We had origi-
nally thought that this Bill would take only
2 hours or even less than 2 hours. We
have already taken 2 hours on this. So,
we shall have to finish this in the next
few minutes.

Shri Om Prakash Tyagi was speaking.
But I find that he is not present here just
now.

Anyhow, we shall take up clause 6 and
the amendments thercto. 1 shall now put
the amendments to clause 6 to vote.

o, STt G ¢ (qradatr)
Feae wEIEE, W ot o Faey frdt
oY, frad G FgT & f5 & & 340 F
JTINT FEM TEJTE @AT A8l g |
¥ 9 § F Tow g F 9w
I FAATY TH 99 @S9 ¥ AR

MR. SPEAKER : Order, order. He
cannot adjourn the House in this manner.
1 am not allowing it. I am not going to
hear him. He has just sent a chit to me
and he wants the proceedings to be stop-
ed. That is not the proper way to do it.
He cannot just send some chit to me and
say that the proceedings of the House
hould be stopped b he wants to
talk about something else. This cannot be
done.

ot I GFAE T I ar

MR. SPEAKER : This is not the method,
=Y T GAEA : T EA 340 %
FRAIT  TH IOT GHATE |
_MR. SPEAKER . Under whatever rule

it be, he cannot send a chit like this and -

say that the proceedings should be stopped.
1 am not allowing ‘anything. Nothing that
he says will be taken down.

SHRI GEORGE FERNANADES**

MR. SPEAKER : A point of order can
arise only on a subject which is before the
House. But he is raising something which
is not before the House. I am not going
fo allow it and what he says will not be
taken down.

SHRI S. M. BANERJEE (Kanpur) :
May I make a submission ?
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MR. SPEAKER : On what subject ? He
is wanting to raise something extraneous.
1 am not going to allow it.

SHRI GEORGE FERNANDES and
SHRI S. M. BANERJEE rose—

MR. SPEAKER : Will both the hon.
Members kindly sit down? When I am

on my legs, they should sit down. If this
is the way of functioning that they would
just send a chit and stop the proceedings
of the House, I do not know under what
rule or under what vyavdstha it can be
done.

SHRI GEORGE FERNANDES : Kindly
read rule 340.

MR. SPEAKER : If this is the way then
I do not think that this Parliament can
function at all; today he may do it and
tomorrow somebody else may do it and
at that rate we shall have to wind up the
show and go away. The hon. Member
has just sent me a chit and he wants that
the proceedings should be stopped b
he is going to raise some other subject. I
am sure that Shri George Fernandes him-
self will be laughing at this.

o X FEEA  FAY TR,
afz a9 ag wga & fF i 9@ 49 fean
2, 9 it foam @ @Y 7 s@aedar 1 AW
JoMT ATEAT § | § fUW 340 FT 9@
FI AT g—

“At any time after a motion has been
made, a member may move that the
debate on the motion be adjourned.”

I, HAT FEET, § AT T T
“qEedT ATeAT § anE AW & foF AR
gl & wedr 7 8 s 1 fAmw 340
F s=riq & oAq 7 qg Aifew w9 2
FEHAT AT | S qgT IR Ig T {147
f& @ fomr o o fear o, ot
#Y srawt Aifew 3T a8 WA 6 F
@ UT 9gg &1 ®fE FTE |mgar
g1 d9fF =g T wHaEl
AT § AR 3@ faw A g Aan

“*Not recorded,
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SHRI S. M. BANERJEE : I move a pri-
vilege motion against the Home Minister.
How can he stop those Government em-
ployees from meeting us ?

MR, SPEAKER : We have taken up the
Bill now. Half the Bill is over, and some
clauses have already been adopted.

SHRI S. M. BANERJEE : Kindly hear
me for a minute. Let there be no mis-
understanding between you and us at
least. I am raising a fundamental issue.
1 am a Member of this House. There are
about five thousand people who have
come and who want to meet us. They
wanted to come before, Parliament House
and meet the Members of Parliament.
They never wanted to meet the Home
Minister. An appeal has been made to
the Members of Lok Sabha and Rajya
Sabha, and they wanted to come and meet
us, and they wanted to come at least up
to Parliament House. Here is the House
of the People and they wanted to meet the
people’s representatives. But, unfortunately
Shri Y. B. Chavan has converted Delhi
intp a concentration camp. (Interrup-
tions)

MR. SPEAKER : Order, order.

SHRI S. M. BANERJEE : I want that
the House should be adjourned and this
matter should be discussed. Let the Home
Minister make a statement.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : He should not be allowed to
continue any more as Home Minister.

SHRI NATH PAI rose—

MR. SPEAKER : If speeches begin now
1 cannot stop it anywhere. There is no
point of order. If apy hon. Member wants
to go and meet them, he can go and meet
them.

We shall now take up clause 6...

SHRI S, M. BANERJEE: I make a
motion under rule 340 that the debate on
motion be adjourned.

MR. SPEAKER : I think the Home
Minister wanted to move an amendment
to clause 6.

Amendment made :
Page 4, line 32.—for “stand reject:
substitute—"not be proceeded with".
(50).
(Shri Y. B. Chavan)
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SHRI H. N. MUKERJEE (Calcutta
North East) : We do not know what the
amendments are and what is being put to
vote. ...

MR. SPEAKER : The hon Member
should know that this is an old Bill which
is part-discussed.

SHRI GEORGE FERNANADES: We
want your ruling on our point of order.
Are you not allowing it under rule 340 ?

MR. SPEAKER : I have already ruled
it out.

SHRI SRINIBAS MISRA (Cuttack) : I
have two amendments, namely amend-
ments Nos. 34 and 35 to clause 6. I want
to move them.

MR, SPEAKER : I think they have al-
ready been moved.

SHRI GEORGE FERNANADES
What about our point of order ?

MR. SPEAKER : That is ruled out
already. Now, he may sit down.

Regarding  Shri Srinibas  Misra’s
amendments, I am told that they were
already moved the other day.

SHRI SRINIBAS MISRA : They were
only formally moved. I want to speak on
the amendments now.

My amendments raise the question both
of propriety and also of the comstitutiona-
lity of the provision. This Bill is being
introduced on the strength of article 124
(5), which says :

“Parliament may by law regulate the
procedure for the presentation of an
address and for the investigation md
proof of the misbehaviour or incapacity
of a judge under clause (4).”

Under clause (4) of that article, Parlia-
ment has the power to move a motion.

It appears that the hon. Home Minister
did not take any lesson from the evidence
that was collected by a former Joint Com-
mittee. Now, we are going to appoiat a
committee. That is not going to be a
committee of the House, It will be a
committee conmsisting of outsiders. Now,
Parliament is being made to delegate its
power or abdicate its power or divest it-
self of the power of voting and passing a.
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resolution or motion. Under the provi-
sions of this Bill if the committee says
that the judge is not disqualified or is not
to be removed, then the matter will not
come up before the House and it will stand
rejected.  Under ‘article 118, this House
has got the power to regulate its own pro-
ceedings. We have got our rules. The
Speaker may reject it according to our own
rules. If the Speaker accepts the Motion,
it must be put to the vote of the House.
Simply because any Committee says that
he is not guilty or is not disqualified, it
will stand rejected. That is abdication of
the power of this House.

MR. SPEAKER: He has moved an
amendment. Instead of the words ‘stand
rejected’, he wants to put in there ‘not be
proceeded with’,

SHRI SRINIBAS MISRA : We have not
received it. Anyway, it is almost the same
thing.

The power of this House to discuss the
Motion or vote on it is being taken away.
The Constitution does not authorise this
House to abdicate its power and delegate
it somebody else, an outside authority.
Even if it be a Committee of this House,
the Motion is put here for discussion.
Unless you reject it under the procedure, it
has to come before the House for discus-
sion or without discussion for voting.
Here by making this provision, the hon.
Minister has almost tried to take away
this power of the House and vest it in a
Committee of outsiders.

I will simply read out from the evidence
tendered before the Joint Committee on the
Judges (Inquiry) Bill where Shri P.
Barman stated :

“The framers of the Constitution have
never “contemplated that these rules or
laws be framed in such a way as to
take away any of the rights or privileges
of the Parliament”,

Apgain at page 25 he says :

“That is the meaning. Parliament
cannot authorise somebody else to do
it”.

This is because under the Constitution
Parliament has to pass a Motion in both
Houses. So this power of accepting or
rejecting the Moti t be given to a

committee.

’
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Then at p. 461 we have the evidence of
Shri M. N. Kaul, former Secretary of Lok
Sabha. He says:

“Now, what are those powers? The
first power that is given to the Members
of Parliament under art. 124 is the
constitutional right to give notice of a
Motion for an address to be presented
to- the President praying for the remo-
val of a Judge. That is a constitutional
right of Members of Parliament. That
is the first thing to remember, that
nothing that is donme by Ilegislation
should, in any way, subtract, take away
or postpone the exercise of that power.
That power exists ab initio and it is
implicit in every word of the relevant
article of the Constitution”.

Then he gave an illustration of how the
Speaker used his office by writing for clari-
fication to clear some misunderstanding,
and stated :

“I cite this illustration to show that if
you pass this legislation, you destroy all
these preced practices and
tions that have been built up. Under
this legislation, if enacted, Parliament is
not at all seized of the matter right until
the stage the tribunal hag reported. Till
then, all the powers of Parliament and
the Speaker are taken away.

MR. SPEAKER : His point is that Par-
liament should have the power to reject
or accept it.

SHRI SRINIBAS MISRA : Yes. That
report will be placed before the House
for its conmsideration. That is my amend-
ment.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : While dealing
with the amendments, I had dealt with
this. It is again a question of the inter-
pretation of the Constitution, The whole
scheme of the Constitution, as we have
been advised, and the position which the
Committee itself has accepted, is that if a
Judge's conduct is to be discussed in the
House, it must be on proved misconduct.
Here what the_hon. Member is suggesting
is that if the Speaker after going into the
matter admits the Motion and then appoints
a Committee with éither the Chief Justice
or a Judge of the Supreme Court, one of
the Chief Justices of the High Courts and
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{-SHRI Y. B. CHAVAN ]
an eminent jurist and if, after going into
all the facts, the Committee comes to a
negative conclusion, even then it should
be brought to the House for discussion.
According to our interpretation of the
Constitution ,it will be very inappropriate
for this hon. House to discuss the conduct
of a judge when it is not proved.

_MR. SPEAKER : Suppose the report is
divided, is not unanimous.

SHRI Y. B. CHAVAN : Then naturally
we will have to consider,

MR. SPEAKER : Even then you will
have to reject.

SHRI Y. B. CHAVAN : Not necessa-
Tily.

MR. SPEAKER : The wording is like
that. Suppose it is two to one. This point
needs a little clarification.

SHRI Y. B. CHAVAN : If the report of
the committee contains a finding that the
Judge is not guilty...

MR. SPEAKER : You must say unani-
mous; otherwise, even it is twp to one, the
whole House cannot discuss it at all.

SHRI Y. B. CHAVAN : Personally I
think that finding means majority finding,
and the provision in the Bill means that.

MR. SPEAKER : That is why the House
is barred from discussing it even if it is
two to one.

SHRI Y. B. CHAVAN : What is the
finding of a committee? Even in the
‘Supreme Court judgments we find that the
majority decision is the decision of the
‘Supreme Court which is the highest judi-
cial body which gives the supreme and
final interpretation ‘of the Constitution.

_MR. SPEAKER : But the House is
barred here.

SHRI Y. B. CHAVAN : The House is
prevented not because of this Bill. If you
see article 121 of the Constitution, you
will see that a di jon of the d
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more than two persons and its finding has
to be accepted, naturally we have to go
by the general rules that the majority find-.
ing is accepted as the finding of the com-
mittee. If we expect unanimity, we ‘are
making the whole thing impossible, Then,
it is better to appoint one man Committee;
but that would also create many difficul-
ties.

1 think the recommendation by the
Joint Committee is based on a very mature
and wise examination of the situation.

SHRI SRINIBAS MISRA : The hon.
Minister has laid stress on uranimity, That
was not my point. The question is: once
a motion is admitted, can it be thrown
out by an outside authority ?

SHRI K. NARAYANA RAO (Bobbili):
It is in pursuance of the Act that we are
passing, it is not by the committee.

SHRI SRINIBAS MISRA : Does the
hon. member mean to say that we can
delegate all the powers of Parliament to
the Home Minister ? It is unconstitutional.

SHRI Y. B. CHAVAN : I am not asking
for any powers.

SHRI SRINIBAS MISRA : Clause 6(1)
says that if the finding of the committee is
negative, the motion pending in the House
or the Houses of Parliament shall stand
rejected. That means that on a finding
by an outside authority, a motion here
will stand rejected. Article 118 gives the
right to both the Houses to regulate their
own, proceedings. Can the decision of an
outside authority take way this power?

That is something unconstitutional. We
cannot do it.
SHRI K. NARAYANA RAO: Mr

Misra has raised his objection on the pre-
mise that the committee constituted under
this Bill is going to Teject the motion be-
forc the House. That is not correct. A
legal fiction or presumption is created on
the existence of certain facts and certain
legal cc q es will follow consequent

of a Judge is barred. This is not some-
thing that we are barring by this Bill.
There is a ban already. The entire Bill
is meant to facilitate that discussion, and
that facility of discussion will rise only
if the finding of the cc which is
supposed to enquire into it is against the
jundge. When there is a committee of

on the findings of the committee to be
appointed. We are creating a legal fiction
or bring about a legal solution. What is
to happen when the committee comes to
such and such finding or conclusion ?
Under this Bill, the Parliament wants to
provide that if the committee comes to a
certain conclusion, certain consequences
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should follow. What is the legal conse-
quence ? The motion which has been pend-
ing before the House stands rejected.
‘Rejected’ is not a happy word. But that
is the legal consequence of it.

SHRI NATH PAI (Rajapur) : The
committee is to be appointed—not by Par-
liament—by the Speaker. You are the
custodian of the rights of Parliament.
Still it would make a material difference
if the committee were to be appointed by
Parliament because a committee of Parlia-
ment is Parliament in miniature, But this
committee would not be directly appointed
by it. We have to see whether the re-
quirements of article 121 are complied
with. With all respect to your authority,
the fact is that the committee is appointed
by you.

MR. SPEAKER : Two of them are
judges.

SHRI NATH PAI: It is true. But this
House has no right to discuss it. The
exact wording is ‘stand rejected’. The
machinery that you are providing for is a
satisfactory one. We have heard him on
three occasions; the hon. Home Minister
referred to ‘facilitating the enquiry’. For
that a committee is appointed. But what
happens to the right of Parliament when
it is categorically stated in sub-cluase (c)
that the motion pending in the House or
the Houses' of Parliament shall stand re-
jected.

MR. SPEAKER : The wording has been
changed to ‘not to be proceeded with’.
That makes no difference.

SHRI Y. B. CHAVAN : The right of
Parliament to discuss the conduct of the
Supreme Court Judge is not unrestricted.
This is a basic point which we must under-
stand. Article 121 read with article 124(4)
Jays down that the conduct of a Judge can
be discussed only on a motion for pre-
senting an address to the President. There
are two phases of the motion, One is be-
fore the proof and second is for the pre-
sentation of an address to the President
after the proof. These are two different
motions. A discussion on the conduct of
the Judge arises only if there is proved
misconduct and incapacity. The com-
mittee appointed by the Speaker goes into
all these matters and comes to a finding
that there is no proved misconduct. H I
follow the advice of the hon. Member and
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remove this clause, and if such a discussion
takes place, I am afraid it will be against
the spirit of the Constitution.

SHRI NATH PAI: With all respect to
the Home Minister, may I submit that
there is only one motion—not two.

SHRI Y. B. CHAVAN : I meant two
stages,

SHRI NATH PAI : That is for present-
ing an Address to the President. It is
clear that there is only one motion. If I
want to impeach a particular judge, if he
is guilty of misconduct or whatever the
charge may be, the motion will be a
single one in the form of an address to the
President to remove him. There are no
two motions.

MR. SPEAKER : He said two stages.

ft sret fagrdt avada : (F9wmgT) -

FEqey AGIST, 39 W a1 feafaat g wwr

€, a1 a1 g9 @Y A ¢ A7 fug

FX T A FT F {5 sTfaET

e afafq #1 €% | o gar faa

=i fasy g snafa =< @ § & o1 afafq

AT -F g7 fgad €1 aret g AT A

ot afufe @gw & g fagw @@ €

gFt g, 9g A9 ¥ greT fgaq gAY,

e ag afafy s@ favrg ox gt &

& o= ¥ faez F I 4G Y

F1fe AT 27 F1 73 wfuF? fear ST

2 fF ag f5=< & 39 qv gAfaww 37 9%

a1 RIS W o9 39 afafa 7 FEr A

IR | W dfagm ¥ srawa

1 cgaTaT FY TE § IH A TH A &1

IETAT TE AT AT & T ZH AT

1 wfwar & fau fagw g7 1 afuamiT

gag &1 fear g | S sifesn & seamia

ag fagas a@mr mw & 4 @ g

¥ gg safasiA® I qzar & fF g9

1 99 gfafa & faug o7 faaz s

T AfaFT 7 g1 SfFT 99 TF IR

g 3 o= afafq frasa @ &1 faoig

F faar @1 5w & favig ) 799 F

sfafe g8 aev & ae aiR #1913

EY & H Y o1e THRT 2 39 F af@mdqT
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[ sre= fagrdr aregt]
gt wrfew | 3w #71 fotee 2 St
TR

MR. SPEAKER : It has been done.

SHRI NATH PAI: But, Sir, that does
not meet our point of view. With great
respect to my friend Shri Vajpayee, I may
say that that change in the wording, though
it may be a happier one, does not meet
our objection. It is only a Committee of
Parliament which can give the power, The
Committee that is now under discussion
is not a Committee of Parliament in the
normal sense. We should have the power
to select the Committee; not nominated
by him. Of course, this is not the time to
cast any: aspersion. That is a totally diffe-
rent matter. The Committee now soggest-
ed is not binding on Parliament; it is only
in a limited way, not in an unlimited way.
Parliament has many Committees appoint-
ed by it. Take, for example, a Select
Committee. We are free to change the
words there. But here is a Committee
appointed by the Speaker and it takes
away the right of Parliament to proceed
with the matter. It is not a happy state
of affairs.

MR, SPEAKER : Anyway, the Minister
hag replied. Shall I put all the amend-
ments to the vote ?

SHRI NATH PAI : Sir, what about our
Objections ? Have they been ruled out by
a majority or minority ? Even you are
convinced, Sir, of the cogency of our
arguments. '

SHRI H. N. MUKERJEE : Could you
not suggest to the Home Minister that he
may take some more time and arrive at
some via media which can be discovered,
because this touches the authority of Par-
liament ? He can easily take some more
time and come back and let us know. It
does touch the authority of Parliament.

MR. SPEAKER : If the Home Minister
wants more time, it is for him to say. Not
that I am blocking it. But he says cate-
gorically that he has given thought to it.

SHRI H. N. MUKERJEE : Could any-
body put some clamp on the authority of
the House ? You are here to uphold the
authority of the House and you can at
least ask the Home Minister to take some
time and then come back to the House

and then we can take a decision. Well, 1
do not know, my hands are tied,
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MR. SPEAKER : Well, I agree with
the hon. Member, but unless the 'Home
Minister agrees, I cannot help it. I shill
put all the other amendments to clause 6
to the vote.

Amendments Nos. 31 to 35 and 47 to 49
were put and negatived
MR. SPEAKER : The question is :
“That clause 6, as amended, stand part
of the Bill.” .
The motion was adopted
Clause 6, as amended, was adopted to the
Bill
Clause 7 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI Y. B, CHAVAN : Sir, I beg to
move : ’

“That the Bill, as amended, be passed.”

MR. SPEAKER : Motion moved :

“That the Bill, as amended, be passed.”

SHRI LOBO PRABHU (Udipi) : I am
tising to speak on this Bill only because
the Home Minister made a statement that
the Bill having gone to the Select Com-
mittee could not be changed by this House.
It is a very dangerous proposition for the
Minister to assert that this House which
has a procedure for discussing the Bill and
amending it is precluded from doing so
because this Bill has been to the Select
Committee and therefore it is sacrosanct.

SHRI Y. B. CHAVAN : No.

SHRI LOBO PRABHU I shall show
you, I am saying this because every
amendment has been rejected by the
Minister as if it is of no importance at all.
Some vital amendments were suggested
and it has come to a situation where the
Home Minister regards all amendments as
irrelevant and not deserving of the atten-
tion of this House. I would like him to
clarify at least that the findings of the
Committee do not fetter the authority of
this House to consider the Bill, I would
also like him to again Teconmsider, as my
good friend Mr. Mukerjee has said,
whether this Bill should go on the Statute-
Book with so many patent defects.

1234 Hirs,

[MR. DEPUTY-SPEAKER in the Chair]
SHRI H. N. MUKERJEE : Mr. Deputy-
Speaker, Sir, I would not have spoken at
this stage of the Bill but for the fact that
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it has become apparent that the practice
of referring every single piece of legisla-
tion to a Select Committee of the present
functioning House should be immediately
adopted by Government. T say so because
in a recent issue of the Journal of Parlia-
mentary Information published by the
Institute of Parliamentary Studies, I be-
lieve, there was an article by the former
Secretary of the Law Ministry who was
one of the key-draftsmen in legislation and
who has left it on record that it is extre-
mely desirable to have a Select Committee
for every Bill because the Ministers very
often find themselves at a disadvantage in
coming to a quick decision with regard to
the adoption of amendments suggested on
the floor of the House, We have seen an
instance of this which relates to a matter
which is of somewhat basic importance.
1 wish also take advantage of this occasion
to say that for myself I would have wel-
comed it if this kind of legislation was un-
necessary. I may sound idealistic but I
hope that our judiciary is such that good
behaviour is so easily and genuinely forth-
coming that recourse to the kind of
emergency measure castigating and punish-
ing a judge becomes a very abnormal
occurrence. If I were a judge I would
have felt it rather bad that there is a kind
of damocles’ sword hanging over every
judge’s head in regard to a kind of inquiry
to be held about the conduct of a judge.
But I know the conditions in our country
are such that an inquiry in regard to the
conduct of judges does become from time
to iime necessary.

But this happens largely on account of
the attitude of the executive in regard to
the judiciary. I remember very distinctly,
and possibly you also do because you
were a Member of Parliament when this
matter came up, the case of a former judge
of Calcutta High Court who was made to
retire at a certain point of time when he
was supposed to have attained the age of
60. He contested that proposition. He
went from pillar to post. He fought a
lone battle. His name was Mr. Justice
J. P. Mitter. Ultimately he got a decision
from the Supreme Court in, his favour. It
shows that the decision of the President’s
advisers in regard to his matter was abso-
lutely wrong. But by that time much water
had flowed down the bridges and nothing
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could be done about it. A judge who
could be treated in this fashion is an ins-
tance of how the executive behaves in this
kind of matter.

1 know also how at the present moment,
for instance, in the Calcutta High Court,
one of the oldest judicial foundations in
this country, there is an agitation going
on, an agitation based on the alleged grie-
vance of Indian trained advocates that
their case vis-a-vis members of the English
Bar—unfortunately I happen to belong
to that category—is made to suffer. They
have a grievance that members of the
English Bar get a certain advantage in
regard to judicial appointments.’ I find also
that as far as members of the higher judi-
cial services are concerned their ideas, their
expectations and their aspirations in re-
gard to elevation to the highest judiciary,
the State High Court, are sometimes given
a goby, I could perhaps pass on to the
Home Minister certain material which I
have got in regard to the way in which
very highly placed members of the higher
judicial service were disregarded for no
fault of their own that they could find out.
Therefore, in the minds of the judiciary
and all those lawyers and other legal prac-
titioners who might conceivably be appoint-
ed to higher judicial offices there is a very
genuine misgiving in regard to the attitude
of the executive and as long as that path
is mustered whatever safeguard you choose
to put up with regard to the character of
the judiciary would not do much good at
all,

But, as I said earlier, the conditions in
our country at the moment are such that
some procedure has got to be there in re-
gard to inquiry into conduct of judges
even though I feel that the Home Minister
should have taken some more time to con-
sider how far the position of the House
of the People in this regard should be
safeguarded and he should have taken more
time to consider this matter and brought
about the necessary amendments in clause
6 of this Bill. Put he has not done so.
He generally steam-rollers whatever oppo-
sition there is because he is backed by a
mammoth majority. But the use of a
mammoth majority particularly in rela-
tion to the rights of the highest legislature
and the highest judiciary is by no means
the right kind of thing. With this caveat,
so to speak, I say that after all this kind
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[Shri H. N. Mukerjee]
of a motion has got to be there and even
though I have some misgivings in regard
to certain matters we have got to swallow
it.
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SHRI SRINIBAS MISRA : Mr. Deputy-
Speaker, Sir, let us hope that the provi-
sions of this Bill will not be put to use be-
cause this Bill wants to provide for such
rare cases as we have come across on
two occasions previously. These fects were
discussed and the them Secretary of the
Lok Sabha was of opinion that the Spea-
ker’s office was being utilised for the pur-
pose of solving such matters when they
came up before this House.

This Bill has been introduced on the
strength of ome article, article 124 (5),
which authorises the House to regulate
the procedure for the presentation of an
address. PBut while doing it the hon
Home Minister has sought not to regulate
procedure but to find out the conclusion
itself by means of a committee.

What does this clause, clause (5), of
article 124 authorise Parliament to do?
It authorises Parliament to “regulate the
procedure for the presentation of an
address and for the investigation and
proof of the misbehaviour”, that is, mate-
rial for coming to the conclusion that
there was misbehaviour will be gathered
and how it will be investigated. These
ought to have been the subject matter of
this Bill, but the Bill goes far beyond
that.

Article 118 provides :—

“Each House of Parliament may make
rules for regulating, subject to the pro-
visions of his Constitution, its proce-
dure and the conduct of its business.”

The very Constitution guarantees here
that our Rules of Procedure only will re-
gulate our procedure and not an Act.

Then, the hon. Minister is taking shel-

ter under article 121 by saying that this
puts a bar to the discussion in this House
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of the conduct or misbehaviour of judges.
But this very article says that the bar will
be removed as soon as a motion is tabled
in this House saying that such-and-such
a Judge should be removed for misbe-
haviour. On a motion for the removal
of a Judge this bar is removed and this
House is competent to discuss the conduct
of a Judge. Once such a motion is
tabled this bar is removed and there is no
further apprehension that we will violate
the Constitution; we can discuss the con-
duct of a Judge as soon as a motion is
tabled.

‘The other question is what practically
will happen when such a matter is before
this House. According to the Bill, some
Members—a large number of Members—
will table a motion and that will be ac-
cepted by the Speaker according to our
rules. Once a motion is accepted, as you
know, it must be placed before the House.
Now, suppose, out of the three persons,
who are appointed for the purpose of
investigating and collecting proof or of
giving an opinion, two of them say that
no misbehaviour is proved and the third
one gives a note of dissent, then accord-
ing to the Bill as it is going to be passed,
this will stand rejected. The Speaker will
not reject it; this House will not reject
it. Who will reject it then ?

MR. DEPUTY-SPEAKER : It says:
“not further proceeded with”. That is all;
it is not rejected.

SHRI SRINIBAS MISRA : After the

motion. is admitted, can any outside
agency take it away from the purview of
discussion in this House ?

MR. DEPUTY-SPEAKER : You have
already argued this point. Let us con-
clude.

SHRI SRINIBAS MISRA : These occa-
sions will be rare. We are discussing
about the misbehaviour of Judges, but the
committee may also miscarry sometimes.
Even then, will this House be precluded
from discussing it ? Article 124(4) says :—

“A Judge of the Supreme Court shall
not be removed from his office except
by an order of the President passed
after an address by each House of Par-
liament supported by a majority” etc.
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[Shri Srinibas Misra] *
Will the majority be counted here ? It has
been argued that this House is not a
court of judges, it has no judicial power.
But somehow the Constitution gives that
right—to make and pass a motion that
such and such judge be removed. When
such a matter comes before the House,
the House has to decide. The majority
view must be ascertained. There may be
occasions when we may go wrong. Even
then, the Constitution gives the right. It
is expected that the House will never gO
wrong.  After getting the report of the
Inquiry Committee; it will be placed
before the House. The Speaker may
prohibit the House from discussing and
may simply guillotine it saying that this
is the Inquiry Committee’s report and
asking how many support it and how
many are against it. That can be done...

MR. DEPUTY-SPEAKER : You have
already argued your point. I have listen-
ed to you very patiently. Now you
should conclude.

SHRI SRINIBAS MISRA : Although I
welcome this Bill because the power of
the Constitution is used and rules have
been framed and the Bill is being passed
into an Act. Still it should not have been
carried to that extent, it should not have
the appearance of abdication of the power
by Parliament and contravention of arti-
cle 118. No rule can contravene the Con-
stitution; rules are subject to the Consti-
tution.

SHRI K. NARAYANA RAO: This
matter has been agitating the House for
quite some time. An impression has been
sought to be created that it is Constitu-
tionally wrong. Therefore, please permit
me to place the correct legal position in
its proper perspective.

The problem is about the procedural
matter. So far as removal of judges is
concerned, the procedural matter is also
directly to be regulated by law that has
to be made by Parliament. About that,
there is no difficulty. ..

MR. DEPUTY-SPEAKER : I want to
finish this before Lunch.

SHRI K. NARAYANA RAO: I will
take only two minutes. Now what is to
take place if a judge is to be removed
in accordance with the Constitutional pro-
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vision ? Here comes the question how the
procedure in the House is to be re-
gulated. That power has been given to
Parliament. According to this power,
a provision has been made that a motion
signed by one hundred members of this
House and fifty members in the case of
Rajya Sabha, should be brought in. Then
it will be regulated in accordance with the
provisions of the Constitution, As the
hon. Home Minister has correctly pointed
out, the power of the House to discuss the
conduct of a judge is very much circum-
scribed by the Constitution. The Consti-
tution says that removal can take place on
the condition that the misbehaviour is pro-
ved. ‘Proved misbehaviour’ is the ex-
pression used in the Constitution. How
can we know... (Interruption).

MR. DEPUTY-SPEAKER : This has al-
ready been discussed threadbare.

SHRI K. NARAYANA RAO: How
can we know whether the misbehaviour
is proved or not ? If the Committee says
that the misbehaviour is not proved, then
certainly the case has not reached the stage
for the House to discuss.  Therefore, I
submit that the entire argument of my
hon. friend is not correct.

SHRI Y. B, CHAVAN : I only want
to say a few sentences. 1 do not want to
take much time.

Hon. Member, Shri Loba Prabhu, said
that I was making a doctrine of the re-
commendations of the Joint Committee.
That is not so. For me, the document of
the Joint Committee was very important
because. I agreed with it, and I agreed
with it despite the fact that the Joint
Committee produced a report which was
completely contrary to the original Bill
moved by the Executive  here.
This alsc meets the point of  Shri
Mukerjee. He thinks that whatever view-
points are expressed here are not taken
intg consideration. Not at all. I always
respect them, but when I hold a very
definite view, I am sorry I will be “equally-
categorical about the assertion of my own
view,

The third point is this, Hon, Member,
Shri_Abdul Ghani Dar, said,
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I would only like to tell him this. He
mentioned a case which is a case of pro-
motion of a judge. Here we are discus-
sing about removal of a judge.
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MR. DEPUTY SPEAKER :. The ques-
tion is :

“That the Bill, as
passed.”

amended, be

The motion was adopted.

MR. DEPUTY-SPEAKER : The House
stands adjourned to meet again at 2.00
PM.

13.00 Hrs,

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.
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The Lok Sabha reassembled after Lunch
at five minutes past Fourteen of the Clock.

[SHRIMATI TARKESHWARI SINHA in the
Chair]

' *DEMANDS FOR SUPPLEMENTARY

GRANTS (RAILWAYS), 1968-69

MR. CHAIRMAN : The House will
now take up the D ds for suppl
tary Grants (Railways), 1968-69. Hon.

Members who want to move their cut
motions may do so now.

DeEMAND No. 2—MIscELLANEOUS  Ex-
PENDITURE.

MR. CHAIRMAN: Motion moved :
“That a supplementary sum not exceed-
ing Rs. 3,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1969 in respect
‘of ‘Miscellaneous Expenditure’.”
DeMAND No, 15—OpeN LiNE WORKs-
CAPITAL, DEPRECIATION RESERVE
FunNp AND DEVELOPMENT FUND.

MR. CHAIRMAN :

“That a supplementary sum not exceed-
ing Rs. 1,01,000 be granted to the Pre-
sident to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1969
in respect of ‘Open Line Works—Capital.
Depreciation Reserve Fund and Develop-
ment Fund'.”

Motion moved :

SHRI RAMAVATAR SHASTRI
(Patna) : I beg to inove:
That the D d for a Suppl tary

Grant of a sum not exceeding Rs. 3,000
in respect of Miscellaneous expenditure
be reduced by Rs.' 100

[Failure of Railway Board in check-
ing accidents on Railways (4)].

That the D d for a Suppl tary
Grant of a sum not exceeding Rs. 3,000
in respect of Misccllaneous expenditure
be reduced by Rs, 100

[Need to accept the cooperation of
Station Masters’ Association in check-
ing railway accidents (5)].

That the D d for a S
Grant of a sum not exceedlng Rs 3,000

ary

*Moved with the - recommendation of the President.
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[Shri Ramavatar Shastri]

in respect of Miscellaneous
be reduced .by Rs, 100

[Failure to reduce the work-load on
labour for checking accidents (6)1.
That the Demand for a Supplementary

Gmtofasumnotexceedmglls 3,000
in respect of Miscellaneous expenditure
be reduced by Rs, 100 '

[Need to convene a conference of
various Railway Labour Unions to
check Railway accidents (7)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 3,000
in respect of Miscellaneous expenditure
be reduced by Rs, 100

[Failure of Central Bureau of Inves-
tigation (8)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 3,000
in respect of Miscellaneous expenditure
be reduced by Rs. 100

[Unsatisfactory work of Railway Liai-
son office (9)1.

That the D d for a Supplementary
Gmtofasumnotexceedmgks 3,000
in respect of Miscellaneous expenditure
be reduced by Rs. 100

[Need to make arrangements for the
stay of Members of Parliament in
Railway Inspectorates (10)].

That the D d for a Suppl
Grant of a sum not exceeding Rs 101000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs., 100
[Need to convert the Fatuha-Islampur
narrow-gauge into a broad gauge (11)].
That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100
[Need to convert Asrah-Sasaram
Light Railway into broad gauge (12)].
That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100

[Need to convert a narrow gauge
from Samaspur to Da.rbhang‘a into
broad gauge (13)).

expenditure
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That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100

[Failure to convert Barauni-Katihar
narrow gauge line into broad gauge
line (14)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100

[Failufe to check pilferage of stocks
from Jamalpur Railway Workshop
(15)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in ‘respect of Open Line Works—Capital,

. Depreciation Reserve Fund and Develop-

ment Fund be reduced by Rs. 100

[Failure to make the c¢ountry self-
sufficient in the manufacture of Reil-
way engines (16)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,0600
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100

[Need to set up more loco manuofac-
turing works in the country (17)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100

[Need to expand Patratu Diesd Loco
Works (18)1.

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital.
Depreciation Reserve Fund and Develop-
ment Fund be reduced by Rs. 100

[Failure in building adequate number
of quarters for workers of Railway
workshops (19)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,01,000
in respect of Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
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ment Fund be reduced by Rs. 100

[Failure to provide double track at
Patna-Gaya line of Eastern Railway
(20)1.

MR. CHAIRMAN. The cut motions
are also before the House.

s\ TATEATT et ;.  gEnfa w8l
1, WY A A K YT A AT
et E g Wl § =9 ¥ faaAfady F
# qqT ¥ F wEEr &Y 9w w
§T UF &1 A1F AT F WA Wl LR
¥ e @7 TEATE | 99 & 95w
g S A9-I-F g FT FIART
T T § 9T F AT I F AE
ST ATFAT FIAT AEGTE | AG T
& 3 F1 T § B 9 oY ga AT FAT
FQATT F TF IVET § A1 FE T FE
FeEAT T @AY IEAT fqedv g 1 o
st freflt | T F qeI 9T ¥ 88
frafter &Y g0 @ us |ud 1%
AT ML AT AT MY F feeq 7
THFT T A F A9 A ¢ Arefay’ A/
qu}qg (m) ........

TR WA (st Ao o qATAT) : 8
Tl 5

*ft TrwTarETT Wl © e s A
5, fFtd 881 5 & 7 feam o,
5 safemai #1 77 g€ 1% 6 eafaq maw
gu | 7z fawfaar and feg s@@T 5=
AT | 3 fe=faw § uF sarife
T3 HEAT 2920 F ATE § AT FT
T faATT STEAT g | 39 &
JAFIT ZT AT AERA T wwEr fE
TEAY A 1967 FAFT 31 AT 1968
T R fergeam & sFax 1194 I F
QAT 7 AT ¥ 99 § [|I-AT
foraet frad geeaTe g 3 & W gy
[ AT IFROTFHIT T FgAgy
ag aaamn fF STRER ey WA
FHAET *F T Y awg TgEE
A M EFT o ¥z & 7 A

SRAVANA 28,
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Fifgr ¥ & 5 725 geaTe gd g
v & fag g rew a8 o
A T A Y FaEmn F 143 gHEA
q& gg fom & a1t & age &7 WA =
wuifaew &, SfF ag #19 s=e 37
[T @ § I w1 G 9 qgy
frar 1+ @ F1 W gaEn g Tfzw

SHRI C. M. POONACHA : May I
just intervene for a second ? The term

_‘other than railway mtaff responsible’ is

used in this semse. For instance, at a
level crossing, it is the driver of a truck
who goes and dashes against the train.
That is the type of thing which is referred
to here. My hon. friend perhaps knows
it well, and, therefore, he need not dilate
upon it further.

=Y TRTEATT et ¢ AT WO FE
T wqee a2 g fF ag o1 W ggenm
A@E T fam g7 e
WY WY D FY AT FIL AAT Tigg
Ffew wat wgiew ar @R & wfafafu
FIET AW AIEN X Ag FrerT
I FX AT SAERET ¥ AT |
A F SaEREr ¥ WA AR Fv
fAsrer &AT IR & 1 Q97 FEAT, F
gamar g, Ifaa a1 2 fegmw
¥ @9 W0 TR € % = 4 gHead
g, WW WY T IE, 9@ T g,
FATT T * afaqly T FET B—
zq feafed § 399 ga oifanie
F wd,  fommess, T
¥ wfafafaat 7 @fer o =< W
THSTT & OFY & grawg § fq=17
FE AN F--TH FT F TEE F@T
g | ¥fFT =9 & faafed § F ag FeAT
AT § fF 7w 37 ¥ aEx Agd A
1 gfaewr &, agg & fFrese §,
g A fmese a7 s s
gArT AT FT AT AT §, TA fod
S-S & aim F
TS, ST {F FT AT FI IJAHT Ge-
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= T Tt
W difed Tife gaR WM F s
I F¥ eI A9 g1 9% |

J9F q T frear @A arees
wEfRws J, ST safamTEse gfi-
I §, afeq w1 wfween afme
2, 99T vF foisedo fear & 1 @9
99 T ¥ qvE F A9 ¥ garer v
AT A9 FaerET fF s 39 ) e
R E | IR I FES=RT |
TESE T F qgT IS a4
YA §, AEA AN IT FT AAT
& T fem 1 safed ¥ gdeAw
T & fod & snaer fAges w3t Angan
g & w73 F1 FemE SitT,
g =g fFmese g a1 smfkEaAr-
75T i, nifeame & Awa< g1 a1 =
F AT g, T T FRIET AT G
STaeaF g |

AR T2 =1 | uF Adfaew FT
afFaT g, SEW a9l gu emus AT
faed-odt uE #1, afFw =9 F 9w
FU F A T SR FE GG @Y
faar s a1 ) Sfew 9w g Y gwt
qaE TN, A9 99 & 9 faEEy
7§ 5T w1 FRAT g f o & fema
¥ ouw & AT 9% A T e
1 IUT mEfaew ¥ OF @93 g
¥ 33 "y ¥ fdew Fwmr =mEan
g % 19 37 A7 7T 37 A A
KT

9T UFISEH F1 @ F39 & fau
w&d & fF 3|y wweli @ A FE-
WTL TEMET 447 §, @™ FT WA T
o f998 12-12 @T 14-14 T2 0F
w23 § &9 fagn ST €, 99 Fv 9w
FIT | AT ST KT FH T F, A9AT
IPET A1 W FA A aga Hfears
AT 2 FifE TMER W OFE A
 9ga AT 9% 9 g, 39 fod S

2 % 3 & 1 & a2 Y gTTEAn Oy
™ foafay & @e9 WF F SaF
AR AT =T 97, g SeEd 9
H #Y =TT, AT qHTH T 9T A9
aim #X @ 5 s ¥ 7w e o
T T4T 39 1 qgloradt #Y qgEm o™
afe T|T 7 F7 ¥, IT F1 A7 37 AT
&, o %1 gere frar W 8, Wwrfad
ferar smar 2, awawd fear s 20
i YW ¥ gEge fefasw 7 wEr
ae gf § | 3w fag § few
AT Frgam § FF o AWl 97 FEA
T FC F 39 FY A R GEEAAEF
faae frar w7 arfs Y99 maAfsEs
qEqq # g Y % a9y gwry ed
FAARY, 918 ¥ fee s FET F
FeIee g1 F JUAT ALY AT T AT,
eE FY FAT AL AR

T R F qY F A FEW T2
wEaTd AE qrAe faurd g9 95 a
FEATE |

o formmw  (Ft) o F9mT
wgredn, & T gl a9 w1 aH-
G5 % & ford mer gam § i I
Ay wgEg 7 gz fAaew wr& @7
wrEat § T wer swr wiess #1 qe
&, 7@t Fiqs 7€ awan Sty wifw
Fifew 7 g9 & =i ZfEs A
war & fomd qafe &1 SEwEmT
oF 9T E | 599 g A AT |

wogdl & s A & feuk aafed
F 7 9 FR A faal & FeAr e
F—— @gg Award &, fewr &6 g1
AT ATTAT FAT A F—— SO AIT FAF
9% g 1@ & 3@ fF o ¥ g1 "I
% 1 R usideq w0 faeer =
it gx g0 (SFEaW) CF =g
for WTRT GTHTT T I GG FL AT
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oy AT F faers Ay ¥ uEw A |
qE AT F AT AEAT G AT SR F
BT FTH FTA a7 &1, T ®¥E oY

SRAVANA 28,

TN AE FIAT ATEAT §, 9 AT ATIHT
AT CREE, A OASHA FA . .

=t ate W dAw (FET)
AT §, W AT &Y AT 34T 7

ot forAmraw . 9w § 1 sTw Ay
s so #Y 9% T & g9 39 &Y FFwA
WA IR A g fow w3
ford foar wmd, S9 &1 Ifaq saEwRr
€1 31T IT T AT V6 THFILY = |
FATS ST | 399 & 9fF T27 35w
21 g€ T F AT & fod a1 W@y
aE §, w18 Y 3 WEY arEw 9 A
T ] | & M AT A|AT | AT
F1E e 7% faeell 9 A qg=aT & A}
I T T(EH WG AT O TGN T g AT
agi a% A aw & feEmar s @
# 3oy welt wEey & vrie g
¥ 3@ W AR FA AT T FT Tqam™
DNF F FTNAA FGT | 3R A THT
T FT G A1 T TS BT FATH FA
A 7 g s FgaT TEaT § Wy
fafrex # W [/ ¥ § I A
3 (rrew=) . ...
q afiw FT agar § F e
A ATAAT FY AR FX | AT =TT
faat Rfae= ot gfew agy =3
S, AfEr fee W Fw oaE @ o
W& | 39 A% & a9 ¥ FgAT =TEar
g % 918 smey <fed dfew gafmm
& gt faEx 1 7 AfEE 9k
FHIfRE WTE S AW qeF ¥ O
WE I H BWEN FT F S H IF
U1

13
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39 W1 F ATT F IH AT T gAAT

F@TE

SHRI D. N. PATODIA (Jalore) : This
discussion has come up on the heels of
another train accident on the 18th instant
when a few more persons lost their lives.

These idents have d very large
and dangerous proportions. Every year
pproxi ly 4,000 p are run over;

every year approximately 6,000 railway
accidents do occur, of which I am told as
much as 50 per cent are on account of
mechanical defects.. ~ Whatever be the
cause, the fact remains that, whether on
account of operational inefficiency or ad-
ministrative inefficiency, the performance
of the railways has considerably gone
down.

This is the single largest public sector
project in this country involving an in-
vestment of Rs. 3,000 crores, and this pro-
ject, since 1966-67, has started losing. In
1966-67 it incurred a loss of Rs. 18
crores and in 1967-68 the loss was
Rs. 22 crores. This year, in spite of the
expectations of the Minister I am sure you
are bound to end up with another year
of loss because the expected earnings out
of traffic will be much loss compared to
what the Minister had calculated at the
time of presenting the Budget.

There are many reasons for this. The
most inportant is the fall in the over-all
operational efficiency and failure to pre-
vent rising expenditure. Here, I would
like to give two or three illustrations.

The total expenditure has gone up to
as much as Rs. 900 crores and compared
to that, the earning on account of traffic
has not gone up to that extent. Com-
pared to 194647, the number of gazeited
officers has increased by 300 per cent,
while. traffic earnings has not increased
more than twice. It is less than twice.
Even utilisation of capacity compared to
last year has gone down considerably. My
figures indicate that utilisation per KM
per wagon per day compared to 1966-67
has gone down from 59 to 56. Ton KM
per wagon per day has gone down from
517 to 419. Engine KM per wagon per
day has gone down from 130 to 127. But
the  biggest, funniest part of it is that in
spite of utilisation going down, there con-
tinues to be great difficulty in obtaining
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wagons. There are cases when people
want covered -wagons and they are given
open wagons, and there are cases when
people want open wagons and they are
given covered wagons. There is a tremen-
dous shortage of wagons in Saurashtra,
and in Rajasthan’. Movement of industrial
goods is suffering, and yet they are not
able to devise any satisfactory method by
which wagons are given in time.

The Railways are losing heavily due to
theft and pilferage. It has assumed as-
tounding proportions. Moghulsarai is the
second largest railway yard in the world.
It is also a paradise of thieves and pilfe-
rers. 6,000 wagons pass through that
place every day and the operations con-
tinue all the 24 hours. The guards and the
railway protection force shut their eyes
because they have learnt the art of sharing
the booty. You will be surprised to learn
that the entire coal requirements of the
city of Moghulsarai are met by coal stollen
from the railway yard and in fact there
is no recognised coal depot in the town.
The district authorities have estimated that
in Moghulsarai alone the daily theft is
worth about a lakh of rupees. In the
railway yard in Calcutta, over 90 per cent

of the wagons, whether containing sugar-

or other material, are pilfered and there
is consequently claim for shortage in res-
pect, of ninety per cent of the wagons. But
then the claims preferred in respect of
shortages take years before they are sett-
led and we have to grease the palm of
the officers before any settlement is arriv-
ed at. Recently, the Andhra Chief Minis-
ter made . a statement in the legislative
assembly—I think on 25th June, 1968—
that since 1961, 194 wagons carrying coal
to Andhra Pradesh were lost in tramsit
and their whereabout are not known. I
do not know whether the hon. Railway
Minister has seen this statement, It is on
the records of the Andhra Pradesh
assembly.

On the railway protection force, we are
incurring an expenditure of about Rs. 10
crores a year. The Government admits
that this force is inadequate and is not
legally empowered to go beyond doing
watch and ward. If that is so, there is
no purpose in maintaining this force at
this level and it is possible to make an
economy of at least 50 per cent. But
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even the function of watch and ward has
not been properly carried out and so there
is a clear case for an ecomomy of fifty
per cent and the railways can save at
least five crores.

‘The services rendered to the customers
has gone to the depth of deterioration,
whether we consider goods or passenger
services. There are no early settlements
to claims; wagons are n®{ made available
properly. All these evils are there be-
cause the railways are functioning under
conditions of 100 per cent monopoly.
They have systematically and deliberately
curbed all efforts of competition. Look
at the road transport industry in this
country which is the heaviest taxed in-
dustry. Nowhere in the world is the in-
cidence of taxation on this industry as
high as it is in India. In spite of this it
has been able to survive; in many fields
it is still offering competition. But the
railways have done everything possible
through various legislative and taxation
measures to curb this competition. They
are operating their services under momo-
poly conditions, But what is the condi-
tion of their service ? Since you want me
to conclude, I do not say anything more.
In conclusion, to express our strong resent-
the records of the Andhra Pradesh
demands.

=t FaTw qrfew (gaaTa) - qwT-
qfq #EEaT, a9 1968-69 # T
(™) wwrdt SEEl @ SETE
AW FT G qAGT FET T0RAT § |
EF IE-AT { TF AG Ao 2 AR
15F 9 § TG FET AEATE | T9F
qrRta, O wiET ¥ 99 wEw #
gfeaT F3 #RX B T4 AEA I
& fon =5 &1 A oA g g g
g A€ | afafem glaand wara
FIA FT qTAT HY AT @ | FAT AT
fae @ § of@da @ A -
aeqr § faad Q@ Qi wr  fagifaa
fafa sagax, 1969 ¥ | zEET F
TR FT g | A4 angd faerd
F R | go ffeww oo 53 @3
g o tafgne ag & f& =0 e
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faerr ¥ srnfs fawe & -
A @ g & | Oy wmW
) § T wmew faerd e = fee
Wi 71 faR T = ¥ FEe,
FoAT Wlgl, TANE Wwe owraf &
e F1 A § @S R e
wfgd 1 dfs W W s ¥
T =@ g ¢ gafed T AW W
g e & faare S Snfed
TR gaawTe faw § a1 v-AAfEa
frer & o8 f5 % =0 =
qEY & | T TEAERE Y Ao W
A § o &F genfe o frar @r g9
2 I W TR ¥ 59 W AE am
T fem @ 1§ s AT @
f& =@ @i qA3ERr @ wiaw =
faar 9@ 1 & g A wERd
Y foaee #em f5 3 398 TR #
BEEN FIH AT ARH @A A
EeT FL |

g 9% BE! AEAT I ATERA
7 of@ds # W aw g q@ g
¢ fr sfaor #ew W9 3 fFaor-FieRr-
R Y79 § e 91T W A A5
7 qf@dq &0 #TFW gE & @
gl @ & fog 99T ¥ ©F @R
TG FY AiHfaw AR A AE F | oTAT
% g9 # 7g Fgm g F agq =i
¥ g 7w WY Y o & @ fF gaqEe-
TANIR ar AR AT S AT
§ SEwr 9 W § of@afda fFar
SICHEIEC R A el XX
STEH ST T FT FAT &I |

F WY o @ o oo oge W
A7 7 e AT & 1 3 Wi @
i @1F amF o off 7 o AT
FeEt g # oA faw ) e www
1WA TER w19y & 6
A AEET WA 99 W g
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I9Y I T | F qg FEAT JIEar
g v aagme smegw qmr AEtEr-
QT F W AT § W AW W
ART ATEC | TH FT CF Fro o WX
FFOAT T § W oA 9T 39 WY
GHTT T B | 39 F Fed § a8
fagraa & f5 9@ & =gz sk &
FT FI e A A & ARy
CHE F W W X e Tl § 1
IR VA HR TREW FT oW
wfefpe  aF F fear mar §
N IW & IaX § Fgr amw
q71 ¢

‘C.P. Railway Company have expres-
sed inability to provide funds for such
improvements.’

AR TF EL A F IAX A wEr
™r

‘The C.P. Railway Company Ltd.
have declined to do so’

drzw feafewr & 30 s fo
Faee § i 30 1930 39 A1 9T
qN TE AT (FHAR) |

SHRI SRINIPAS MISRA (Cuttack) :
Madam Chairman, this accident ministry
is at least regular, rather chronmic, in its
attempt to come forward for excess graat.
In 1964-65 and 1965-66 some amount was
spent in excess of the grant that was
passed by this House. Now, in 1968, the
Ministry es forward for regularisation
of the expenses. Hegre, the Audit Report
was published in February, 1967 pointing
out that thesc expenses were in excess of
the grant. The Appropriation Accounts
weré published on the 24th February,
1967. Why did the Ministry wait so long
to come forward for regularisation of this
excess expenditure ? The question is. did
they wait for the Public Accounts Com-
mittee to either gloss over it or somehow
not to notice it ? Were they depending
upon the offchance of this matter not
coming to the notice of the - Public
Accounts Committee ? Why was it not re-
gularised so far? I expect the Minister
will explain why he waited till 1968, till
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the report of the Public Accounts Com-
mittee, to come forward for regularisation.

In this matter, again and again, the
Public Accounts Committee has pointed
out that there should be realistic assess-
ment of the expenditure and the Govern-
ment should not .come forward for
excess grants after such a long time.
From 1965 onwards although every year
they have appropriated by supplementary
crants huge sums towards these head, still
the Government has come forward again
for excess grants after three years. At
page 14 the Public Accounts Committee
had recommended like this :

“The Committee feel that had a pro-
per assessment been made about ex-
penditure to be made on repairs to
various assets and purchase of stores at
the time of preparing estimates for
supplementary grants these excesses
would have been avoided.”

This has become at least chronic with re-
gularity, otherwise everything regarding
this Ministry is accident. Here, although
the only hopeful feature is that the per-
centage of deviation is decreasing even
for this year, 1968-69, the Ministry has
come forward again under the same heads
of demands. Demand No. 15 is there.
Cap the Minister assure us that he will
not come forward with further demand
under the head Demand No. 15 for which
he is now claimil the ppl tary
grant.

Regarding the general demands I have
to submit that whatever the Ministry may
have done regarding regularisation of the
functioning of the railways, the Minister
comes forward every time saying that he
is failing. Even after the last session when
the hon. Minister was coming forward to
make statements in this House regarding
accidents, the number of accidents has
gone up by leaps and bounds. Even after
the beginning of the present session there
have been so many accidents, Though
we do not keep an account of it the
Minister must be keeping an account of
the accidents, the number of persons killed
and the amount of property wasted.

Coming to the question of provision of
amenities, even there are such State capi-
tals to which no train is provided. - There
is some vaunting on the part of the Minis-
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try that they are providing all sorts of
amenities. Still the State capital of Orissa
is not connected with Delhi by any direct
train. It is being answered, when the
Minister is asked about it, that the present
bogie that is provided from Bhuvaneswar
or from Cuttack is not being utilised. With
the worst sort of amenities that are being
made available there people prefer not to
travel by that bogie. It ‘!s being main-
tained in such a way, it is*being attached
to such a train that it takes such a long
time that people do not travel by it. They
have to wait for two to three hours at
Asansol during the night with the result
they are inconvenienced. Therefore, I ex-
pect the hon. Minister to give at least this
assurance to the House that all State capi-
tals would be connected by proper trains
with the capital of the Union of India.

HwFR @@ F@ (FET)
qaTafa AT, § WA #Y gAY
fowiga vk oew 2, 7 @K 15 ™
I g UE A ¥ Fy AT A
T &1 6 I AE FY @A ¥ AT
oAt & 5 s af@e faew &
FH TR Sman-my are faar @
Fifs 927 TN F A AL I A
H 9 @M1 9T R AR 6 9
TIT 25-30 AT 50 IV F I AT
2 AR T qg A AT T fgaa s
1T @ arae af@e faeE FE

Fq
A FH 4000 AZH ¥ 74 a7 S9 IE@
¥ foran uw g™ § 9T g o9aw
N WA T AW AA gAY

ogm fF #g gheA@ St JemAr
g & ag frw wroor ¥ Y €
W97 #X FY | wEEI@El #®
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?.‘f,mqg‘ramﬁmw mm ar

T gtat FE A4 FOAT AqAT
dggE £ | WM F ag
ST F fsﬁ'm?ﬁ il o1l Eﬁraﬁ’

i TR ¥ amT @ ®R WR

A AT HE T q%T 29T 37 | fHEy
F o gz W E A Py A adl A
108 WY AR F A 20 @F F
g fag S5 o1 @ & 39 4 afadq
FIA R AT T AT TG & ) TZ Y
[T 7 1T & F oF, oy FY A
FF A9GU H W FE qE
M FHAG FE § I A AN
TR A Ffaw T A fF TR
T FT Ffaw F@ £ AW I
frag & 5 9 a% g WA F
ELL] mrﬁﬁ:s‘rqgvzw{rﬁw
J9 IF ¥g ghewd wA A IEY

& &

WY 18 qTOE § To THo THo 7
F% T & ¥ faar § o” 9w F fag
fey wt feforg &< faar mr g A
freY #1 woivie FT fagr T g AR
e WY § afas F Y wagR  ww
aft ft T U ETE | AT T ITH

SRAVANA 28, 1890 (S4AKA)
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g ARTA - ARG FIEA AT
TUY TATT ET AT F |

LU R S e
Sy gew f5a 3w g

D g

9 @ # fa@r & fF @z e
FT qT ATZA F FagT frar w@
AT T F HIT QIO AIETAIEH
TG § W AF qEAW F g
FgAOT q=aT & & TowwA § o
W dRdy w@ % fAa wifs ™
gl fear war & ) zafar F =g
& woeam F faqAr weds ared
IqAr § AR AT F G FH
T e w1

T F IAET AT F (ATA & a3
IfaFd BRMSEY  FAT FT FET
St B FHAME T FAAAT AET
g ag @ famgew aA47 AR AT
9 AT =TT |

FT A AT F AR F AW
3T VAT SIS Rede ¥ famr g
T gF W T G A g
afe s oY FT @Al 9wy J &
e FX <g faar qar | A@ A F R
fF ag WI AEA AT gRI
afF § S ¥ S g fFoag
Y aemwET A 7 gD ¥ wE
A% FH A TW 40 [l I74Y §
| F 999 T g GEIC F fgaw
IR AITT AT A AT FY g AT AS
AT I 39 F fgaw ¥ W W
§ og WA @ 9T &9 g9 amEr
AT AT & qHAT & 1 G A 9 e
R W AT ot ag Sdr qrE
F AT F FTO qg qWE  HRY
AT T BV TE | IF FT AW ART
I FCH NG | A4 F A |
WY wamE g AT Sven &t W
& ua fau dw asy Qg R0
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AT WA AT I qF gy
gy & v g W aw
gu e s TeeEw F AR
7 gg w1 Svmr afaw s ATgETRr
W dawEm g faeaT T W
W § a8 waar wfew & W &
g g fF aoeam ¥ o9 g9T%
fem 9 | TomEw § A wWew-
TS ATEF £ 39 &1 stener AT 9
A9 wew g wfeal § ag &
qq F g B @ F fesdt
QI T A 99 & fow FW FEAT
g F Fn a9 TR ¥ www Al
mfedt & 98 Fw F AT TE
7w o fF AW R
¥ o Ay mfedi § o9 B W
& fesd #1T Qe Ffewe AN T@@
g% @ & fea o0 1 g AMfEw
F1 g g9 FIOT ¥ F W H
T weiwed fenigw 1 a1 fady
FQATE |

ot T T (TEUR): A Aot
T oy 1 ERT A an | wF gt
93 gqerET @ 5 aee f amar A
W A wERE ¥ 919 s R @
foud SR WRER § & 9%
AT FEAYT TS ATET qA4TT AT A
T ¢ | U AOIEIE § G TF -
AT & WA qF W\Wa A
AT FT 9FT GWT 4 9§
famew § affw sw famm &
aft aF FE W FUAG A& g
1 9 A NIRRT ¥ ST W g
fF w1 ey WY 9g T O
AT GHAYT X AORA G0 Y Fore
W waew ¥ fqaew @ oar
T AT afr § A1 I@FA aF
STy ?

aw fem WY wEw gfr 3

7oA A g fs s W gafaw
WWWW%Q'T
& far 9@ & W g b
wet wfeT A ww wfafer oo @
R sy § fomwr &6 F g §
ﬁ:%a-&weﬁuz‘mmau

14.40 Hgs. .

[MRr. DEPUTY SPEAKER in the chair]
st sitere T g (faeteg)
SN HEIRT, WA A A A A
Feqr % Ta FE AT HYA-AYA
T R T AR R E ) Faw F
T T FA A AT ¥ A e
T SR e aw G § f it

A JEIEEGT ST A ST A ww
fear s =fgm

SO # § fed ) WY awe 1w
@ & A fAFea fear a1 o
#, it fF aréx wifaq ¢, fre Y S

g | T 1 "aea 48 g 6 g o
IFAT WA F o7 O I R W+
mfgwr AN T AT F@ 8,
afF 9 BRI WX § IT A1 Iqav
Frgfe FW &  WaEawaR ¥
g 9 fAagw s & & agi o<
& OF A g g WA AR
It Afq agert =fgr | Afa
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1 oW o, afuwfus s@ar v
gfaer fawr | gwra ag gfewr gar
wifgd fF FAST @R # a7 WY
TH AW T g |

AIET fTe & FE e e ar
g AATVET W 1 39 fog roreTe
F A=Y WY aEEdrd i F o
FRITH T T § IH FI G F F @
AR 9T M {9 9T F F3-qE TG
§ T W AR A @ a7

a g o fA3eT & AR ST
wa § fF oSsagw & us fesw
#ur foesdr amr 91 | 9 FEgR
feeeft & T gem & AR faey
¥ g1 gem & 1 A SR 9@ F
g 1 sg T aEEET gEdr @
=or 7g grm fr f59 ot ¥ sgAar
R ¥ wrErR gy feer mEr
SATAY & THY TFTL T TEY AY HT-HAT
T 93 g & W # SN & faF
FEAITETE & ATFAT SFAT g1 F< faoett
I T FL |

st wgrow fog W (@)
Jeay wERE, # faw  gaw
FET AT § | HE AT qTEA A
WEET WA WRE WA o
gie wina @ % F1 A
T gAT € | qg wiEA wWifeA aF
AR Iq B WE A9 Afed @
W 4G @ A | e
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R F F4 qF Iq F TLA-
FIOT FT F A€ AT a7 H7 fq91C
g

T T ag 2 fF feeell TamAY
g o 9@ %7 wafFaay 2 %
JAET ATAT FIS TAG( A1 | TINAT
TG Y T FT F F I R
AT o | A W g e &Y
S AR A aT W g 39 F
feare ¥ S9N wart 80 W@ #
@ I W\ F Jr Agar g
fe mr Wy faww 7 w6 W
# qRET = g g 7 FIR FATE
2 a1 80 W W Y rETEY ¥, FAE
I F IR ATB, AA=ALY, AT
¥ 3rf fd R et 1 FB qW
grm, 39 # W@ F g0 gfapr fae
a3 @ & foaF I ¥ g @ S99
F FAR FE F A7 F I A
AW ARA F F far | AT
@ g

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): I bhave
come before the House seeking approval
of the House to a small supplementary

demand amounting to Rs, 2.70 lakhs for
the year 1968-69.

As explained already in the  papers
that I have circulated, these are in respect
of certain unforeseen items of expenditure
arising out of court decisions for which
certain sums will have to be provided—in
the Budget this amount was mot provided
for; ard secondly, in the course of the
year we have plans of new services, same
new works, for which also a token pro-
vision is needed; for both of shese, we
have come before this House for sanction
of Rs. 2.70 lakhs as  supplementary
demands for the current year; of these,
about Rs. 1.66 lakhs are for recoupment
of charged expenditure incurred in excess
and Rs. 1.04 lakhs are token demands for
obtaining Parliament’s approval for cer-
tain new services, etc. The details of
services and other things has been explain-
ed in the papers that have been circulated,
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and 1 am sure that the hon. Members have
no  objection to these supplementary

demands.

In the course of the discussion certain
broad points have been raised; I would
particularly like to take up three points.
First thing is about increasing incidence
of accidents. There seems to be an im-
pression going round that the accidents
on the Indian railways have increased,
while the facts are not so. It is a poor
appreciation of the facts that are available
with the hon. Member.

Regarding accidents, they are of
categories :

(i) track failure, derailment; (ii) level-
crossing accidents; (iii) fire in running
trains; and (iv) collision. ..

SHRI J. B. KRIPALANI (Guna) : Why
not bring them to the old level ?

SHRI C. M. POONACHA : For that
somebody else is required here and not
any one from the Congruss Party.

four

Of these four types of accidents, in res-
pect of fire, in respect of level-crossing
accidents and in respect of derailment, the
number of accidents has come down to
an all-time low figure, but in respect of
collision, unfortunately there has been ‘an
increase. If T could take the time of the
House to explain briefly the incidence of
accidents at least comparing it with the
first four months’ period of the previous
3 years, one could see that, as against 388
accidents we had from 14-1967 to
31-7-1967, we have 329 accidents during
the corresponding period this year. This
includes all accidents, and I might again
repeat that; so far as the other types of
accidents are concerned, they have been
duly controlled but in respect of collisions,
unfortunately there has been am increase.
1 admit this fact. We are going into this
matter very thoroughly. Unfortunately
there is little -appreciation of the factors
that the railways have got to contend
with: in their day-to-day-operations. Let us
take, for example, the Gujarat floods.
What has happened there, how we have
been tackling that—nobody has said a
word in respect of these things. The
flood conditions, the drought conditions,
the scarcity conditions and a variety of
conditions, lay a heavy strain on the
day-to-day operations of the railways
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which need to be appreciated in their cor-
rect perspective .. (Interruptions)

SHRI ZULFIQUAR ALI KHAN (Ram-
pur) : We all appreciate, but that is your
job.

SHRI C. M. POONACHA : That is our
job and we are doing that.

Similarly, there have been occasions
when heavy strains have been put on the
daily working of the railways. I will give
one instance here. This year we had to
move extra foodgrains in excess of our
capacity from Punjab and Haryana to the
other scarcity areas, and in three months’
time we had to handle the movement of
as much as 13 lakh tonnes of foodgrains
which was not a normal programme, and
that has been done to the entire satisfac-
tion of the departments concerned and the
State Governments concerned. T have
noted with great interest Shri D. N.
Patodia’s reference to wagon utilisation.
The wagon utilisation ratio depends much
upon the pattern of commodity traffic that
we handle. In order to work a  pro-
gramme of 13 lakhs tonnes  movement
from @ particular area within a certain
period, hon. Members should appreciate to
what extent the empties will have to be
worked back without load. We cannot
always wait for traffic for the empties. If
we had not worked the empties back with-
out load, we would never have been able
to handle this much of traffic well in
time. So, these are the inherent problems
which confront the railways in arriving at
certain norms of utilisation of wagon
capacity and utilisation of engine capacity.

14.51 Has,
[MR. SPEAKER in the Chair]

Knowing my hon. friend as I do, I
need not bother him or the House with
all the other details. But the pattern of
traffic has been such that we have got to
work back the empties over long distances
and, therefore, the utilisation ratio does
come down. If my hon. friend had ap-
preciated the pattern of traffic that we
were handling, this point would not have
been made.

Next, I want to come to the point re-

garding shift in traffic to the roadways
from the railways. I accept it. I admit
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ft. It is a fact and that only indicates
the developments that we have made all
round. The roads have been developed
and transport capacity has been developed
and they are meant to carry traffic. But
my hon, friends should remember that the
freight rate on the railways has been fixed
on a rational basis. It differs from com-
modity to commodity. There is the low-
rated traffic and there is also the high-
rated traffic. For the road haulier there
is no low-rated or high-rated traffic, he
works on the milage basis. He charges
according to the distance run, which is
not the case with the railways. Further, on
the railways, the industrial raw materials,
the ial requir of the -
nity and the priority items are being moved
at concessional rates. No road haulier
does that. He takes away the cream of
the traffic, and what is left to the railways
is low-rated bulk trafic. Nobody is
houling stones or salt by road, because
with the roadways that does not work. So,
all that traffic comes in an increasing
measure to the railways. The oream of
the traffic, that is, the high-rated traffic is
taken away by somebody else, and that is
called efficiency. No, it is not so; ¥ the
rajlways were to charge the same rate,
then 1 can assure you that the earnings
of the railways would be much better. But
the railways have a purpose. They have
got to serve the interests of the nation.
They have got to serve the interests of the
community. They have got to look to the
social service aspect also. So, the freight
rates that have been fixed are such that
they could not be said to be purely com-
mercial. They are no doubt commercial
in certain respects, but they are also wel-
fare-oriented in some respects, and they
perform a real service to the community
and to the economy of the community by
and large. So, the matter will have to be
viewed from this angle. I am having the
entire freight structure re-examined. The
moment I say that I am getting it re-exa-
mined, immediately Members will say
‘Yes, you have an idea of putting up the
freights’. That is not so. If we want to
rationalise the freight structure on the
railways in relation to what is available in
the other sectors of transport industry,
then I welcome such a thing. I think the
time has come-when we shall have to
have such a revision and re-assessment.
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Third point is with regard to new

lines and the conversion of metre gauge
into broad gauge, we have been looking

- into this question from the overall trans-

port movement angle. The greatest bottle-
necks that we have in the railways are the
various transhipment points where there is
break in gauge. That hampers the free
flow of traffic. Therefore, a plan has been
drawn up to convert metre gauge into
broad gauge on a particular pattern so as
to ensure free and uninterrupted move-
ment from north to south, from east to
west, and from port to port and from big
industries to other industries. With this
background we have drawn up a plan and
that entails the conversion of about 3400
km. length of rail traffic which would
cost about Rs. 170 crores. It is currently
being examined by the Planning C i
sion and also in the planning directorate,
and we are going to take it up on a
phased basis and such of the conversion
as required for the free and uninterrupted
flow of traffic for essential requirements
is also being attended to.

With regard to labour, hon. Members
have been saying that labour is not tho-
roughly satisfied and that labour is dissa-
tisfied, and they have also said that every
section of labour should be given an
opportunity of being listened to. My diffi-
culty is this. In an organisation with 14
lakhs railwaymen working, to have more
than one union is itself a difficult pro-
blem. We have two recognised unions on
the railways and they have all the nego-
tiating facilities. There is the permanent
negotiating machinery. and then there is
the joint consultative machinery and all
these facilities are available.

SHRI NAMBIAR (Tiruchirappalli) :
All of them have failed.

SHRI C. M. POONACHA : But there
are certain sectional unions also. How
many sectional unions can we afford to
have on the railways ? We have got about
170 categories or types of workmen on the
railways, Can we at any time envisage a
situation” where there will be sectional
unions representing all sections of the
railwaymen ? That will introduce chaos
into the working of the railways.

SHRI NAMBIAR : He can introduce
the ballot system for recognition of unions.
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SHRI C. M. POONACHA : That will
create so much of inter-sectional friction.
Already, there is clash of interests. As a
matter of fact, my hon. friend is the pre-
sident of the Firemen’s council. ...

AN HON. MEMBER : No, he is not.

SHRI C. M. POONACHA : There is
also the driv_ers‘ council.

The drivers feel that the firemen have
not been taking orders from them. There
is thus no co-ordination between them.
There is an element of friction between
them. That is being fomented by certain
people and that affects the operation of
the railways, but the blame is being put
on the railways. This is a very. strange
type of logic. Therefore, I cannot accept
the contention of my hon. friend.

There will have to be a stage when we
might perhaps have to think of having a
single union in order to see that the
railwaymen’s interests are safeguarded
fully according to the rules and procedures
and the law of the land. Then only we
shall be able to ensure the smooth and
efficient working of the railways. Poment-
ing sectional unions may be a matter of
interest for a particular Member or a
particular group of persons. But speaking
in the interests of smooth working of the
railways, I would plead with the hon.
Members of the House that it is high time
that we gave serious thought to the inte-
rest of labour and the interest of the
organisation and we facilitated the forma-
tion of a single labour union so that the
interests of the workmen could be safe-
guarded and the working of the railways
could be ensured on a proper footing.

With these words, I commend the
Demands for the acceptance of the
House. ’

MR. SPEAKER : 1 shall now put the
cut motions to vote.

All the cut motions were put and
negatived.

MR. SPEAKER : The question is:

“That the respective Supplemenatary
sums not exceeding the amounts shown
in the third column of the order paper
be granted to the President to defray
the charges which will come in course
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of payment during the year eading the
31st day of March, 1969, in respect of
the following Demands entered in the
second column thereof, viz. Demands
Nos. 2 and 15."

The motion was adopted.

15 Hrs.

MOTION RE. STATEMENTS OF

DEPUTY PRIME MINISTER ON HIS
SON'S BUSINESS CONNECTIONS

MR. SPEAKER : We will now take up
the Motion tabled by Shri Madhu Limaye.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Before you call upon
Shri Limaye, may I point out that there
is a half-hour discussion scheduled for to-
day in my name ? I wonder if it would
be possible to have.it taken up on the
23rd, if convenient to you, instead of
today.

MR, SPEAKER : We will postpone it
today and have it taken up some other
day.

ft wy feed (7)) semw w)-

T WuET oo ¥ & few gwmE

19 F1 AT TEH #f faaqa § o FAT

|ger - fF e

‘58 a9 ® eMF § @y g¢ fF I9-
e W T A Helr §owww gy
ot wfa & s vl & T
# 7 ¥« OF qT< afer & A 30 wiW,
1T 24 FATE, 1968 FT @WT A faeagm
awred fau dT gw A w A ww
# @Y g & gam Wl § 3% o
9 3 HY ALY e, A AT OAGETA
T HAT AT T A F v
F1 fregiRe axd & 1

AT WEIST, AT T 989 | -
T g, Tt 9T aww F7 wra faerger
AL (vamwmar) ...
g W g waw § fagt A

SHRI RANE (Buldana) : I rise to raise
points of order on the Motion just moved
by Shri Limaye.
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AN HON. MEMBER: Under what
rule ?

SHRI RANE : I am quoting the rule..

SHRI SURENDRANATH DWIVEDY :
He can do so after Shri Limaye has made
his submissions and you have placed the
Motion before the House.

MR. SPEAKER : Probably for his mov-

ing the Motion itself he is taking objec- '

tion. Let us hear him.

SHRI NATH PAI (Rajapur) : There
can be only one point of order at a time,
not points of order.

SHRI RANE : My submission is that
under article 75(2) and (3) of the Cons-
titution, this motion canpot be taken up.
Secondly, a Motion cannot be admitted as
long as there is no specific rule to that
effect, and without a prescribed form.
Even under existing rule 186, it is barred.
The next objection is to its form and
wording. I submit that the form of the
Motion moved by Shri Limaye is contrary
to our usual practices and conventions.
You have admitted this Motion under rule
189. Till 12th August, about 139 Motions
have been admitted by you. If you
look to the form and wording of this
Motion, it is contrary to those practices
and conventions.

Before elaborating my points of order,
1 want to make some general observa-
tions.

Sir, your decision to admit and fix a
date for the discussion of this Motion is,
in my humble opinion, of far-reaching
consequences for the future. It will affect
not only the working of this House but
the working of Sfate Legislatures. It will
also affect perhaps about 500-700 Minis-
ters, individual Ministers in this country.

AN HON, MEMBER : And their sons
also.

SHRI RANE: Therefore, I appeal to
you, to the whole House and to Govern-
ment also to give very careful considera-
tion to this question.

AN HON. MEMBER : That has been
given.

SHRI RANE: T submit in all humility
that perhaps when you admitted it and the
Government gave their consent to it, the
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consequences of this for the future were
not fully realised.

SHRI NAMBIAR (Tiruchirappalli) :
We do not want Government’s consent.

SHRI RANE: From the constitutional
point of view, the motion is contrary to
the provisions of article 75, clause (2) of
which says :

“The ministers shall hold office. during
the pl e of the President”,
while clause (3) says:

“The Council of Ministers shall be
collectively responsible to the House of
the People” .

Looking at the sub e of the motion of
Mr. Limaye, I submit that it is nothing
but a backdoor motion of no-confidence,
as in that motion he has tried to spot out
the Deputy Prime Minister and the Prime
Minister and he wants that the House
should express its disapproval of their con-

duct. My submission is that under our
Constitution, no individual Minister can
be held responsible to the House.

In this connection. I also draw your

attention to the Commentary of Mr, Basu
on article 75. I shall only refer to page
456 (1965 edition) where he says that
there is no provision in our Constitution
for the individual responsibility of the
Ministers to Parliarment and that in com-
formity with article 75 of the Constitution
and Rule 198 of the Rules of Procedure,
it is a collective responsibility. At the
same time he points out that in England
individual Ministers are responsible to the
House of Commons. So, here, in view
of the specific provision of the Constitu-
tion, I submit that there is no provision
under which the conduct of an individual
Minister or Ministers can be questioned
by a motion.

Sir, I do not know how you have cate-
gorised this motion, as a censure motion
or a no-confidence motion. Even if you
have categorised it as a censure motion,
I like to draw your attention to page 303
of May's Parliamentary Practice, 1964 edi-
tion, where it says that a motion of lack
of confidence in the Government is called
a vote of censure. So, even if you have
categorised it as a censure motion, it cam
only be taken as a motion of no-confi-
dence. So, even if you have categorised
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it as a censure motion, it must fulfil all
the requirements and formalities laid down
in Rule 198. Under Rule 198, if you
find that a motion is in order, it must be
put to the House for leave and if more
than 50 persons rise in their seats, then
only it can be admitted. So, my submis-
sion is that for this motion this formality
has not been observed, and therefore it is
not admissible.

My additional point is this. My sub-
mission is that you have admitted this
motion under rule 189. When you cate-
gorise a motion as no-day-yet-named
motion, Rule 198 casts obligation on you
to circulate it to the Mcmbers. But the
substantive rule is 186. I object to this
motion being moved and I base my objec-
tion on rule 186(4) and (6). Sub-rule
(4) says that it shall be restricted to a
matter of recent occurrence. Even the
wording of the motion says that it relates
to a statement on the 30th April and 24th
July. By no stretch of imagination can it
be said that it is a recent occurrence.
Again, sub-rule 6 says that it shall not
revive discussion of a matter which has
been discussed. You know and the whole
House knows that a discussion had taken
place on 24the July. Mr. Madhu Limaye
raised on 24th July privilege motion and
wanted it to go to the Privileges Committec.
On the 24th July everything was discus-
sed. There is nothing new that will be
discussed by this motion. He categorised
the statement made by the Deputy Prime
Minister as misleading. I do not know
what Hindi word he has used now. Not
only that. In his speech he demanded the
resignation of the Deputy Prime Minister
and the Deputy Prime Minister replied at
great length and said : ‘[ am not going to
oblige Mr. Madhu Limaye by resigning on
his asking. But if the Prime Minister
wants me to do so, I shall do so'.

MR. SPEAKER : You are going into
details now; they have been discussed
already.

SHRI RANE: My submission is that
all these -points had been discussed then.
There is nothing new. This motion can-
_not be called a new motion by any stretch
of imagination. ’

As regards the form, I should request
you to refer to rules 60 and 61 which pres-
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cribe the form in which adjournment

motions should be moved. Then there
are rules which say clearly that it should
be couched in decent language. This is
an important motion no doubt. I also
draw your attention to Rule 209 which
lays down the procedure with regard to
cut motions expressing disapproval of
policy. There should also be a  pres-
cribed form for such motion as that of
Shri Limaye. My submission is that this
motion does not conform to any of the
forms of motions prescribed by our rules
and hence on this ground also, this cannot
be admitted.

Sir, of course, I have no objection to
discuss this matter because I have learnt
that the Government is keen that the
matter should be discussed. But my point
is that as long as this motion is not
amended to conform to prescribed forms
of no-day-yet-named motions, it cannot be
discussed in this House in the present
form and wording. That is my submis-
sion.

MR. SPEAKER : All these aspects had
been considered. It is not as though I
just agreed to that. We went into the
rules. It is not a no-confidence motion
where I should put it to the House and
ask fifty Members to rise in their seats.
Here is a censure motion. The Speaker
may naturally admit it. But Government
must find time. The Leader of the House
has to find time for discussion of this
motion. Call it no-day-yet-named motion
or whatever it is. Under rules 184 and 185
there are. 3 number of opportunities for the
Speaker to admit a motion. But time can
only be fixed by the Leader of the House
and the Government. In the case of a
no-confidence motion, the Speaker has got
full power and immediately he puts it to
the House and fifty persons get up and
then it is discussed. But this is a censure
motion which has been admitted and time
is found only by the Leader of the House
and the Government. Naturally, I secured
the consent of the Leader of the House,
and she has agreed also for this being
discussed on a particular date and at a
particular time. After all, when it is dis-
cussed not only here in the House but
outside also, in the press, it is good that
it is thrashed out on the floor of the
House and an opportunity is given to hon.
Members on both sides of the House to
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speak about it, instead of every day,—
(Interruntion)

SHRI R. D. BHANDARE (Bombay
Central) : Article 75 must also be taken
into consideration because he has raised
a very valid point.

MR. SPEAKER : Order, order, I am
on my legs. They are valid ; whether the
. motion that is admitted is valid or not.
Naturally. it is not a no-confidence motion,
as | said earlier, where I should put to
the House and then secure permission. It
is a censure motion which has been admit-
ted, and the Government also has found
time, There is nothing illegal in this.
Government can certainly take courage in
both hands and say, “No, we want to
discuss this matter here.” And it is good
for the House also to discuss it, instead of
some hush-hush or some news coming up
every day which is neither desirable nor
good for democracy and the country. It
gives an opportunity for Morarjibhai and
others also to make a reply. Therefore,
let us proceed with this.

I would appeal to Members on both
sides of the House to raise it to a level
where we shall discuss it without excite-
ment and without hitting below the belt,
either this side or that side. Mr. Madhu
Limaye.

SHRI K. NARAYANA RAO (Bobbili) :
Sir, a point of order.

MR. SPEAKER: Is it a point of
order ? 1 do not want any assistance. I
have given my ruling.

SHRI K. NARAYANA RAO: Just
one word. (Interruption)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Order, order. Let me

hear him; let us see what his point is.

SHRI K. NARAYANA RAO: We are
all interested in knowing the facts; I have
nothing against that aspect of the matter.
But the mischief has been manoeuvred
so that the name of the Prime Minister
could also be brought in, in this particular
context.  (Interruption)

MR. SPEAKER : No, no. It is over.
T have given my ruling. There is no point
of order. Shri Madhu Limaye.
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ft "y g aomw  wErEm,
mﬁwmqﬂmm—m
ﬁmwmﬁa«m,wﬁvm

F 1 ZE T GANT, AAA AT,
fadr seaw ¥ agi 9 W& 2wm,
gfaw dEaT d1 SFEr Y SR A
& AT | WX ITNEE  HE I
TET & a1 ST AN Agr gAY, S
ERY Afqwar 1, 7@ qwr Y, AFaE
N #X @F A wrOe @ o
afad o9 1 @gw A g A -
T HAY T, T AfRRE ATA9-
TG FIA AMGE | 99 IT-TUTT
Y S H F TS A AW FA E,
a9 ¥ ag waea A4 @ F qg I3
g ur IEE £ ar afrea w9 ¥
fomme § | &9 g =Y S
Fare &7 e fFar @, W W T
4 F A § oA 99 W H uF
T T @ g, dfe awEE F oA
AT FEAT 9 @ ¢ 5 qwd aw@
FEF T ot § HR AT I
Ted? Wi wOg F oo ¥ fad ¥
TR AT A W I AT G
L

9 q9d AT A fas W g e
§—EE—STaaE WA F g
39 F1 IEAR AFGH FT AL
fFar s, gEO—I9-SaTE HaY g
9T UEW F uwErq S oqUN AEH A
AEAT §HeT a9 @A F A
e Aaa—ifagi & wdF o
T FT 9 & ATH FT TRAATT T eI
THgT FC B WE—T qF FAT
& | ST AT RN 30 A FY I9-
TET Hel A1 ¥ @91 qR q39 FU
F2T 97 6 99 & oeF 7 AR FTAETA
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[t =g forerdt]
IR frRr Bie g &1 o A
&, 1964 ¥ AT Iy & A TH
I qg W w1 R 39 a9 Y 9€
TEE §F0 F A0 A0 @ X R
&1 24 @, A A7 T W@ wWA
T X TS AT 9r |

AT A1 F TG § G §O -
it wa@w Iw fg 4, @@ AR ¥ 8
JaTE, 1965 Ft Sreww yzde fafa-
2T AT SU-vUE WA F QT T4 AE-
IT GFQ, N Fifg WE F A9
garm wwetan, foed ofr #ify drd
To 2050—-00 FT HIFEF AGAATAT
AT T AT AT | A A Fv A7 5 g
JOAET 3§ FIGAT § IAH Ad<h A
AMAR Fq W ARD H FEAY
F g I FEAAF =T w
TR

Al WIS [|E oo IO q
Tz T fFar a1 f 9@ quEi § 39
wawl &1 % g R wafr =g
- feeET, 1960 F EWAW F
I I g@ wr felr srfawaw
JTEAE F FOEX &, W q WEN
T ASH A TEA AT TS @I F
FT § fAe 9T Far O F AR O,
=fae afafee # alc @ o ag et
TE F AN AT FEGITE FHErg
N fr o & SN Fer ar
a1 f awa & awar @ 2, afuee
affre & wEwm TF T9F T
IgH F S qgHed davet d fag &
Ig TF T T AEANAT eqiFT &,
fom® 98 9 & AT FT QAT &
#R AT WET YW ¥ ug el
a@ﬁnﬁ:qmaﬁtwm%
T [ wHAl F# OTEEE J
& |

A5 ag @i #t A1 fF a8 T
famnfasz wfafa F1 dom 7 W
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afafa «fr sifs 3§ 9K Seaw A
fafadz snfs & 7 go @R i w=
# A F=9TS FT qaq1 FMC | I9-
g w1 & fag, 9 o) 5w s
# a1, 7y faege qafaw wdf
qr & 3 TEadsl # v F@ F;
FT GZ 9 G A F AF | I I
¥ ug Fgr 91 fF 39 aWX F aami |
faamz @ & W% A = Frow W
T & e Y TATOTRAT FT AT
@ g1 zafau ag fad aem sk
qTSF ST ATAST 47 | AT g7 forw
TUT Hell F1 AT GG HT FEAT 200 |
II-XTE FaAT T T J0ET FIT qAT
fF 9, 1964 ¥ T TAF TTH A
T & fau w0 w7 v 37 fa,
TR g R AT 6 SR aIHF A 1960
T guHtan i &7 ¥ "o fean
g ST SM, 1964 X W, 1965
F = e oA @ w7 fam
2

fedt avg F saa@ifas @R =a-
afe gy F1 afaa fqeg 5@
& fou 5 a1g #1715 wg@ @ 2 fF
IR T F AU T FET T T
fear | e @ awa w1 § fF 3q wafy
¥ giv Frget ¥ dar foar ar 48
¥q & AT ama Afam ¥ & fAg
T J FRAT

¥y g sfed f6g @ =mEw
% § 1 Jq9U, 1965 FI TTHA 3-
3z fafade g sFasmEE @ w
fraaa o=t #t gt & SR W@
TS | o Fifa T FT arwEr
™ | 9 98 grfag g smam R
A Al W 7 ag giaw F7 weA
1 g e ¢ e T AR,
1964 ¥ JIT FFAT J FAT g AT |
e 78 § & % wrgdAe $%eQr I
Fag M aer ¥ fad od &
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q IFGAT  AAATGE  wEERT AT
@, afer s & fau w0 AT
% T W' F q@ WY 98 A9 AT
AT FI N @ | WY A A
g qar 99T § 5 Su-saw wel A
a9 9@ A8 T8, afer @9 qg oA
arfaa T & fF 99 oeh Y aqrefad
aEAET ¥AT AW ad F JaAr A oY,
afer o foar & feafa T swme
¥ 3F AR R A ¥ fAg &
g fowEd a1 wEm A $i 3 SR
R 9T T F FHAY qq«E
T @ |

N Fify 298 s SeEw F A
S 1964 ¥ AT 1965 TF ATIAT(TF
TEET F AT T G T &
AT F UF sRred swr g
Wt oy fag #0 fF sw i w@fF
1965 FT THANT ARL a1, *v Fifw
BT A Y qar A <=1 9, 9 e
a7 e afafee da@t 1 9 T8
Ffew IoH AW & ®T 7 I A
et qAEag A 1§ AEr SeEd
FY & afgfan g gegw o6
TE W W @ S SSgy
FTQE

7g TEAW 7 e =i Ffafee”
= wify # Jrear § afes Seaer qur
ft #ify W@E F ICAT 1965-68
F = o W 3 R
1 W fag F@T @ | BN “Ewm-
Fg 98 FT qBEA ATHS G G A |
T qI9 FT A T@T ST Arfen
o Fifa @ Tt F AT F49-
T A A, @few I AP F ARAC
4 | gAY S ST AH A
TR I AR EHF @A
o% AifaT W @IS, 1965 ¥ FARK
* mifes W ¥ faeet & L A &
1 ZAT 99T T & 59 Ffeq ‘el
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Hafee” & fag “Gfas &0 =X
& § foy wmar &, 7 5 ‘efame
Ffafee”’ & fau Ser fF go-ra@ @y
F T RO | g8 weR SU-WUW
HAl AT AT FTAT GATGHIA AV
I TEAN AN § I
T @ R gra awt fag U R )
A et F § 1 9w g, FEE
ofi Fifa € Fr NTw@ F1 A AfEFC
q7, Mfs qUg-aug 9T AL AH I4-
{3 g N feuT o 911 g
I T swar efmaw afafee o=
el # g F wEe g e
3, faw s=itat 13 aww faar
FTAT G |

T TF 9, 1964 ¥ 9dF, 1965
% o Fify @ WG .1 § ¥R
T 19 973 a8) ATEdTg R FHEA
faerar @T A 1960 F AWAY 7 I
fear war v 1 6T wdW, 1965 ¥
e a7 & gIIC TN T F AT
X TATT ATH A9 F 99 W FH
FA Q|

Tq gHT qqrefaq efame Ffafee
F I FT S ARG JqE F FEY
AT ARG A T F oqrA TG a9
et T

ITHAT Al F AN aed H
Fgr & fF “FHew A" F T AT
™ a7 fag sar ¢ 5 1965-68
& fiv fmly so @ s @
ot " AfET W T T gMT sgE-
qifas gravl &1 A AT arfed g
@1 | AfaE FEETQ & fo|, a9
TH TAFET T G g1 a4l AT
% sgEaafas fad fan sdem &
& awx & 9 TERe § 5%
SraEfas  Gfewtal F oA g,
fomd & Faw @ 1 FHEE faar T
3 fod Q@ feen s of@ F § i@



2725 D.P.M’s statement
. re.

v g Fermd ]
R s Fifq 2@ § 1 qE 1960 F
AR F qEBE & ) I &S F
AT A1 A FE FHE @ e
2 1 zufau fad =fww &1 7 gMr
¥o fag & Far

afer Jar 5 Suwgm W STA
T FgT & fF FHwE F1 3 e
qEEFYT FTqE T G FHAT § | A
IH IF g 9—10 AT FAGTE H AT
T Y 57 IAF FamER 38 fag
FT & fF 99, 1964 & 719 1965
aF SITA B F YT IR SATEARITF
gr T AT @

Eﬁﬂﬂ%mﬂﬁi’ﬂﬁ%ﬂ-.

59 I+ 5-6 foy § v faad
T F qE I A AT 29 SETE
F1 & ¥ IT-TUE FaAT FT IEX AT
FTAT 4T |

IfFT 58 F T W STNEE AT
¥ 2 W qF @E 9gF FH 9 q
F &g fades ad fvam, 7 SOy o
T 9T @8 e AT 24 @,
FI TN wg AT F AR T A F
qE AT A F A SteEd AT ]
T 2T | IR I AT A7 A IR
Q=g ¥ SEEd T qA™ & 30
AT ¥ 24 IATE qF @A ST F
qE @ AE T AT 39 JeF ¥ qR
JTT AT A FAT ? AT At
F I A WY IR T gF A I qTe,
AT Y FE FEFTD & | o g T
A 98 GO, AT TEATES AT F qTAY 4
T a9 1 I FY TIAT B ST
& fom ¥ Aergw go &1 s fawmr
I F qATT F TSI AT & | SAFA-
&9 FA F 206 @ F AT T
FIGAT FT AT FEAT FT qOA T AAT-
fot # wefem, O dw 3 av
AT § AW , AT I F Gy
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I JEAT G AL 24 FT 9T T
TRIT FAT 9347 & | F 9T T qRS
g fF | 1964 ¥ 1968 TF AT
T F gT FI WIS F e o
oY TF AFT F A I AFET I F
fawmr &1 sy O ar =Y ? S
I F AT FLSH GFT { AT AW
S & qTHA T@A FT IFAT FIE A
T fFaT 1 1964 § wifaene T
I afgg 7 | wfe odwr, 1965
TF I &1 qaEErs W fAeT @ s}

CHHEW S | I9 F a1E @9 91 e

1968 % IAFT gAedTg A WG
ff faar wr 1 39 A% Su-wuE waEr
T EEA F A B A

qemy  WERE, HA 29 g F
I 9 H IT FH AEATQ A &7 off
IF §2 W afad ST FeOAT F €
T TE TE AT AT IR FATE AT
T F W AW A gare fFAT a9 IR
@ far 5 &, 31 9@ad, 1967
I I I F F ATWEA G |

7O o g 5 oag 3@ aw w1 oAy
& w1 fF ard Jee e wveEt
& Fifa W€ 1966 @@ dATwT SH-
WX @ E | z@FEET &Y fagar oy
TI-9F  qfaat F1 gt fret
& T st Y F @ FEAT HY A9
T T WIH F AT T A G
Yo THo a'gﬁ'% g Wt wifas
F &0 F wAw A, e @
£\ 3= favsr A Y UF qdew  FEAEY
F ag AW 9F TEWT G § AT
faawaiT wvat & arg W S AR
e & fao afsw 7 & T F
7dF % wfawng &1 @ S
w1 @i & @ oara ssfeaw
g Ffgwe FEOAT W 3T F AR
I G F T 7 @), Fifw 9q A
fede fe amd e gfer wvat
W g foww wifaars scw v dAfer
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¥ oA it gEER ww F ) ans

1 T awr foet Y, fomr &%
aft % foan, SusumE d@ wie-
fow wvvw w80 ? w@T oaE FEE
foww 2 ? = & @it sl
IR T arr foy & 7 ok
M W F Y g AR FW g AR
w78 § 5 fd a & aga gw w0
aFam g |

T ag o W wgeEqe g fF
fi wif | W B oqEwE FAw
e Tl T dEw F @i
qgen cRme o ad & Y 1956
# gar a1 99 @wg A Ash W
i F AT Al I AgEW 0T
AT g T 1 IW F AR I
T H FHE AT T2 FT AgFAT
I F qm 91 | 6T 9= 1960 H
@A FAX g A ¥ A faw
ot § | 3@ TFIC I A&l
T FM I F A A WA FE A

ﬂa’ll’& | TG, 19647 T IqF
AR, I & A TG F, I F7 O,
IO WY T @R A q94T =T

x T A
cafear feoar | ST & FEA W
ATAAFAT &Y G Y | IAS Fg T,
i aw g f5 faswr, «mwi,
fearT anfe 7 wifg JWE AN =R
q FW wEgEar & 1 T T A9
o #H famm som 5§ @@
gilfeai, wmw, qaeag, war Ak
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T e Tw oad & far a @
fodar =1 & 53 fam w@at &
TodF ¥ foe #, afer afm i

a: =

T 9gT wifaw wew § | A A
IAHT FT I FAC A FF  fawwr
F FTT AU AT I FT FAfAT
FTH FEET & a1 TG, I TH FAT
g & 1 W faw s sy 2
fegeam & G¥aw A W
# f5 wifw frgw F9 F AR
oy, FHw oanfe [/ ¥ IA A
SqaifeE GrEET gRm 1 TEfEw sy
NG 1 g Fg f6 9% a0
T AT ¥ ITF F F IS @ A4 frar
2 TTE #

FEq WEET, FAT AT WA
T T T ae Fan #, I35 &
F A q IR FIE q@ I ATH
&1 a1 fe qax IR F dar FE
T gET AfE B A FE 4@ AV
# fawara 537 F fag &ar< g 1 wfew
Foe #1491 #R &F W F T4t
g fom za-fre sfueifeat & amr
AN AT Fr A ¥ @ a3
s s Ffy Wi F IF @ 4K
ofaa 9 & Feor Al w4 v ?
FR FwR #E frew wRE
frae @ aad F g9 aWR
# gr W A Y @ AN §
9 SR Ffa § @ g 4,
IFT T AT 5T | faw wav
1 ag faew &5 7 v wifqwrs
Ffmali € a g A 3o fl
I 5y § 57 wAnr framfram
#r afgdl # 3@ FT F WY @A T
frrer 999 & 1

T X7 AW F A AR WRER
framet @Rk wriwdlrae
AN WA AT ogaT @, M
Ay qTT I I8 & 5 s
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[sfr =g forrdt]

F a AfgE § oW A A
o Wk FEfa ¥ & TedEA #<
w9 FoRel #Y 9T T T TR
W OIT F A HT GEENT F AW
[ R AF T AME )

afFr AR Fifowd & Frawl
¥ feaweh 7€ &, w7 woew  faw
WO |E #/ T ey F
g wd sfa safae § fF s
g a2 &1 oo e afag qwmr o
gg #1 form A Far W ghaw
TR F I F AIA FT OF A9
I fad | F9 I-TEE /A ¥ g
W £ e wgd a2 @, e afes
F1 AT AHEQ B F GEAAT
% ardm Sfafafesies (§ aaReR
5 T 9T S9ET AT I AR
gfafafisiess ¥ g@EF™ F w9 F
i AAT G 99 FT IrgiA AT TG
saE faar | & S 949 ¥ 0F @
9T QAT E | T TR & o

“Shri Kantilal Desai was given an
Adviser’s badge to permit his entry to
the precincts of the Conference Hall
and to enable him to attend social func-
tions organised in connection with the
meetings.”

gg FTTAvEE AMEd %S &
AXHE |

“The "description as an Adviser is a
technicality for just this limited pur-

T TE F TP ATAAT #T Ig
7 #< fF ag faaga w4 §av
FHET FIE WG I g AR IT A AgW
efafe & Qo1 Fg FT ag o
N wfrw FTE § )

T § F (T F S 39
1 =9t T g § ad axarfn
FT d9<T dwad fAET | I9-q
I YNE ATE FHE F T FY IS
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w9 sfEw & U MR w0 G qEw
I R 1 e A ' F g
R q 1 3T A1 AE T I wga
I=BT T 91 AR 37 fifen & o2
TR § | K e I A v
I Y owfaser @3 & @ oft 1 fx
& s wwo AR s W
AFT I Afawed ¥ quT wwm ¥
WMYF [T 9=T |

fadw ¥ wfaaeeg ¥ agew W W
aifaelt F AR AN g AR T @
A F1 0F qJ9H § foar @
F FOT FEAT I | IFA qIA F
A IATTEET FN, 97 F AU
frar fad sfaq ST sEwr
9T 1 I F 9T ¥ 38 fawgw @
ST E -

F qur 7€t 95 @1 § #iE qq e
T FEAT !

MR. SPEAKER : Conclude now.

SHRI P. G. SEN (Purnea) : Let him
read the whole thing. Don’t stop him.
Otherwise, he wil] bring in another mo-
tion. (Interruptions)

ot wy forwd : o Wi @ gfE o
ag NI9gHT "qTge FT 9 g IO wA F
qw A
SHRI P. G. SEN : Hoe is repeating the
same thing.

&t wq fawd : Fitd 7 w7 @
gt

“Dear Prime Minister,

You will recollect that no 22nd

statement. To my very deep regret, 1
have to admit that this was not true
1 misled you and my colleagues of
House. I have come to realise that,
this deception, I have been guity of
grave misdemeanour and, despite the

BE
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ffact that there is mo truth whatever in
other charges......

Tt femife T & A F |
e 7 w1 fF owfe w1 o g
a8 2, fow mewmn &1 g
2

*....1 cannot remain a member of your
Administration ner of the House. I can-
not tell you of my deep remorse for
the embarrassment I have caused to you,
to my colleagues in the Government,
to my constituents and to the party
which I have served for the past 25
years.”

g 99 smaar A Y e 71-
72 g6z 97 faenm )

 fagw # dgdw afew &1 v
fod 78 @ 7Y ¢ afer o q= W
& @ a1 3 O ae
AT 5t AFIE T @Y AW F IR
feams—ar oF figw ¥ agw Far
§ 99 Fl & fawe—agT #1 @
AT T TET TG AT AR I B a1
foar mar a1 1 o deeie ¥ w e
FT & & a7 9 FLH AT GAAT
AT g o
“Some people are surprised, perhaps,
that the penalty for a lie should be as
as fierce as it is in this case. But no
one who cares about the House of Com-
mons can think this for a moment be-
cause the whole structure of our life to-
gether is built on the fact that although
we do not trust each other’s policy, we
trust each other’s words. Therefore,
although this is, I admit, a savage blow
to the Government and to the public
- life in this country, it is also, because of
that very fact, a blow to the House of
Commons too.”

o fsew Y oo w6
AT T F Y WE | W
® S a9 1, waler N, sTg9T
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F HT AT SaEAT FY =T a7 G
F & AfFT W T SR o F
A JWT &, 3T F BrEw F foA
foge dar 4 R 1 anfacE,
A #r wfaest ¥ f4F, g9 o #
o F fo iR Avwda #7 wEn & far
J9-ga HAY w owfer 5 sy
N TE Y I 9T Y " | WK
I EER H, AF@E § AR gE
gat & @y W qfuw @wq W
FLT AN Y AW § SR gEIH HT
T A fad @ & SR IR AT
) T F AU o e & gEd
1 g |

W agw § wa faw F 3 AR
@fea, F @7 So-am 74 F T2
F1 A9 Ag* qur fast qfeT F sgrardy
fogt & at & g SEwEy & oar
T | FT FH AW BT OGARA FT
g fAdT ¥ | 39 TEEY F1 I
7 fow 7 qur, afw 99 W AT
T Y BT AT | 12 9T $Y AW
@ FI IEW A I AT § G TR
frar & fF =t wifgera 9T AR
STEaE %2 9

T TY FHRIAT F IT-NLI HAT A
YT fadiwe: @ & & wfgssr &t

Ffew & 9T F1 AR fAF AT
g S FI TG FETE | A I
& o A & A §F A wE
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(4 g fod)
Fgm & 5@ am ¥ A7 qga aFAw
2 % 9 F Sar Argdy o IqaF @AY
3 foae @ &, A% AuAT feEaH
¥ 9 WEwE AT & garm @
ﬁrrm&zrarrlgrgn

gﬁmmgﬁhﬂnq{?ﬁa
2 5 9w §7 gmafas fga 7 a)
m%aﬁmﬁ X "zw F abear
N ofgmar & vem F@ F fAF
T ATHA FT ISMEAT AT, U
w7 fre @7 9T 3aX F e
I AR | faga wdata, NwA qar
T3 F1 q1aer 7 S 3T arfs o=t
w1 sam fFar ?

=5 fadr wd o 3 6 go4m -
seArwr F oar

fs 2

1 § fard a1 g7 39 g&mE 9¥ A
FAT F AT A &, AT KH FT
fromT oS

MR. SPEAKER : Motion moved :

“That this House, having regard to the
fact that the Deputy Prime Minister and
Finance Minister has made false state-
ments to the House not once but twice
on the 30th April and the 24th July,
1968, concerning his son’s/Private Secre-
tary’s business connection and also the
fact that he has not been asked by the
Prime Minister to resign, hereby dis-
approves the conduct of the Deputy
Prime Minister aad the Prime Minister.”

Before I call somebody to speak, I
would like to inform the House that
the time allotted for this is three hours;
of course, the time of three hours will
be equally divided between the Opposi-
tion and the Congress—the Opposition
will get half the time and the Congress
Benches will get half the time. Natu-
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rally, the Deputy Prime Minister and
the Prime Minister will take some time.
The time for the various parties is :
Swatantra 15 minutes; Jan Sangh 11
minutes; D. M, K. 9 minutes; Commu-
nist Party 8 minutes; Communist Party
(Marxists) 7 minutes; S.S.P. of course,
is over now, no more time for that;
P.S.P. 5 minutes and Unattached 20
minutes. ... (Interruption). This s
the time to which they are legally en-
titled. Independents get 20 minutes; I
can call about two members... (Inter-
ruptions.) May I appeal to the hon.
members to keep quiet; shouting will
not help me...

sft =g waE (FiEwETT)
ZIEw UF weT gl faun a1

MR. SPEAKER : Mr, Molahu Prasad
will please learn how to sit quietly; by
shouting he is not contributing anything.

As 1 was saying, from Independents, 1
will call about two members; they have
20 minutes; if a dozen members want to
speak, then it will be difficult; T can only
call two or three members.

ST ET

A suggestion is before me that Mr.
Morarji Desai should reply immediately so
that the hon. members on both the sides
would be usefully participating in this de-
bate. Therefore, I request Mr. Morarji
Desai to speak.

Before he starts, there are some amend-
ments given notice of by Shri S. M.
Banerjee, Shri Jyotirmoy Basu, Shri Abdul
Ghani Dar, Shri George Fernandes and
Shri Shivajirao S. Deshmukh. Are they
moving them ?

SHRI S. M. BANERJEE (Kanpur) : I
beg to move :

That in the motion,—

for “and also the fact that he has not
been asked by the Prime Minister to
resign, hereby disapproves the conduct
of the Deputy Prime Minister and the
Prime Minister”

Substitute—"resolves to appoint a
Committee of eighteen Members of Lok
Sabha, to be ted by the Speal
to investigate into the whole maaer”(l)
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SHRI JYOTIRMOY BASU (Diamond
Harbour) : I beg to move:
That in the motion,—
(i) for “false statements” substitute—
“false and misleading statements”
| (H) after connections”
insert—
“and also his (son's) association
with and access to Government
documents and documents of an
International Organisation on be-
half of and in an advisory capa-
city of the Deputy Prime Minister
and Finance Minister”(2)
SHRI ABDUL GHANI DAR
gaon) : I beg to move :
That in the motion,—
for “and also the fact that he has not
been asked by the Prime Minister to
resign, hereby disapproves the conduct of
the Deputy Prime Minister and the Prime
Minister”
" sisbstitute—
“resolves to refer the matter to the Chief
Justice of the Supreme Court of India
Tor his opinion whether the Deputy
Prime Minister’s conduct is objectionable
in the eyes of law”(3),
SHRI GEORGE FERNANDES (Bom-
bay South) : I beg to move :
That in the motion,—
for “hereby disapproves the conduct
of the Deputy Prime Minister and the
Prime Minister”
substitute—
“hereby resolves to appoint a committee
of fifteen Members of Lok Sabha, to be
nominated by the Speaker, to investigate
into the, whole matter; and to consider
and report by the last day of the first
week of the next session whether the
statements and conduct of the Deputy
Prime Minister were derogatory to the
dignity of the House and inconsistent
with the standards which Parliament _is
entitled to expect from -the Members and
especially from a Minister of..the Gov-
crument; and -
further resolves that the Committes
shall bave power to hear and/or receive
evidence, oral or documentary,  con-
nected with the matters referred to the

“business

(Gur-
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Committee or relevant to the  subject
matter of the enquiry and that it shall
be in the discretion of the Committee to
treat any evidence tendered before it as
secret or confidential. and that the Com-
mittee shall have power to hear and/or
to receive evidence, oral or documentary,
in Bombay and/or any other place in
India as the Speaker may decide.”(¢)
SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : I beg to move
ek
That in the motion,—
(i) for “false” substitute—
“frank and forth-right”

(ii) after “Secretary’s” insert—
“alleged”

(iii) for “and also the fact that he has

not been asked by the Prime
Minister to resign, hereby  dis-
approves the conduct of the De-
puty Prime Minister and the
Prime Minister”
substitute—
“and while approving the said
statements is of the firm opinion
that there is nothing in the said
statements  which would depart
even slightly from the high stand-
ards of public behaviour and
national or international  prece-
dent”(5)

st e wIAE T ¢ (aE ) ¢
oMy WEIRT, IW W 9T AW
SEET #T YW & WX S9N AW
gfa r e o ¥ 344(2) W
o3 a1 3eq ug faar gar & fF o

“An amendment shall noy be moved
which has merely the effect of a negative
vote”,

Y Ay fawd ot #1 w&@T G T
€ A IEF QAT A AE@AT E )
afFT & 9mgar § fF A0 dwwa A ;Y
FONH & ITHT AT N & G
sfy oy fomd § Fg7 & 5 Sowgw
qefi ¥ qwq FA AT, Wew LA
fear @ smfs off oM@ F w8
fF ST oY T S AT § q®|

“fnﬁk and forthright’

**Disallowed—Vide Speakers ruling, Col, 2825,

40 LSS/68—11 ’
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FTAT IAHT qg AT |

ot wg fomg S & weamw 1 snfady
fewar &, smife o &, SERT a9 3G
I FE AT -
‘and also the fact that he has not been
asked by the Prime Minister to resign,
hereby disapproves the conduct of the

Deputy Prime Minister and the Prime
Minister’

g S amifeq o€ @ Sk AR 7
=t " 7 FEm &

‘and while approving the said state-
ments .... ‘
IR THHT F1 U FTH FTAHAS
SerEE o femr €10
‘is of the firm opinion that thers is
nothing in the said statements which
would depart even slightly from the high
standards of public  behaviour and
national or international precedent’
g fagw 344(2) 1 3@ ¢
“An amendment shall not be moved
which has merely the effect of a negative
vote”,
g9 THSHE & FIA WA AY
foad 1 9 yE@E E IW AT A
fqegd FaWr FIA Y AT AEA &
a7 AR ) FEfed R AWE R
§ fr @ fo9 § O 0T oHSAC
F AW TG AW F IV IR
g
SHRI SHIVAJI RAO S, DESHMUKH :
1 am grateful to my hon. friend, Shri
George Fernandes, who has described my
amendment as negative. I will plead with
you to be kind enough to  understand
what exactly he means by ‘negative amend-
ment’.
AN HON. MEMBER : Negative vote.
SHRI SHIVAJIRAO S, DESHMUKH :
My hon. friend, Shri Fernandes, like femi-
nine behaviour, would not indicate that he
means ‘no’ when he says ‘yes’ and means
‘ves' when he says ‘no’.  Shri Madhu
Limaye’s Motion, as it stands, is negati

AUGUST 19, 1968

his sonw’s business 2738

connection (M.)

and he has characterised the Finance Minis-
ter’s statement as ‘false’ and, therefore, says
that the House should ‘disapprove’ of the
conduct of the Deputy Prime Minister and
the Prime Minister. My emendment tries
to make iy. positive. I hope my hon. friend
now understands the difference  between
negative and positive and will agree to ac-
cept what is positive,

MR. SPEAKER: The Law Minister,

SHRI S. M. BANERJEE: On a point
of order. I want to give you an instance.

MR. SPEAKER : I have called the Law
Minister.

SHRI S. M. BANERJEE : Why do you
aliow the Minister to speak now ?

THE MINISTER OF LAW  (SHRI
GOVINDA MENON) : We are discussing
e Motion under rule 184, that is, on e
matter of public importance. If you look
to the previous precedents, you will see
that a certain matter of public importance
is stated and then the House takes a stand,
whether it approves of a certain procedure
or disapproves of it. Here under 184,
you have allowed a discussion of what the
Deputy Prime Minister stated on a pre-
vious occasion. Shri Limaye says that he
disapproves of that conduct. I think the
Motion being under rule 184, it is legitimate
for another hon. Member to say that the
House approves of that conduct.

SHRI S. M. BANERJEE: On a point
of order.

“"AN HON. MEMBER : This is a very
strange argument.

MR. SPEAKER : There is no point of
order is on the substitute Motion.

SHRI S. M. BANERJEE : My point of
order is on the substitute Motion.

May I remind you that when there was
a Motion brought forward by Shri P.
Venkatasubbaiah disapproving the conduct
of Shri H, N, Mukerjee, some of us herc
wanted to move a substitute motion ap-
proving of his conduct that was disallowed.
I did not expect double standards from
the Law Minister.

SHRI NATH PAI : 1 wanted to make a

very P
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I was astonished to listen to the Law
Minister’s submission visa-vis what  has
been raised by Shri Farnandes. The pre-
cedent of this House is very clearly esta-
blished. You allowed a motion moved by
me which stated, “This House disapproves
of the conduct of the Governor of Bihar”.
1t was not imperative that it should be
amended by saying something. So, that
submission by him is irrelevant. You may
take a decision op any other basis, but the
simple motion saying that the House dis-
approves does not need to be amended, as
has keen established by precedent.

MR. SPEAKER : I will look into it later
on. The occasion comes only when I put
it to the House. We will hear Morarjibhai
meanwhile. 1 will give my thought to it.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Mr. Speaker, Sir,
hon. friend, Shri Madhu Limaye, has come
the subject, and in that process, has made
tention that I misled the House on the
last occasion when I made a statement on
the subject, and in that process, has made
certain allegations against my son which,
in his view, purport to establish his con-
tention. He has referred to the following
evidence in order to substantiate his argu-
ment :

(a) In two forms filed by DODSAL
and signed by the Company's
office-bearers, my son is shown as
an employee in the list of em-
ployees as on Ist January 1966
and 1st January 1967; and

(b) In a form relating to an earlier

period, my son is shown as an

employee as on 1st January 1965

eligible to draw both salary and

commission.

The House will recall that I have already
made two statements in recent months on
the subject of my son’s business activities.
Whilst I have tried to place before the
House the facts ag I knew them, it is some-
what distressing to me that this particular
matter should be subjected to a campaign
so persistently and relentlessly  notwith-
standing the fact there is no conven-
tion or practice, no rule or regulation, that
a son or a daughter of a Minister should
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cease his or her normal activities—whether
professional or business. Nor is it un-
usual or uncommon that a son or daughter
should assist his or her father, particularly
at an advanced age. My distress is all the
greater whep it is borne in mind  that
during most of the period covered by these
contentions I was not a Minister. I yield
to none in upholding the high traditions of
public life. So far as my own performance
in that sphere is concerned, my life has
been an open book. There has never been
any suggestion that I have promoted my
son's interest in any of his business acti-
vities whatsoever. In fact, my knowledge
of my son’s activities has never been of a
detailed nature. I have never  discussed
with him his business, profession or acti-
vities. I have always taken a detached
view, and sought to ensure that he does
not come anywhere near the discharge of
my official responsibilities. I have  stu-
diously avoided getting involved with his
business activities and had left it to him
to pursue his own business activities with
the injunction that he must not do anything
that would be contrary to law or ethics
or compromising of my position in public
life.

Mr. Speaker, Sir, with these preliminary
remarks, I would now deal with the gene-
ral statement of my Honble friend that I
misled the House. I stated that my son
had given up business in 1964 whereas,
according to my Hon’ble friend, he actually
continued his business activities for some
years after that. Before I deal with the
specific pieces of evidence brought up by
Shri Madhu Limaye in connection with the
alleged continuance of business connections
with M/s. Dodsal (Private) Limited, I
should like to give the background picture.
The House will recall that on the 3lst
August 1963, I resigned my office  of
Finance Minister. Thereafter I began to
take more active part in public and orga-
nisational affairs. In fact, it became a
whole-time involvement. It required con-
stant travels and mostly an outdoor life
which entailed not only long and frequent
journeys but also addressing public meet-
ings, attending to organisational  affairs,
meeting workers, addressing public bodies
and a multiplicity of engagements all of
which I could not keep a track of, without
subjecting myself to excessive strain of a
continuous nature. My son watched this
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for some time. He felt I needed his assist-
ance. So he decided to shed his business
activities and devote himself whole-time to
assist me in the discharge of my responsi-
bilities, particularly in regard to my engage-
ments and public relations. I appreciated
his motive and gave my consent. I left it
to him to pursue his line as to how best
to carry out his intention. 1 also gene-
rally observed that the intention was being
translated into action. But I have never
familiarissd myself with actual details and
the process of his disengagements, except
recently—a knowledge for which I am
indebted to my Hon'ble friend Shri Madhu
Limaye in view of the interest which he
has taken in the matter and which he in
turn arqused in me. I have now learnt
that in pursuance of his determination ex-
pressed to. me, my son resigned from five
companies on the 25th August 1964 and
from another company on the 8th Decem-
ber 1964, The companies concerned are—

1. Galileo Instruments Limited,
2. Permanent Magnets Limited,
3. Vibgyor Limited,
4

. Bombay Steam Navigation
(1935) Limited,

. Mohatta & Heckel Limited, and
(Private)

Co.

w

6. Display' and Decorators
Limited.

He d to be d with the
Bombay General Trading Co. (Private)
Ltd. and Thacker & Co., from both of
which he resigned on the 23rd September
1966 and 31st January 1967 respectively.
He continues to be a Director of Trade
Wings (Private) Limited, a travel agency
concern. From all these companies he has
been receiving only Director’s fees, the
total amount of which cannot be called by
any means as handsome remuneration or a
source of profit. Of none of these he has
been an employee or a promoter of busi-
pess. There is one firm—P.M, Traders—
of his with which he continues to be asso-
ciated as it is in his sole ownership. The
firm has not done any business after 1964,
and only the comimissions on the past busi-
ness have been deposited. There has thus
been a steady fall in the income of this
firm and in the year ending 31-3-1967, it
ran ‘into a loss,
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It will be seen that after my son told’
me that he would sever his business acti-
vities, he has taken active steps to liquidate
his connections with business houses and
where he maintained them, he did so only
in a nominal capacity. There is no evi-
dence to suggest that he took, after the
dates I mentioned, any active interest in
any of the firms with which he was origi-
nally connected. The knowledge of details
which I have subsequently acquired and
which 1 am sharing with the House does
not very much alter my earlier remarks
that he had virtually ceased business acti-
vities in 1964 and it was a question of
time before he could also formally dis-
sociate himself from them. In the circum-
stances, I would submit to the House that
there is nothing in the subsequent account
which I have just given which can lead to
the conclusion that earlier I had given a
wrong picture to the House. In fact, what
I have stated above would reaffirm that I
was substantially correct in the statement
that I made. If anyone says that being a
Director or a Chairman or continuing an
agreement for a few months without
actively doing any work amounts to doing
business, it might be technically correct.
The statement made by me on 30th Aopri'
1968 was an cxtempore statement and 1
spoke from my general recollection of
facts. When I spoke to the House on 24th
July 1968, I placed before it such facts as
had come to my notice till then. It has
been my constant endeavour, in this as in
all other matters, not to say anything which
would mislead the House but to place be-
fore it all the facts as I knew them at the
time. I trust the House is interested in
the substance of things and not in technical
debating points.

I shall now come to the specific points.
of evidence which have been produced by
the Hon'ble friend and on which he relies
with zeal and apparent conviction. As
regards the first contention, viz., that in
certain forms my son ig shown as an em-
ployee in the list of employees as on 1st
January, 1966 and as on 1st January, 1967,
1 would like to point out that the termi-
nation of my son's connection is governed
by the specific agreement of 8th July, 1965
to which Shri Madhu Limaye has referred
earlier and under which on account of the
services rendered by my sonm, he became
entitled to receive certaln payments from:
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the company from 1965 to 1968. In that
agreement, the following clause occurs—

“WHEREAS the said Kantilal during
his employment with the Company has
rendered very valuable services to the
Company;

AND WHEREAS the Board of Direc-
tors of the Company in appreciation of
such valuable services has decided to pay
him as provided hereunder ...."

1t is clear from the provision of the agree-
ment that my son’s services stood termi-
nated with effect from 1st April, 1965 and
that the only connection with the firm that
was left to operate was payments that would
be made to him under the agreement. In
the circumstances if he is described as an
employee in certain forms submitted by
the Company, it is for the Company and
not for me or my son to explain how
this happened. I understand that in the
stamped receipt given for the payment in
the form sent by the Company, there is
no mention of him as Director of Sales.
I can only infer that the Company used
certain standard forms prescribed under
Income-tax and Company Law and in
those rcturns payments made to former
employees receiving terminal benefits had
also to be shown in the category of sala-
ries. So far as the allegation regarding
bonus is concerned. broadly the same in-
ference would appear to apply but in fact
no bonus was paid or received. The
House will agree that I can only deal with
the facts as they are and cannot explain the
accounts and documents maintained by the
Company. In any case, these accounts and
documents cannot wash out the agreement
of 8th July 1965 or alter the naturc of
my son’s position or the payments he
received thereunder.

As regards the payments that he received
from the Company under the July 1965
agreement, my Hon'ble friend has objected
to my describing them as ‘terminal bene-
fits’. It is clear from the agreement which
is the governing document in this matter
that even though business connections be-
tween my son and the firm terminated,
he received payment for past  services
rendered to it. I cannot find more apt
words than ‘terminal benefits’ for the pay-
ments received by my son. My Hon’ble
friend is entifled to choose any other
appropriate word from his better know-
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ledge of the English language. I would
not gquarrel with him on that score. So
far as the House is concerned, I would only
say that such agreements of payments of
terminal benefits between certain execu-
tives and the firms concerned on the termi-
nation of their service are neither unknown
nor uncommon.

As regards the second piece of evidence,
namely, the form in which my son is
shown as an employee as on Ist January.
1965 eligible to draw both salary and
commission, Shri Limaye appears to havc
reached conclusions on his own interpreta-
tion of this form. The sequence of events
has been that my son informed the Com-
pany some time in June 1964, when I was
to undergo an operation, that he wanted to
discontinue his services with the Company.
1 believe there was some persuasion by
the Company asking him to continue on
the ground that his services had been found
to be very valuable and that he should be
able to find some time for the Company’s
work even while he was assisting me. The
talks continued for some time. Even-
tually the Company agreed to relieve him
with effect from the end of March 1965.
The date-line was inclusive of the period
of six months’ notice as provided for in
the terms of appointment. The position.
however, does not alter. In fact, my son
did pot participate in the busi of the
Company and ceased to do any work for
it from June 1964.

Looking at the background and the facts
of the matter, I have no hesitation in say-
ing that my Hon'ble friend has spared no
pains to find mole-hills of which he could
make mountains, but the facts remain facts.
It is not I who am guilty of misleading
the House. It is my Hon'ble friend who
has misinterpreted facts and confused the
picture. The House is used to him and
to his technique. I am sure all of wus
take him philosophically as I often do.

However, what 1 have said is sufficient
‘to show that not only have I endeavoured
to give a full picture of my son's business
activities in the House but that there is no
breach of propriety or lack of good con-
duct involved. Despite this, my Honble
friend has chosen to pursuc this matter
with his usual sclf-righteousness. He has
even chosen not to wait for a reply to the
letter which he wrote to me on 29th July
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1968 and in which he had raised these and
other matters purporting to be connected
with the activities of my son. I  had
written to him that very day that I would
take time to reply as the points mentioned
by him involved detailed investigations and
examination and I would therefore take
some time. Instead, he has chosen to raise
the matter in the House without waiting
for my reply. He has not been content
with all this. He has gone to the absurd
length of suggesting that the decision of
the Cabinet meeting over which I presided,
regarding allocation of Teen Murti House
as the Prime Minister’s residence, had been
made with an eye on this matter. It is for
the House to see whether such insinuations
on his part are motivated by a regard for
public interest.

Mr. Speaker, Sir, I do not have at this
stage to proclaim the standards which I
have set for myself for my Parliamentary
and public life. Throughout I have striven
hard to maintain my actions and activities
in line with the innermost urges of my
conscience. I have tried to do so with
as much regard for truth and rectitude as
1 was capable of. I have given my time
unreservedly to the demands of  public
affairs and to the responsibilities and duties
of public offices. I have also had to meet
the calls that have been made on me for
the service of the great political organisa-
tion to which I have the honour to beloing
and for maintaining the highest traditions
of Parliamentary life. In doing all this I
have seldom taken notice either of public
clamour or public applause. The con-
scientious discharge of my duties has been
an article of faith with me. In the pro-
cess of doing so, I have not spared my
family, my friends or my colleagues .Even
today if I had found my son doing any-
thing wrong, nobody would be more ready
than myself to deal with him as he
deserved. 1 fail to see why any one should
point a finger of scorn or accusation at
me or at him when not only is there no
question of propriety involved but when
he has gone out of his way to terminate
his business activities in the discharge of
the obligation that he owes to me by virtue
of my position. Except indulging in alle-
gations, nobody has so far given any tan-
gible evidence to show that my son took
advantage of my position in his business
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activilies'during the time he was engaged
in them. The House will, therefore, appre-
ciate my distress that for no fault of mine,
my son and I should have been made the
subject and cause of preoccupation of the
Hon'’ble House on so many occasions and
over such length of time. I only hope
that the House will forgive me and also
my Hon'ble friend for it. It would be a
sad day for democracy if gn such inconse-
quential and essentially untenable grounds
and on unfair tactics, motions of privilege
and similar other issues should keep on
being raised without regard for facts.

Mr. Speaker, Sir, I have done. But be-
fore I sit down, I would like to thank you
and the House for the indulgence shown
to me. I know that I have transgressed
on the time of the House but I felt that I
owed to the House and through it to the
country that I should place the entire pic-
ture before it and also endeavour to bring
out the substantive issues in a proper per-
spective. What I have said, I have said
with frankness and with honesty of pur-
pose I request the House now to deal with
the matter according to its traditioms, its
sense of decorum and dignity.

SHRI M. R. MASANI (Rajkot) : Mr.
Speaker, Sir, this is an issue and a matter
which we have to deal with today that is
extremely distasteful. It is distasteful not
only because of the nature of the subject,
not only because it concerns the Deputy
Prime Minister of this country, but also
because it concerns a senior figure in our
public life, who has a notable record, a
long record, of service in the days of the
struggle for our country’s independence. I
myself, Sir, have been in prison with the
hon. Deputy Prime Minister at least twice
in the same prison and I came to respect
the great sense of discipline and restraint
which he showed during those days of in-
carceration. Therefore, for me it is dis-
tasteful to have to speak on this occasion
a duty which has to be performed.

When dealing with a situation like this
we have to think of certain fundamental
considerations, and I would like to suggest
to the House that there are three by which
we on these Benches feel actuated. First
is the supreme necessity of maintaining
the highest standards of integrity in our
public life. This is the basis on which
democracy can survive in this country and
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anything that weakens it strikes at the root
of our democratic Constitution and our
way of life. Therefore, however distasteful
the task may be, there can be no connivance
at anything that is considered to depart
from the highest standards of propriety
demanded by public life. The question is. .

st W FEEW eI WEIET,
AT qGEqT FT AW 2 |
SHRI M. R. MASANT :
yielding. I do not yield.
W AW IT F W
qT NI HITAT FT YT G & | WA
aFeqT F1 g aferd 105(3). ..

SHRI BUTA SINGH : (Rupar) What is
the point of order ?

MR. SPEAKER : I myself do not know.
Unless I hear it, how can I say ? Let us
hear it.

ot I AR JET WREY,

No, I am not

MR. SPEAKER : With regard to the
speech you cannot raise a point of order.
In the midst of a speech do not interrupt
him. It is not proper.

off I FEAAR 0 IT F AWT
qT 7T SHATAT FT I AGY §, WwEr-

I F IR A A [EH FT I

ol

MR. SPEAKER : Whatever it is, will
you kindly sit down ?.I am on my legs..
(interruptions). You should not interrupt
in the middle of a speech like this. We
have all heard with rapt attention Shri
Limaye and Shri Desai. Now when another
hon. Member is speaking, in the middle of
the speech, to raise a point of order is
something unimaginable. I do not think
in any parliamentary democracy it is al-
lowed. If you raise a point of order in the
middle of the speech it means that a speech
can never be allowed to be completed un-
less you like it. Unless you appreciate it,
you will never allow anybody to speak.
That is wrong.

ot I T amir&m
g wifeT
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MR. SPEAKER : No, I will not allow
it.

SHRI M. R. MASANI : I was about to
say that the second consideration should
be that there should be much
more interest in policies and prig-
ciples than in personalities; and on occa-
sions like this personalities become the
main issue before the House. The third
consideration that we on these benches feel
is that it is our role to play the part of an
Opposition and not to be involved or to
be dragged into being satellites or lobbies
of one group or another within the Govern-
ment or the ruling party. These are the
three considerations against which I would
like to judge the situation with which we
are faced.

Unfortunately, this issue has now deve-
loped a great deal of political overtones.
The subject of the motion seems to stand
out against the backdrop of a brawl bet-
ween two sections in the Government and
the ruling party, though I have no doubt
that both of them will find their way into
the same division lobby later this after-
noon! There is considerable evidence -to
suggest that the attack on the Deputy
Prime Minister comes, to some extent, from
his opponents within his own administration
and his own Party. . (interruptions). That at
least is how it looks and that is how most
of the people in India and abroad look at
it. To quote an instance, a sober and
staid journal like the Times of London,
referring to the evidence adduced by the
supporters of the motion, went on to say
that this was “presumably supplied by Mr.
Desai’s rivals within the Government”..
(interruptions).

off vy fww © semw wERw, TR
AT FT T AT . ...

SHRI M. R. MASANI : I am not quot-
ing youf evidence.

st Ay ford : seww WEIRE, T®
I FAX W A & gAfeEmT A
F I € | 9 faW F =< mawar
FT KT IBT @I E |

MR. SPEAKER ;: Now what is your
objection, and under what rule?

Wt ay fowd & frwm T
®E
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* MR. SPEAKER : Please tell me your
objection. ’ .
ot 7y fama : sweAw wgieg,
qQEAT Y

SHRI BUTA SINGH : At this rate, when
I am raising a point of order Shri Madhu
Limaye is bound to hear me. 1 am raising
it.
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oft wy fama : seme AwEEA, AT
EEC S CURE (0 1 R

SHRI HANUMANTHAIYA (Banga-
Jore) : Sir, I rise on a point of order..
(interruptions).

MR. SPEAKER : Will all of you please
sit down ? When we make speeches, it
is not that we agree with everything. When
Shri Madhu Limaye made his speech, it is
not that Shri Masani and everybody on
those benches agreed with him. Therefore
we must tolerate people and allow them to
express their views, whether we like it or
not. That is the minimum democracy
that we have to uphold in this House.
Therefore 1 would appeal to Shri Madhu
Limaye and to otliers also that they allow
him to continue his speech whether they
like it or not. Shri Madhu Limaye has
got the right to reply. When he replies,
he can reply to everybody. He has the
right to his speech. :

SHRI MADHU LIMAYE rose—

MR. SPEAKER : When you rise to
speak, points of orders can be raised by
others.

SHRI MADHU LIMAYE : They were
raised.

MR. SPEAKER : I do not think so.
You made such a long speech and I do not
think any point of order was raised.

SHRI MADHU LIMAYE : It was done.
MR. SPEAKER : That was before the
speech.
ot wy fomd : emw wEEE, WA
uF a7 ga fd |
SHRI S. K. TAPURIAH (Pali) : Sir,

this cannot be tolerated. After your saying
all this, we will not tolerate this.

ot w fawd : § M 7@ qT_A
A g § A § e A N g
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MR. SPEAKER : I think, he bhas a
right to speak, even if it reflects on some-
body. He can only explain it in his own
speech later on but he cannot prevent peo-
ple from speaking.

SHRI M. R. MASANI : I was trying to
explain, Mr. Speaker, the political over-
tonnes that this matter has acquired in the
minds of the common people of this coun-
try and how people outside look at it. Here
is the Editor of Current, Shri D. F. Karaka,
writing from Delhi on August 17 :—

“The feeling in Delhi....is that these
controversies raised, questioning the in-
tegrity of veteran Congressmen, are ins-
pired. While the heckling and the ques-
tioning is conducted mainly by Opposi-
tion members, in which the Communists,
as is to be expected, play a notable part,
there is a strong suspicion among seaior
leaders of the Congress Party that mem-
bers of Mrs. Gandhi’s Kitchen Cabinet
and the so-called ‘Young Turks’ have a
hand in it, although from behind the
scenes.”

I can go on quoting report after report
from Delhi pointing out what the people
believe. In the Hindu of August 14 there
is a report that, at a meeting of the Con-
gress Working Committce, Shri S..K. Patil,
the Treasurer of the Congress Party, ac-
cused certain Ministers close to the Prime
Minister of having a hand in the attack on
the Congress President and senior Congress-
men and making information available. T
do not know t6 what extent these charges
are true, but I do say that there is enoogh
circumstantial evidence to make us on these
benches feel that we should be careful not
to become a cat’s paw, not to - pull the
chestnuts out of the fire for one group in
the Government who might be gunning
for the other,

SHRI VASUDEVAN NAIR (Peermade):
Whose advocate are you ?

SHRI M. R. MASANI : I am nobody’'s
advocate.

That does not mean that nothing wrong
has happened, that there is no substance to
the point of Shri Madhu Limaye in bring-
ing this motion before this House.. With
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all my respect for the Deputy Prime Minis-
ter, I have to say to him that he has, un-
fortunately, allowed himself to be put in a
position which is vulnerable, which is ex-
posed, which is not fair to him and which
is not fair to the public life and the high
standards of public life in this country, I
would appeal to him, even now to disso-
ciate himself from his son and his other
activities. I am not asking him to turn his
back on his son; I would not dream of ask-
ing him to do that. But there is a certain
appropriate  distance that people who
-occupy high public office have to maintain
between themselves and those who are near
and dear to them. That distance has not
‘been maintained in this case. If it was not
for that, all that is happening today, which
1 deplore, would not be happening. I,
therefore, once again appeal to him even
now to consider whether it is not wise,
correct and a service to the country to
say : “I carry on my life; somebody relat-
ed to me carries on his life, but there is a
certain distance which I maintain.” One
can be a’friend; one can wish somebody
well. One does not want to turn one’s
back on anybody. But one should keep
a certain distance which public office en-
joins.

For these reasons, we regret that we on
these benches are unable to vote against
the motion moved by Mr. Madhu Limaye.
‘On the other hand, we find it equally diffi-
cult to vote for it. That is for two good

reasons. One is that we do not appreciate

the kind of company in which we would
find ourselves and the other motivation; of
some of those behind it. There are those
who belong to Parties that do not only not
believe in democracy but who scoff at
“bourgeois ethics” and who make a moc-
kery of the virtues. They expect only Mr.
Morarji Desai and the rest of us to practise
these but they are immune from “bour-
geois ethics”. 1 do not propose to join
hands with them to condemn the Deputy
Prime Minister. The other reason why we
will not vote for the motion is that we
believe. that behind this motion there is a
certain amount of support from a coterie
in the Congress Government which has
done more than any single individual can
to corrupt the press and the politics in this
country by permitting the missuse of funds
released by trade with Soviet bloc. For
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these reasons, we will not join in this mo-
tion.

We believe, on. these benches, that the
whole of the Congress Party has ' now. .
(Interruptions)« The people in this coun-
try have now come to the feeling that this
Government has, at last, lived its day and
that the Congress Party ‘has now  got
certain evils widespread in them, such as
self-seeking, lure of pelf and power and
intrigue that is inevitable perhaps, after
twenty years, any party would be corrupted.
But precisely because they have been for
twenty years in power it is high time we
have a change of Govt, in this country
Nothing short of the removal of the entirc
Government will give relief to the country.

Today, we are asked to choose between
two evils. We refuse to choose between
evils. I for one have learnt from Mahatma
Gandhi that one should not choose a lesser
evil but one should reject both. It is in
that spirit that we say : “‘A plague on both
your houses!” We are not here to help
one of you, to knife the other, We want the
whole of you to be removed. To that ob-
jective we shall continue to dedicate our-
selves.

SHRI SHANTILAL SHAH (Bombay-
North-West) : Mr, Speaker, Sir, I rise to
oppose this Motion which, in substance, is
a motion of No-Confidence. Mr. Madhu
Limaye has neither the courage nor the
honesty to use the word ‘No-Confidence’.
He has tried to use the word ‘Disapproval’.
What is the consequence ? If this Motion
were carried. ...

= 7y fomd @ Wiww FT @ww
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SHRI SHANTILAL SHAH : I do not
want Mr. Madhu Limaye to interrupt me.
I hold the floor. I do not want his inter-
pretation or interruption.

As I was saying, Mr. Madhu Limaye has
neither the honesty nor the courage to des-
cribe his motion in proper terms. He has
used the word ‘Disapproval’. If the Motion
is carried, the Government and Mr. Morarji
Desai are bound to resign. It is a normal
consequence of a No-Confidence motion,
Mr. Madhu Limaye wanted to avoid that
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word by using the word ‘Disapproval’. That
shows that whatever his motive, he has
used mean tactics,

Secondly, he said that he was not actuat-
ed by gali galauj. 1 should have liked to
believe it. I would have believed it had I
not read a statement, a few days back, in
newspapers issued by Mr. Madhu Limaye
that Mr. Morarji Desai and the Prime
Minister had entered into a conspiracy as
a result of which the Teen Murti house
was to be given to the Prime Minister and,
she will support Mr. Morarji Desai. If it
was not gali galauj, what else was it? Is
that the standard which he preaches here
and practices outside ? This is not the way
in which public affairs are conducted. Mr.
Madhu Limaye thinks himself to be a
pontif; he takes a pontific attitude; he
holds the inquisition, he lays the charge,
he punishes the evidence, he condemns the
man, he pronounces the judgment and he
says that this is the sentence. Mr.
Madhe Limaye has produced evidence
which even in a court of law is inadmis-
sible; a statement filed by a company with
a government officer will not be admissible
as evidence either against Mr.  Morarji
Desai or againsg his son. Mr. Limaye
does not know law. If he pays fees, I
cap teach him. He only wants to hit the
headlines. . .

SHRI NAMBIAR (Tiruchirapalli) : If
fees are offered...

SHRI SHANTILAL SHAH :
want any offer.

Mr. Madhu Limaye is not interested in
democracy; he is not interested in  high
standards of life; he is simply interested in
dramatising incidents so that he can hit
the headlines tomorrow. Otherwise, how
is the Profumo case relevant here ? Pro-
fumo case was a case where the man said
that he was guilty How is that relevant
to the case where the facts are not only
disputed but are also denied ? The whole
idea is to get into the newspapers somehow
to prejudice the public mind. Mr. Limaye
also posses himself as the monopolist custo-
dian of the morals of the world; he is the
only person who knows what high
standards are, how people in public life
should behave! And anybody who comes
under his ill-favour is condemned! His
judgment is final! Now I will take the
points one by one... (Interruption),

I do not
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SHRI S. M. BANERJEE : I never knew

that he was so clownish.

SHRI SHANTILAL SHAH : If Mr.
Banerjee thinks that way, may I pay a
compliment to him by saying that he has
done this more often in this House than
what I have done. Let him not throw
stones at others.

Now I will take a few facts. 1 do not
want to go into details; the Deputy Prime
Minister has done so.

One important point in this matter is
that from the date he resigned, ie., 31st
August, 1963, till he became the Deputy
Prime Minister in ‘February-March 1967,
he was out of office. All the allegations
and documents referred to are of the year
1965; they relate to a point of time when
Mr. Morarji Desai was not in office. There-
fore, even if Dodsels wanted to please him,
at least in 1965, there was nothing that
could have been done; Mr. Morarji Desai
could not have then obliged them; and I do
not know whether my hon. friend then an-
ticipated that he would become the Deputy
Prime Minister. . (Interruptions).

Now 1 will take those documents. Much
has been said about the use of the word
‘salary’ in the statement filed by the com-
pany. There are three documents. In fact,
it begins with 1956. In the document of
1956, Mr. Kantilal Desai has been referred
to as a commission agent getting commis-
sion. According to the second document
of 1960, he is entitled to a salary of
Rs. 2,050 plus a commission. According
to the third document of 1965, he gets only
Rs. 2,050, but no commission. A play was
made upon the word ‘salary’; since in the

filed this t is shown under
the head ‘salary’, it is argued that he is an
employee. This is a very common mntisun-
derstanding and the word ‘salary’ has been
used loosely and not mnecessarily in the
sense of employee relationship. This is
done in many places; of all people and of
all institutions, Parliament itself uses the
word ‘salary’ in respect of Rs. SO0 paid
to the member every month, Are the
Members of Parli ts who draw 3 salary
of Rs. 500 per month servants of anybody,
either of the Parliament....

SHRI NAMBIAR : Servants of the
people.
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SHRI SHANTILAL SHAH : Servants of
the people. They do not represent the
poople, We represent the people. They
represent the people of Russia.

SHRI NAMBIAR : He represents the
people -of America, Pentagon and all the
big capitalists in the world.

MR. SPEAKER : Let him come to the
point. He has already taken seven minutes.

SHRI SHANTILAL SHAH : It is very
interesting to compare the two documents.
In the document of 1960, it has been men-
tioned that the ‘remuneration of the em-
ployee shall be a salary of Rs, 1650 per
month for the first year and Rs., 2,050 per
month thereafter’, The word ‘salary’ has
been used in this first document,

SHRI NAMBIAR : Mark ‘employee’.

SHRI SHANTILAL SHAH: I have
practised law much more than he. The
word ‘salary’ has been used in the first do-
cument and he has been described as an
‘employee’. In the second document, the
word ‘salary’ does not occur at all. The
clause says : ‘The company shall pay him
Rs. 2,050 per calendar month for a period
of three years with effect from 1st April
1965°. There neither the word ‘salary’ nor
the word ‘employee’ is there, though both
were used in the earlier document.

If these words have been used in the
form, does the document prevail or does
the form prevail ? Obviously the document,

Therefore, this play with the word
‘salary’ is all improper, purely intended to
bolster up a weak case.

Then what about a director 2 How does
a director in a limited company act ? A
director, ordinarily, only deals with the
agenda coming before the meeting. May
be, the managing director is more closely
associated. The Chairman may be ‘con-

sulted fnom time to time, but normally a
director of a limited company, does not
deal with the day-to-say affairs, except the
agenda as it comes before them. The only
payment the director receives is the direc-
tor’s fee and may be the dividends on the
shares he holds. Apart from that a person
is allowed to be a director of 20 compa-
nies. A man may be a director of a bank,
a pharmaceutical concern and of a trading
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business, and he may be a lawyer. His busi-
ness is that of a lawyer, but because he is
director of a bank, he does not become a
banker; because he is director of a pharma-
ceutical company, he does not become a
doctor; and beeause he js director of a
trading concern, he does not become a busi-
nessman. Therefore, the director’s position:
is a position which these friends should
understand.

As regards the post of Director of Sales,
Shri Kanti Desai was never a member of
the board of directors, That word ‘Director’
of Sales is not used in the same sense.

My fricnds here seem to be laying down
a new law, that a son or son-in-law of a
person high in office starts with a disquali-
fication.

SHRI NAMBIAR : Only he said that he
is ‘miles away’.

SHRI PILOO MODY (Godhra) : Not
‘miles away’, but ‘smile away’.

SHRI SHANTILAL SHAH : My friend
has been deceived by the wrong repredoc-
tion in a yellow journal in which this mat-
ter has been confused. In the Blitz issue
of June 15, it has been stated :

“My son has given up all business
contacts since 1964. ... He is miles away"
from such things”.

The suggestion here, by putting in these
five dots, is that he has given up business
contacts and was miles away. This is
yellow journalism, pure and simple. These-
five dots cover five pages in which Shri
Morarji Desai dealt with three points. The-
first subject he dealt with was his son’s con-
nections in b The d bj
he dealt with was his foreign tours. The
third point he dealt with was budget leak-
age. The phrase ‘miles away’ was used in
connection with budget leakage and not in
connection with business. This yellow
journal has put in these five dots immediate-
ly after that statement omitting the other
portions which follow so as to convey the
impression that the words ‘miles away’ was
used in connection with the business. The
Deputy Prime Minister never said that.
This is the way in which public opimion is-
ght to be poi: d or influ d

I ask : is a son or son-in-law or daughter
disqualified from serving the father 7 We

»
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‘have examples of this. Kumari Maniben
Patel served Sardar Vallabhbhai throughout
his life. So did the present Prime Minister,
Indira Behn, serve her father. If, however,
the son of Shri Morarji Desai serves him,
it i3 wrong.

By being the son of a Minister, does a
citizen lose his rights as an ordinary citi-
zen? Should not Mr. Kantilal Desai do
ordinary business as an ordinary citizen ?
A son is bound to get certain benefits. If a
man is the son of a Minister, then when
visitors come to the Minister’s house, they
are bound to meet him, but it has never
been suggested and I challenge my friends
to produce either a document or a man to
say that Mr, Morarji Desai has even once
either recommended his son or even intro-
duced his son to any businessman any-
where,

o wrorae fag (fart) @ sa s
HAEGFAT & G, ATTHT qAr AT
Tfed
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SHRI SHANTILAL SHAH : I have tried

to verify these facts from several business-
men in Bombay with whom I have close
acquaintance, and they have all told me
without exception that Mr, Morarji Desai
has never recommended, nor even introduc-
ed his son. Now they say that because he
is his son, he has a special disqualification,
he is not an ordinary citizen of India, be
should not try to carry on trade, business or
any other activity, a son must not earn
anything.

Mr. Limaye has preached, I take it, that
one should not take interest in one’s son.
Would he say that a man should take
interest in his brother ? Does not Mr.
Limaye recollect that he wrOte to me a
letter about his brother’s appointment as
an honorary doctor ? (Interruptions).

SHRI NAMBIAR : Honorary doctor. He
-did not ask for employment.

MR. SPEAKER : For everything you
should not interrupt. He has a right to
Teply.

SHRI NAMBIAR : He did not ask for
any employment, it is honorary doctor,
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SHRI SHANTILAL SHAH : My hon.
friend has no knowledge how medical prac-
tice goes on every doctor, rather than
doing anything else, would first like to be
an honorary doctor in a Government hos-
pital because that is the stepping stone to
practice. Why did he want his brother to
be an honorary doctor in the Satara Dis-
trict Govt, Hospital ? There cannot be
one standard for him and another for us.

Therefore, I say we are all human beings,
we all have our weaknesses. We have
affection for our children, wives, brothers,
and therefore we should not accuse Mr.
Morarji Desai that he has done something
because they have some political purpose
to serve. I claim to be a friend of Mr.
Morarji Desai and I have told them frank-
ly whatever I have felt. But they feel that
he is a tower of strength, and that if they
can impeach him, run him down, do some-
thing to tarnish his prestige, they will suc-
ceed some day in coming to power. But
these are false hopes. It is much better
that out of respect for democracy they give
up these shady tactics and unfair means by
which they seek to achieve their ends.

SHRI S. A. DANGE (Bombay Central
South) : Mr. Shantilal Shah has put _the
thing very correctly. His first proposition
is that we should all be human beings. That
is just the difficulty with Mr. Morarji Desai.
He refuses to acknowledge that he is a
human being. He wants to establish that
he is a superhuman challenging everybody's
morality, everybody’s morals, everybody's
standards including his own colleagues in
the ministry. -

I will give you one example. His son
gets ‘P’ forms very quickly, goes about
wandering in Japan, South Korea, Manila
where he meets him accidentally. (Inter-
ruptions).. When a delegation wants to go,
he will hold it back until somebody inter-
venes. This very speech which he has
made here shows that after doing all this
his claim to be considered superhuman is
not correct. If he comes down to ground
and becomes human, he will realise that hc
has bungled. How ? There are three point
made out by Mr. Shantilal Shah : the busi-
ness of his son, the travels of his son and
the: standards of his son. Therc
are two or three things on ° record.
What is the business of his son?
In this debate the whole discussion
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had been limited to Dodsals. That is not
the only thing that is under discussfon, How
has the Finance Minister, the superman
- and a father has behaved towards his pri-
vate secretary, his son and a citizen Mr.
Kantilal Desai ? Mr. Kantilal Desai start-
ed making money when Mr. Morarji Desai
was the Finance Minister and a power in
the Bombay State. He amassed lakhs when
Morarjibhai was a power in Maharashtra,
in the Bombay State. Let him deny that.
Even now, he has got assets which give
him an income of about a lakh of rupees
per year. These assets have been acquired
when Morarji Desai was Finance Minister
or Chief Minister and so on. There is a
‘method in the madness, in the relation bet-
weeén the son and the father. I do not
say that the father pushes the son into
business. But then there is an unwritten
understanding or by implicat’on something
like that always happens. He may enquire
about it because he has asked the police to
enquire about his son. How is it that when
. Mr. Kantilal Desai makes money by selling
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his business as sales director, the service
he renders to Dodsal is to keep mum. This
is paid to keep the secrets at least for a
period of three years. This is written in
the agreement that he will keep the secrets.
Moral has been purchased at the rate of
Rs.. 2,050 per month. That is all I am.
saying.
et arwa e (@)
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It is the very basis of morality, It requires
paying Rs. 2,050; even that was mnot
observed. The moment that agreement
was terminated, Dodsals were searched on
the basis of information given by Kantilal

Desai to the Enforcement Department, as
soon as the agreement was over. This is

his shares in Per M ts which
were not worth their value at three times
their value to the Ruias, the Ruias were
excused Rs. 40 lakhs in income-tax and
after Mr. Kaatilal Desai has received about
Rs. 30 lakhs order on the New India
Insurance the Ruias were searched and their
income-tax papers seized. There is the
second example of this Dodsal itself, Their
agreement with him expired in March or
April 1968. Within eight days the Dodsals
were searched. Why ? Because Kantilal
Desai has a method. He sold his shares
and took money from the Ruias and made
good business. Then information went and
their books were seized. I do not say that
Mr. Morarji Desai organised it. But how
is this coincidence there ? Within one weck
after the end of the agreement to  pay
Rs. 2,050 to him per month, the Enforce-
ment Directorate raids all their thirty
offices. Why ? There was an agreement
and I think Mr, Desai should read that
again. He says “when the services were
terminated’. The valuable services were
cvaluated. Why is he given three years’
extension ? Is that new payment made
without any service ? No. There is no such
word as ‘past’ in that document; there is no
word as ‘terminated’. But there is service
to be rendered by Mr. Kantilal Desai for
the next three years for which he is paid
Rs. 2,050 per month. After he terminates

ffadari | That is, for three years, he
keeps the secret; it percolated either per-
haps through the Ministry or somebody,
and as soon as that agreement was over,
next week, the office is searched. Vaffadari
wonderful, Rs. 2,050 for three years to
keep the secrets and thereafter also; but
thereafter it is not valuable. 1 would
like him to look into this as a man who
stands for good relations, between people;
of course, between him and his Private
Secretary.

The next point that I would like to make
is this. How did he get on in all these
trances ? He did not give him foreign
exchange; Morarjibhai he has said it; Just
£ 100 or so. That is nothing. But how
does he get through ? Why should he get
into the audience hall of the World Bank
for social functions ? I absolutely agree
that you should have the services of your
son to serve you, at the age of 72. When
that agreement took place, you should
have been about 67, but even then, you
should have your son to serve you. I
had no objection to it at all. My objection

|is, you are trying to paint your son as an-

emblem of virtue and claiming that you
are also another emblem. Therefore, vir-
tue is born out of virtue. My submission
is that vice has been born out of virtue
and you cannot manage it; just you can-
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mnot, That blighter, excuse me for using
that word—is of a kind that you cannot
control him. And that is why all these
things have beea happening. So, Mr.
Movmnl Desai, may I ask you through
the Speaker thxs thing ? He says he has
no access to official papers. Mr. Morariji
Desai and Mr. Kautilal Desai are re-
siding in the same house or not ?—
Yes; they do. May be it is Mr. Morarji
Desai’s house or his house. Now, is it pos-
sible, Mr. Morarji Desai ? When you are
reading a confidential report of the Finance
Ministry, when Mr. Kantilal Desai knocks
at the door, what happens ? “Who are
you 7’ you will ask, and then, will you
ask, “Are you my son, Private Secretary or
businessman ?”  “If you are my son, do
not enter; I am reading official files. If
you are my Private Secretary, please talk
through the door; and if you are a business-
man, out you go until I finish my files”.
Then what does he serve you for ? As a
Private Secretary ? Is it just to give you a
nice cap and a glass of water ? Let him do
it, but then, when he comes in while the
Finance Minister is reading an official re-
port, is Mr. Kantilal Desai supposed to look
this the other way and then give you a
glass of water ? Just see the picture that
you are giving, Mr. Morarji Desai, to the
House and to the country. Your son as a
Private Secretary has no access to official
files and you and he, at the same time, are
sitting in the same room of the House !
Can one believe it, and you want the world
to believe it. Therefore, Mr. Morarji
Desai, what you are trying to do is to over-
paint your morality; that is the tragedy.
And that overpainting has landed you in
trouble. Therefore, my submission to you
is, please accept that you are a human
being; that you werc, as a human being
trying to run the Bombay Ministry by
shooting 105 workers, by putting people in
jail—the Ahmednagar workers—and all
that. You were carrying out the sacred
duty on the one side to the people, by sup-
pressing the working class, while your son
was carrying out his duty of making money
out of that working class. That is the point.
Therefore, please, if you wish to serve this
country better, I would request you to with-
draw. T won't use the word “resign.”

Now, you have another proposition
which I should request you, Mr. Morarji
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Desai, you should bhave done, with

your high morals, propriety and so on. That
comparison with Profumo, I do not like. A
Brahmachari with a son cannot be com-
pared to Profumo. It is wrong; historical-
ly wrong. 1 am not using that word. But
there was an instance here in this House :
when Krishnamachari was suspected—there
was not even a proof—that he had some-
way helped Mundhra, he quietly walked
out before Nehru told him to resign. He
went out so quietly. Shri Krishnamachari
is a noisy man and so he should walked
out with noise. Pandit Nehru went to
see him at the airport. That is also true.

AN HON. MEMBER : What about Lal
Bahadur Shastri ?

SHRI S. A. DANGE : That is an acci-
dent. That has nothing to do with mora-
lity. I do not compare Mr. Desai with any-
body, neither Profumo, nor Krishnama-
chari, nor anybody else.

To one unfair question which the Deputy
Prime Minister raised I cannot help reply-
ing. For example, he said : “I would
resign” not if we all tell him but if the
Prime Minister tells him, or if he feels that
the Prime Minister would like him to do it,
he will resign. That is unfair. Because,
what is the pact between you all ? You
became the Deputy Prime Minister on the
understanding that you support her to be
the Prime Minister and she remains the
the Prime Minister on the understanding
that she makes you the Deputy Prime
Minister and gives you an important port-
folio. ...

(interruptions) WY STl 7% A3 T W é

This is the pact. It is well-known
to the whole world. It is not a secret. So,
how can the Prime Minister ask you to
resign wnless she herself wants to go away
or is challenged by these men of the party,
40 versus 60 or 60 versus 40, the army of
the Birlas....9 (interruptions)
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Therefore, if he is a real moral man with
courage, he should nof wait for his resig-
nation for the request of the Prime Minister;
he should say “Here, it is.” There has been
some lapse; there has been some slip. What-
ever it may be due to, whether the Prime
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Minister asks him or not, when there is
such a debate about his son’s association
with business, travel and all that, he should
resign.

SHRI K. N. TIWARY (Bettiah) : You
should also resign because there were so
many charges against the Communist Party
in Kerala,

C&iﬂoaotﬁ: FA FY -
#z FgT Fverave ¥ 9T W T
T A

ft foeromw ;s dF d9w

-~

SHRI S. A. DANGE : I know your con-
nections with Birlas, I know many of you.
Do not worry. You are bound to stand by
him.

MR. SPEAKER : Let him conclude now.

SHRI S. A. DANGE : The point is this.
‘We are discussing neither Russia, nor
China, nor Kerala or Bengal, but the simple
relation between an unworthy son who
belongs to a worthy father. I do not want
to detract from all the compliments given
to him. So, I stick to the proposition that
if he is true to himself and wants to serve
the country and establish wonderful norms
.of morality, then he should withdraw,
resign from his post, and not say : “let this
House ask me” or “let the Prime Minister
.ask me”. If you really examine yourself
properly, as you examine others—you are
in the habit of calling somebody a very un-
worthy man; you think you have got the
-monopoly of being impudent to every mem-
ber except for the fact that you are mnot
humble to yourselff—you have no alterna-
tive except to follow what is suggested here.
Therefore, I would plead that he should,
-consistent with his character, consistent with
his career all these years, really throw away
this thing. He can again come back when
perhaps the trouble will again start. Why
werry about it now ? The Government is
. stable and it will go on,

So, my submission is this. The case is
-proved. Shri Kantila] Desai continued to
be in employment when Shri Desai was
Minister and the moment his employment
-was terminated, the Enforcement Directo-
. rate, which is unfortunately run by Shri

SRAVANA 28, 1890 (SAKA) his son’s business

2764
connection (M.)

Desai, carried out a raid on that company.
Whether it is connected or not, T do not
know. But these are the facts. I am stick-
ing to the documents which he has admitted
to be true. That admission being there, I
want to know whether as an upright, forth-
right (according to the amendment) and
frank man, he would stand by the so0-called
pact of intermal allocation of portfolios or
he would stand by the wonderful norms he
has preached to everybody and not allow
any stone to be thrown into the dirt
because that Blirz is on his head always.
Anything written in the Blitz is dirt. But if
the Blitz discovers the dirt somewhere, it
should be examine and found out.

17 Hrs.

‘For the sake of the morals of this coun-
try, for the sake of the morals of the
business community of this country and for
the sake of the working class in this coun-
try T would request Shri Morarji Desai to
resign and set an example,

MR. SPEAKER : Kripalaniji.

SHRI J. B. KRIPALANI (Guna) : Is
it me that you called, Sir ?

AN HON. MEMBER : It is a case of
confusion between the husband and the
wife.

MR. SPEAKER : I called vyou, but if
you are giving a chance to her 1 will be
very happy.

SHRI J. B. KRIPALANI : Mr. Speaker.
Sir, we must clear the issues before we come
to any judgement. First of all, we must
understand that when matters like these
arise, we are here like the Judges and we
must behave like the Judges.

17.02 HRs.

{MR. DEPUTY-SPEAKER in the Chair]

The first issue is : Did Shri Morarji de-
fiberately tell an untruth ? I think, it would
be impossible with the evidence we bave
before us to say that he deliberately told an
untruth. It is a fact that he told what he
was told by his son. It was nothing that
he took out of his brain or, as he has him-
self said, out of his knowledge, because he
said that he had very cursory knowledge
of the dealings of his son, which is quite
pogsible, I think, as judges we must give
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him the benefit of doubt. I am oaly saying
what would happen in a court of law when

there is not sufficient evidence to prove:

that the man is deliberately telling a lie.
1 submit that there is not sufficient proof,

The second question is whether his son
was actually carrying on business when he
(Morarjibhai) was the Deputy Prime
Minister or the Finance Minister. I really
do not know that; I cannot discuss that
point because one does not know where
buosiness begins and where business ends.
Un’ortupately, I have never been in tusi-
ness; so, I do not know these things. Shri
Shah may be knowing more of that. But
to a layman it does appear that nhe had
business connections. But what the experts
say is a matter for the experts to decide.
but he was in business and Shri Morarii
cannot deny that he had altogether cut off
all tions with busi

The third issue is whether Morarjibhai
should have him as his private secretary.
About this T have already said that in public
: ffairs we have not only to be correct but
e have to appear to be correct before the
public. I believe that this was not the cor-
rect position for Shri Morarji to take in
making his son as his private secretary, A
private secretary is called a private secre-
tary but it is a public office. Of course,
the private secretary is appointed by the
Minister; he is not appointed by any other
authority, The Minister has the power to
appoiat anybody. My experience tells me
that, in this country, generally, these private
secretaries are appointed from relatives,
from cousins, from brothers-in-law, from
the caste-in-laws and from the province-in-
laws. Unfortunately, it has become a cus-

tom in our country. If Mr. Morarji Desai -

thought that he had a right to appoint him
as a private secretary, I should think, he
should have been more caréful consider-
ing his reputation in the country, consider-
ing that he enjoys the reputation of being
a very upright and moral man. Not only
a moral man, but he sometimes prescribes
to others also moral behaviour. 1 think,
in this matter his conduct was incorrect.

It is said that the sons of Ministers and
Prime Minjsters cannot be precluded from
business. " But that business must be very

- straight-forward business. Unfortunately,
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no business in India is straight-forward.
There are very few people, as Mr. Morariji
Desai, will himself admit, who pay their
taxes properly. There are no businessmen,
I say, without exception, who do not do
some black-marketing or other. There are
no businessmen who do not corner these
permits and licences and such other :ihings.
Let the sons and the daughters of the Minis-
ters and Prime Ministers satisfy themselves
that they are fortunate emough to be born
such. If they do not consider that as their
good fortune and if they want to oamass
wealth, I say, they art not doing the proper
thing by their parents. Their parents have
already given them the prestige of being
born. 1 am glad that I have no son. I
thank God that I have no son in this cor-
rupt age.

SHRI PILOO MODY : Why don't you
adopt one ?

SHRI J. B. KRIPALANI : I would adopt
you. It will be a very profitable proposi-
tion if you allow yourself to be adopted.

The children of such big people should
be satisfied with that. We know what even
Gandhiji's son did. What did Gandhiji do
Gandhiji declared publicly that he had
nothing to do with his son. Yet our peo-
ple are so idiotic, so foolish, that they went
on giving him advantages. How can one
do that ? I know, Mrs, Gandhi did not give
an account of Rs. 4 and in Young Indiu
Gandhiji wrote, “Kasturba has been a theif,
nothing less than that.” If these were the
standards kept before us. I think. it is
expected of Mr. Morarji Desai to act upto
those standards because it will redound to
his credit,

There is a fourth issue which Mr. Madhu
Limaye did not mention and that is of the
Prime Minister. I really cannot understand
what the Prime Minister has to do in this
business. She has to accept the word of
Mr. Morarji Desai or she has to reject his
word. So far as I know, resignations from
office have effected after there have been
judicial inquiries and certain allegations
have been, more or less, proved; then the
Prime Minister has asked the Minister to
resign. This happened in the case of Shri
T. T. Krishnamachari; this happened again
in the case of Shri Malaviya. But here there
is no such allegation against Morarji Bhai
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and even Mr. Madhu has not done this. I~
- said in my last speech that I have no doubt
that our Fimance Minister is honest, patrio-

tic, and he loves his country. There is

no question about that. But this is a ques-

tion which the Prime Minister has to

decide herself. Tt is mot something which

we could impose upon her that she must
necessarily deprive herself of the services
of a man whom she considers to be very
efficient and very desirable. There are
many inefficient persons already in the
Cabinet. I submit I mean no disrespect
to any Minister because I have seen that
Ministers are appointed for subjects of
which they know nothing. Take, for in-
stance, Dr. V. K. R. V. Rao. What does
he know of shipping? Take Shri Asoka
Mehta. What does he know of oil ?
(interruption). Does he know anything
of 0il? Do you know why this is done ?

I know it. I know that it is because it is
felt that if the Minister does not know his

subject, he brings a fresh mind to it. There
was a Health Minister; she was a doctor
and the doctors found out that her kaow-
ledge of medicine stood in the way of
their functioning because she brought her
antiquated knowledge that she received
long ago. I can quite understand that. It
is very logical, it is very systematic, that
a Minister should know nothing about his
subject. I would not talk of the Defence
Minister. It is a very good appointment
because he never held even a kirpan....

(Interruptions).

As for telling untruths, if we are going
to accuse a Minister for telling untruths,
for suggesting falsehood, for misguiding
the House, then I think, every Minister,
including the Prime Minister should be
asked to resign. I suppose, this is rather
hard on the Ministers because how could
they have become Ministers unless there
was something very shady in their conduct.
(Interruptions). 1 am not joking. A wri-
ter who has examined the lives of 14
Prime Ministers in England says that there
was never a Prime Minister who did not
seo the a but hit below it, that they
no hesitation in misguiding the people
in telling them untruths. If that is
criterion that Mr. Madhu keeps before
Ministers, I think, all of them should gi
their resignations today. I excuse
for all the untruth that they tell
I think, if I were in their position,

i
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also be like them. (Interruptions). Let us
keep watch on ourselves. I think, this
point has been sufficiently discussed and I
think, we should leave it at that. We
should leave this matter to Mr. Morarji
Desai to decide for himself what is right
under the circumstances,

Mr. DEPUTY-SPEAKER :  Shrimati
Tarkeshwari Sinha. (Interruptions).

SHRI J. B. KRIPALANI : Mr. Morariji
Desai is a graduate in science and not in

finance.

gt qrewd T (3w)
IS AEIRT, AT FAAET SF F
Wy & ae A 4 3o FEr aga
Afa g 9T &, safed e 9=
S Ao fear Sy Gt wwar v fe
IR AATH F A ¥ T EE
#T greamg o faar . & sl g
I qar W fFa—ag v € &
A FT Y JEEC § IER R
T e | IRIA AT A Y
ST § A qH & WY ST gEl gy
¥ AFT ST o W ¢ R e
TN A aga mgUi § 1 S
a7t ag afaa #< fean i sf g fowd
FT AT TEE §, I9H i Y
gt g 5 59 sw@E =7 S
&1 Iifed ag T & wiwor § fye
g1

§I <fF amoy o qemr 3, Swrenm
g, fad W@ N @ anr |
B FgT ¢ | 7y fowd o ¥ agf -
17 gaTer 95T £ 1 qET AT I
firas w1 SowT, Y T faw agw SemT
a1, 39 fe =t MG g & S
I faam, SU SoET @Y TG g
qT ¥ g q@ YW@ qH AR AN
Y gfe ¥ afadr oo ofea R
wiad fF tifadsr Mo a8 937 7l
¥ 4, WifF R ST T I
t fr PR TF I IAR! FH TG
fear 9T, SEwr Wiy Y fad,
A AT Saw A wEr S G o
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7y famd <Y %1 0 & T §— T
%1 forama A 91 91T F 9@AT, &
AR AT FT fFma W T gag ¥
FFT W T T § AR T A qg
frar | =59 A fFae 1 9g-9g F—
T I TF T —AEAR F /G
TR X Q-0 J9A7 A fa@r 9 g,
AR A § AW FAET | SAF @
fasm RN 77 §, SuTery WEET, A
TS #Y T TG g, 4 ¥ e
FATT a2 QT fgld FWE | &
Y g—fF T gaw frfaesr wwm
¥ 35T W wd, wied SN\
184 ¥ F=WIG I W@ T S|V
% I WA TEA I 184 F FRE
TR H A | N TN I T A
o f et &1 wigh a& g9 &, frfaerr
TREAA T I YO ? ™
a1 78 fr #1 S-aw w1 9z A e
A FION N FEAEN F ATy 9, A-gH
FT 39 794 4 5 geT & aqwl +°1
AT FGA FA § AT A AW
waee fafaawr ar § | gR—ag S s
fafqser & 7 atar — Y geey &
a1 foell w7 St e feam @ AR
IgH A AEHERy TG, & gwar
2 f5 oo O I 39§ q@T
HY F 9@ T | IR FgH I
T4 3 a1 f ug fw ag FTm d—
T 4g A1H-9NT TF TAT  FIEMT §—
wgt A F A g fF R e
15 G971 q9aed 2T & formay Sea
QO TF 7 Y, I99 & F1 g
FEME AR EnIg e fF
fafret ¥ w51 9w & faw &0
a1 g3ey 4 g W & o w300
T 9 foeRr a3 iRl @
I § AR Agt Wl 1 a1 w
FrHE sre-sre fafadwr A 31
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Y wet 1 fafaesr &, @@y sl
FT ol frfeerer § 1 o e o -
TA ¥ Rl ga A SoTr & Afew
& aFar  fF sEa @ arwrd
&1 1 g gt 9T waTe STy &, JEdT
T w7 g R A IuH W
FIH A aTF A AT 8, S9&T G
A wEem Wt A § A | oag
e mammm aar & ? W
fafeesr T amar A 0 R AT
IFTY F RE A FEr AT & ar
TR # AT T Aifgw 9§ sfw
F TG IR A I AR IeEm
AERT ATIEY WY HET AT w1fge, 4@
g FE g q AT A @), oAy
wmﬁw%nmwmﬁ
TR ER F oo faargy -
(m) ..........

& Rt ot 1T Y AT A FTRE

9 AOHT FE ST qF A

AT | T ag ¥ AFAT ARt
T T AT

AEq AL, ITA G § § AT

AT OF ERT TEAT TR § | Sawy

AIH R A wEEE Y OF agq
AAET & g 1 = e S o
AT F I E, SR T A1 ) Foum-
T F faws fafedsr w1 9w semr
a7 forma =ft s s X &Rt
1 5T AR F AT a3 ¥ A S
TS FgT I AV TgT &1 A6 Jg A Sy
sfemr 4 =it wadsT A wf@T 71 @

gawrrﬁm-—ﬁrﬁ%w%m%fﬁqw

T5q AT ATAT FoT AT~ ATHAT

T AT A T TIA T AT &AL T

£ AT F AT AL

“So far as this House is concerned,

. there is an earlier case which is directly
" in point. ..,
- Subramaniam and Shri Ramnath Goenks,

In the first case, Shri C.
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M.Ps., gave notice on the 23rd March,
1951 of an alleged breach of privilege
to the effect that in the Statement of
Objects and Reasons of the Indian Tariff
(Amendment) Bill, 1951—this is after
_the Constitution came into force ~ and
article 105(3) had become applicable—
it had been stated that sago globules,
calcium lactate etc. industries were to be
given protection for the first time for
which Parliament’s sanction was sought.
whereas in the Administrative Report of
the Ministry of Commerce and Industry
issued in February 1951 it had been
stated that the Government had accepted
the Tariff Board’s recommendations and
granted protection to sago globules, cal-
cium lactate etc. industries. In this case,
the Statement of Objects and Reasons
which was supposed to inform the House
regarding this matter stated that for the
first time protection was sought for,
whereas in the Administrative Report
issued by the same Ministry it was stat-
ed that it had already been granted and
acted upon.”

AT AL, TF X =i Arawis s §
w o & ? ag o Ifad fafads
AT AT 3 QW R
oF Tt gf ot 9 fF g aiwd
¥ wifaq T 4Y fF R a@R F
1S TAT FIW A& 9T o o @ew
F T e FT A FY 9@, a9
qF 9F aF 6 I 79T 939 g
G AT 4T | ArEAHT S A A} wfwr
IJqH A AT A GG A
AfFaERAFT IR THE:

Shri Mavalankar, my predecessor ro-
corded the following note on that notice.

“I have not been able to appreciate
as to how there is any breach of privi-
lege of Parliament. The substance of
the allegations seems to be that the Minis-
ter concerned, or the Government have
not made the fullest disclosure, or have

. made misleading statements. This may
be regretable, but I do not understand
how this constitutes a breach of privi-
lege, even if it be assumed that the
failure to give full or correct informa-
tion was intentional.”
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= arAEH S Y Efenr A qgt IF
Y & fF K gRAaeen WY et
T X P F I A IJgF ARA
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aifearde & qee fFm ag & €1
arer feafa ag & 5 s@e § famw
T oy, frar fa@d i @vr @R
#fa 3% rg® oY § 9! TAW TN
T & fF M 9g 3% a9 a1 e
I | AR a8 nifegnie § ar 9
FTfgeEraaT s g A @I g, T A
qud § 7€ ATav |

QO T TR FF e A )
gt 9 39 a1 Y TS &Y AT e’
# g 7 e A g 5 = g
I I w5 aver g W
T 7E gU | 9 FE W AfER
JEFT WL GIH AR TV FAT & @Y
g fag war srford § s Seer s@
gl feur 1 a1 AT F4 & fag
IV §F R T fear 9w ? A} Ag
FAFAAAIR § N T
Tga W § wgar ¢ v gw At
fawm FT wRy €, & W agt F-
FREMW FET TR § | HR ¥ T
FY ag TTidaTHE S 3@ AT FY AN FT
@t & | # Ay fowd oY & AT Sy
g fF 9@ SN 95 "o ST At #r
IEN FE A AT, THE, S A
HITT 3918 § WY aeed faqr ag g
TG A1 afes AT FEFA AT AT Y
F =it Ffey aver 34TSR AL =TI T
g? T AN @ T W
Qi ogy fraF A Fgrar| 9
¥ w=or faaar & 1 a1e} & el 99
WL AN A@ANIFgar
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fF e & =t Wy fowd S B 0 TN
FAMF TG W 5-6 FATA AT I
IBT G 99 IR A W @ A A AR
Fege T T |IGT A WY, FTAHFA &4
FTATHAT ISAT TGN, FIAT qT F
TR ¥, ORA TRAT FAR KT AT
I5MET T A A S qwmar fF AT
T S N A @ a1 Y, & awav

(m) ....... Eﬁ.ﬁ.{ TR
T 21 §F FveEet 7 fqrag 5@
ST | IO T aI_A TES @
WME AAmEIE@NFNag
faa 7 st wify o AT F AR A
1§ WY TEr A @ fawren fow &
g | 48 Fg1 91 9F fF K #§
AT FTA w1 AT

T A0S GATH ISTAT IT & SHTFEY
| W Woew W g ! #
=t T "re" ¥ g e g R e
N IRt F w a@ s §Tw ¢
TwER fag AR 9% faar o faex
FER A FUG F AN @ | W
T T W9 & 9T 9T @Ar
91 AR Fgfaee arE 1 T FW FAT
q1, FRafee et 1 Hifer & s Fear
qryc - (mxe™) @ S¥ aWF
ATHY T F@T AT 7 FH 59 G A
G 7@ ¢ 6 qofa & @Y am
¥ fou 9 SEF q@H AT a=H
IR FX AT IS ASH AT ITH
T | I, F FT AL T A
Ffee 9l A F_T T 9w @
T F qaTS FE 7 Agy e o
(m) ....... ﬁﬁmm
§ fF o= fedt aidi a1 w0 w3 AT
gT 3, IgW g I A gl
guHr sl wnfge il e @y W
AT & 5 TIET &7 FR7 F FTET I
of farErd @ g wlaw F agt w|
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e & aY f6e ag w7 W g
fr wr faoma &< FTeT I e
at-arr & a9 e ¥ favRg s @
TR g ? g wWidfrw
¥ faoe § 9o atamF AL g

afady ama & &R FgAT AIE g
agt o AT A W I FE AL
# A g oot A Y Tad W
ATEAE AR FT Wo% TRATA A8 FT
afgg ar 1 v (smEEm)
q I F 9T H FTH AR AT @
g wafay aF e § 5 o af ard
mmmi' ...... (W)
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T WeX ST TERAT FaT 999 TahaHY
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wEfFdi N A FEAW §, FF |« aeal
¥ Gelow FTER §, T TCAT @A
2 IRF g g fr fafed @
faafas § oF @< Faw 7 fF AN
T AT W @ Ty fod
FER & A | TEREF IR
FHY guifs o TRAc W F
FRT HE AW WEAT ¥FeA A
T gFAT 91 1 F Qv wgn 5 fomy
fafreed § T8 WIRAT AFAT § @
TE F T AT AR F2 | T F FIH 6
F AR AFQ@T | 9§ I9H W N

waﬂma ' ............
(m) ............ wzf “
RN FT JAT § 40 54T § 45 FH

& g, § aE A fF afaw
qTEA T S ATHT A7 TReE ATAA—
AR A N oo a9 g—afaw
T FEET A qCE A AHT H AT Y
IER ATIE A ¥ AT FATSAIH
Fi%E T J9X 7% F JFET AR f5e
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#1, i 98 FHF@I 91 q@l ¥ fa
g gead @t Astiagg &
& g et § 6 o St aea
agt X o § oK qg I AW FA
& Mg T 4 & 41 9 IRE@ |
fN? Wraga@wF @I a?
A = MO S WE F TF AT &
IRty dn y o ar g ar
£ 1 T 7 g e |

IAF Y A9T E, A FRAfoE, SR
TR & § ageT 9T § o g o ad-
AN Y9 Wl § o9 98 &9 T A a1
=i SRR ¥ X I FFI A I
N TE IR A AT FEE IqF W
FERAMET IT AT G TR T HA A
AT € & Q9 I9H &7 I
e g€ Y 3@ e § = atdt ¥
fean foar a1, T @Y FE Wy |
FRIgHarg ? A ifF o
@iwa § WAy @8 FE W R
T T gFm | @i g Nl
N, WY AR B GIA F @A q@
& ga AT gfes W g g
AT FY oY W@ A Ay )
ag = M WA T & e
1R o5 ag A haeT HET AR a8 A
EXFIRXAFL I F F=T
g & g ey F graw 97 &
Blewelt FL 1 59 g1

SHRI J. B. KRIPALANI: May I sug-
gest to Congressmen that nobody has attri-
buted motives to Morarjibhai. Nobody
should attribute motives to Madhu. He is
trying to do his duty as he conceives it,
and we must not, therefore, ma.ko any
remarks about it.

et ardmQ fagy: sy
fawd # #7 WL Afew Pege
fear g1 &3 ST @ 3O TG H
21
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SHRI P. RAMAMURTI (Madurai): Mr.
Deputy-Speaker. Sir, the Deputy Prime
Minister, in his statement today, told us
that there is no rule in the country or
anywhere, where sons and daughters and
other close relations of Ministers should
not be in business. Certainly there is no
such rule, but I would like to remind him
of the genesis of this whole episode. On
the 30th April, Mr. Umanath, a Member
of this House, raised this question. He
did not object to Mr. Morarji Desai’s son
being in business, but what he objected
to was that a person who is in business
should be the Private Secretary of the De-
puty Prime Minister. And it was to that,
that Mr. Morarji Desai reacted very bad-
ly. Mr. Morarji Desai said, “I treat them
with contempt; I treat this allegation with
contempt.” And this is being said not
only now, but from the year 1964, that
“my son has no business connections.”
‘What does it mean ? It means Mr. Morarji
Desai himself admitted that if his son had
any cc ion with busk he should not
be his Private Secretary. This is the sim-
ple meaning. Otherwise, why should Mr.
Morarji Desai at that time react very badly ?
This is the proposition.

After that, what are the things that have
come in evidence ? After all, Mr. Morarji
Desai now says that he has made a very
frank statement. Unfortunately it is a fact
that every statement of his comes only
after some disclosure is made, and then he
tries to explain away that thing. This is
how the matters have come up. He on
his own volition has not come before the
House to place all these facts; when peo-
ple had questioned him, when other facts
were brought to his notice, then he comes
forward with 3 statement trying to explain
away that thing. That is how things have
bappened in this House.

What is the question now ? With regard
to the business connections of Mr. Kantilal
Desai, Mr. Morarji Desai does not now
totally deny it. He only says that the
statement that he has made substantially
correct; not fully correct but substantially
correct. And he tries to explain away the
fact that he has continued to be director
of the companies by saying that he has
been receiving only a director’s fee. I dare
say that a person in the position of Shri
Morarji Desai, who happens to be the
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Finance Minister of this country, knows
fully well that directorship is not just an
ordinary thing; directorship entails also
certain responsibilities.  After all. under
the Companies Act, if somebody is a direc-
tor, if the company is guilty of defalcation
or malpractice, the entire board of directors
can be sued both civilly and criminally.
Therefore, for him to come and say that
his son has been just receiving his direc-
tor's fees does not convince anybody. The
very fact that he attends the meeting of
the board of directors shows that he is
taking an interest in that concern. Other-
wise, why does he attend a meeting of the
board of directors 2 Just for a cup of tea
and receiving the director’s fees? No.
He goes there to discuss the affairs of the
company where certain resolutions are
adopted and certain policy decisions are
made. These are the functions of the
board of directors. What else is it ? What
other business connection has he got?
Therefore, all this explanation that he
wants to give, or tries' to give, will con-
+ vince no one.

Then, éven now he does not come out
openly saying “I made a mistake; my son
has been having conmections with them”.
That he has not said. I am not now con-
cerned whether he deliberately made that
statement-or not but the fact remains that
even now he goes by what his son has
said. When facts have been brought
openly in this House, when for example Shri
Umanath brought them in the House, or
Shri Madhu Limaye later on, when serious
allegations have been made against his
son, as a responsible man was it not neces-
sary for him to make inquiries to find out
the real position instead of relying on the
words of his son. Was it not for him to
say “I will make inquiries and find out
the position. I will not be guided by what
my son has stated; I will make enquiries
from other sources so that all facts can be
ascertained” ? But he never made  such
an inquiry. Whenever a new fact was

brought to his notice, he came out with -

the statement “I enquired of my son and
he has given this fact”.

.For example, take this question of the
terminal benefits. That contract is now
being sought to be explained by i 1
do not know why he has not gone and
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made any inquiry of that firm; he simply
says “I do not know"—it is for that firm to
explain why it has shown this as a salary
for the emplovee. It is a funny thing.
When the whole country is discussing this
question, even now he does not think it
necessary to call Dodsal & Company and
find out why it has donme it. Or is it a
fact that that agreement itself was a frao-
dulent agreement in order to hide certain
facts ? There may be something frauduleat
about it. Why should we not think that
these two people colluded for making this
kind of agreement, making it appear that
he has severed all connections with the
company when in reality he continues to
have that connection? What sort of in-
quiry did he make in this case ? I want to
point out that even today he does not think
it his responsibility to make a thorough
inquiry. Neither does the Prime Minister
think it her responsibility to make a
thorough inquiry when so much of cloud
is there.

AN HON. MEMBER: Why did you
not make inquiries ?

SHRI P. RAMAMURTI : If the CBI is
with me, 1 will make inquiries. If the
machinery is put in motion, facts can be
found out. We do not have the machinery.
It is for the government to make inquiries
because it has got the machinery at its
disposal. 1f that machinery is available to
us, we will make inquiries in po time. It
is a very funny situation that we have to
point out all these things. If we had the
machinery, we would have had made the
inquiries then and there.

SHRIMATI TARKESHWARI SINHA :
The photostat copies could pot have fallen
rom heaven.

SHRI P. RAMAMURTI : So many al-
legations are made against Shri Kantilal
Desai and he is under a cloud. After all,
he is not a paragon -of virtue. Whether he
bhas done something or not, at least the
people in the country talk so much about
him, how he became rich, how he was able
to utilize his position and so on. I do
not say that Shri Morarji Desai helped him
but, at any rate, Skri Desai did not pre-
vent his son from utilising his father’s posi-
tion. Otherwise, why did Dodsal & Com-

pany engage him ? It is a company engaged
in contract work in both the public and

private sector. Why did it appoint Shri
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pointed him for the purpose of securing
business from the public sector undertak-
ings, from government. Why did it not
appoint somebody else ? It appointed him
because he happened to be the son of Shri
Morarji Desai, who at that time happened
to be a Minister of the Union Government.
It is all well-known to everybody. There-
fore, it is absolutely essential for him to
make some inquiries. But he has refused to
do it even today.

I will give one or two examples here.
The Finance Minister said that Shri Kanti-
lal Desai was given a nominal foreign
exchange. Very well, When he accompani-
ed his father to attend that conference last-
ing about a month he was given only
£90 and he went at his own expense. I
would like to know from the  Finance
Minister whether any person can live for
one full month in Europe, in America and
in Brazil on £90. If not, who met his
expenses ? If his expenditure was not met
out of government funds, who met it ?

SHRIMATI TARKESHWARI SINHA :
The Russians and the Chinese.

SHRI P. RAMAMURTI: If the
Russians and the Chinese met his ex-
penses, let us make an inquiry into that.
Why are you shirking an enquiry ?  Let
us find out why the Russians and the
Chinese met them. If somebody else met
those expenses, why is it that they met his
expenses ? It is a matter which has got
to be gone into.

Similarly, we are told, our Deputy
Prime Minister himself has stated that, that
later on he went to Seoul and all those
places and joined him in Manila. Our
Deputy Prime Minister had gone to Manila
just for threc days; thertfore he went ear-
lier. Whep a question was asked, he said
that he went there on some invitation. We
would like to know whose invitation it was.
After all, Shri Kantilal Desai had severed
all connections with business and if he had
severed all connections with business, what
is the business organisation that had invited
him ? If he was not invited by any busi-
ness organisation, then he must have been
invited by the Governments of those coun-
tries. Why did the Governments of those
countries invite a private individual ?  Was
it because he happens to be the private
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secretary of Shri Morarji Desai ? -
All these are factors which have got to
be gone into.

SHRIMATI TARKESHWARI SINHA :
They have invited Members of Parliament
also and they have gone there.

SHRI P. RAMAMURTI : Yes. At any
rate, Shri Kantilal Desai was not a public
figure, except that he happened to be the
private secretary of the Deputy Prime
Minister and the Finance Minister.

Shri Morarji Desai made the excuse that
it is nothing but Shri Umanath may be
motivated by personal ends. He might say
that, but here is the Sunday Standard
which is owned by Shri Ramnath Goenka.
I know, our Deputy Prime Minister, when
he goes to Madras, often stays with Shri
Ramnath Goenka. Therefore he cannot
dismiss, him as an ememy to him. Shri
Ramnath Goenka’s paper has published a
message sent on April 30 from Tokyo by
the PTL. I dare say that the Deputy
Prime Minister cannot say that the repre-
sentative of the PTI in Tokyo was motivat-
ed by personal grudge against him. What
is the message ? The message says:—

“South Korea and India have agreed
‘to hold their second trade conference
in New Delhi next month, official Korean
sources disclosed here yesterday,

Agreement to this effect was reached
in Seoul between the Korean Vice-Minis-
ter for Foreign Affairs, Mr. Pil Sik
Chin, and Mr. Kantilal Desai of India.”

When such things have appeared, Shri
Morarji Desai knew that these news items
were appearing in the press not only of this
country but even of South Korea. When
such things had happened, when it is pos-
sible for people to utilise that position,
what were the steps that Shri Morarji Desai
had taken all these months or since he
became the Deputy Prime Minister to
see that no opportunity is given to this
man, Shri Kantilal Desai, to exploit his
position. That is the simple question that
we are concerned with.

1743 Hirs,
[MR, SPEAKER in the Chairl.

From that point of view I should point

out that he has not made any amends. It
is not a question of truth or untruth, but
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whether by keeping Shri Kantilal Desai as
bis personal private secretary or whatever
be the name, he has been able to give him
opportunities to exploit his position while
continuing to have some business connec-
tions or other. That is the simple ques-
tion.

My hon. friend, Shri Masani, was say-
ing, “I cannot oppose this; I cannot sup-
port it.” He also quoted Current as ex-
pressing the common man's opinion. I
hope, he knows that from P. M. Traders,
a company owned by Shri Kantilal Desai,
very Tecently, last year I think, a few
thousands of rupees were given to them as
loan when they were in an extremely diffi-
cult position and for the rest Shri Kila~
chand came to their help. It is such in-
terests that these papers represent and not
the common people. I hope, Shri Masani,
will at least know that fact now.

In the end, you may dismiss this whole
question but you cannot get away from
the fact that the image of this Govern-
ment and of the Deputy Prime Minister
himself before the people of this country
is thoroughly sullied because of these
things. If you want to continue that sul-
lied nature, go with it; to hell with you.
What am I to do? After all, I can only
point out that it is a mire; do not get into
the mire, But how can I prevent people,
who are determined to go into the mire ?
I cannot prevent it. But it is in your interest
to see that the image that is already
sullied does not get further and further
sullied and it is high time that from that
point of view on his own volition Shri
Morarji Desai withdraws from this Gov-
ernment. It is from that point of view
that we support this motion.

i gewT Tt (39E) e
HEAE LA, I I TA1 94 @ Ay
T F I A9 < &2 gu et @
TFT FT & A I AATT FT @I
qTaRfmvesTdgg 3@ @ a1 fF
I = A AT F A0 e &
IRTATEE-AE AW S I99 &
uF 7 QY Al [ AFR F § @Y
Tl 1 g7 FT q9T TG ATHA
WG d, R fawd & owgR
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7z fog § Ty AR I W o &
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W FT AEAGF AT qF T G
qF |

SHRI THIRUMALA RAO (Kakinada) :
Before I begin my speech, I want to draw
the attention of the House to a publication
in today’s daily of Delhi, the great Patriof,
in which they have given Ehls in headlines :,

“ALLEGATIONS “  AGAINST
KANTILAL DESAL

Prime Minister told to get legal opinion.

Office-bearers of the Congress Parlia-
mentary Party mef the Prime Minister
on Sunday and asked her to seek judi-
cial opinion on the allegations about
Mr. Kantilal Desai's business connec-
tions after 1964.”
contradict it completely and it is as black
a lie as the ink in which it is printed,
(Interruptions).

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Who are you to contradict?
Let the Prime Minister contradict it.

SHRI THIRUMALA RAO: I am the
Deputy Leader of the Party. Who are
you to talk about my Party? I am the
Deputy Leader of the Party, and I contra-
dict it.

-

This paper is publishing all sorts of
insinuations and sowing seeds of discon-
tent and disunity among the Congress
Party by publishing unauthorised reports.
We know the history of this paper. It has
unabashedly and openly attacked the
Prime Minister and wanted her Govern-
ment to fall. It has attacked the Deputy
Prime Minister. It is doing everything
in its power to discredit this Government.
This is another piece of lie which I am
here to contradict,

Coming to the Motion proper, T do not
want to go into the legalistic details and
into the details of the transactions of Shri
Kantilal Desai. . My hon. friend, Shri
Prakash Vir Shastri, has made a speech in
golden words stressing that we should for
all times stand for upholding the dignity
and the prestize of this House. On the
other hand, my friend, Shri Dange, has
flown in from Bombay to hurl a few stomes
at Shri Morarji Desai. What moral right
have Shri Dange and people like him to
preach probity and uprightness in public



2787 D.P.M'’s Statement
; n.

life to us? Has not China published a
magnified edition of the life of Shri
Dange ? All the newspapers have pub-
lished it. 1 want him to see it. In it,
they have described him as a revisionist
of the Russian school.

SHRI P. VENKATASUBBAIAH
(Nandyal) : See the National archives.
He was a British spy.

SHRI THIRUMALA RAO: We know
the Communist party. When I refer to
them, I am reminded of a story. A man
went to his father-in-law’s place and said
‘Here also there is sky’. He thought the
sky was there only in his village. Here
albo we see the Communist Party. In
Kakinada, we have got the Communist
Party. Shri Basavapunniah was a mem-
ber of it. He has accused Shri C. V. K. Rao
of having stolen large quantities of gold
jewels and cash in Telengana, and said that
it was not handed over (Interruptions).

SHRI NAMBIAR : I take strong objec-
tion to this sort of thing.

SHRI THIRUMALA RAO: I am quot-
" ing from Shri Basavapunniah’s speech in
Kakinada. He says that Shri C. V. K. Rao
has stolen a thousand rupees worth of gold
and silver from Telengana and if he does
not. account for it, his head will be chop-
ped off. These are the people who come
here and preach morals to us.

SHRI NAMBIAR : What is the subject-
matter ?

SHRI THIRUMALA RAO : Here is my
friend, Shri Madhu Limaye. We have been
watching his career here from the very
beginning. Was it not the stunt of his
erstwhile leader to throw as much mud
against all the Congress leaders as possi-
ble? Was he not accusing Jawaharlal
Nechru of spending Rs. 25,000 of public
money, government money, daily on his
maintenance ?

How many times has it been contradicted
and how many times was it persisted in ?
What sort of nonsensical questions they
used to ask about our leaders ? It is such
people and their followers who have the
temerity to come and attack the Treasury
Benches now ? They speak in an idealistic
vein about upholding dignity and properiety
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of behaviour. After the SSP has come
into this House, 3ll the proprieties apd
dignities of this House have been destroy-
ed. Do we not know that clandestingly
they take away official files from officers
and claim it as their privilege to lay such
things on the Table ?

"SHRI NAMBIAR: What about ﬂze
Jayanti Shipping Company ? He was ‘a
director of that Company.

SHRI THIRUMALA RAO: You are ell
fellow-travellers. You are so divided
among yourselves. You can never hope
to come and occupy. the Treasury Benches.
All these friends of the United Fronts are
dreaming of displacing the Congress. It
will remain a dream only. Here is a ver-
sion given by a foreign correspondent, ‘an
impartial man. ... (Interruptions).

MR. SPEAKER : Everybody has read
it.

SHRI NAMBIAR : They could not get
at Dharma Teja and his wife.

Still  he is talking these things at wus.
(Interruptions).

SHRI _ THIRUMALA RAO: I have
known you all my life. e

SHRI NAMBIAR : He was a Director
of the Jayanti Shipping Company. We
know what has happened to that eompany.

18 Hrs,

MR. SPEAKER : When you were speak-
ing, you were heard with rapt attention by

the other members. Why don't you also
do the same thing ?

SHRI THIRUMALA RAO: This is
from the newspaper La Metropole dated
1st August under the caption “India sear-
ches for Political Stability”, and it says :

“Thereforc, continued Mr. Heim, the
stars were favourable for a renovation of
the Congress Party. Not only have anti-
Congress United Fronts proved a failure
the Indian perspective grows brighter
at every level; political confusion is dis-
appearing, the spectre of famine is re-
ceding and economic development is re-
starting after two years of stagnation. A
new hope rises for Indian democracy.
The Congress should take heed of the
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lessons which the electorate taught it
last February. It should meditate on the
thesis of Beatrice Pitaey Lamb who notes
correctly that in India, the saint, the dis-
interested person has very many more
supporters than the candidate who laun-
ches out with personal ambitions’....
India needs a new and hynamic Con-
gress. In the light of current experi-
ence it has been seen that, in spite of
all its faults, this party is the sole gua-
rantor of national unity in a nation
where this unity seems to be threatened
by several interests....There is in the
destiny of this country and this people
a great morality, something that is exal-
ted and exalting, which leaved the im-
pression that India goes forward on dif-
ferent waves but always on the same
river.”

ot e fagrd ARl (TR
9]) : e A 7 aaw fra = 7y
fawd #t qurs 37 wEE § 1 § 5" S
Y WITY G TG AT AT TR I ST
wifgar Y a1 o7 75 ¢ IEEY Sifgar
Hfewios 4, fotn ¥ oger ag w9 |
fowam Q@ 91 ) fwd A =1~ Afgm
N gfa-aes TTIT B AT agW F
TIA FAT & 1 IAFT T qGT W
@ FT TN wH Tt A R 1
AT a1 WY FAA &I A @Y, qg
o AT F g IJ9ET I FA E
AT A & ot 1 favrg SR feams
9, Afed 9% =y faar gwifaa
§T 7EY EAT | AW WERd, g ql
#W &Y q & fF o s fee
JI-ggE AR A A9 /R w7 fanm
I g, ot I g1 fF Iv-wEH
Wl & g Sk g A agT AR R
guve # =0 foerd #1 9gw § @A
N AT, TH N XY HIGEF FEATE |
o fow ag ﬂﬁiﬁs_ﬁm‘(w
FfRuiaR @@ & 1A R |
IERA IO-TUE WA F w4 WA wed
N W AP R WF IO IR
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£® fual #1 F5TE & wwt & 9y v
TaTT H ¥ feg &Y @2z g T
@Y § T SET Wl W o FA§
T FATR § 1

Iremm gy, ot fowd & for gl
TG F AWAWI] I ¥ WG
¥ qem a=t ¥ 0F Arared 99 g
swifta feu ar 93 § 1 o ararew
II-NEE HNY ¥ fagarg uw famfae
gfaam w@r W g1 9 afww
F af@ g A Namra rawadr
ggl 9% fF ag aarfes @@ Ig-vgw
st & AT gwle § W auim &9
¥ mfae 7 FT R QIR
ag wen oi9 &1 fawg §, cafag &
S e A AT 1 Afe ad
N a7 78 § T avad ¥ oW avanfew
o 3T Afquf T T A F 4 9|
qI-g9Y 9T 39 & g faiw We Fndf
@& I I FQ@ @I g 1 T
gt ¥ ToHfad &al A @Y AT 4
=11 9 &Y § fF s9-yam w5 & faeq
9 qraTta® g 9 JgIE S T §,
3IgF B wfaviewr F xS Wi FTIW
graafy oF T gfes St
e 99 stam g ‘sfeaa ArReT
2 § 99 grarfes & NS ag @ §
St g @ Al T w3 gud Ak
fogiv i § antfes Aqe | 91
N AIEE T F A RY
A famm @€ WY ? W@ A
qrETTE® A A9 T 3 # a7 faedy
feafq daeaT &1 F ETER Bt
¢ fomer ow F & 9gd FT qrEAT
g:

“So the Prime Minister’s priorities
shifted to undermining Mr. Desai and
Mr. Nijalingappa. This was sought to
be done through yellow journals raking
up Kanti affair and through a coot-
roversy about Mysore Government's

agent in London. Mr. Dinesh Singh
and the over-amitious communist Minis-
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ter of Stats Mr. Raghunath Reddy
worked overtime passing on data about
these controversies.”

q 7t awan, ¥ foRl & st @
ot ¢ 1 ¥fF 39 arg A @t A
ify f Y g qraTr qAETa ¥ fag
A TG G &, O YW FEG &
TEi F it A § ¥ aam
oF fad qAraR-oe # freag agy ?
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g dadm Wwda § Afaded &
977 IAETA ¥ forgT O w7 FE
gy 1 e g daw SwTfaE &7
fagra s gar 7 S9v famr M
HaY uFgEl F g wW oA R E
Afawea (E F dz W | 39 whawsw
F A § W F ST, 30 IS
W A | g T &

TSR TEA, TF 09 § FgAT AW
Y wify a9 wg ¥ 99 @ w9
grfear & 39 @ f1 AR § afaw
sz fegT ST =f | a8 a1 w G AT
@ & IeITE AN A T F qAw
WY W g A w5 I 9
feg A NEigLd | TZT@ AL ] 1
WHAR 43 guasd] 1 F34 w
ofae aAT BN | T TS FA A
AT § | 99 gEafs SEw
§ wgan & qfqaaqr #Y a91Q @R H
&1 foma sy o A @, Saw 3fm
FEAT ZN | A e st # qmA
# wafq § auwm o 1| § 9§ FEAE
F W N 9PN AL AGAT | IT I9-
T W AU T F AR F IR @
q M agae ¥ EEETRT A 9=t
FQ T, gfe g Y ovf wiw 1 I
TR T | ITTEW Hat ¥ qg v 7
wyr fr 3% 0@ faoe § @i 0 E
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I T T o1 fF I 9A W AR
¥ TeAgsleE ¥ AWt gT g1 AR
WA I F wafa M@oY,
TWFT QueT gAT Tifgd | T A
FATRT F& g0 Arwarfeas SraT
I A FAR AL T G AR A GH
SAAT ¥ G AT A2 Tl
FLERAE |

T N9 TR A fFar o awar
& S9-saT Wt AT AW @ F
TIRAGAAN aeq fof 37 aFa=qT
AT g & & 9w ¥ g
Jacg fost MO A g W@y
TRUE TG FAT MR 4, AT I
T 4w T W 5 e @
¥ g e T fer @k
R AqT Ik A AE AT 4
99 ¥ T foar F afow 1 WY gO
fiam & 399 9= FY @ g, FFAEE I
o FA5T A7 {5 g TqT I9-NGH HG
F g @y AR ¥ auy fR s
IR I | AfEA, FeAE WG, 98
gz & W A @ 9 Feit S
Y F TremaT 32 7, R aww
* it areas 32 3 TR R,
a7 fre grafaal & sroor et @ne-
wfs A N feafy s @ gfe
# et Y, 9RR YO fag 3 v
am faar o w@r @, ¥fEw s@ER
I N T qQE F&T, IgA FUA
9 ¥ AT A% foar a1, aEaf e
¥ 3g ¥ 07 § Ty TNt | aw
FA T B qr v A IgEW R,
F@gEeT § I§H AR F foa,
IF TR F FTH FE AT AT AR,
T A€ I A FT awAT A I
oY st 2aTé 9T-va WAt A R
aT AL I FY I I A
ﬁwf«ma‘twnfsﬁﬁdﬁ
AWM AAFRAG L WFITH
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AW FE ¥ FPEAT AT FE HT AR
B TF 3T FT AT AT FT FEEAAT FA
w1 gfaer &, AT ST-waw wH
fraw € & T ) ST T g
e =ifge o |+ wfadi F T Faw
[ F R v Aifey, afes aeE
T R feart Wit T Tifew 1 3@ faa
# fa A So-gu wel¥ FT srforar 9%
g 7 fFar, 7 SO qmwlem @)
et M1 wRg & wFar @, e
qEATF @ OF GERY qEEAR &
TRIAY, 3UW A w wwEfEal F
o R a7 93, ¥ F R
graegl FT ATAT TT | T WG IAH
FTawe R wafE s s w
SF S e 1 afem & o
47 | @y A fFEaTR I @ TE
ar |
waqfr ¥ wedi & SR Fqr aT—

g A Eer =

afg ar s e

ATAGATT FIFT]
, =@ AT | T |
§ @g #1 9% gm, @ M fawtfafs
2w, =afaer ga #1 faway wg FE,
HTEwFAT TE A ST WY S 34,
AR AFAH AN, IS AF AT
F—=3 fafm 7 g, % o= W
SIEN T A€ A TH— &g A
IR & | I HIIA I g G G 0T
Twa, AfeT Ay Aar €, R owaT &
AFMIEA FCT g, wWifs weEfa
T S FT I3 a9 T g, AW A0
¥ fad oA AQTsil Y AE EAE
Fg OIS AT O WA F
AT § gl a—— FAT 48 FRT A=A
FW E, TG € SR &1 SFW FQ
g1 I we daw et R R,

3 fa it 2 A FTerT T W A
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2 =9 I & grfwfE o &1 ®R
R wr g, ootfas st &1 o
T R, ToEfae e W gon-
afedl #1 sfaa e @ w@r 3,
= F FEWH FA S .owAfG W%
F G R, A 0 g e -
aftw dar #v 9= feefa A1 fame @
2.2q% o ardofr Fawit A1 Ao
BT g |

HF4A WA, SU-TH1T Hel¥ ¥ A
# oY aFwey fegr, Sad IR ag A
A fF N qug S} qa@ @, 3
AW AR SN agg a8 F IR
M § qA@, I AR
g1 # fawmm § A
fEar ) F o § wg
FR F— = Fifer wrf Ia% W@
g, % e a2 §, @i ¥ afwqa
TR §, AR E oF g &Y TH
& — T A Tt A Ay gfee ¥
AT TG T THFA, ATHA TodT T
T gIAT & AR T AT e gt
A IR FIT T AT L1 AR W
X qg @R FL 6 agl @ amE-
af® T 57 9 & T A9 g7 Y
AT AT FE A S @A g 5 ag
ST GAT GV qFaT § AT waey
fa 3@ 9y N gEwEAd dqr 9
F T@N I g1 FA & | FIfT WTE
F ARG W A FfT R aRr #9
Ffam g, @F fad g o9 S aga et
&1 gu 7 IR 5 I Wi I
g, afew afx ¥ s q@ % wata &
@@ g% a1 fev Awarfs wafasi
T@TETEHY |

"
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SHRI MORARIJI DESAI: The bhon.
Member said that I should make limita-
tions. I have already said that there is
a limitation—he does not do any govern-
ment work. Beyond that limitation, what
have I to do? If anybody shows that he
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bas done it and can prove it, I shall cer-
tainly be prepared to receive any penalty.

SHRI NAMBIAR : The Seoul incident
is a proof.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : Mr. Speaker, Sir, at the fag
end of the debate I do not think there is
much ‘left for me to say. There were
very elog itable, very keenly
sarcasuc,mfactankmdsofspwchwand
I am sure I cannot compete with all of
them. But I share the sentiment of Shri
Masani that this debate is not only dis-
tressing but distasteful. What are we, 500
people representing the whole of India,
sitting here, discussing ? Is this discussion
going to achieve what Shri Madhu Limaye
said—to raise the standard of morality—
or is it a debate to vilify the personality,
to bring down the image of a person who,
on the whole, enjoys universal respect ?

This matter has been high-lighted be-
yond any need. Shri Dange used the
phase “over-painting”. I think this matter

has been so much over-painted that it has .

become disgusting. Not only has this
been raised in the House a number of
times unnecessarily, but a vilification cam-
paign has been going on in a particular
section of the press to which mention has
already been made. What are we discus-
sing here ? Shri Morarji Desai’s omissions
and commissions or Shri Kantilal Desai’s

ions and cc issions ? What has
Shri Morarji Desai done ? When, all on a
sudden, he was faced with certain ques-
tions, when he was challenged, when he
was not prepared for it, with whatever in-
formation he had in his possession, he
made a statement “my son has severed
his connection with business”. What he
said was in good faith and to the best
of his knowledge. If he had only used the
pharse, “I am making the statement to
the best of my knowledge”, all this dis-
cussion would not have taken place. I
think, it is highly unfair to expect a father
to make a statement on behalf of an
adult son. How many of us know what
our children are doing? How many of
us know the ramifications of the actions
of our children? It is not possible; it is
not even at all fair to expect the father
to know all the details. Therefore, I think,
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what Shri Morarji Desai sajd on the whole
bears it out that his son assured him that
he was getting out of business and was in
the process of severing his connections
with them.

Now I come to the important question
of Shri Kantibhai being his secretary, It
is well known that Shri Kantibhai did not
hold any Government office as the Secre-
tary to the Minister,
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SHRI PILOO 'MODY: How well
known ?
SHRIMATI SUCHETA KRIPALANI :

There are various kinds of secretaries.
There is an official Secretary; there is the
personal assistant—there are all kinds of
other secretaries to the minister.  Shri
Kantibhai held none of these positions.
The Government did not appoint him; he
did not draw any salary. He only helped
his father. If a son helps his elderly
father in his work, there is nothing wrong.
Many people do that. The moot point is
whether Shri Kantibhai saw any official
file or put his signature on any file or
dealt with any official work.

SHRI NAMBIAR: We do not know.

SHRIMATI SUCHETA KRIPALANI :
He did not. Therefore he was really help-
ing his father. It is a misnomer to use
the word ‘Secretary’. He was not that;
he was a son doing his duty by his father.
I am sorry that Shri Morarji Desai used
the word “Secretary”. But I agree with
many of the hon. Members that it would
have been better if he had been even in-
formally referred to as Secretary which
has. raised so much misunderstanding,

Then, when he went out during that in-
ternational conference he was designated
as an adviser. An explanation has been
given about this. It may have been very
innocently done, but I only wish that this
had not been done. Because it had been
done, it has given rise to certain suspi-
cions and misunderstanding which has
greatly hurt the personality of Shri Morar- -
jibhai.

As my hon. friend before me said, not
only you have to act correctly but have
to appear to be acting correctly. Un-
fortunately, a minister has to set in a
‘glass house. He is exposed to all kinds
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‘of attacks, fair or very unfair attacks,
attacks generated from within this country
and even from outside. The remote con-
trol is somewhere else; the motive is
something very remote. There are various
kinds of attacks to which a minister is
exposed. Therefore a minister has to be
extraordinarily careful.

My deep regret is that he has been
made the target of this vilification cam-
paign which is going on for ever so many
months. I would like to ask my hon.
friends whether the personality of Shri
Morarji Desai is coming in the political
field today. Have we not known him
over the last 40 years ? Is he like many
of the ministers, whom we did not know
yesterday—we do not know their back-
ground—but who are ministers today
Shri Morarjibhai has been in the public
field for a long time and he is known for
his rectitude, honesty and straightforward-
ness. This is the man who has been made
the target of attack! That is why there
is suspicion all round that it is a delibe-
rate move to bring down the stature of
this person so that the Congress Cabinet
also loses its stature. That is why we
are opposed to this resolution

Then, the editor of the Blirz has been
carrying on a vilification campaign. We
have all our experience of Blitz. On the
one hand. Blitz is carrying on a very
righteous campaign for morality and vera-
city, on the other, here is a letter that
the editor of Blitz, Shri Karanjia, had
written to Shri Kantibhai, where he
says :—

“I think, you havo a good case inas-
much as it would be absurd for any-
body to suggest that a son should quit
business and sacrifice legitimate profit
because the father happens to be a
minister.”

You see the double-faced dealing of Edi-
tor Karanjia. I am sure, nobody is sur-
prised at the ambivalent editor. He can
g0 to any length. One day he will abuse,
another day he will apologise and on the
third day he will again cringe. R is such
a person who has been carrying on this
campaign against Shri Mararji Desai.

If we are discussing the conduct of the
Minister, there are two or three things into
which we bave to probe.

AUGUST 19, 1968

his son’s business 2798
connection (M.)

connive at getting business for his son ?
Did the Minister deliberately help his son to
get business ? Did he betray Government
secrets ? Did he betray the national in-
terest ? These are the questions to be ask-
ed. Is there anybody in the House who is
prepared to say that Mr. Morarji Desai,
deliberately, connived to get business for
his son or he spoke to important capitalists
to give business to his son or he, in any
way, even indirectly, efercised his influ-
ence to get business for his son ? Then
did he betray secrets of Government or did
he betray the national interest of the coun-
try ? 1 am sure nobody, however much he
would like to attack in this debate, would
dare say that.

Whom are we discussing here ? We are
discussing Shri Kantibhai Desai. Ts he
such a big personality ? Is his personality
a colossus in India striding over the whole
country that we, 500 representatives of this
country, should go on discussing Shri Kanti-
bhai Desai for days and months ? I would
like to know : TIs he such a big industrialist
or business personality that his financial
deals are going to create a revolution in the
economy of India? Are we going to fall
or rise over the deals of Shri Kantibhai
Desai? We are wasting time over an
absurd or a minor matter. A small little
thing is engaging the attention of all these
people. We are wasting time of the House.
The Nation is aghast at the way we are
carrying on. (Interruptions) So many things
were said. T do not want to go into them.
My very able and dear friend, Mr. Dange,
said why and how all these raids were made
on Dodsal and Co., after Shri Kantibhai
Desai severed his conpections with them
as he wanted to take revenge. Now, the
raids emanated from the inquiry started by
the Deputy Director (Enforcement), Bom-
bay, not from the headquarters. The head-
quarters knew nothing about it. It was in
the normal course of the inquiry. I want
to know : Is there any proof for all these
statements which have been made by such
important persons ? By sheer deduction, by
sheer surmise, by sheer putting certain facts
together, the thesis is being compiled that
Shri Kantibhai Desai did this or that, Many
people take a very exceedingly moral pose
from the Opposition. I do not want to
go into that. T do not want to descend to
the level to which some of them have des-

Did the Minister cended. I would ask all these people who
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have been trying to attack us to go and
see in how many parties, how many charges
have been made or have not been made, on
some of the leaders and whether they can
answer them,

SHRIMATI TARKESHWARI SINHA :
Mr. Dange himself. He was attacked by
the Left Communists so badly.

SHRIMATI SUCHETA KRIPALANI : 1
would like to make an appeal to the Mem-
bers of the Opposition. Up to this time, it
was the Congress that was responsible for
Government here and elsewhere. But now
the time has come when many Opposition
parties are holding the responsibility of
Government. When they sit in Govern-
ment, they are also exposed. I would like
to know, during the last one year when
various Opposition parties have carried on
the Government in different parts of the
country, how many of them can stand up
and say that their conduct has been so good
and clean that no criticism can be made
against them ? Therefore, I say, you please
be a little restrained. Tomorrow you may
come in the picture. Mr. Madhu Limaye
may sit here—I think, he has got a fair
chance—and he may have difficulty to ex-
plain his conduct. You are adopting these
tactics to defame the Government, These
tactics do not pay; they are not in the real
interest of the country.

Now, 1 want to come to a very important
point which deserves all our attention. It
has been said openly and there is a lot of
suspicion—In fact, the atmosphere in Delhi
stinks—that all this pressurisation all this
pr da, has d from somewhere
else What is the effect of all this in the
country and outside ? You are destroying
the image of a person who is universally
respected in the country,

Outside, the foreign countries use the
press, the radio, to carry on all sorts of pro-
paganda against our country, | am sorry to
say that because we have taken aid from
many countries, we have looked to many
cou.ntries for aid, they are not satisfied with
their having created powerful lobbies here,
they are not satisfied with propaganda alone,
now their appetite has increased and they
want to have a say even in our administra-
lion, even in the selection of Cabinet mem-
bers or even-in pushing them out. I want
to say this. We may be a poor country,
40LSS/68—13
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‘v-ve may be an underdeveloped country, we

may be backward in many respects, but we
have fought for the freedom of this country
and we would not tolerate the interference
of any foreign power, from the right or
from the left. I hope, the Opposition mem-
bers there and the Congress members here
will watch against it, will guard against it,
and see that we are not made the cat’s paw
of any foreign power; we should see "that
they are not allowed to interfere in -@ur
internal affairs in any way. Therefore, we
should cry a halt to this kind of witch-
hunting, to this kind of mud-slinging, which
is going on. If we are really anxious about
the public morality of this country, let us
sit together and discuss, but this kind of
mud-slinging does not elevate us.

Something was said by Mr. Masani about
division in the Cabinet itself which has
given rise to this. I will, in fairness, say
that there is such a talk among the public.
there is such a suspicion. The Prime
Minister herself is sitting here and she is
the best person to repudiate that charge
strongly and say that we are a united
house, we stand united and there is no
such division.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I have listened very patient-
ly all that has been said on this matter and,
really speaking, I was thinking that, when
I speak. I would probably be able to asso-
ciate myself with the amendment given by
Shri Shivajirao S. Deshmukh, specially the
portion in which he says, “for ‘false’ subs-
titute ‘frank and forthright’ ”. I was ex-
pecting such a statement from the Deputy
Prime Minister because what has been said
here is this; nobody, not even the Mover
and all those who have participated, has
questioned his personal integrity; nol
has questioned his patriotism; nobody has
alleged that he, by virtue of the office that
he holds, has given certain advantages to
his son or whatever business he has done,
he has done through the assistance or help
or connivance of the Deputy Prime Minis-
ter. What we are concerned here in this
House is not about the personal affairs of
Shri Kantilal Desai or Shri Morarji Desai;
they are their personal affairs. But what
we are concerned here, why we are discus-
sing this matter, is this. Now how does
Parliament itself come into the picture ? If
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Mr. Morarji Desai wants his son to help
him at his old age—many might be doing
that—nobody would question that, but here
this question arose—I may remind the
House that it is not Mr. Limaye who raised
it first—on the 24th April; the first ques-
tion was raised by Shri Umanath. When
he raised the question, it was for Mr.
Morarji Desai then and there or at least
later on, to say, “This matter has suddenly
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some of his official tours, At the same time,
he also says—I can quote—that he has
drawn no money from Government. If he
has accompanied him as Personal Private
Secretary on official tours, did he go merely:
to give some help to him in a personal
capacity to look after him ? Or did he do
something else ?

He has also admitted in'rgply to a ques-
tion that he was to be made an Adviser

come up; I am not familiar with the things
that are done by my son and the others in
the business affairs”. He should have been
upright enough to say, “I am not aware of
all the details; I will come forward with a
statement”. But he did not do that. Some
hon. friends have referred time and again
to his statement in which he has said, “My
son is miles away from business after
1964™. (Interruptions) 1 know. You in-
terpret ‘other things’.

‘Other things’ mean budget leakage, this
and that. But I think he cannot take shelter
only on that phrase because here he has
said repeatedly in reply to Shri Umanath
that he is not in business, that he has gone
out of business. Therefore, let nobody say
that Shri Morarji- Desai has not made a
statement saying that his son has gone out
of business.

SHRI MORARJ] DESAI : I have made
it, and 1 maintain it.

SHRI SURENDRANATH DWIVEDY :
That is the real difficulty. By making one
mistake, he has committed several blunders.
1 agree with him when he says that rela-
tions like sons or daughters of administra-
tors or Ministers or political leaders should
not be debarred from doing business. But
here the point is that Shri Morarji Desai
has defended the actions of Shri Kantilal
Desai all through. If he had said ‘I spoke
Extempore. 1 am not familiar with the
details’, it would have been a different
thing. But he maintains his stand now.
That is why I say he has committed a mis-
take and has gone on committing several
other mistakes. Propriety would have de-
manded that he should not take up this
attitude.

Then look at the conmtroversy about
this Personal Private Secretary. In one
moment, he says that he is his Personal
Private Secretary and accompanies him in

b it was y for him to attend
cretain social functions and in order that
he might be permitted to go into those
functions, this was done.

The last question on the subject reveals
a different picture. The office probably

wisely put it in a different manner. They
have said that technically he is not a Private

Secretary to the Deputy Prime Minister or
Finance Minister; he was helping the Fin-
ance Minister in his non-official capacity.

AN HON. MEMBER : What is that ?

SHRI SURENDRANATH DWIVEDY :
Just see how they want to wringgle out of it.
Shri Morarji Desai would not, I thought,
behave like this and try to explain it away
in this technical way, but would come for-
ward with a fortnight statement,

If we go to the other question, what does
he say ? He says :

‘Whenever there has been any occasion,
T have made enquiries through the police
against my son, whenever some papers
like this have come, T have not let it
alone.’

That he said that his son was miles away
from any of this kind of things.

I want to point out to him that his son
did not give him all the information. But
did his police, in the course of these inves-
tigations, at any time give him this much
which he has admitted to be a correct, valid
document ? In this document, Dodsal have

. said this—this is circular No. 827 :

“Mr. Kantilal Desai has joined our
organisation; In order to promote our
business, he will be paying particular
attention to schemes of the public or
private sector. His headquarters will
be in Bombay. He will be visiting other
places also.

“You are requested to prepare a list
of all schemes for which tenders are to
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‘be  submitted and similarly a list of
schemes where tenders have already been
submitted, where our position is suffi-
ciently competitive to merit special
effort. The second list should contain
important information regarding the com-
petition to be met and give sufficient in-
formation and proper follow-up. This
list should be for his attention in our
office”,
‘What does it show ? It shows that Kanti-
lal Desai was mainly concerned with deal-
ings with the Government so that he can
bring influence over the Government
‘machinery to get things done for Dodsals.
Did the police give this information to
him ? If they gave him this information,
what did he do and how did he prevent it ?
It is a matter of shame that a technical
view is taken when it was pointed out to
him that his son’s name was still there in the
Tist submitted to the company law adminis-
tration. What does Morarji Desai say now ?
He says : it is not for me to explain; there
are certain formalities to be complied with;
they have to say something since they are
giving a salary; so they have fulfilled this
technical requirement by giving his name as
the director of sales; the company should
explain it, not 1. Thereby I think he has
made the company liable for action be-
cause this is a black way of doing things.
They are giving money for a certain pur-
pose. He is not doing any business; he
is no longer the director of sales. Yet his
‘name is entered as director of sales and Mr,
Desai replies in this way. What does he
mean by this ? What steps has he really
taken about this matter ? I have no doubt
that this House does not want that the
image of a person of his stature and emi-
nence and with such a past record of ser-
vice should be tarnished like this; nobody
"has any pleasure in doing these things. It
is a public duty. Parliament has to get a
clear picture about this K matter. I have
gone through all these records. I have read
‘what has appeared in the Press. I had evea
tried to discuss this matter personally with
‘Morarjibhai. I thought that he would pro-
bably come forward with a statement say-
ing : what I said was not correct; I publicly
apologise because full facts were not before
me; I regtet that sometime was spent on
this. Some such statement would have
cleared the atmosphere. When I talked to
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him I felt that he was probably going to
make that statement. But as it happened,
this is the weakness of a father. Let every-
body learn this lesson. No father, not even
a mother should ever defend their adult
sons or stand here as a guarantee as to what
they are doing or not doing. That is the
mistake. The position that has transpired
after the Deputy Prime Minister’s statement
is that there is no question of privilege as
some have stated. That question has already
been decided. The only question that re-
mains is whether he has placed all the facts
before Parliament, whether what he said
earlier was not correct. From that point of
view the matter still remains to be cleared.
We are not interested in this minister or
that minister going or Morarji Desai going
or Indira Gandhi going. We are interested
in ousting this Government as a whole. We
are not a party to all these things, those
who are at the back of these things, nefari-
ous foreign elements, etc. That is all de-
plorable, whoever they are. We must face
the issue. I think you should appoint a
committee. Let the committee go into these
things. We do not want anybody's head on
this question. Therefore, there should be
no hesitation in accepting my proposals. Let
us go into the matter and examine all these
things. If Morarji Desai comes forward
with a statement that it was an error of
judgment on his part and says : ‘I made
anextempore speech and I publicly apolo-
gise’, then the matter would end.

atforeg st (ot fedw Tog) - s
g, I AN TR § A
ger ) IEY A frd oF T SRR
1, AR e far & e de-fdare
smarc @1, fa% FQ@ gT AT AW
faaraT | 99 ¥ qg fawit oF S s
U o O & Aty e ¥
o e sfassa A NS 9E &1 §F A
|zey ¥ FgAr e § & ag a3 fay
ur FY, g A9 F BT T TR
A 1w | AT G WS A
T FgA  Afaw w1 qW A T
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SHRI RAJARAM (Salem) : Mr. Speak-
er, Sir, T think you for the opportunity you
have given me to participate in this discus-
sion initiated by Shri Madhu Limaye. I
heard Shri Madhu Limaye with rapt atten-
tion. Mr. Dinesh Singh has also has given
some explanation about the Cabinet’s unity.
These are all common things in the Con-
gress Government. Before T. T. Krishna-
machari went out of the Government, some
Minister gave such a kind of statement, but
the man has gone there. It is a natural
thing.

After hearing Shri Madhu Limaye’s
speech today, I am reminded of one thing.
You know, and you are aware that from
R.'K. Shanmukham Chettiar's days no
Finance Minister lived as Finance Minister
for more than three years. So, I think a day
has come today. (Interruption). We are not
. worried about what all the others have said.
In this Opposition, there is one pertinent
point, and it is this. When Shri Umanath
put a question in this House, our Deputy
Prime Minister jumped at him and shouted
at him in the House, saying that his son has
no business connection.

MR. SPEAKER : It has been pointed out
already.

SHRI RAJARAM : Those points have
been made, but I will make them again.
The point now is, public memory is too
short, but not the politician’s mind. That
is why the motion has come today. Es-
pecially Shri Madhu Limaye’s mind is just
like elephant’s memory, and he has brought
out the case in such a way.

On this matter, our Deputy Prime Minis-
ter has, rightly or wrongly, even today, to
Unsfarred Question No, 4256, put by Shri
Bhogendra Jha, given the same answer. The
question is :

“Whether and to what extent during
this period M/s. Dodsal (P) Ltd., se-
cured orders, made purchases and had
other business deals with the help of Shri
Kanti Desai.”

To this question. Shri Morarji Desai said :

“No kind of business connection was
continued and after June, 1964, no orders
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were secured and no purchases nor busi-
ness deals were made by Shri Kantilal
Desai for M/s, Dodsal (P) Ltd.”

Even in spite of this reply, there is fine:

- proof here that he has taken money up to

Rs. 2,050. Kantilal Desai was a paid em-
ployee of Dodsal & Co., till Janoary, 1967;
he was still a Director of Sales with a basic
salary of Rs. 2,050.-" That Shri Kantilal
Desai had given up all business contacts
since June, 1964 and was taking only ter-
minal benefits is totally incorrect and mis-
leading. Shri Dange said that he is not
worried about other things but he is a little:
worried about Shri Morarji’s morality being
painted in that way. Perhaps he does not
know that Shri Kantilal Desai is a director
of Vibguor Limited which deals in paints.
That is why he is painting more and more:
of his morality in this country.

When there was a suspicion that Shri
R. K, Shanmngam Chetty had dealings with
some business firms, he had given some
consideration to his business friends, he-
resigned immediately. ‘So also other Minis-
ters when there was any suspicion about
their actions. Similarly, Shri T, T. Krishna-
machari also resigned and went away.
am not . d ding the r ion of Shri
Morarji Desai. As stated by Shri Surendra-
nath Dwivedy, the leader of the PSP Party,
let the Prime Minister and Shri Morarji
Desai submit the whole case to a parlia-
mentary committee to avoid any more con-
troversy.

Now every week some story or other is
published in the papers. Whether the story
is true or false, the people in the country
are thinking that something is going on
inside the Cabinet, that too behind the
Deputy Prime Minister. They must come
forward and give full clarification for all
these things.

As far as the explanation given by him
today is concerned, I am not satisfied with
it. Tt is understood that the Congress Party
has issued a whip to its members on this
question. This is not a question which has
to be decided by issuing a whip. Tt has to
be decided by the conscience of the mem-
bers, keeping political morality in view.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS:
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{SHRI RAGHUNATH REDDI) : Mr.
Speaker, Sir, with your permission, 1 cin-
phatically deny the allegations made against
‘me by a weekly called Indian Monitor,
quoted by Shri Atal Bihari Vajpayee, that
I gave any information to any newspaper

«or person regarding the Deputy Prime
Minister or the Congress President.

SHRI KANWAR LAL GUPTA : Are
you ready to face an inquiry ? The Prime
Minister should tell us something about it.

MR. SPEAKER : The Prime Minister. .

o ®ITA 4. TR : ([IA) AW T
ATEE ATF ATET | FT QHSACH gH AT
FHXTEE I 9 AT gF A
T § AT IWF AT U war A
N AT SAXC,ASZT FRIT |

1 (GEE) L e o

it T T 2
2O o e S OS Y e
> A By e O
& e Ol am £
- B lenl ol 5 el

MR. SPEAKER : Will you kindly sit
down ? Either you stand or I stand. Both
of us cannot stand at the same time. The
amendments were moved already and they
are before the House—not only your amend-
ments but the amendments of Shri S. M.
Banerjee, Shri Jyotirmoy Basu, Shri Shivaji
Rao S. Deshmukh and Shri George Fer-
nandes. They will all be put to the vote at
ithe proper time,

~ SHRI ABDUL GANI DAR :
:any speech ?

MR. SPEAKER : Yes.

) SHRI ABDUL GANI DAR : That is not
fair,

MR. SPEAKER : May be so. Now, the
Prime Minister.

THE PRIME MINISTER, MINISTER
'OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA

BT)

Without
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GANDHI) : Mr. Speaker, Sir, may I first
say just a word about the admission of
this motion ? It is true, Sir, that you had
referred the motion to me and to the
Deputy Prime Minister. But we were in-
formed by your Secretariat that you had
already admitted it and you were asking
only about the time of its discussion,

MR. SPEAKER : That is right; consul-
tation only about the time.

SHRIMATI INDIRA GANDHI : I am
rather distressed that senior members of
this House such as the hon. Members
Shri Masani or Shri Vajpayee should have
jntroduced a new element in this discussion
by quoting from newspapers which are not
known either for their objectivity (Shri
M. R. Masani : Such as London Times) or
their honest reporting.

SHRI M. R. MASANI : Do you include
the London Times in that category °

SHRIMATI INDIRA GANDHJ : 1 do
include in that category with reference
to news from India.

SHRI PILOO MODY : Will the Prime
Minister tell us what she considers as the
authentic newspaper ?

SHRIMATI INDIRA GANDHI : As all
hon. Members know, these things have a
slant. . . . (Interruption).

SHRI PILOO MODY :
Herald, is it?

SHRIMATI INDIRA GANDHI : Per-
haps they believe that what they suggested
reflects some kind of Machiavellian wisdom
or strategy but it is, I am sorry to say,
merely cheap political propaganda and, if
I may say so, wishful thinking on their
part. Some extraordinary charges have
been made. I am glad that the two Minis-
ters here have refuted them. I think, the
charges are as irrelevant as they are ridi-
culous, .

SHRI KANWAR LAL GUPTA : Wil
you hold an inquiry ? )

SHRIMATI INDIRA GANDHI : The
entire country knows. ... (Interruption).

MR. SPEAKER : Will you hold an in-
quiry for all what other people have said ?
ruptions like this. Shri Madhu Limaye
will have the right of reply. He can ask
(Interruption). There should not be inter-
Will you hold
an inquiry for all that has been said, this

The National
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[MR. SPEAKER]

side of the House also ? It is not possible.
If after every sentence you interrupt and
do not hear, it is impossible to proceed.

SHRI PILOO MODY : But she must
tell us which newspaper gives authentic
news. Then I will read only that news-
paper.

SHRIMATI INDIRA. GANDHI : T have
noticed the great interest which the Opposi-
tion parties always display in the unity of
our side. They themselves, of course, com-
bine only for one thing. Hon. Member,
Shri Dwivedy, said it himself, so I can quote
him. They want to make every effort to
oust this Government. Many methods have
been tried and one after the other they
have failed. So now there is one more
effort to divide us by making allegations
and spreading all kinds of rumours. I
should like to tell them that the Congress
Party is not going to assist them in their
designs jnto reality. ... (Interruption).

The Deputy Prime Minister has made a
comprehensive statement dealing with the
points raised and has already given to this
House the details of his son’s business con-
nections.

It is no one’s case, except the venerable
Acharyaji's, that the sons or other near
relations of ministers should not engage in
business. Indeed, Shri Kantilal Desai has
been in business for some considerable
time. He was in business even when the
Deputy Prime Minister was a Union Minis-
ter from 1957 to 1963, which I might re-
mind the last speaker on that side, was for
more than three years. Hon. Members
opposite have not charged that there was
anything wrong in that. Then there is a
period between 1963, when Shri Morarji
Desai left office, until he joined Govern-
ment again in March 1967. It was during
this period that Shri Kantilal Desai gradu-
ally severed his connections with most of
the firms with which he was concerned. To-
day he is director of one private limited
company and one proprietary firm which,
according to the statement made by the
Deputy Prime Minister, has ceased to do
any fresh business.

We all agree that while there is no bar to
the sons and relatives of ministers carrying
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on normal and legitimate business, there is:
an obligation, as the hon. Members oppo-
site and also on our side have pointed out,
as much on such relatives as on ministers
themselves that there should be no occasion
for any doubt to be raised that relation-
ship with the minister has been utilised for-
the advancement of any business.

Hon. Members opposite have not pro-
duced evidence in support of the charge
that Shri Kantilal Desai used his position
as a son to promote his business intcrests.
Indeed, the Deputy Prime Minister has,
categorically, stated in his statement today
that he has sought to ensure that his son
did not come anywhere near the discharge
of his official responsibilitiess I have no
reason to doubt that the Deputy Prime
Minister has assured himself of this.

19.00 Hwrs.

The essence of the charge in Shri Madhu
Limaye’s motion is that in making certain
statements, the Deputy Prime Minister has,
deliberately, misled the House to an extent
which would amount to a breach of privi-
lege of this House and would attract the
disapproval of the House.

Mr. Speaker, Sir, on two separate occa-
sions, you have ruled that, in fact, there
was no breach of privilege. It is, therefore,
clear that whatever the hon. Member oppo-
site might say regarding the adequacy or
otherwise of the statements made by the
Deputy Prime Minister, there was no wilful
or intentional misrepresentation. What
then is the motive attributed to him speci-
ally since, at that time, he was not in office?

Public life imposes a heavy burden of
duties and the responsibilities oh us all and
none is more onorous than being called’
upon to sit in judgment over the actions of
one’s coll and specially on those
whose lives have been spent in public ser-
vice. My colleague, the Deputy Prime
Minister, as many Members have pointed
out. has to his credit many years of devoted
and dedicated public service. He has,
through the years, come to occupy a posi-
tion of eminance in public life. No one
has cast aspersions on his personal inte-
grity. When ] am accused of dereliction of
duty in not calling upon the Deputy Prime-
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Minister to resign, I am bound to ask:
What case the hon, Members opposite have
made out which should impel me to oblige
them, and to part with a trusted colleague ?
The statement made by the Deputy Prime
Minister clarifies the context in which he

had made the earlier statements,

I submit that the Motion before us is

misconceived and deserves to be rejected.

MR. SPEAKER : Now, before I call Shri
Madhu Limaye to reply, I would like to
clarify that the Motion was admitted by
me and it was only for fixing up the time
that I had requested the leader of the House.
T need not quote the rule. The rule is there.
It is quite clear. Therefore, if anybody has
any doubt, he should not have it. There
shounld be no doubt in anybody’s mind. The
Motion was admitted by me and I had re-
quested the leader of the House to fix up
the time. It was only the question of
whether it should be 19th or 20th, not the
question of admission of the Motion. Shri

Madhu Limaye,

ot ay fowd : srerw WS, ww@ *
W F Iu-EE q@ § F1E ot Q@
T FEY & 5 form & < I 771 wvew
1M AT I T T F I &
MEFMAIE N TIT FIRF IR
g fFagEad ) AN
R F 7, afw aw 67 Frafaai F X
F A o a9 F8f TF-UF B IT B
TIA FAT 9T HIF T T2 Qa0
¥, @F 98T FT d §T F G G
W E | §AF T F, T IR AH I8
WPWAITI A F@EATE 13§ HF
‘i‘l’ﬂ!ﬂ'{ .......... . (m)
.......... m.(wrg? gﬁ
VAT AN FGT | T Fq@ F@T
¢, T 58 F1 AT -G w7
JTERIE

I AR, I IgE 7 4% AN
fasr a4 | s FT AT @I, FwfEr
FFEE, TIFAAGE LA
i, P wAE TG 97 I I @ @

(M)

¥ AT FAT T AT AEH TS
TR e o T P S F
W R A AR AT g ) g ara—w
IAE HaY AR o AdY a9 F AR
oW Y OF 32 #Y fqT F7 FOA A
R R ¥ T R, QAT W
gfaa I0 @1 Stea a1 ? aRdEa
garer qfaqi F et w7 TR FF
A AR JoT I § Rl F g
39 9T Qs T Afaat FT FEA
a7 7 ATEAfF HaT FY GFAT I
T ¥ fae, 7 f fad dfT aaer g

qq TG FL AT F AR
Fi R FT ARG, FITH
¥ wesl # Y § TaaT g, R 39§ 97
SR AT AT A & 1 78 30 G
1 IUF AT T A AT H I
LA

“Let him know that my son has given

up business from the year 1964, not
now.”

o 7 fah arfag ag F9 2 (5 1964
& arg WY FfaeTer o7 sgrariE v
AT AE, MIFAFMRE:

“from the year 1964, not mow.”
o 7 7§ -—

“Therefore, he went out of business
and juined me as my Privato Secretary.
I could not afford in those days any
other Private Secretary and he was
guod enough to come and serve me as
my Private ,Secretary, and fWom that
time on, he has continued to serve me
as my Private Secretary even today, but
he is not borne on government establish-
ment.”

@ § IFIA d AT HgT 6 F RATTAT
¥HQ gT 1| AT AR AGRG, T
gTaTfE daT T WOST BT Fav g AV
WATTAFHIUCH 3 ¥ g
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[=ir 7g foma’ ]
&7 12 T F1, I F qATA fFAT
AT _

“When Shri Kantilal Morarji Desai
became his Private Secretary ?”
Tg 12 T FTAAE G | (AT AS FI
wrfeT et § ¢

“Shri Kantilal Desai has not been ap-
pointed as Private Secretary to the Deputy
Prime Minister aad Finance Minister.
He has, however, been assisting him in
his non-official work.”
FEAE WEIST, €4 A I TTZAT I
TeE FT TEIATH FLA & TR 12 T,
FI AAEN IATE OF T WG FT F
e F g A § FF a7 IrEAe P
T &\ o F T AFTET §AT IJAE
T ARRT, Ig W WIS F g
foar gom w1 a8 4 W, 1968 T
g1 F Jou ¥ g Juc g, g E
PRI I H Fg T FR T ¥ fgoa
(W) ........

-842 PSF #q9S v

Private Secretary Finance

842 PSF—68H”
TEEERAAE | TSNS
faar d :

. “Office of the Finance Ministry, New
Delbi*
Feue AL, & 937 & Ag qAE
I fass s ¥ fag

MR. SPEAKER : Order, order. Mr.
Limaye was on his legs. I see no reason
why so many should get up. He is on his
legs. He is explaining something and we
are hearing him. (Interruption). Let us
hear Mr. Limaye. If he wants anything,
he will say....(Interruptions).

o wqfomd : oo w@ 27 @@
A RE? §few G

afog ?
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MR. SPEAKER : 1 do not know what
reply. Ncbody knows anything. We have
not even heard him. He has shown some
letter and has quoted some number. Let
us hear him.

i 7y fomd : ey ww, @
T AT LT 8, A FgA FT TG FAL
FAq Y A foaT g 842970 THo
THo 68 (wo) ...... AN

=t FEETE WY (TR
FEyIAATE ?

=t Ay fewrd : sree W Ry, St e
g TR fae = & A9
dRg—dafer R wg 7w
AT IHTY G A0 TG G T QES
AR I 3, W @GR
g7

= wew fagrt awmEdt g &0
9T S

ot 7y fod : @ F FEEE Y A
T TR, A ARE T R e E
AT 4T 31 @IE |

=t arerd foegr - sfefome
HETFE , T TS T |

Magfemd: FaATIFAT
fad qarc g 1 oremw wEwA, { At
AT T FA ATATE | A 9 @A
qETE |

MR. SPEAKER : Let the letter be passed
on to the Deputy Prime Minister. He may
see it. None of us knows anything about

this. He may pass it on to the Deputy
Prime Minister.

SHRI MADHU LIMAYE : Yes.

MR, SPEAKER : Then he will be able
to find out.

SHRI MORARIJI DESAI: Let me sec
what it is.



2815

o oy el & oo AT qqT @I
g1 s ag  fF 12 s w1 A AR
ot 3T et Y, WA R E, TR
# o

“Shri Kantilal Desai has not been ap-
pointed as Private Secretary to the De-
puty Prime Minister and Finance Minis-
ter”.

T F AT 4 AT, 1968FTE |

oft ®o AT foard : srewey W1, W
et § femem W&, W F FeTH TG

e ¥, A F AT e @ oH
2

MR. SPEAKER: I want the House’s
attention now. The point is this. He is
not reading the contents of the letter be-
cause there is nothing in that. He is mak-
g the point that even today on the 19th
August, be claims to be the Private Secre-
tary.

SHRI MADHU LIMAYE : That is the
only paint.

-MR. SPEAKER : It need not be denied
by Shri Morarji Desai now. Let the letter
be passed on to him and after he sees it,
he will be able to explain later.

SHRI MADHU LIMAYE: I am not
talking about the contents,

SHRI BAKAR ALI MIRZA (Secundra-
bad) : The document may be laid on the
Table.

MR. SPEAKER : Not on the Table. It
may be passed on to the Deputy Prime
Minister.

My famg . WA Car v @
g! ‘
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=it <fa o : s wEEy, ﬁ%lgar
g f& s T & 3@ Haw @@
AT I |

=t wyg fawd : o WERE, T
A F @ § aw gt arg, afew
aF W § o w—-zwfed &
gug | s Az & fF T 4 714, 1968
T+ A F ATRAT GRS FEAW
fafreex 77 @ §, 9% oETe oA
foa @ E wEaF aur 97 1 T4
Y FEaeT T s @ @ AR @8
gL A oY fore gor —X F W
wré F} faswm 7 G Far g |

I, yeAE g, e afafeea
FARA TN TG IO -
&Y I wETiad AW 7 agr 91
Fifea wTE A T F AW QR
g o 7 ag fafvmm w4 ¢ @ 717
ralfeat 3 qard e, S d I A
f& 97 #1 21 7, 1968 IF INF
FAGFR @I FHF FIRA T
T §—3few i wE R
wR W, 9O ard, Fw N,
# oY Y gEar A A g, 98
g f& fmmr 9w fawar @,
faw dfafpe frmar @, ¥ @G &
Ffeerd SR E ar A ? A gw A+
@) o, # dew wA ¥ fol Ja g,
wirfer Wi & fodt Ses e g, WOl
g ¥ fod fes wvar g, W fwm A
§ queAr 3@, ¥ ¥ fod QuAr
el

=t arevsa ey FT S FT
ae e g ?

oft g formd 3§ o 2 5 3
A & qfawrr § 1 AT 1 AfaFr
T T F—AFT g 2 AT WA
I TET FATE ? T H TR Wi
wE g, 9 %, 9@ g, ¥ aTawe
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[t g fomwd ]
% TR F ¥ 8 far g, wifs
# g I dew ¥ fa da g
st aqwr @R (swis) ;. mf=
o 7 9 A § fAF o Fgr a1, 99
TTFISEARE ?

ot wg fwd & 9 o2 o v
AT TG |
SHRI NARENDRA KUMAR SALVE

(Betul) : He wants to know the legal posi-
tion. ... (Interruptions.)

MR. SPEAKER : Lessons on law can-
rot be held in Parliament now. If there
is any point of order. I am obliged to call
you Lessons on law cannot be imparted
to us; none of us can learn it now.

SHRI SHIVAJIRAQO S. DESHMUKH :
All points of law are baséd on  points
of order.

MR. SPEAKER : What is your point of
order ?

SHRI SHIVAJIRAO S. DESHMUKH :
The hon. Member says that on the basis
of the documents which he has produced,
the name of Kantilal Desai appears in a
list which is described as the list of em-
ployees.

MR. SPEAKER : What is your point of
order 7 You are making a speech.

SHRI SHIVAJIRAO S. DESHMUKH :
Let me fude. ... (Interruptions.) Sec-
tion.17 of the Income-tax Act specifically

MR. SPEAKER : Order, order.
is no point of order.

SHRI SHIVAJIRAO S. DESHMUKH :
It enjoins that it should be described as
salary.

MR. SPEAKER : There is no point of
order. If he wants to make a speech, he
taises a point of order. I have understood
your point very well. Now, Mr. Limaye.

_ &t g fowd . wow W, @
T HR FEAT ATEATE Ag N e

There
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fafee arr iz }, 3§ M oF
afye, 9t AT 1960 T TAAT
41, 9% G TF 6 g T Aeq T FT
ot g fear omar @, W @R
AT 4T | G AT A T T
§ & afew sagaR wdW F faqn o,
AMrcE T ogE @, g WA @,
IR T ol FH T A%
#< faar | o § ag ST W §
99, 1964 ¥ 31 AW, 1965 TF 9
AER FT GUY &, IG A IV H qE@E
WY faedt @, SR wiwe W faach
AT 9 AER N qET A FAJ A
HIAY 1S @FR F3 fF § g5 Aoy
R}, Wifs Ieiv @I w1 § 5 whw=
et 9 faomw fmm 9 oF farr
NITFEN1 AN T aF @ &
gaearg faedt @Y, Wi faaan @,
IAE ¥ 75 Afwa™y @ wWfaw &
T At wd @ aafa & A #
ATQTH AT A5 qT e

a8 gFF< F T, a1 gfaa fear
fF gw vt A §9 wHEE AfET F
gra aaTd At €, goagl ol
¥ oY 7g gfaa < % wifiw &, e
ATY & A% FEAT wgaT g 5 o A
N A fgma qaR AW I RS AE-
O 1 TG A AWHO AT
e e & Y & ¥faw
T AT aEEy AT §, Y
TFE § IAHR Al @A §, I A
M F IR A U @@ G )
7z I Fwfal &Y o7 i o,
ag & ¥ A o wrg Y wolt of | Faw
AT FTAWA AL § ; S T AR
3 fegw dwes s &
2% famr 7 A 8, Aand o e
FEAL FTAAAT &, TR ar 6
4To GHo 3T #T  HaT A AW
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qHETIZE, 3G FTFO @G & FfF
Fifr ATE 66 aF aEE AT e
FAAY F FAfT eTilr @ | AW
¥ g N @ fear SR ST
ooy &1 AT for afaer | Afew ey
7 @ A Ao T F= &1 AT
fasq ared s #Y A fFam
T AT AENA, g HTHAT AT ALY
A1 EW F AfaeR § s qHN
7 #T AT qF TT T qES qGl @A,
F 9 WA | 99 7 207 1 F Qv T=ar
A

it wifd A Mg A AL AR A 0F
I FEY | 3G F qAGEE | § AT TG
wgar wifs quw @m0 Afes aw
A gAY T AT @A FT FFATE
# g quAT JrEar § ¥R 9 f1 aAS
Xarg f s #% s e o fode
a1 e Y faafa & ar § w1 fawrfan
FE, T ATE FT A ATHAT ¥ Aferg )
e TR T, aEe s faT-
ar # FAE & g oW & fad dAR
§—& Arowt Wi #r A ¥ WA
aTAT AL E | W FIL WY AT
# e & T Jurcg 1 ww fel
1 W fer fifog 1 i aet A
afafa fow Afvg 1 ¥ w196 @7
H ) AAEUI A QXIS
frg daTE 1 o 5 & waveT #4 gy
F fF &% oy wrE ¥ Reawadt A o
G a7 ¥ wgr By Fode &,
AT § 9 3 F fadeedt v W@
T AT qg @S 97 ?

# %z W g 5 arowr 2t ¥
g ARl W I AW fed @ E X
frer § a1 7 ? sEEwe wwe
W T 7T § a1 Y 37 gaw AR
I5AT ¥ | FET A § A qg IS
& 5w fafrex a3 @1g

connection (M.)

R N W AW WUR ¥ GRtEd
<@T, fosft afaq g vt Sfaqan ?
Mg P AF 0= §, 30 AFH
;N @ G A AfFT 12 TG W
FWFMARPTATRE | eaw
TR, T FT A qE 3 | TG -
afer i F IR A g5 1 FH X
30 9T Fr IEW Far fF ag MR
A &, 9 U ¥ W TR AT
T a1 SR ¥ A | AfFw @ F
TR 39 & X W 7g fed a1 AT
12 S # w@E W § & wfw
AT 71 RdE &R0 w9 e Y WY
fFar | zafed ag = w® W w
9T | AR AT g5 Wy qw@ ar
fegem # 50 FO% @W & Faw
A9 & Wl § T § A I @
§ A0 wew w0 gt € | wfau
T I WINAT AT g 16T T1 & !
g st s e fagrd amgdr &
TR AT W4T G2 & A AR FE
fe A% mgfer ahft & 1 w1 @
qufer @ty & ? 24 ST @ AiE
a7 T Al F FgA F, qg Fg G
9 f& w9 qawg fear w0 R e
98 A & § 5 5 w1 9w R qan
T ar, dar fF g fdy o &
&g, A 24 qAE F AL 2 T AT
IR AT AT 1 29 qEE W OFA
9 faar a1 foaw &4 gafs s
=1 fa% a1

qM § @E ANE WA @
S P AR § A ghew
foamr SI) Ak /e w®r g, AW
A 4g Fq w0 ogan § R f

TR AR ¥ A § dE o W g

78w gafau i & 29 9u w1 fogwr
FIAT § AT IR F@T §—A
T faeqm & € 1 < HRwanewt
¥ T QY WRT F gA——vEiEw FRr-
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[=Y %y fywa]
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R sfus I ¥, s F [4ES FE I shall. of course, inform my father
of the donation the Federation, makes to

# o g 4% § o gfr 7 F g
§ 3 & ax gw 9% & few sA
¥ qFq wad@ § 1 FOAN A
¥ amy § ag WA Wi owwdR
ar ol aret & o aweA e

SHRIMATI TARKESHWARI SINHA :
Sir, on appoint of order. The hon. Mem-
ber cannot use my name wrongly. I
would request you to ask him to mention
my name correctly.

ot 7y fd  frgwm ¥ og
S 7Y oY SR Igw A g
S aw Tw 0z oX 44t E, g M W
¥ Ay A Z, @iy S a@m
FQ go v feww § A Fw
g & 9 @ AT oifes agg & S
sz o femm ad amE WG
TR TEE, % AW ¥ femn

g 8, g QAT ¥ 1957 HT
afer mfor & wrgfs = Sv-
T WA I AT WAR FTOqAYE
O q F &, AW a1 GF
@ & ! s s gEEE § gfao,
nfa?T Iy 981 TSR §

“Some time ago I was given to under-
stand that in view of the financially
favourable results of the industrial exhi-
bition a donation of Rs. 2 lakhs was
likely to be made to Janahit Nidhi, which
is a public charitable trust.

I am the Chairman of this trust. The
other trustees are Justice P. IN. Sapru.
M.P., and Miss Padmaja Naidu, Gover-
nor of West Bengal. Now that you have
taken over as the Chairman of the
Federation of Indian Chambers of Com-
merce and Industry, I wonder whether
you are in a position to let me know
if the donation is likely to materialise.

the Trust.”

ag sifw amm Wed  snww w=-
7 fF 9 St & At £33 s
gar g - (sTaT)

# ot @@ A aw WY gy

woeE W g | F st g fRd
N wa T foega o F@r g
X 3% AT g 5 W@ oawe W
og ¥ AT GEATEH AYAT Ifaa Foeq
THAY § 4

g wERE, A FEELE et
¥EHT FT 9T AWAT AT WT Qb I
FFq Wt g4 7 Afawar @R Awas
¥ frgw= #1 gaw ST 4r | o
g Tq 7 ag WINET STET AT b
e fFlt g oaw oAl §
Frd o § s A Tiw
& IO 1 =To AW WAIRY WfgEr
¥ ¥ g zafac 4 =Sw Sy
W T T A (SaEwA)
Tafau 918 € R Al e
F A g, wen fwm feg
AHAT g1, SY-GE Wl & HIHEr

$onf a1 qES F WEAT
AT N Y 98 I WY
fawamm 7 #%, dfEA

454
o
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= g fawd]
¥ @I ¥ € IT B 9@ ;0w
TR T afw Wt g9, Wt a
T W WA qE A g A
W R A W S ¢ @
war & wfa Y AW wdew

a9 SH W A gl 9T HIT FE@T

AT g ol

MR. SPEAKER : Some amendments
are there. I said in the beginning that 1
will give my ruling about Shri Shivajirao’s
amendment® later. It is good that I took
my time. Shri Banerjee also mentioned
something at that time which, I am afraid.
I did not hear properly, but I got the
records.

SHRI NATH PAI:
letter ?

MR. SPEAKER: He is taking it. He
is not able to say anything.

The Resolution was moved by Shri
‘Venkatasubbaiah against Professor Hiren
‘Mukerjee and Shri Shambhali. Shri S, M.
Banerjee tabled an amendment which was
completely contrary to that. I had dis-
allowed it. You can oppose a motion but
you cannot have an amendment which
gives it a different meaning. He wanted
them to be complemented, while  Shri
Venkatasubbalah was criticizing them, for

What about the

Division No. 13]
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what they did in the Central Hall. This
amendment is exactly similar to  that.
Therefore if 1 disallowed that oa that day,
1 cannot allow it today; it will be im-
proper. Therefore 1 disallow it,

Now 1 shall put Shri Banerjee’s amend-
ment to the vote of the House.

stay fod : § SwET WA $3T
@ g | § A Wl wEgiea & qom
g § fF Far ag = T & anteie
F AW E ? A AITCE A feT
ol SAr 39 9T T ) AT |

MR. SPEAKER : If they are ready, they
will vote with you. There is nothing more
to be done now; no more discussion.

Now, I put Amendment No. 1 of Shri
S. M. Banerjee to the vote of the House.
The question is :

“That in the motion,—

for “and also the fact that he has not
been asked by the Prime Minister to
resign, hereby disapproves the conduct of
the Deputy Prime Minister and the Prime
Minister”

substitute “resolves to appoint a Com-
mittee of eighteen Members of Lok
Sabha, to be nominated by the . Speaker,
to investigate into the whole matter”(1)

The Lok Sabha divided :

[19.42 hrs.

AYES

Abraham, Shri K, M.
Adichan, Shri P. C.
Ahmed, Shri J.
Anbazhagan, Shri
Aairudhan, Shri K.
Badrudduja, Shri
Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Esthose, Shri P, P.
Fernandes, Shri George

Bhagaban Das, Shri

Bharti, Shri Maharaj Singh
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chittybabu, Shri C.

Dange, Shri S. A.
Durairasu, Shri

Dwivedy, Shri Surer;drmath
Nambiar, Shri

Nath Pai, Shri

*Vide Col. 2736
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Ghosh, Shri Ganesh
Gopalan, Shri P.
Janardhanan, Shri C.
Jba, &hri Shiva Chandra
Joshi, Shri S. M,
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali.
Kisku, Shri A. K.
Kuchelar, Shri G.
Limaye, Shri Madhu
Madhukar, Shri K. M.
Maiti, Shri S. N,
Mayavan, Shri

Menon, Shri Vishwanatha
Misra, Shri Srinibas
Modak, Shri B. K.
Molahu Prasad, Shri _
Mukerjee, Shri H. N.
Nair, Shri Vasudevan

Abhirwar, Shri Nathu Ram
Ahmed, Shri F. A
Aramugam, Shri R. S
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri R.
‘Basumatari, Shri

Baswant, Shri

Besra, Shri S. C.

‘Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
‘Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Bota Singh, Shri

«Chanda, Shri Anil K.

~
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AYES—contd.

Nihal Singb, Shri
Pandey, Shri Sarjoo
Patel, Shri J. H.

Patil, Shri N. R.
Rajaram, Shri
Ramamurti, Shri P.

Ray, Shri Rabi

Reddy, Shri Eswara
Samanta, Shri S. C.
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Sen, Shri Deven
Sequeira, Shri Erasmo de
Sezhiyan, Shri
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Subravelu, Shri

Chanda, Shrimati Jyotsna
Chaturvedi, Shri R. L,
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Das, Shri N. T.

Dass, Shri C.

Deoghare, Shri N. R,

Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira

2828
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Ganesh, Shri K. R,
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.

Gupta, Shri 'Ram Kishan
Hajarnawis, Shri
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shr J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Kahandole, Shri Z, M.
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr.

Karni Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Keshri, Shri Sitaram
Khadilkar, Shri

Khan, Shri M, A.
Khanna, Shri P. K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahzdevappa, Shri Rampur
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri

'AUGUST 19, 1968

connection (M)

NOES—contd.

Mahishi, Dr. Sarojini
Mandal, Dr, P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri " e
Mehta, Shri Asoka

Mehta, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohammad Yusuf, Shri
Mohsin, Shri

Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B. S.

Murti, Shri M. S.
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Nanda, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhai
Patil. Shri Deorao
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J, N.
Qureshi, Shri Mohd. Shaffy
Raghu Ramaiah, Shri

.re. his son’s business
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) NOES—Contd.

Raj Deo Singh, Shri
Raju, Shri D. B.

Raju, Dr. D. S.

Ram, Shri T.

Ram Dhan, Shrl

‘Ram Dhani Das, $hri
Ram Subhag Singh, Dr.
Ram Swarup, Sbri
Ramshekhar Prasad Singh, Shri
Rapa, Shri M. B.
Randhir Singh, Shri
. Rane, Shri

Rao, Shri Jaganath
Dr. K L.
Shri K. Narayana
Shri Muthyal
Shri J. Ramapethi
Shri Thirumals
Rso, Dr. V.K. R. V.
Raut, Shri Bhola
Reddy, Shri P. Anteny
Reddy, Shri R, D.
Rohatgi, Shrimati Swshils
Roy, Shri Bishwamath
Sadhu Ram, Shri
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sanghi, Shri N. K.
Sankate Prasad, Dr.
Sapre, Shrimati Tara
Savitri Shyam, Shrimatl
Sayyad Ali, Shri

EEE

MR. SPEAKER: The result® of the

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.

Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri M. R.’
Sharma, Shri Nawal Kishore
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M,

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri

Siddheshwar Prasad, Shri
Singh, Shri D, V.

Sinha, Shri Mudrika

Sinha, Shri R. K.

Sinha, Shri Satya Narayaa
Sinha, Shrimati Tarkeshwarl
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Sonavane, Shri
Sundarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tamaskar, Shri

Tiwary, Shri K. N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

vote of the House.

Division is Ayes: 57; Noes: 192,
The motion was negatived.

MR. SPEAKER: Now, I put Amead-
went No. 2 of Shri Jyotirmoy Basu to the

Amendment No. 2 was put and negetived.

MR. SPEAKER : Now, there is Amend-
ment No. 3 by Shri Abdul Ghani Dar.
*The following members also recorded their votes :

NOFES : Sarvashri B. N. Bhargava and Shantilal Shah.
40LSS/68—14 :
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MR. SPEAKER : I did not give Mr.

Jyotirmoy Basu any chance; 1 did not

give Mr. Banerjee any chance to speak,
Will you kindly sit down? I am putting
it to the vote of the House. ...

off weEm T A : A A A
fr at sEHe WAR
o o B il 6yt
TUPTRRPRRUCION O R SEVORP LIS TN TS
-

SHRI SURENDRANATH DWIVEDY :
He does not want to press it.

MR. SPEAKER : He cannot make a
speech now. I did not give a chance to
Mr. Banerjee or Mr. Jyotirmoy Basu in
spite of their amendments. ...

ot v T e § A8 =g
fis 7T arifede o A faar a1

Division No. 14]
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MR. SPEAKER : Mr. Abdul Ghani Bar
wants to withdraw his amendment,

The amendment was, by,l:ave. withdrawn.
A G ¢ § AT AHEAZ

T § WE WE s et e

FHTHc e P A |

MR. SPEAKER: Mr. Fernandes also
wants to withdraw his amendmeat,

The amendmeng was, by leave, withdrawn.

MR. SPEAKER : Now I shall put Mr.
Madhu Limaye's motion to the vote of
the House.

‘The question is :

“That this House, having regard to
the fact that the Deputy Prime Minister
and Finance Minister has made false
statements to the House not once but
twice on the 30th April and the 24th
July, 1968, concerning his son's/Private
Secretary's business connections and also
the fact that he has not been asked by
the Prime Minister to resign, hereby dis-
approves the conduct of the Deputy
Prime Minister and the Prime Minister.”
The Lok Sabha divided :

[19.44 hrs.

AYES

Abraham, Shri K. M.
Adichan, Shri P. C.
Ahmed, Shri J.
Anbazhagan, Shri
Anirudhan, Shri K.
Badrudduja, Shri
Banerjee, Shri S. M.

Basu, Shri Jyotirmoy
Bhagaban Das, Shri

Bharti, Shri Maharaj Singh
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chittybabu, Shri C.

Dange, Shri S. A.

Dar, Shri Abdul Ghani
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Durairasu, Shri
Dwivedy, Shri Surendranath
Esthose, Shri P. P.
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri P.
Janardhanan, Shri C.
Jba, Shri Shiva Chandra
Joshi, Shri S. M.
Kameshwar Singh, Shri
Khan, Shri Ghayoor Ali
Kisku, Shri A. K.
Kuchelar, Shri G.
Limaye, Sbri Madhu
Madhukar, Shri K, M.
Maiti, Shri S. N.
Mayavan, Shri

Menon, Shri Vishwanatha
Misra, Shri Srinibas
Modak, Shri B. K.
Molahu Prasad, Shri

AYES—Consd.

Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bajpai, Shri Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri R.

Basumatari, Shri

Baswant, Shri

Besra, Shri S, C.

Bhakt Darshan, Shri
Bhandare, Shri R. D,

Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bohra. Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

connection (M.)

Mukerjee, Shri H. N.
Nair, Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Nihal Singh, Shri
Pandey, Shri Sarjoo
Patel, Shri J. H.
Patil, Shri N. R.
Rajaram, Shri
Ramamurti, Shri P.
Ray, Shri Rabi

Reddy, Shri Eswara
Samanta, Shri S. C.
Sambhali, Shri ;Ishaq
Satya Narain Singh, Shri
Sen, Shri Deven
Sezhiyan, Shri

Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shastri, Shri Sheopuijan
Subravelu, Shri

NOES

Chanda, Shri Anil K.
Chandra, Shrimati Jyotsna
Chaturvedi, Shri R. L.,
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri

Das, Shri N. T.

Dass, Shri C.

Deoghare, Shri N. R,
Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G: Q.

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri

28%
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Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Ghosh, Shri Parimal

Girja Kumari, Shrimati
Govind Das, Dr.

Gupta, Shri Ram Kishan
Hajarnawis, Shri
Hanumanthaiya, Shri

Hari Krishna, Shr

Heerji Bhai, Shri

Hem Raj, Shri

Iqbal Singh, Shri

Jadhav, Shri Tulshidas
Jedhav, Shri V. N.
Jagjiwan Ram, Shri
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr,

Kerni Singk, Dr.
Katham, Shri B. N.
Kavade, Shri k. R.
Kedaria, Shri C. M.
Khan, Shri M, A.
Khanna, Shri P. K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kureol, Shri B. N.
Kushwah, Shri Y. S,
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahadevappa, Shri Rampur
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri

AUGUST 19, 1968
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'NOES—Cond.

Mahishi, Dr. Sarojini
Mandal, Dr. P. A
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Master, Sbri Bhola Nath,
Masuriya Din, Shri !
Mehta, Shri Asoka

Mehta, Shri P. M.
Moelkote, Dr.

Menon, Shri Govinda
Mirza, Shri Bakar All
Mishra, Shri Bibhutl
Mohammad Yusuf, Shri
Mohsin, Shrl

Mohinder Kaur, Shrimatl
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murthy, Shri B, S.

Murti, Shri M. S.
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Nanda, Shri

Oraon, Shri Kartik
Padmavati Devi, Shrimati -
Pahadia, Shri Jagamaath
Palchoudhari, Shrimatj Ila
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Parmar, Shri Bhaljibhat
Parthasarathy, Shri

Patel, Shri Manibhai J.
Patel, Shri Manubhal
Patil, Shri Anantrao
Poonacha, Shri C, M.
Pradhani, Shri K.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
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re.
Raj Deo Singh, Shri
Raju, Shri D. B.
Raju, Dr. D, S.
Ram, Shri T.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Ramshekhar Prasad Siagh, Shrl
Rana, Shri M, B.
Randhir Singh, Shri
Rane, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
"Rao, Dr. V., K, R. V.
Raut, Shri Bhola
Reddy, Shri P. Antony
Reddy, Shri R. D.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethi, Shri P. C.
Shah, Shrimati Jayaben

MR. SPEAKER : The result* of the
Division is : Ayes : 57; Noes : 193,

The motion was negatived.

MR. SPEAKER : The House stands ad-
journed to meet again at 11 A.M. tomorrow.

connection (M.)
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri M. R.
Sharma, Shri Nawal Kishore
Sheo Narain, Shri
Sher Singh, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shinkre, Shri
Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D, N,
Singh, Shri D. V.
Sinha, Shri Mudrika
Sinha, Shri R, K.
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solaaki, Shri S. M.
Sonavane, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tiwary, Shri K. N.
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

19.45 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, August
' 20, 1968/Sravana 29, 1890 (Saka).

*The following Members also recorded their votes :
NOES : Sarvashri J. N, Hazarika, Sitaram Kesri and Deorao Patil.
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